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RAJYA SABHA

Thursday, the 25th February, 2016/6th Phalguna 1937 (Saka)

The House met at eleven of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

I.  Report and Accounts (2013-14) of various societies and related papers

II. Notification of the Ministry of Human Resource Development

H9E G e w3rera § o 93 (s S pEmare): 9eiey, H freeferiaa
AT Bl Uh-Teb TlcT (3AUSH a2 fE=dl ) a1 ueer uR @« §:

L @) (@
(©)

(i) (a)

(b)

(©)

Annual Report and Accounts of the Bihar Mahila Samakhya
Society, Patna, for the year 2013-14, together with the Auditor's
Report on the Accounts.

(b) Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above.

[Placed in Library. See No. L.T. 4316/16/16]

Annual Report and Accounts of the Mahila Samakhya Karnataka,
Bangalore, for the year 2013-14, together with the Auditor's Report

on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) above.

[Placed in Library. See No. L.T. 4317/16/16]
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[Placed in Library. See No. L.T. 4339/16/16]
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MESSAGES FROM LOK SABHA
(i) Motion Re. Nomination of Members to the Committee on Public Accounts

(i) Motion Re. Nomination of Members to the Committee on Public

Undertakings

(iii) Motion Re. Nomination of Members to the Committee on the Welfare of

Scheduled Castes and Scheduled Tribes

SECRETARY-GENERAL.: Sir, I have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

(@

"I am directed to inform you that Lok Sabha, at its sitting held on Wednesday, the
24th February, 2016 adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to
nominate seven members from Rajya Sabha to associate with the Committee on
Public Accounts of the House for the term beginning on the 1st May, 2016 and
endingonthe30thApril,2017 and do communicate to this House the names of the

Members so nominated by Rajya Sabha."

2. I am to request that the concurrence of Rajya Sabha in the said motion, and
also the names of the Members of Rajya Sabha so nominated, may be

communicated to this House."
(i)

"I am directed to inform you that Lok Sabha, at its sitting held on Wednesday, the
24th February, 2016 adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to
nominate seven members from Rajya Sabha to associate with the Committee
on Public Undertakings of the House for the term beginning on the 1st May, 2016
andendingonthe30thApril,2017and docommunicateto this Housethe names of

the Members so nominated by Rajya Sabha."

2. I am to request that the concurrence of Rajya Sabha in the said motion, and
also the names of the Members of Rajya Sabha so nominated, may be

communicated to this House."
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(iii)
"I am directed to inform you that Lok Sabha, at its sitting held on Wednesday, the
24th February, 2016 adopted the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha do agree to
nominate ten Members from Rajya Sabha to associate with the Committee on the
Welfare of Scheduled Castes and Scheduled Tribes of the House for the term
beginning on the 1st May, 2016 and ending on the 30th April, 2017 and do
communicate to this House the names of the Members so nominated by Rajya
Sabha."

2. I am to request that the concurrence of Rajya Sabha in the said motion, and
also the names of the members of Rajya Sabha so nominated, may be communicated to
this House."

REPORTS OF COMMITTEE ON PUBLIC UNDERTAKINGS

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I lay on the Table, a copy each (in
English and Hindi) of the following Reports of the Committee on Public Undertakings
(2015-16):—

(1) Eleventh Report based on Performance Audit Report No. 18 of 2014 on

'Planning and implementation of transmission projects by Power Grid
Corporation of India Limited and Grid Management by Power System

Operation Corporation Limited';
(i) Twelfth Report on 'National Aluminium Company Limited (NALCO)'; and

(iii) Thirteenth Report on Action Taken by the Government on the Observations/
Recommendations contained in the Fourth Report (Sixteenth Lok Sabha) of
the Committee on Public Undertakings (2014-15) on 'Coal India Limited'.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CHEMICALS AND FERTILIZERS

SHRIK. PARASARAN (Nominated): Sir, I lay on the Table, a copy each (in English

and Hindi) of the following Reports of the Department-related Parliamentary Standing

Committee on Chemicals and Fertilizers (2015-16):—

(1) Seventeenth Report of the Committee on the subject 'Petroleum, Chemicals and
Petrochemicals Investment Regions (PCPIRs)' of the Ministry of Chemicals

and Fertilizers (Department of Chemicals and Petrochemicals);
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(i) Eighteenth Reporton Action Taken by the Government on the recommendations
contained in the Twelfth Report of the Committee (Sixteenth Lok Sabha) on the
subject 'Functioning of National Institutes of Pharmaceuticals Education and
Research (NIPER)' of the Ministry of Chemicals and Fertilizers (Department

of Pharmaceuticals); and

(ii1) Nineteenth ReportonAction Taken by the Government on the recommendations
contained in the Eleventh Report of the Committee (Sixteenth Lok Sabha) on
the subject 'Movement of Fertilizers and Monitoring System' of the Ministry

of Chemicals and Fertilizers (Department of Fertilizers).

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: I have to inform Members that a letter has been
received from Shri Pyarimohan Mohapatra stating that he is unable to attend the sittings
of the Budget Session on health grounds. He has, therefore, requested for grant of Leave
of Absence from 23rd February to 13th March, 2016.

Does he have the permission of the House for remaining absent from the sittings of
the current (238th) Session of Rajya Sabha from 23rd February to 13th May, 2016?

(No hon. Member dissented)
MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

MR. DEPUTY CHAIRMAN: I have also to inform Members that a letter has
been received from Shri Kunal Kumar Ghosh through the Superintendent, Presidency
Correctional Home, Alipore, Kolkata stating that he is unable to attend the sittings of
the current (238th) Session due to his being held in Judicial remand custody. He has,

therefore, requested for grant of Leave of Absence for the entire (238th) Session of Rajya
Sabha.

Does he have the permission of the House for remaining absent from 23rd February
to 13th May, 2016 during the current (238th) Session of the Rajya Sabha?

(No hon. Member dissented)
MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

MR. DEPUTY CHAIRMAN: I have also to inform Members that a letter has been
received from Dr. K. Chiranjeevi stating that he is unable to attend the sittings of the
current Budget Session of Rajya Sabha on health ground. He has, therefore, requested for
grant of Leave of Absence from 23rd February to 13th May, 2016.
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Does he have the permission of the House for remaining absent from the entire
sittings of the current (238th) Session of Rajya Sabha from 23rd February to 13th May,
20167

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

MOTION OF EXTENSION OF TIME FOR PRESENTATION OF REPORT OF
THE SELECT COMMITTEE OF RAJYA SABHA ON PREVENTION
OF CORRUPTION (AMENDMENT) BILL, 2013

SHRI ANIL MADHAV DAVE (Madhya Pradesh): Sir, I move the following

Motion:—

"That the time appointed for presentation of the Report of the Select Committee of
the Rajya Sabha on the Prevention of Corruption (Amendment) Bill, 2013, be
extended up to the 29th April, 2016".

The question was put and the motion was adopted.

RE. DEMAND TO DISCUSS THE ISSUE OF FISHERMEN LAYING SIEGE
BEFORE THE DEPUTY COMMISSIONER OF SRI LANKA IN CHENNAI

MR. DEPUTY CHAIRMAN: We shall now take up the Short Duration

Discussion.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, we have given some
notices for Zero Hour, which are of very urgent public importance. Yesterday also it was
washed away. If it happens today also, what will we do? Sir, we have no objection about
the discussion. It is a very, very genuine issue, but this issue also, you have to consider.
On 29th, the fishermen are going to lay a siege before the Deputy Commissioner of Sri

Lanka in Chennai. This is a very urgent issue which we want to raise in the House.

MR. DEPUTY CHAIRMAN: Okay, Mr. Tiruchi Siva. For today, by consensus, we
have taken this decision, but your feeling will be conveyed to the hon. Chairman, and I

will request him, so that you can raise it in the Zero Hour.

SHRI TIRUCHI SIVA: Sir, at least, let us take it up tomorrow. Kindly understand,
Sir.
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MR. DEPUTY CHAIRMAN: Yes, tomorrow, it will be taken up. The subject you
are raising is very important. No doubt about it. I also agree with you. But, today, by
consensus, we have taken this decision and your feelings will be conveyed to the hon.

Chairman so that we will have it in the Zero Hour tomorrow.
SHRI TIRUCHI SIVA: Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, we will take up the Motion.

sft TR AT (SR U<): ITFAHMRT AEIGH, T8 Sl TRIDT IET T ... (FGE)....
ST, 39 IR BH A B TS T DI FSTHI 13T 31T 39 11.00 91 H of I8 8 3R 12.00
oI FITT RATIR Y BT ST 3T 3 61 H 9 G T2 &1 3T TG 2.00 §91 & 91
SfTg1 &9 I T 11.00 Io1 STRT 3ifaR g1 3T &H @RN BT 11.00 o SIRT iR 37T
BHRY| & AN AR Hex IS A1ed 21 39 fSTHIA Bl 3717 2.00 I & 918 <Ifog| I
BHRIT2.00 IS & 91 BIAT &, T 3H 2.00 ToT  T&el B of oil?

ot SUFUTIF: TR Sf, AR S|

it R ITATE: 31T T AT BISH DI I of MY 3 b SR 3177 QT8 8 A
HH RSIHA &1 PRI T8 T BT AAd @ [ 3R AT 11.00 I A Y& HI &, Al
I8 o9 3ifaR & d1a YRT BT SHfOTY 3T ST 11.00 Tl B <HI? ... (FALT)... 37T
BT 2.00 o1 & qIE AOTY| T 9 e X2 872 Sl a1 a1 §3 6, S AT Bl
HA AIMSY, T BICT AT I &b ol

3t STFATIRT: T S, SAAY H drerar g1 R S, 3MyD] AeH 8 fb i H
=TT foram 872 Ta consensus ¥ fedfis foram & 5 11.00 91 21TE e fewamem
Y[% 81 ST That is the decision.

s} T IFATA: R, THH IMUB! B9 B ASHd o+ ISt & Ford F ST a1
g1, 89 I8l ®e T8l Fahd Bl b o ors €1 ge Smew s ar fesi &1 ave &
&

MR. DEPUTY CHAIRMAN: It is Zero Hour time.

SHRI NARESH AGRAWAL: Rule 176 does not pertain to Zero Hour.

MR. DEPUTY CHAIRMAN: What I want to say is that 11.00 a.m. to 12.00 noon is
Zero Hour time, which is not governed by any rule. It is as per hon. Chairman's discretion

and we had decided that. It think the House agreed for that.
sft TR IRETA: R, SR 3ifaR H 9 3R AT oM A8d Bl ....(qagm). ..

MR. DEPUTY CHAIRMAN: I think the House agreed.
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sft R IRETA: TR, SIRI 3ffeR # & 3R AT ISMT AR Bl ...(ag™)... Ig
St Tl 7 6 & ORI offar & Aifew &, T AWel &1 So1 9ad 81 SiRT offar #§ &
ISMT 2 fh I TRHR IR IS ARBR & A1 il FIER G T2l Bl ... (FIEF)....

it ST 3y Aifew IR

sft AT IREATEA: WX, AINCH ST STH-l T2 21 WY, SIRT 3fa” 7 AfSH 71 S=odt
&I 21 ...(FAUM)... I8 “dl H Bl (oAl G 87 ...(TAUM)... I8 el H Bl [oldT g3l
e e e <2 ...ccaaum)... 3y &6 wel iR ) oy Rl .. (raem). .

MR. DEPUTY CHAIRMAN: Notice is needed to regulate it. ...(Interruptions)...
The Chair has to regulate it. ...(Interruptions)... So, some notice is needed.

...(Interruptions)...
i} TR AT TR, AT Hel 1 H 7L {331 g Bl .. (aEm)...
sft STMHIIT: 3177 T knowledgeable person Tl ...(AqHT)...

it TP IRmETe: 3R W # 3d, O &9 919 B ... (FAY™)... I8 O §ART
SMfIHTR 81 31T BART IIMAGR T2 BIF Aol &1 ... (TIAUT)...

sft STwHf: 377y Aifed < R ... (@aem). ..

# TN A AT R MY < @ &, Al Sl 81 AT YH PR Il
...(AYT)...

it SyuTafy: oy e < RTTI .. (ae)... ReT S, 39 el & oy SiRY
3ifeR o1 e AR ... (g )...

it Ioflg Ia ([STR IR): WY, 919 ARl § FEAfy 99 T 2, 91 39 30 YH
FHATY ... (TTHT)...

sft SgrHTafa: Now, Shri Sitaram Yechury and others to raise a discussion on the
situation arising in the Central Institutions of higher education with specific reference to

Jawaharlal Nehru University and University of Hyderabad.
SHRI SITARAM YECHURY (West Bengal): Thank you, Sir. ...(Interruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, these notices should be taken up

tomorrow as requested by my friend.

MR. DEPUTY CHAIRMAN: No, no. You repeat it. It will be considered.

...(Interruptions)...
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SHRI PRAMOD TIWARI: That is our right. But this should be taken up tomorrow.

That is my request for Zero Hour. ... (Interruptions)...

SHRI ANAND SHARMA (Rajasthan): What he is saying is that the Zero Hour
notices of today, which could not be taken up today since the Short Duration Discussion

is starting, if the Chairman agrees, can be taken up tomorrow. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Let them just repeat also.
SHRI ANAND SHARMA: Thank you, Sir. That will happen.
MR. DEPUTY CHAIRMAN: Let them give an intimation also. ... (Interruptions)...

SHRI MADHUSUDAN MISTRY (Gujarat): What is the need of giving a fresh

notice in that case? ... (Interruptions)...
SHRI ANAND SHARMA: The House can decide by consensus.

MR. DEPUTY CHAIRMAN: The point is, for Zero Hour, our practice and the
hon. Chairman's direction is that a notice has to be given. I am saying, on behalf of the
Chairman also, that all those notices will be considered. But just repeat them also for

tomorrow. What is the harm?

SHRI ANAND SHARMA: It can be exempted for today and the Secretariat may

take note that notices listed for today will be taken up tomorrow.

SHRI SITARAM YECHURY: Since you have allowed this discussion and we are
not able to take up the Zero Hour, these notices, that have been given for today, may

kindly be renewed for tomorrow.

MR. DEPUTY CHAIRMAN: Okay, I will convey it to the hon. Chairman. Now you
start. ...(Interruptions)...

sft faora STarexRere gt (RRTE): ) TRdq o).
sft Sy gt o, afsul

37} faoTa STarevare TSi: 9R, H8RTE H Y& & BRI BTl 9gd WRd 8| 98 fqwy
ot foram ST o, <ifes=t 9= e € 981 7 .. (aum)....

it SuuTafa: hef, We will take it up tomorrow.

SR T gt (ERTSY): ¥R, HERTS W W ¥ B 9gd R1E Bl
..(FTHT)....

MR. DEPUTY CHAIRMAN: I have called Shri Sitaram Yechury. Nothing else will

go on record.
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SHORT DURATION DISCUSSION

Situation arising in Central Institutions of Higher Education with specific

reference to Jawaharlal Nehru University and University of Hyderabad

SHRI SITARAM YECHURY (West Bengal): Mr. Deputy Chairman, Sir, I am
initiating this discussion on the notice, that you have read out, with a deep sense of
anguish, anger and anxiety of what is going to happen to our country because, I believe,
what happened in the Hyderabad Central University and what happened in the JNU are
not matters confined to only one or two educational institutions in our country. You have
seen what happened with the Pune Institute. You have seen what happened with the
IIT, Chennai. You have seen what is happening in the Jadhavpur University, apart from
Hyderabad and JNU. You have seen what is happening in Allahabad. You have seen what
is happening in Burdwan. You are seeing in various places that these sorts of incidents are
happening. And I would like to submit here that it is not only the case with Institutes of
Higher Education and Universities but also with institutions like the ICHR, ICSSR and
the Nehru Memorial Museum. In all these institutions, you see an interference of an order
that is not sanctioned by law. Every single institution, every Central University, has been
established by an Act of Parliament. It runs on the basis of an Act of Parliament. And if this
Act of Parliament is violated, it is our duty to intervene and ensure that such violations are
put an end to. Therefore, at the outset, | am demanding that we should constitute a House
Committee to, actually, go into all these developments in the Hyderabad University and in

the JNU because it is our responsibility to answer these questions that have been raised.

Now having made this point, I would come to the substantive points. You see an
effort, in the field of higher education and education in general, of what I would describe
as an effort to replace Indian history, the synchronic evolution of Indian history, what
all of us are products of and what we have gained, with Hindu mythology. To replace
history with mythology, to replace the rich Indian philosophy with Hindu theology, is
the larger project at work and this project, actually, dovetails with the project which this
Government is patronising, the project of metamorphising India's Secular, Democratic,
Republic into what they call the Hindu Rashtra. This, therefore, is an assault on the
Constitution of India, as I conceive. And, unfortunately, this Government is leading this
insurrection against the Indian Constitution, against the Republic of India. Now, let me

substantiate why I say that.

Let us take up the issue relating to the Hyderabad Central University briefly. All of us
know what happened in terms of how these Dalit students had been treated. Whatever has

happened in the past, there were a large number of Dalit students who committed suicides
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in that University, and we all know that. But that doesn't absolve what has happened now
with the tragic suicide of Rohith Vemula. These students were socially ostracised. Their
scholarships were stopped. And a Dalit student, whose single parent, his mother, brought
up two of her sons in order to reach Institutes of Higher Education through, you know,
the kind of jobs that the Dalits can do in our country. Through that, she has brought up her
children. And, stopping their scholarships, actually, means virtually murdering them. You
do that and then you create a situation where the students commit suicide! Yes, we were
told that an hon. Minister of this Government wrote a letter about some clash between
two student groups. The proctorial inquiry of the University took place. The matter was
settled. After that, there was an intervention and we have been told that all of you write
letters to the Minister. Yes, we all write letters to the Minister. There is nothing wrong. I
have also written letters to the Minister about various things happening in various central
universities. [ have written letters to the Minister asking for admission in Central Schools,
that is outside my Constituency or my remit. Writing letters to the Minister is no offence.
All of us do it. Many a time we get an acknowledgement saying that your letter has been
received and the matter is being looked into. Receiving letters with acknowledgement is
also the job of a Minister. So, it is not ordinary letters that are being written and answers
given. You have five senior officers of the Ministry intervening, telling the University to
take action. That is a partisan intervention and that partisan intervention is not according
to any Constitutional foundations of basics in our country, and that is what we are saying
that the Government has exceeded the brief of answering only letters or that all of us
are writing letters to the Minister, we all will do as long as we are public servants and,
therefore, the matter here is, through this intervention, a situation has been created that
led to this tragic death. We have been demanding, Sir, when we had the two-day Special
Session of Parliament, to pay homage to Dr. Baba Saheb Ambedkar, we have said, mere
peroration and speeches is not sufficient to pay homage. Come with concrete legislative
agenda. Come with agenda why you will discuss, after 60 years, why is this not being
fulfilled, even the limited objective of reservations, how, due to privatisation in the
economic policies the public sector is being curtailed and reservations in jobs that the
public sector could provide are shrinking by the day, need for considering reservations
in the private sector. We said, bring in this question of implementation of the SC/ST
laws. Make it more punitive. But nothing of that was done. If you are really concerned
about the role of the Dalits, pay homage to Dr. Ambedkar. And what did he say, Sir,
finally? I have quoted it a number of times, and I don't want to repeat the entire quotation,
that we have given ourselves a political structure where we have given every citizen of

ours a vote. Each vote has the same value. 'One person, one vote'; 'one vote, one value'.
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Dr. Ambedkar warns that if this 'one vote, one value' does not change rapidly into 'one
person, one value'. Then this political structure will not remain. It will be thrown asunder.
This is what Dr. Ambedkar warned and what are we doing in that direction? We will
discuss that when the Motion of Thanks on President's Address comes. When the Budget
comes, we will discuss what we are doing there. But the point is, creating an egalitarian
society as the Constitution, promises, we give, "irrespective of caste, creed and sex",
equality. That is the equality that we have given to ourselves in this Constitution and
that is being violated. This is a very serious matter; that goes beyond some trouble in
the university. This is a serious matter of what is the State's role in intervention and if
the State promotes this role of intervention that is anti-Dalit, that is something we in the
Parliament will have to take note of because that University was created by an Act. You
and I passed it here and if we don't take note of it and suggest interventive action, then, I
am sorry, we are abandoning our responsibility and therefore, I raised this with a sense of

anxiety, with a sense of anger and anguish.

Now, I come to JNU, Sir. We have been products of Jawaharlal Nehru University.
The Ministers in this Cabinet have been products of Jawaharlal Nehru University. At the
outset, we had said, the day after that I met the hon. Home Minister. He was here a little
while ago. I met the hon. Home Minister, along with our colleagues, Shri D. Raja and
Shri K. C. Tyagi, and we told him that if there is anybody who has raised anything anti-
national, take action on the basis of credible evidence. You assured us that no innocent
will be punished; we were assured of that. Immediately comes a reference to a tweet by
a noted terrorist — Hafiz Saeed — who was let loose by an earlier BJP Government saying
that Hafiz Saeed supported the students. Now, can you imagine a situation in any country
where the Union Home Minister, the repository of all inputs from intelligence agencies,
gives a tweet and retracts? He did that on Pathankot. He tweets on Hafiz Saeed and
retracts! And, Delhi Police puts out an alert saying that this is a false tweet account. You
are proceeding on a false tweet account! By all means, let me assure this House — we have
done it on umpteen times — any anti-national act or any act that encourages terrorism is
something that should be dealt with and strictest action must be taken. But, in the name
of that, penalizing the university as a whole, I think, is most unfortunate. It is because,
these youngsters today, what Sardar Patel had once called, are the 'Steel Frame of India.'
The Steel Frame of India is your Administrative Service, Foreign Service, Police Service,

media, academia, intelligence, etc.

I can name the officers today in this Government who are the products of JNU and

heading various departments, cells, etc.
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Madam External Affairs Minister is here. The Foreign Secretary of our country is
from the JNU. The Home Minister is not here. But the Special Cell you have created to
take care of terrorist threats emanating from the ISIS and the impending danger to India
is headed by a JNU student.

AN HON. MEMBER: Smt. Nirmala Sitharaman is also from JNU.

SHRI SITARAM YECHURY: Hopefully, they know that she is from JNU. I don't

want to remind them of that.

Sir, where all do you want me to go? There is no field where these students have not
excelled. And, today, you castigate the entire university as being anti-national! You said

that these students are the enemies of our country.

What is happening, Sir? Nathuram Godse, the murderer of Mahatma Gandhi, will
be national hero and Sitaram Yechury and the Deputy Chairman will be anti-national! Is
this the nationalism we have to see? You are saying, to instill nationalism in students,
there will be a huge national flag in every Central University. It is about 207 feet. Very
good. You put it all over the country. But, remember, the Tricolour in our hearts, the
National Flag in our hearts, is much larger than all the National Flags that they can put
together and you don't have to teach us desh bhakti. We don't want certificates of
patriotism by these sorts of double standards that they practice. I come from a student
organisation. I headed JNU representing that student organisation. We all come and
with pride we used to say this. One of our colleagues was attacked by a terrorist in
Assam. His body was cut. I will name him if you want. But, he is dead and gone as a
martyr. He is Niranjan Talukdar. His body was cut, put in a gunny bag and thrown into a
well. It could not be found for more than a month. Later, through forensic tests of his
teeth, it was confirmed that it was his body. What was the slogan we gave in JNU at that
time, Sir? We gave a slogan, "R R &6 chs-ghs Bl 9 8, Afh &9 EXS) AP
TP b Jag B & VR Y81 IR PIs THRAT 8, Tl 31T IHD] 8 B B DI HRYJ

Sedition Act, IHH FETHT Tl BT SieT HoIT 7T, SAH dTeT TMER I Bl ofd g
JATSITET & FHY B9 Fad I8 d1aT b1 TR7 o1 fh §H I Sedition Act BT 39T BT A
frerer &1, oife S &1 fFraren T wed i @R & Bl gAd gU 39 9% & 3R
8IS Y 391 Sedition Act & 37aR 3R 3ATST 9 Sedition Act I 31T AT IESTH B HUX
SR DR 2] ST d 7T 91 be & [ Sod 8, I S9d SHUR g9l 81dl &1 -1
T8 |31 S, faeell @l gferd e sfex 1 faeel & Yferd BfHeeR ded & & 'until they
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prove their innocence, they are guilty.' Q'%R:I HIHTR FEd © fh inverting the principle
of jurisprudence. <fleX 3iT% & BTSH, I AFIT IHId 8, MY I8 g8V b AR, Bl |
=TI gaMT? 3IR, d81 R Ia! fUers ekl g, #Ifsan # fawms Ia1 8, TR $I TR® AT
SFATREST & TG ST TRASH &Il &, Sl 4t 2, I8 33 a1 & & 98 99 Siaes g, a8
BihcS Tl 3R 3MTaTSl IoTY, I ITd! BIC H Uil G Hic - SaR ufedren dic §
T S AT AT FURATSST B o foIy 9ol 9 3fex U AR 98 9, Sl 89R 1
TS T b 3eR X8 &, IR A Rex 9, Sl fers g 1 3R, <97 § 7 Y j@T ’?
&I Fardl § T8 FA1 7eIGy I YUl d1edl g % 1 81 X681 87 ey 3 <1y faefarsy,
I8 &1 81 Fava, a1 feg? ok, e & arel & IR 3 e ft S18 wres e g1 8,
o) & feeel W THUAT 21 9 7d | hed I b rursiier ga+t ol 81 7S f& 9 v Rl
9 9 g7 G 8l [l g1a P a1e g9 B8l © [ el # a1 o diordy of-elerR
| S W U ST eTs B § SR ded § b § o1 o g, g3 ferd aee a)
SIS 81 BIF FeaTs HBI? THAR TeTT HA1 Sff S+ 32 g9 &R MY &, I Qe &
Q{JI?}? TISRT" BT 319 UfeeIRT ufetl Do you want me to read it out, Sir? Read out

the New York Times editorial. It is a leader in the paper. It says, " India is in the throes

of a violent clash. Prime Minister Narendra Modi and its political allies on the Hindu
right determined to silence dissent." The New York Times says this. "Lawyers and
B.J.P. supporters chanting "glory to Mother India" and "traitors leave India" assaulted

journalists and students. The police refused to intervene." This is by New York Times.

Le Monde is one of the most respected papers in Europe. They have written
editorials on to what is happening in India. What are all these foreign tours and getting
support for India abroad if this is what is happening? That is where, Sir, I want to really
draw your attention to the serious fact that why I have said it is an insurrection against

the Constitution. The Constitution gives me the rights. A Secular Democratic India,
FHIRUE, ST BT TS WRA &1 39 9RA A § YT g3l g1 ¥ 379 A I&f b aR
QT &, S 9 9Rd # =T gY &1 B4R foly wrag -+, g9 forg argedt, 891 forg g,
T S PRSI ¥ 3R 39 BISISTE & Ford gU 3T &4 ot AIfeR < 81, &%
ANTRE BT < BT, 3 BRI B U IHR 89 J&1 U= 31T T 3f1R 3779 J81 U= 93 8
I8 WXPR I&1 BRI Bl 2 DR IS1 Tl TP 3G 3R HIS YD el BT
foRTg BRAT 8, 3R BIs 3MUD RIATH O AR I &, Al 98 eslel 52 H1 g1 8 fb
TSR & AR & 2| fdegrel ol € JATSal & AN, B9 Wl &I I8 &1 89 INTE HINYI &
e & ATSMGl Y& W, BH d18d © 3Mollal dPbRI A, 8F dT6d © ATSMal Agdia Al
...(TAHT). ..

sft 4. 9. R ge9R RToReT): W T8 8l ... (agT). .
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3t IR AT 59 A7 AT Fadre A W ... (@GEH).... AR T8 ATolal 8
T8 &l ...(TIH)... TE 3MOIG] 89 ITed &l 39 TSI & foly TH oS 1| SHHT BN
I I8 PRI <l §l Ay H B8 I8 § 3R TeHfelod &l |aTd 3 11|
...(FFLTT).... [od RIS Bl fHdmd 8, A9 =7 Al 8 AUD] HS HR Fhdl o1 AT
D! U¢ SfIRTg| foT=gi ST 9707 7 foran o, forres! &9 iR foan o1, o1 gax
B9 YA H WS B &, I8 AN AU <% & [T gooId &1 5 N & Ty, 319 Hed &
3 T8 M B, S 89 Fe 1§ TRMIOH | SR ISP A5 SR, AT T
I, HSTHT TiEf, A9 I = foT €1 What is India, Sir? We are the crucible, these lands

are the crucible of civilisational advance of humanity. It is not just in our country. We

gave the world so many things because of which modern civilization exists today as it
is. And to say all these are products of Hindu civilization alone is wrong. Most of these
advances came when Buddhism was the reigning religion in our country, and it is only
when it came back with the caste hierarchical order, Manuvaad, as we call it, o g9
CINIE] %rrf%"q, SERERSI URT advance %, dg ¥d Tl And we want to catch those
threads. 3R TR RTHIE B I $e, I Y bl [H I8 G- B 3lerre g1 R Wb
UG R AHT-Iol-ge< I o 3f1R MToT 3R 1T 9% 3iR IufNg & IR H S &, <
I8 B SRT RBIE 7 HRAAT 98 916) B 3NaTE &1 Majma-Ul-Bahrain of Islamic
Sufism and Vedantic Indian Traditions, 'The Mingling Of The Two Oceans', India was

moving to a much higher spiritual society, Sir. We were moving to a much higher
spiritual society that has been thwarted. And, therefore, I am beseeching this House to
seriously think about it, not of one offence or two offences, by all means, if anybody
has taken anti-Indian position or anti-Indian activity, take action. But in the name of
that, you are castigating an entire university. And is that what all of us here have come
to? Sir, [ have quoted in this House a number of times earlier, Ashoka, the Trimurti, that
you are sitting under, the four-lion pillar, inscribed on that pillar, from where we have
taken the symbol of our nationhood. Inscribed on that Pillar is Ashoka's Edicts that
irrespective of whatever sect anybody may follow, irrespective of whatever faith

anybody may have, the job of the State is to protect that faith.

In Bhagavad Gita, what does Lord Krishna say? Madam External Affairs Minister
wants that to be the holy book of our country. But what does it say? It says that I shall
preserve the faith of every individual in every form that he may choose for his faith. Are
we doing that? I am seriously asking this. Are we doing that? Are we realizing today the
potential of what India can be? Instead of that, you are confining it into narrow domestic
walls like Rabindranath Tagore said. 'Narrow domestic walls' whereby what I defined as

nationalism is nationalism.

Sir, I do not want to go into that. We have been, what you call, saying that the Left
like witches. But remember, this is the 400th year of the birth of a genius; I don't know
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there is one man who wrote all that, William Shakespeare. He was one individual who
wrote all the corpus that he wrote. Remember his play Macbeth, where there is a song of
the witches. If you are comparing us with the witches, then, listen to this song. What does
the song say? "Double, double toil and trouble; Fire burn and cauldron bubble". And what
does he say that is being produced? "For a charm of powerful trouble, Like a hell-broth
boil and bubble". "Hell-broth boil and bubble". This is the song of the witches, and this
is what is happening for a charm of powerful trouble. "Charm of powerful trouble, Like
a hell-broth boil and bubble". Yes, we are witches; we forewarn. We are witches, Sir, and
we forewarn what is going to happen. Like in Macbeth, the witches forewarn. Macbeth
can be the king, but the line of kings will come from Branquo. You may be the king today;
the line of kings in India will come from another Branquo, not from you. So, if you call
us witches, then, also understand the prophesy of the witches, which comes out to be
true. And being forewarned is being forearmed. That is why we are saying this. We are
calling upon the people to be forearmed against this attack that is happening in the name

of nationalism that is basically a certain brand of religiosity.

Sir, you and I and all of us have grown up in this world. We have grown up in this
country, where there are Islamic influences and Christian influences. I was born in a
Hindu traditional family, had my Ved path done and thread ceremony done at the age of
11, and have studied all the Vedas. Then, you say, with a name like Sitaram, having read
all the Vedas, why have you landed up as a Communist? I have landed up as a Communist
because I have studied all of them. So, don't teach us all this. If you want to debate and
argue, come, debate and argue, and that is how our philosophy grew, through debate
and argument, and that is exactly what they want to suppress today, Sir. I say, do not
suppress. Remember, our Prime Minister went to a convocation recently, at the Banaras
Hindu University. So did Pandit Jawaharlal Nehru go to a convocation at the Allahabad
University. In that Convocation of the Allahabad University, what did Pandit Jawaharlal

Nehru say about the universities? I quote:

"A university stands for humanism, for tolerance, for reason, for the adventure of
ideas and for the search of truth. It stands for the onward march of the human race towards
even higher objectives. If the universities discharge their duties adequately, then all is

well with the people and the nation."

So, it is an adventure of ideas, of tolerance, of humanism. And, you castigate that
entire university! You say that it is anti-national and it needs to be closed down! Forty
years ago, that used to be in the editorials in the Organizer, which said, 'it is a den of anti-
national activity; it must be closed down.' Today, the leaders of the Ruling Party say that

it must be closed down.
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SHRI ANAND SHARMA (Rajasthan): And they want to take a tank there!

SHRI SITARAM YECHURY: Now, they are thinking of taking a tank there. Not

only a flag, but now they want to take tanks there!

Sir, whether it is the BJP or the Congress Party, I don't normally take names of
parties — yes, during Emergency, we did not allow the University Court meeting inside
the university. Mrs. Indira Gandhi was our Chancellor. We said, "We are protesting
against Emergency. We will not allow that meeting to be held here." It was taken to
Vigyan Bhavan — we have fought assaults on democracy. Likewise, today, with renewed
vigour, people are fighting assaults on our secular order. They are fighting assaults on our
secular order and, therefore, suppressing dissent is not what the Indian Constitution or the
Indian democracy is about. Therefore, Sir, I really beseech you, let us decide today, after
this debate, to have a House Committee to go into what is happening in all the Central
Universities and institutions that we have established through an Act of the Parliament.
Each one of them has a separate Act. We are responsible, finally, to the country if something
goes wrong there. Bring it to us. And don't say we all write letters. We all do write
letters; I am not ashamed of saying that. But our letters do not get the attention that your
colleague Minister who gets it. Five officers go on reminding the University to take action
against him. Rohit Vemula's death is a result of that. That is why,for a Dalit, the slogan of
'azadi against manuvaad' will remain, Sir. If you wish to arrest me for that, arrest me.
I will give that slogan. I will give the slogan of 'azadi against hunger'. I am ashamed
of my country when of the five children that die every day in the world due to hunger
three come from India. That is why I am saying, please do not castigate these students
or the University. Please, stop this tirade against them in order to advance your brand of
nationalism, in order to advance and transform the secular, democratic, Republic of India

into a version of a theocratic, fascistic Hindu Rashtra. That is my sincere appeal.

Therefore, Sir, through you, I want to beseech upon this Government, saying, look
at the richness of our plural society, the richness of all of us who belong to different faiths,
different castes, different languages and different cultures. We are all welded together in

this great country called India.

I'have my point of view, you will have your points of view, they will have their points
of view, and only with a debate and discussion do we rise to higher levels. Do not destroy
that potential of India. Therefore, my appeal to this august House, my appeal, through

you, to the Government and to all my colleagues, is, let us have a House Committee to
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inquire into what is happening, what is anti-national; let us punish it with the greatest
vigour and let us redeem our pledge to remove the sedition clause which can be misused
as is being misused. Let us ensure that the job of the police is to maintain law and order,
not to assist the disruption of law and order, and let us for Heaven's sake be responsible

to our Constitution and to our people, and that is my firm belief.

§ A%l aTEdr gl Sel & AR gF W S| 9 F SATSTe] F1fey, dgdre |
3ITSITET ATy, TRIET H JATSIE] DY, $9 <2 DI J8aR G & [ofg Sl 91 $HDbT JhdAT
FR BT &, S SMSMEl AT ....(@AUH).... THIAT § I8 &8 & 5, A1S IR4g) § aran
ATed B dI+7 R A SIERTIET § b 8% S4M P b dle, B8R I Bl I U, offh 8%
S &1 9o U 9 I T8 811, I8 Sial el 81 H fadahd srlll ...(99d &I 6.
I AR R A 791 | I8 o1l 7 % 39 T & 737 iR U 9=di W 3ch
g5 PINYI Y B 92 &, Sl SR RgER fRg &l ga1¢, WRd Bl 911 3R 319
ITP] VSIS HE &I, Al AT AR §F FIT PR <112 FHR S I AH-21ATS JATaTa] FroTar
g1 AT IFBT WRY 31, IFB! RI&T ql, IFH! ISNIR &I, Il 98 Ga U dJ8ar AR
TGN, YD AT TAR] Bl STHRA 81 &, TART B % &1 & [ 76 89 98 faadrl
..(TH B ESY)...

ST q31 fagaT & A1l I8! Bl © fb Y §9 ARE & Acaq g1 DIY AR
SR < o [JbT4 & Ty, 3171 ge & forg 89 AHfEs axic A Fci| 4 g, AR

MR. DEPUTY CHAIRMAN: Thank you very much. Now, Shri Ghulam Nabi
Azad.

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, 1
don't think it will be over by 12 o'clock.

MR. DEPUTY CHAIRMAN: No; at 12.00 noon, we will break and, then, Question

Hour will be taken up.

SHRI GHULAM NABI AZAD: Okay, Sir; then, you can call somebody else

please.

MR. DEPUTY CHAIRMAN: All right. Then, Shri Bhupender Yadav. But I would
remind all hon. Members that they should adhere to their party time, because two-and-
a-half hours is the time allotted for discussion. We may go up to 3.00 p.m., not more
than 3.00 p.m. in any case, because we have to take up other Business also. Now, Shri
Bhupender Yadav. See, your party has 30 minutes and there are three speakers; so, you

can take only 10 minutes.
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3t Y5 I1ea RIS I STFHTIRT F1ed, 3741 371 WIARM IR i
TS BT G0 B T2 | W1 I AT 2 T g9 <91 & <ifqgm # sifveafad @t e
& TS B, W AR 8% A ot S g g8, a8 Sifhafat o meira oft A
?ﬂ@maﬁmﬁ,maﬁﬁﬁwﬁlﬁfreedom of speech ?ﬁ?ﬂspeeoh
for freedom 21?7 THH 3R 3T 3R BT

it AR I8 (9 wied A2 ... (@agm)...

Y Y= T1Ea: 98 § AMIP! I g1 319 H WaR™ I Sft Bl aaran g o frasy
hIsH | AT SYFHIRT HBIGd, 9 BRAR! Bl il BIRIHH g3l 3R [ HRIHH Bl
g 4 f&an 1 {6 U |ikpiad FeaT | The Country without a Post Office’ ST
SiegHet @ Refls fbar smm,  I9& fo g gl den it dior™ a8 Sit
STATERT T8 Sfl & foTT SERUT Bl ad B X8 U, I 8w Sl 1 13 faawi, 1947 Bl
goTeTaTs faafdermera # faam ol J8T Sk & @ 96 & 3R HRYFTRE el & AR 93 B
I IEIU b 1Y H Y8 el I (P 59 STarevalld 6% [Aedidenerd o I g5
oY, 1 I9d e H fola 7 T - "37ey, STHET 3MR 379+ ST SiaT & ISTER
3R 9919 §IRT S 1 YR AT A¥glg HRA1, I Rigial & [TbrT o ol JART BT
R fov STatexere 78w o SiguRid o1 fhaT, S ISR ThdT, ArTiTe =ar, &
foRUerar, Sfiaq & Aiedifze ughl, AR J9s1 iR MG ot & ufd
J=fie e § qmar € & 39 Sew & oy Sarevdre A8 favafderea o
RITET BT 718 off, A ™ I S, § 1o geen arg b ama R gl &
SRIST 1 91d PR S &, I8 1 Sl g fAaRa fopam 2, a1 319 ST € b S a7 R

forar 2m? I|H fof@n 21, "Kashmir did not belong to Nehru, nor does it belong to

Manmohans and Modis of recent times who keep flaunting this 'inalienable crown' to
the whole world. What the consciously invisible is that how the occupation of this
territory has taken place through might of the brutal force rewriting history." T 34
G THAT X172 IE Ul I8t IR G 7 A1 ... (FFET)....

£t FaR™ A I HFST U4l 82 Y8 319 T UG RE 87 ...(aLH)...

it YU I1ed: I8 Ul 98l gict T o, e R f6a1 71 21 ... (@aem ). ..
Ig Tdt SBH giel o, el SukE # ARWR fHar T g1 ...(=aem).... 39 I

gl .. (aET). .
SHRI TAPAN KUMAR SEN: It is written by ... (Interruptions)...

it U= ATEE: MY ISP 918 D1 d1a A1 gAY ... (@EHH).... A9 JFAY, § 39 7
I U¢ BTl ...(FaHH)...

SHRI K.N. BALAGOPAL: How can you quote without authenticating it?

...(Interruptions)...
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3t YO I1ea: W], 991 419 ¥ fe¥eq 81 f5a1 9yl .. (@@aum)... g9 f$wed 94
BRI ...(TAIH).... g3 f$Fd Ad SIY ...(@AIH)... W, H gai Rbls R & &
fU IR g ....@@em™).... 39 a1 Gl .. (aE ). ..

MR. DEPUTY CHAIRMAN: What is your point of order? ... (Interruptions)...

SHRI K.N. BALAGOPAL: Sir, my point of order is this. Without authenticating

how such a statement can be made here. What is your point of order? ... (Interruptions)...
SHRI SITARAM YECHURY: We are asking for authentication. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is quoting. ...(Interruptions)... Do you want him

to authenticate? ... (Interruptions)...

it U5 ATEE: 31T G BT 9 IRAY ... (FF)....

sft 3rre et ¥ e TE ST ATEdT, offd T 39T sifdifede .. (ra). ..
Y qis area: §9 sifdfere fean B .. (aaaum). ..

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, what is your point?

...(Interruptions)...

SHRI ANAND SHARMA: My point of order is, as per the rules of this House, if a

Member quotes from a document ... (Interruptions)...

SHRI BHUPENDER YADAV: 1t is a parcha. ...(Interruptions)... I am ready to

...(Interruptions)...

it 3T T HUT PRSP U T 91 < [ SAD] @D DI & AR TADT JCHRT
PG AT IS e R I ... (SFALT)....

it Y= ATEE: 3179 YT AT /RN ...(FaIH). ..

sft e vl swe foe = Y 8 W LL.(aaye)... 98 feen o 72
...(TTHT)....

MR. DEPUTY CHAIRMAN: Okay. Sit down please. ...(Interruptions)... Sit down.

...(Interruptions)...

sft 3 T SR O B B2 ...(FAUM)... I AT IADI THST 872
...(TTHT)....
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MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, please sit down.

...(Interruptions)...

sft se Tt SHDT TTAd ST T8l 81 Fhdll ... (HAHH)... MY 18 {6 I8
o forar g7 ... (cgawm ). .

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, we are grateful
that Mr. Sitaram Yechury initiated a very important debate. And, the whole House
heard it in pin drop silence. Obviously, there is an alternative point of view. Nobody
disputes when you say that we have to protect the Constitution; nobody disputes that
we have to protect the academic credentials of our universities; nobody disputes that
we have to allow freedom of thought in that university. Having said that, there is an
alternate view point. Why should this level of intolerance be displaced to that alternate
viewpoint? ...(Interruptions)... Sitaramji, please allow me to complete my sentence.
...(Interruptions)... Now, the alternate view point is that we heard half-an-hour discourse
without reference to the actual incident that took place in the Jawaharlal Nehru University.
This debate is not taking place on some theory or any abstract. It is taking place in the
context of what happened in the university. And, when Mr. Bhupender Yadav wants to
refer to that incident, you will display the level of intolerance! ...(Interruptions)... He
will authenticate the document and he will also give you the names of the authors of this

document. ... (Interruptions)...

SHRI SITARAM YECHURY: Sir, I take it very seriously. ...(Interruptions)... The
whole House has a right to reply to my discussion. ...(Interruptions)... 1 believe in a
philosophy --"Letahundred flowers bloom, your flowerand my flower." ... (Interruptions)...

Let a thousand thoughts contend'. ... (Interruptions)...
SHRI ARUN JAITLEY: Mr. Yechury, let me tell you ... (Interruptions)...

SHRI SITARAM YECHURY: All that my colleagues are asking, from all across, is

that if you quote something, authenticate it. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: I told him already. ... (Interruptions)...

SHRI SITARAM YECHURY: That is all we are asking. ... (Interruptions)... And let

me tell you, that is not intolerance. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I have already said. ...(Interruptions)... He will

authenticate it. ... (Interruptions)...

SHRI SITARAM YECHURY: That is not intolerance; don't mislead the House.
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Bhupender Yadavji, can you authenticate it?

...(Interruptions)...

SHRI ARUN JAITLEY: He will authenticate that and place it.

MR. DEPUTY CHAIRMAN: He has agreed. ...(Interruptions)... Mr. Bhupender

Yadav, now you continue please. ...(Interruptions)...

#i U= F1eq: SUHINT Heled, H I8 Bl dr8 I8 AT fH 21 Ararm g off
S W T, AR, AT, i, IR AT 3R gd HIHGT 3R S99 SFASHICT I& Y
Y dig, O 3R 9maied S 3NfE Aad! g9 X1 T, Fifh &9 &% faaR &7 #r=aen
UG PR &1 89 I WBRI H Ul &, T T &1 2ar H St g Y 8HT U1z TROT
HETHT el BT §9 < 1 IS AT & 3R T8 39 < H Yoi1d &

HRIGY, B9 39 91 ¥ SHR 78] Bxd fh 9 BT 99 H, < P ya= dE—1 7
ARTET 3T B, ifd foT81 §9 U= &l 9icT 7, S A1 | Hal a1edl g (4 9Rd &
T T H31 ¥ b MR & I T H301 I, Fa- S BT Yl & forg &4 fapan
T 3R T DI THdT BT drsH aTell T BIs Cultural Evening BT, AT URTRIT BT SHH
BYIENT HR BT ARG B MR TR = I8 P B b AR [HAT 2|

TR, I NARM IO N S AR A TR ad N A aed g P I A B w e
& & vl Hel de1 87 § S8 a1 A18d § fb a8l IR e JIReR 4l o7 & UIReR &I
T o1 19T UR foram o1 & 'Against the Brahmanical collective conscience, against the
judicial killing of Afzal Guru and Magbool Bhat.' ¥ 3HSTel % 3R Hhe W, RN ST
& gferd iR fUssl & forg oS 217 319 fha &) a1d PR IR 872

weIed, Il g8 wel s 3 favg wrseaion & R} a9 = €, a1 3 UNU
HARERIR B o7 DR & MR 1l A g1 IoT & FHY YeTel § dIe AR &1 AT I8 QI8-T
AUSS < H FolN? F7 I8 QI ATUSS 39 o3 H A1eY? H 319 3M9d AH I8 He-l
el § 9 39 S &) IS WRURT &R 8 - B, TS IR Y&, o ff &R
WRERTETE ¥ g §, e arioie guR &1 & fear B, |1 SeM 9 I @t
HEPIT BT A0 TET fham? a1 Y ABSTdd Bl fferT bl SRR fbferT we &1
TReX 02 a9 9! 91 I8 8 [ 519 S9d Raomp &4 7, O SU If¥afeg ot
JATSTET B 9 HHHR, ATeTe] & YAl F T IR AR PIs 9= 1, dF 31T I8
AT 2 {6 I8 TTed B

it AR I NS0 & Q1 (5 RPR 971572 ....(Fae™)....

it U= A1G: MY G AY ...(FFEH)... HIARM IR Sfl, 3179 G i,
e it L.@ag)... § I8l W U 91 AR el Al L (@EHH)... A
SYFHYIT ST ... (LT ). ..
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Y TSR 3TEHE AT (S 3R HER): H 98] A SIae SIIR AT LTI A &
ANR® I ...(FFE).... TARI AXBR 3779 415191, & A1 gl ...(GEH)... 8ol AR
ARG AP A1 WY o .. (HIIH)....

O S AL S s ol o W S S e g e 1 Sl el i Gl f
S S (i) gl S o g S sl (Sl

(I.LJiL'uj__ PR iﬂ l?ﬂ __J]S._}u

MR. DEPUTY CHAIRMAN: Why do you interrupt your own Member?

...(Interruptions)... Mr. Yadav, please continue. ... (Interruptions)...

# YU I1Ed: A SUGHIIRT HEIGY, $9 Q¥ Bl ATSTE] Bl U1 PR b 67
ATl P SIT8T W §H <20 4 T I91Y G & T, T2 Bl I DI A0V G &b
forg, <=1 # <rqul T B RUAT FRA b Y, 9 F SHERTERT $ ER W)
AT =T YT B & foIQ <20 & Siig el Bl Sl ISTHR IR Pl I €
IR Ra BT & oY Ueh ol TR <21+ bt 21 ot faeafdermeral | o8f iR a9 &
31T aTet Wiasy @t Wit U BT 7, 98T UR 31y fRegi™ ®T dre aTet 1T Bl J1ds -Tel
Hehal 3R FAAY AT fYTERT BT ATSIET AR TSR] B AT 3 AR AT
BT 3R $¥7 31X 1 8 78| WHSI, 1 89 9 <3 Bl 9gd WO o S| iR § I8i ;)
I8 BBl ATl § [ STdTevdlel 1a% [Jeafdenad, i W iTel 59 9% $1 [ &, &A1
<3 H AT A= @1 U WA S, Afeh T AR1 U o w7 5 S ardeft
fraReRT & @ 98 W g Agde & M W el Sd 8, S% politburo H T Y
Scheduled Tribe TTal %, SECZ politburo # YT Backward Class 3R gferd representative
Tl Bl PR I Ig 91d S & Al fUsel 42 A1 H SdIevdld J8%  fqvafderey &f
FacultyﬁbackwardWWW@%WWW@WWW,@W
D HIRTT BRI T T A B BT B {6 S AATRTS HRRAT S & g 3R T B
QeI S & ATEgH H S BT BT B I8T AT, ITH e+ Backward &, SEH fha
aferd €, S9H foa eNgua IR gU 8, I9H Sl subsidized &, I 5 THR A <3 B
giferedl @1 T & & g & fFar g2 SaERde T5e Awafiead o @)
YT & RAGIdl & STTAR AR GG BTN Freedom of Speech & TH TR &9 39 <9 3
QUGB B AFART U o1 B b AARM TG S, H AF STFHTART ST &
I 3 TIP] AT Bl dTg b TATEvdle e [Jeafdenerd 3, e FRAM 4 df
SFI & g 3 81 § AYSH! SFI U5 UgHR A gl AU 8 2 I, f6dd 17 872
STATER AT 8% [qeaideITerd 3 SFI 7 Uab protest letter FTTalT 3iR SATYHT UTCT BT U 11
HRARY, 2016 BT ARG Bl S SFI 8, S==i &1 forar? S8 forar, 'The religious
fundamentalists, bolstered by an ideology propped up by the petrodollars of Saudi

fTransliteration in Urdu Script.
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Arabia, masquerading as "radicals" serve only to undermine the genuine struggles of
the people of Kashmir. These elements, whose communally charged slogans...' ar feas
communally charged slogans i IU? Siq JMIDT @E’ ?{ﬁ?ﬁ Pg B T o g8l
communally charged slogans ERGIEEIE] ENIELRS P T3S IR B petrodollar 3R B
e AFRIGT | d8f slogan ST IET AT? ST TS Student Union I8 I1d HE & &
IR AXPR IFH AR TR FR BRIAET BR I8 8 Al AT IFHT faR1Y B I8 8! 3719
IHD! AR B TSI T R &1 AT 2 AMS DI JHATRT Bl TSI AT 2

i} HTRT A I8 sedition B
i} U= ATd: Y8 B4 sedition &2
it AR I8 921 § 31109 yv BT |

# Y= I1ea: sl H MUY B8 T G ...(FAHUM).... 3T Y| T 3MqDh!
¥ese gige | S oy forar 81 ...(ae)... I8 BRI § b Sareveld gw
freafyerer ... @t €. 7eigy, § 12 991 $ 919 GHY o1 d1edl g Hifd g3
g R B g ...(@agM)... sy § I8 HEAT T B SR 8w
fareafene™ #§ TRER 7 9 &1 {51 8, TSR 7 A1 STarexdied 8% faeafdemay o
TRAT BT BRIH HA Y BRI [BAT 81 STATevalld T8 fawdfdared § gfefd &1 i
interference T, T aR 9 89 Par war & fb Exil fawafaener &7 shut down BT &Y
T 8, 89 359 favafdenead & d¢ 781 o1 918d, I8 WRBR I 9307 781 §, dfhT
fereaferery g wfe o1 B a4, fawafdenerd s Uadr &1 |id 9+, faeafqeray
ARG FEHTd &1 s a9, faeafernera <o #§ g 731 favasy &1 #@la iar o,
sl g9 39 favafdene <21 9 ve 737 favary &1 qreld UeT &, 9y 89 59
foreafaenera & TR &1 g2 AR §1 39 TRAT BT g9 F U H 319 S & Al
{ Y I8 Pe1 A (S Md foaeT Tl B Y &, BH A BH ATYD! AT I§ I BRAT
IIeT o1 fh 87 I8 dispd BT o1, I8 BRIGH R UfSd STa18vlTd J8% &l
TR UehdlT o faw ol g2+ & oy foma 2112 smues] w9l &1 | gl 3fR SR o |
UEC HH A B I8 AreT A1y AT {6 1 BRI @l odex ART fawy 941 & 3R o9
BHTIEHH DI DY ST TR ZIATR...

MR. DEPUTY CHAIRMAN: Mr. Yadav. ...(Interruptions)... Mr. Yadav, please.
...(Interruptions)... Now, listen. We will now break this discussion. At 12.00 noon, we
will take up Question Hour, and from 2.00 p.m. to 3.00 p.m., the Calling Attention and at

3.00 p.m., this discussion will be resumed.

THE MINISTER OF URBAN DEVELOPMENT, THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr. Deputy Chairman,
Sir, as the debate has started, let us continue the debate after 2.00 p.m.
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MR. DEPUTY CHAIRMAN: This is time for Question Hour.

SHRI M. VENKAIAH NAIDU: I am not raising questions. I have to answer.

ORAL ANSWERS TO QUESTIONS
*16. [The Questioner (SHRI RITABRATA BANERJEE) was absent.]
Making real estate licensing online

16. SHRI RITABRATA BANERJEE: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Government is planning to make real estate licensing online; and
(b) if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(SHRI M. VENKAIAH NAIDU): (a) and (b) A Statement is laid on the Table of the
Sabha.

Statement

(a) and (b) 'Land' and 'Colonization' are State subjects and it is the Urban Local
Bodies i.e. the Municipal Authorities and the Development Authorities which issue

licenses for real estate projects.

MR. CHAIRMAN: Q. No.l16. Shri Ritabrata Banerjee; absent. Any

supplementaries?
i} X1 AT R, H Yo Aredl |
MR. CHAIRMAN: After him.

SHRI SHANTARAM NAIK: Sir, the answer given to the question is this. "'Land’
and 'Colonization' are State subjects and it is the urban local bodies, i.e., the Municipal
Authorities and the Development Authorities, which issue licences for real estate

projects.”

Sir, we have recently discussed an exhaustive Real Estate Bill and the Report has
been submitted to this House. The Parliament is dealing with real estate. Therefore, this
subject has been taken over by the Union Government for the guidance of the State
Government. Therefore, to say that licences are being issued by the urban bodies and
then we have nothing to do with this, is not a correct position. If that was the case, then

the House would not have introduced the Real Estate Bill.
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SHRI M. VENKAIAH NAIDU: Sir, what the hon. Member is saying may be
technically sound. But the specific question was whether the Government is planning to
make real estate licensing online; and if so, the details thereof. To my knowledge, there is
no such licensing at all. What is in practice is that the urban local bodies give approvals,
permissions, No Objection Certificates, etc. That process is on. I do agree with the hon.
Member that the House in its collective wisdom has taken up this issue of real estate
and discussed it and referred it to the Standing Committee. The Standing Committee
discussed it and then it came back to the Lok Sabha. The Rajya Sabha asked it to send it
to a Select Committee. Then it had gone to the Select Committee. Now it has come back.
It is before the Parliament. I will be very happy if the hon. Members can go through that
and then approve it in this Session itself. Then the Real Estate Bill will become a reality
and the consumer interest will be protected. As far as the issue of licensing is concerned,

hon. Member, there is no such procedure and that is what I have stated.
sft gt 57 aovr fasr ... (eaaam). .
7t A AT TET S .
7} AUTIRT: 3T TH=IR AT BT &1 T ] It is here.
i} R AT T Y8 A Y iaTSS g & 8
sft sruTafer: TE1-7E1, [dopd T8l e S, Aifeq vieege 7d Hifo|

#} Tou1 faer: TRy Heled, H A A3 Sl A S A {6 4R % 9
TG 9T B, S Forv areel BTSRNT SUeTer By & forv ik g9 &= 9 o1 RareT vee g,
AP 1 DI AT HIEHR &b WR GR AT & {oTg Jer #4301 S &l Sl AT 8, SHD
ST HATST RIT ST FR 8T 87

SHRI M. VENKAIAH NAIDU: Sir, this question is a little away from the main

question.
MR. CHAIRMAN: Then you don't have to answer it, unless you wish to.

SHRI M. VENKAIAH NAIDU: Sir, we are focussing on approval and regulation
issues. The hon. Member has asked about housing. A separate question can be put and I

will be able to answer it elaborately.

i1 AR AT A, BN g G | W 59 IR § goT ATl /G H3 S,
oA forar ® o ofe 3R BicFTgoIe , gl Heolde oY IRGR & ol df &7 S 89
Rard tee fat @ €, a1 a8 Rerdd tee el o0 WRGRI & e RT U= &4 af T8
22 SN Rerel Txee {9l 8, Sd! |1 Ac ol TaHe ol Adbdll & IT T8l o Tl 872
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Y T, a1 Arrg: FUTIRT ST, 39 99 & IR F B AR A uge i e @ed
D1 & fop ol e Aeotae B, TR 3117 5P TR H HeR H I bd g1 Abdl 67 S0 dla
T ANT S 97 T2 & 98 WYeleM B afh 6 BRI 8, S9H Aok 8, IR, |
YT+ 1T 38 &, AT IHDHT XGele B & o1y iR Raret geee Haex bl STl hA
& o R ARBR & S H U (9T 31171 7| 98 37297 fdet 11 98 37207 fddt o, 39
PO GURAT AT ITH IR B & fol¢ I8 HHST & U9 WOl T 3R HHST 7 3701
=T & MR W U RHHASTA Aol 81 39 49 B1 $© ANl - ST A1, Al H7
D] JACTHI-STR BT XBR fhAT| TSHT SR 1 Hhal fh uiferaric & I8 1fieR 8 fh
T8 B o Febcll 21 ISP q18 R 87 BT oM & oY YA fbar €1 84 Ministry
of Law and Justice @ ®8l & & Concurrent List in the Seventh Schedule of the

Constitution 4 Entry 6 provides for transfer of property, registration of deeds and
documents. Entry 7 provides for contracts, including partnership, agency, contracts of
carriage, and other special forms of contracts. Entry 46 provides for jurisdiction and
powers of all courts, except the Supreme Court. So, the Attorney-General has given an
opinion concurring with the views of the Law Ministry that the Parliament is competent
to make such a law. That is so, as far as this issue is concerned. Land, as such, is not my
subject. But, the hon. Member is aware about that also. That had been referred to a Joint
Committee of both the Houses of Parliament as there could not be unanimity on that
issue. Now, what is to be done with regard to that Bill, the concerned Minister will

inform the House.
Encroachment on DDA and Gram Sabha land in Aali village, New Delhi

*#17.SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the details of ownership of land under DDA and Gram Sabha in Aali village
(SaritaVihar), New Delhi;

(b) whether DDA has received any proposal to set up hospital, baraat ghar,

community centres or senior secondary school on these lands, if so, the details thereof;
(c) whether the land of Gram Sabha or DDA has been encroached upon; and
(d) if so, the details of the steps being taken to remove the encroachment?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) to (d) A Statement is laid on the Table of the House.

1 Original notice of the question was received in Hindi.
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Statement

(a) Delhi Development Authority (DDA) has informed that the acquired land of
DDA at village Aali is about 70 acres. Revenue Department Government of National
Capital Territory of Delhi, (GNCTD) has informed that around 31.27 acres of land is
under the Gram Sabha.

(b) DDA has informed that they have received no request for setting up hospital
on these lands. A request for providing land for Government Senior Secondary School
was received from Directorate of Education (DoE), GNCTD on 14.10.2015 and a reply
dated 19.01.2016 in this regard, has been sent by them to DoE, GNCTD informing
that the suggested land is under litigation in Hon'ble Supreme Court of India. Further,
DDA has received a request for allotment of land for Baraatghar/ Community Hall from
Shri Parvez Hashmi, Hon'ble Member of Parliament, forwarded by South Delhi Municipal
Corporation. However, DDA does not have suitable piece of land, free of litigation in Aali

village, which meets the Master Plan requirement for Community Hall.

(c) and (d) DDA has informed that 2.28 acres of acquired land in Khasra Nos. 327,
328 and 355 of village Aali is encroached. The encroached land is part of the unauthorized
colony known as Aali Extension, which is included in the list of 895 colonies to be
regularized by GNCTD. The encroached land, being part of an unauthorized colony, is
protected under the National Capital Territory of Delhi Laws (Special Provisions) Second
Act, 2011 read along with the amendment enacted in 2014. Revenue Department, GNCTD

has informed that nearly 1.32 acres of Gram Sabha land is under encroachment.

7t uRaST gTer: TR He e, § 1O ATeH I A HA! Sl | 1 IrEd §
5 T FEegd & Ui " ¥ SIS A I8 1419 331 ® 6 9% U 70 Tahe o €, o
H 2.28 T A TR TAHITHC B 3R D! ST B e 9T 82 PR I i Ydoldal
g, A1 AR A3 T’ Whot & oIy 59 a1 181 STale T ST 8T 27

i TH. JHAT ARG : AHTIRT SfY, I8 FaTd RS UM H 4} AT 27| IHH ATST-1
aRaa B R | FaTel YT 1 5 FaTd Bl = Ie9 ¢ [ fRadl e 981 )R
IRTT BR IR IRTATA T I8 81 3P IR § Sl ofs d 978 Ve o, Ufeeid uRusl & forw
TTE T2 U, ITHT THTe RIS el &1 R IHHT [ 4 37edTT H & 91 AH gl fb
g8 fafeier ¥ g, sHifey a8 ofe 781 < god| I8 [ feces JHaR] f$urcHe =, ua
U Sl 3l <1 SISV A a1 $R P 91 84 1 81 T 89 50! fIfeier & R HoR
BEEAEIN
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it aaw wTerlt: Ui wEIGT, § MG "IewH | A WA St a8 AT
=TET g b s8OSl forfeier @1 91d B8l 8, 98 70 Ybs & oy Hal 51 Y "9 qemall,
IS geTaN" ARIT T 32 ©1 IS TMid H adopt fhaT &1 ursH fAferex agd o) a8 Wi
g 3R Il R S1-H oG B UIYele &, offd afead] & oY §-§R A Pls Tpol T8l
21 ST S YaiTSed BId & il gieadi HYRT IS B B Sl o, Al T &l Uhs
S 70 THS ofs A A 376 U Tdoiadl 8] BRIs ST Fhall 8, Al b Td adopt R BT
TR T 52 "I Fa1sl, It USTsi” SINAT &I a1 Aded eial 22 H R I8 S
=TET & o 1 T’ Wpt & forq SIEIT e Tdeldet - et a1 &1 ?

Y TH. IHAT AS: W, 91 T WBR A & 91 YT 7L g3, Tgel WY YT BNl
&1 3R Ul &1 ....(FAM).... ART He1 I8 & (P ... (FaIM)... AT Udh FTe, 347 a1
GMQI ... (@AHH).... TR, T ST dispute H &, TAI STHIM & dR H A TG 7 S
BEN 8, I8 SHIA YThIaic ¥ 8 3R UAhIaic 8H el 18] Adhd| SHBI BRI I8 § fh
S 89 |99 AN A FHADR IIfTIRIE & §RT 1A 11, SHD AT S8l $O Hgal=
T, SUBT 2017 TF B WWd Rl g1 R N, T L. (@magm).. ma g iy
...(TAIT)...

7t FHTTR: 3T Y AT, G Ao isl bfe=y)

37} QA JHAT AT 3T [ AR 95 WA &1 IF STH H T 8] gall, I issue
OR H TET ST RET g1 AR A1 A < S1d I8 issue ST, 1 H SATIDIRYT bl gerrar
5 ATS, WRUST T B2 WIS AN A IR {6 I8 3F 1A F forg 31 {7 e {6 a8
disputed ¥, T ! AT IRGY iR TAhITHE &, Tl Tl IRIY| SHP AT 3R Bl
SHIT & RIT? IS d18 AAGRITI AT TSR & TR B B ot 7 1 iR
@%, Bl g BT ST 399 19 ARG BI fHar 13 bighas of land in Saidabad village
is identified for school and community purposes. This is earmarked for a freight
company. This will be considered after due process. v, T informally ddd fear f
purpose 3BT &, BH TRITER BI W SRR &, HRGTC] Hex Bl W TTR6vd & 3R Tped B
A ST 21 AT 3 ORE Bl oS &b Y 3R BIET-A1ET Wieort & a1 S Uleer=t bl
resolve IR P I QITIY, AT H el 5l MY IYTII HaR 3t qIferdmie & AR 3T B
q Ao & T SIS @1 At U ATREY 81 98 DM qRT R b 918 99 o 7 &
RINICERIRENERHT

SHRI BHUPINDER SINGH: Mr. Chairman, Sir, through you, I would like to put a

question to the hon. Minister. My question is: If the DDA encroaches upon any land, will

the DDA give alternate land to the individual or will the compensation be made available

to the individual as per the market value?

SHRIM. VENKAIAH NAIDU: Sir, DDA will never encroach upon land. It acquires
land.
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SHRI BHUPINDER SINGH: It has encroached upon the land, Sir.

SHRI M. VENKAIAH NAIDU: That may be the hon. Member's allegation.
SHRI BHUPINDER SINGH: I will give you the details. ... (Interruptions)...
MR. CHAIRMAN: Please listen to the answer.

SHRI M. VENKAIAH NAIDU: Please send the details to me. I have no problem.
The DDA, Delhi Development Authority, is a development authority. It functions under
a statute. It has got some rights and responsibilities also. It acquires the public land for
some public purposes. What the hon. Member is saying is that he has got some specific
case where the DDA has encroached upon some private land. If at all there is any such

thing, I will get it enquired, and, then, take suitable action.

i} oTa A IR, IE [aTd el & U T & IR H &, S8l IRITER J W
T ST 8, <l 4 & 781 a1 %8 &1 931 off 7 4} fereedl @l e Uer &1 8 SfR qamn
g fb B Ushrade BIdT ® SR S 81 991 gf¥ehel 21 39 goie ¥ el # o778 agd
B | TSI S8 -S1T8 el d IRITER B AN Il &, il d 9 a1 UId aifeh feeell §
SIEIY 3R TRPBR &b UK S8 &1 a1 &1 Y8BT SIHTE-STE UR A heoll & MR SIIE-STT8
ESRIEIRISOIE]

TR, AR IS H TP Slum Rehabilitation and Development @1 T Tl &1 g1 31TT
%?vﬂﬁ@?ﬂexperimentWﬁﬁﬂﬁmﬁ%?ﬁﬁwﬁﬂgﬂ?ﬂwﬁﬂw
S8l 98 IRITER, Wl d SIS QRSN aiRE 78] a1 Al 2l I8l W Tl Wb
ST’ B i feelt # fafics STTe g1 31 S 9¢1 8] Wahd 3iR .41, T siRamon Sy
RTSY T H 81 39ferg § H30 oft A g aredl g {6 4 59 qmel § 92i 781 arad 87

oY 7. JBAT ATS: W, TE VS GG 21 §F 59 TR LT NI, AR AR Bl §
o &9 9 wiferamie & Ha¥ 71 37 fad= T & MR U= TFshIaHe T8 8l a8yl IR,
3R UAshIg¥e H ST&T unauthorised coloniesm%,mﬁwgﬁmm%
Al IP] BT 89 99 7 TR W (3T 81 $9h1 BRI I8 8 & faeell d agd Fe1
3faTe gan 21 I8 RATIST 01 & 6 9ga A STl H I8 AT IT, offh 89 Il 1 99
TG PO e [HATI 1€ H 19 Gshleadc B & o1y Y a1 ST Ufeerdr Ruae o <@r
g1 W, I8 Ufdeawell d9a WY 721 B1 §9 99 91d1 B SO H @SR 99 2008 H R
HRBR A T VAT Ueh 3SR fehTert 201 3R q1e H SHAR] ARBR o <A1 H AT b d1a, TeRTg
A IR H YRT AT DR b UL H 59 (077 R ugan § o andl g5 gern 6ve 8l
2l fIaT 99a 8, S ST W[ERTSS BT 21 S8l o988l § a1 A 9ed A
gicehel ST & foY ST geima fa 8, 99 fawg # A1 g9 ||
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i} urfdora R Sea: 9wl Ae1ed, § I8 ST Arg 6 SIS o ofs gfer
P IIRRAT BT G b I FSFAIIR BN Rifep WIS RIS & ®Y H ST L-Zone AT Other
Zones 991 dTl &, 981 & fhdT 3R Saoadd I3y o) fRAfT & 872

SHRI M. VENKAIAH NAIDU: Sir, land pooling is a separate issue. If the hon.
Member writes to me, I will definitely inform him about the progress made with regard

to the land pooling policy in Delhi.

With regard to facilitating the people who are encroaching there, and, for providing
them an alternative, the State Government has to prepare a policy of rehabilitation and
redevelopment of encroached colonies. That is the mandate. That is yet to be done. Once
that rehabilitation policy comes up, then, the Central Government will extend all the

support to develop those colonies also.
Skill development programme for widows

*18. SHRI LAL SINH VADODIA: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(a) the number of widows who have got the advantages of skill development

programme; and

(b) the number of branches for the skill development programme that have been

started for widows together with the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP (SHRI RAJIV PRATAPRUDDY): (a) and (b) A Statement
is laid on the Table of the House.

Statement

(a) and (b) There are a number of skill development scheme across various sectors
being implemented by Central Ministries/Departments. The data on the widows covered
under these skill development programmes is not maintained centrally. However, most of
these schemes have special provisions to promote the participation in skill development

programmes by all socio-economic groups including women.

Further, Government has launched the flagship scheme, 'Pradhan Mantri Kaushal
Vikas Yoiana (PMKVY)' on 15th July, 2015 to enable and mobilize a large number of
youth to take up outcome based skill training and earn their livelihood. As on 22nd
February, 2016, 12.50 lakh candidates have been enrolled (including 5.41 lakh women)
for vocational training under different sectors in 9,314 training centres spread across the

Country with coverage of 29 States and 6 Union Territories (UTs).
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Furthermore, there are ten Regional Vocational Training Institutes (RVTIs) and one
National Vocational Training Institute (NVTI) (at Noida, Uttar Pradesh) in Central Sector
for Skill Development of Women including widows across the country. In addition, training
in five new RVTIs at Shimla (Himanchal Pradesh), Rajpura (Punjab), Patna (Bihar),
Trichy (Kerala) and Agartala (Tripura) has commenced in temporary accommodation

from August, 2015. Details of these RVTIs are given below:

S1. No. States Place

RVTIs

1. Haryana Panipat

2. Rajasthan Jaipur

3. Meghalaya Tura

4. West Bengal Kolkata

5. Karnataka Bengaluru

6. Kerala Trivandrum

7. Madhya Pradesh Indore

8. Gujarat Vadodara

9. Uttar Pradesh Allahabad

10. Mabharashtra Mumbai
New RVTIs

11. Himanchal Pradesh Shimal

12. Punjab Rajpura

13. Bihar Patna

14. Kerala Trichy

15. Tripura Agartala

The NVTIs/RVTIs organize National Council for Vocational Training (NCVT)
approved skill training programmes under Craftsmen Training Scheme (CTS) and Craft
Instructors' Training Scheme (CITS) in trades such as Electronics, Mechanic, Architectural,
Draughtsmanship, Computer Operator and Programming Assistant, Secretariat Practice,
Cosmetology, Dress Making, Catering and Hospitality, Interior Decoration and Designing,
etc. A total of 4160 seats are available in the NVTIs and RVTIs in current year i.e.

2015-16 under various training courses in CTS and CITS as per details given below:
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Number of Trainees in NVTIs/RVTIs

Courses 2015-16

Women candidates under training/trained

CTS 2574
CITS 927
Total Long Term (CTS + CITS) 3501
Short Term 3385
GRrAND ToTAL 6886

* Based on Modular Pattern.

** Number reduced due to commencement of Semester System.

Furthermore, there are 402 (Government-298 and Private-104) Industrial Training
Institutes (ITIs) exclusively for women with the capacity of 141907 seats. In addition,
30% of all the seats for the courses in all Government and Private ITIs are reserved

horizontally for women candidates which includes widows as well.

st et g aeifean: gy 9giey, ¥ oud 9eud I Hal #eied I g SIHl
AT § b 719 TORTd &1 fbai1 Afearall o1 ufRriera fvam g7

sft Trofta yaTg wIt: 7RIS, IT S 9aTd 8, I Afeenai 9 fagarii w) g1 g forg
3rft 31 aRFRATT # I8 w1 g1 ®fs 8 {6 oo Iou & fhat afgarett & ufdiféa
fopam a1 81 WETy, Sl qerd: BIrel [IhT &1 B &, Y8 X < H Ugal A I Fell 311 8T
2, Ifeh=T <91 b TEIT= H3) 7 7Y fAUHT BT Mo+ fhar iR S A1et 3 3dfey § 59 fwHT o1
BRI & URH {57 5

1 5 BRI DI HRA ARPR b I 24 HATAAT H 70 I3 &b HAIEIH H AT
e ST 321 21 <9 & g H31 7 98 9 fHa1 7 {6 g9 dgeid fhue a 3R Uh
S RIweH & T84 skiling BT B IR ARAIY H IRY [HAT WY AR ST&T 15T ARDBRI
PMSDF & d&d 3Tcllgic Al aTgdl &, BRI BIe fIhrd T & A1 | Sl g
IS A B 2, I8 HGH A3l DIered [9Hb1d 11 &, 96 d8d T 24 AR AR
BT TIAETOT 9 BT YT ATl 399 RPL & IR IRy T & gaven 81 59 7 §
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3R NCVT S & d&d Il daTell Sl IATY &, d HH &, Afh Iod IRBRI H 3R 39
I H T 13 BOIR ITs B1 S99 Y &1 9K o JATAUTT IRBRT &7 H & 3R 91! 59
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TR &1 T F31 & gRT S DI fIbTT T defls ST Xa! 8, I8 grant model TR & 3R
ST fees model TR &, & NCVT Afcthdb & dad &l 949 Afectiall 1 ufereror g1 fha
ARt o1 UfRieror g1aT § 3R R fqeareit &1 v wog # fovam ufreror g g,
3 ST A WWa TE B, AT overall $H HHad H Afenslt & Ui &1 F A9
BT

Y o1t Rie aeifear: avafa 98y, = afeesit & ufderor faar ar 8, sFR a8
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&1 HTIST fAel TET 82




34 Oral Answers [RAJYA SABHA] to Questions

sft o 9 S AEIGY, T8 FHEAT 981 HIo 7, Fifd dls Ud VAT JIorT T8
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TUq ST B U4 Ig UETg &1 8, Jfh 59 IR SHGT A9 U Db ... 9IS Ugoll
IR 39 UBHR BT DI IRTT AT Bl H $H UR MLTTT B 8 SR § U
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BT B DHIAT ATEdl %, BH 3% soft loans T %, TIfP T institutional capacity build up PN
IR IHP I18 UFALT0T BT BT Eﬁ, ST short-term skills & %F;’ HEEKGED long-term skills
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T 39H @Ifad AR A A & UfRieror &1 B o 1 3ST <91 H §OnaR dieorel
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3MMY, T AT ARIGT & &A1 /Y 3R S i § 9 89 ol 9 99 W= 39 &
BT B G| 8H AT private partnership 1 Ht I1d B 32 B F 39 < H ITs DI A=A
TG B! 911 1 B T2 21 59 I8 W P TN ecosystem & A& skills PI THTIRITEA T
J go™ & fo1y &R fIaR &= & fofv 89 @ Tt o <= Bl

SHRI K.N. BALAGOPAL: Thank you, Sir. Before putting my question, I want to
make a correction in the written reply of the hon. Minister. Under the heading of RVTs,
S.No.14 , Kerala, the place given is "Trichy". There is no such place in Kerala. It is in

Tamil Nadu. So, answer may be corrected. It is a technical thing.
MR. CHAIRMAN: Now, what is your question?

SHRI K.N. BALAGOPAL: It is very good that the Government is doing something
for skill development. I want to know about finishing skills. How is the finishing
skill developed? Basically the training is given for seeking employment in traditional
industries. Of course, training in IT and computers is there. The Government is giving
mainly training for traditional industries. For attaining the maximum skill development,
we need some finishing schools. There was a report that in China they have 20,000 design
centres or design schools. May I know from the Minister whether the Government will do
something to start incubation centres or design schools in coordination with the existing

training schools so that there is practical employability?

sft oY ga™ wS: FEIGY, SRIH TS IS R Hard @l fhar g, wife
IRYR® AR A el 67 aui § &9 RN 1 ST skills BT 910 @I &, B9 I education &
AT S HR W1 gl U8ell IR FH @R 1 skills DT 3T I @ BT YA fhar g1 <2 #
National Sample Survey Organization &H S STT—G@ %, IR 8H gﬁm ﬁ, %ﬁ?, \_rlfl_vﬁ, NIEIE]
31T I D! eI BN, Tl AT PIRAT H skilled workforce BT AT TIHIT 96 HfIRId &,
SITAT H T 80 TIRIT &, ATSCS [hITSH H ST 68 TR & 31R ST H ST 74
gfqerd Bl 99 I9S 94 FHTSSIeE & ot RUE 8, S9¢ 99 T YR § 19T 4
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I 81 R8T 21 g 1531 =, FTH H ORI BT ISTERVN ST IS, AT SIS U B
Tl AN 1 SaIi™ a1 fHerdr AT HfgPerer, STIHITSUT & ANl $I e, I 3R I8
TSNS F AT A1 SHDT AT BT TRT T fHeTdT 7| SIS | B SFH! Fore™h A
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B STt ot g R # <1 T © 6 S pieret 7, S Wi B, S IR § A1 dee’
2, T8 NIuers] I Al 81 S A=l B S hHaD b dgd oM BT &H YA B L &
ofTeT Il oI, ATfh T8 B aNT I BT ATMRY 2T, THRT &9 N 7 319 YRY fhar Bl
Tl R1er & T2 UiRIET 1 S Bl U dS1 ATaeIH Ugdl 84 AN 1 DI 5| IHD A1
3T GG+ BT &H ART YT B 3B &

Online registration for competitive exam

*19. SHRI BHUPINDER SINGH: Will the PRIME MINISTER be pleased to

state:

(a) whether it is a fact that registration process for all competitive examinations
conducted by Union Public Service Commission (UPSC), Staff Selection Commission

(SSC), etc., have been made online;

(b) whether Government is aware that low level of computer literacy of the
country has led to undue hardships resulting in exclusion of candidates from remote,

tribal and high altitude areas in these exams; and

(c) the details of recommendations of expert groups and stakeholder consultation

process done in this regard?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR. JITENDRA SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) and (b) The Union Public Service Commission (UPSC) introduced online mode of
applications in 2010 along with off-line mode. Subsequently the Commission introduced
hundred per cent online registrations of applications for its competitive examinations held
since 2012.

The Staff Selection Commission (SSC) also introduced online registration process
since 2010. Since then the SSC has been receiving applications in both off-line and online
mode. Approximately ninety-five per cent of the total applications for the examinations
conducted by the SSC during 2015-2016 were in the online mode.

However, for the Junior Engineer Examination, from the year 2013, for the Sub-
Inspectors in Delhi Police, Central Armed Para-military Forces (CAPFs) and Assistant
Sub Inspectors (ASIs) in Central Industrial Security Force (CISF) Examination-2016,
Combined Graduate Level Examination (CGLE)-2016, the registration of applications is

only online.
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The trends of various examinations conducted by SSC and UPSC indicate that more

and more candidates are registering their applications online.

(¢) The Government set up an Expert Group in March, 2014 to review the
examination system of the, Staff Selection Commission. The recommendations of the
Expert Group were discussed in a National Workshop organized by the Commission on
5.12.2014. The Government had also uploaded the same, on the website of the Department
of Personnel and Training for stakeholders' consultation. The Expert Group, inter-alia,

has recommended for adoption of on-line registration of applications.

SHRI BHUPINDER SINGH: Thank you, Sir. Through you, I would like to know
this from the Minister. The entire House witnesses to it that our country is yet to be
equipped with what we call 'digitalization' and, as you know, Sir, the country is so worst
in the tribal areas and the hilly areas. Today, even in this House we debate that there are
call drops, computer is so slow and internet is not working inside Delhi itself, forget about
the rural parts of this country. So, Sir, I would like to know from the Government that
the UPSC and the Staff Selection Commission have made compulsory online registration
for all the appointments, for appointments below grade II, grade III and grade 1V, in the
pay-scale of ¥ 2,200 also. Plus-2 boys and the girls from the whole country are facing
this problem. So, will the Government consider online registration compulsory, keeping
in view that we are not equipped in the country for online compulsory registration for our

boys and girls, especially in the hilly areas and the tribal areas?

DR. JITENDRA SINGH: Mr. Chairman, Sir, I am glad that the hon. Member has
raised this concern which is a concern for all of us. I will just take a minute before I
pointedly answer to what the hon. Member has asked. In the last 18-20 months, the
present Government has undertaken a series of reforms in the selection process, both
in the UPSC as well as in the Staff Selection Commission, and the primary objective of
all these reforms is motivated by, I would say, three guiding principles: (a) to make the
selection more transparent, (b) to provide a level-playing field for candidates coming from
different backgrounds, different streams of study and (c) to ensure ease of the selection.
I would also acknowledge that some of these reforms had also been initiated by the
earlier Government. Therefore, the online registration process, which the hon. Member
is referring to, it was in 2010 by the earlier Government that the online switch-over was
done, both in case of the UPSC exams as well as the Staff Selection Commission exams
for which I acknowledge their initiative. Right now, the situation is that the UPSC is
almost hundred per cent online, and it has worked quite successfully. The Staff Selection

Commission is about 95 per cent online. After we took over, we have tried to push it
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forward and make it a little faster because UPSC is already online hundred per cent and
the Staff Selection Commission was about 95 per cent as of today. Now, this five per
cent, which is left over, is possibly the concern to which the hon. Member is referring
to. I would, in response, try to reassure him and also, through you, Sir, the entire House,
that the UPSC application is being done hundred per cent online and as of now we have
not received any complaint or any grievance from any candidate as a result of having
switched over to online, which itself is a compliment to this initiative. As far as Staff
Selection Commission is concerned, I agree that 5 per cent is still not online which is
going through other means. Having taken cognizance of what the hon. Member is saying
and also giving the benefit of doubt, although we don't have a specific complaint, we
have issued directions to the District Collectors that if ever they come across any such
instance or any such request from any candidate that he is feeling disadvantaged because
of the lack of accessibility to online procedure, he should be provided means for that.
They have community centres and other places which would be taken care of. But, we
cannot stop the onward march of switching over to online because the entire world is
moving and this is a global phenomena. To add to that, I would say 'to bring in', because
this is mainly concerning the youth of the country, we have introduced a number of other
reforms, complimentary reforms to bring in the ease of selection. For example, the self-
attestation was approved soon after the Government took over and from the 1st January
this year, I am glad to share with the House that we have done away with the practice of
conducting interviews for Group C and D posts of the Non-Gazetted level. I have also to
acknowledge that some of the States like Gujarat, Rajasthan and Maharashtra have made
a good headway also following up what we have done at the Centre. Uttar Pradesh has
completely abolished the interviews for the teachers. And, therefore, the entire process
is motivated by the noble objective of bringing in ease, transparency and a level-playing
field.

MR. CHAIRMAN: Thank you. Now, you put your second supplementary.

SHRI BHUPINDER SINGH: Chairman, Sir, now, that the Minister has agreed that
for Staff Selection Commission, yes, there are problems. This is a pay scale for which
the 10+2 students are appearing. And, Sir, it is understood that there is no infrastructure
for that. I want to know from the hon. Minister whether there is infrastructure available
with the Staff Selection Commission throughout the country. If it is not there, then what
immediate steps the Government is going to take for making infrastructure available?
Till that time, at least, for Staff Selection Commission, Sir, the registration should not be

compulsory online.
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MR. CHAIRMAN: Thank you.

DR. JITENDRA SINGH: No, having taken cognizance of what the hon. Member
has said, I would slightly disagree. I did not say that we are facing problems. I said that
we have not faced any problem. I said just the reverse.

SHRI BHUPINDER SINGH: We are facing problems.

DR. JITENDRA SINGH: Let me complete. You are not the candidate.
...(Interruptions)...

sft wrvTafer: g <oy, g i

DR. JITENDRA SINGH: Let me complete, Sir. | am making an objective statement.
We have, as of date, received any complaint from any candidate. Having said that we
believe in the principle of giving benefit of doubt and I agree with you. I also come from
a very remote area where even my internet may not work very uninterruptedly. Therefore,
giving that benefit of doubt, we have given directions to the District Collectors because
they are the most responsible Administrative Officers over there to be little alert. And,
wherever, they come across this problem with any candidate, they should facilitate that.
So, this is being taken care of. But, at the same time, we cannot stop the onward march,
the switch-over to online has to take place and, as I acknowledge, it was initiated by the
earlier Government and rightly also, we have carried it forward may be at a faster pace.

MR. CHAIRMAN: Now, Shri Avinash Rai Khanna.

it AT T @A WR, ygel 1 § HAl Sff 1 q41g << g 6 S g9y go o,
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this process and as I acknowledge, this was successfully initiated by the earlier
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1 W B TR, ST 31U el b SHHT 31IR AT TR B Bl SMaaeha 7, 1 ey
Bl 9 910 &1 &1 9 B AR 8l I8 2, IR I8 ATl AT 311R 31 B, it is a healthy
suggestion which we take note of. <form '_-Fﬂfr, Hiafere et Tw dedlgc UN Slile-
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SHRI A.U. SINGH DEO: Sir, the Public Service Commissions both at the Union
and State levels have been largely criticized for the lack of transparency and public
accountability. I would like to know from the hon. Minister whether the Government
is planning or undertaking measures to make competitive exams, particularly the UPSC
exams, more transparent and accountable to the public through provisions of answer
sheets and marks obtained during personal interviews.

DR. JITENDRA SINGH: Sir, I think with each successive year the element of
transparency is being enhanced. As of today, as far as the Staff Selection Commission
is concerned, not only the answers, even the key to answers is being put on the website.
Having put the key on the website, in public domain, we also invite suggestions, so that
if any candidate says, "No, your answer is erratic", then we have the room for correction.
We are certainly, each day, trying to move in that direction. As far as the UPSC exams
are concerned, which include IAS and other Civil Services, we have the question papers
of earlier years put on the website along with the answers, and if any specific query is
received in case of any candidate, the answers and the marks are also provided.

DR. M.S. GILL: Mr. Chairman, Sir, I compliment the hon. Minister for a very
comprehensive and worthwhile answer. But I also understand the worry of the Members
from Odisha. Odisha, as you know, Sir, has got serious problems of backwardness.
There are also many other States, like Chhattisgarh and other tribal areas. What they are
asking really is this. The Minister has also shown that yes we need a system; yes, it is to
keep up with the future. At the senior level, there is no problem. The problem is at the
lowest level, BT Wil B & AT FURTAT 9elt B &, ete. There these gentlemen are
very concerned. I would only suggest to the hon. Minister, since he is so keen to

improve it, that please go deeper into this. I have been a Collector. You will say that the
Collectors are very busy men, and sometimes they are very indifferent men; they do not
bother. TTgH &1 T&1 eI & U8 BIHRT Bl 31 AT {6 H SqD! AT PI $© Fala]
Eal

So, there are all sorts of worries. I suggest that they should explain to you in detail
in writing, and you look a little more specifically into the Class IV recruitment, you also

come, as you said, from remote area in the hills.

DR. JINTENDRA SINGH: Sir, this suggestion is well taken. Actually, we are
already working in this direction. As far as the lower, junior and non-Gazetted posts are
concerned, the hon. Member would be glad to know that beginning from 1st January
this year, we have, in fact, in all the Central Ministries and Departments, discontinued
the practice of holding interviews. There was a kind of social culture and social psyche.
The moment an interview letter is received in the family, everybody starts running here
and there and looking for the interview members and trying to find out who is on the
interview board. It becomes a big exercise. I came across an incident where a candidate
had travelled all the way to Ludhiana. Just to understand it, I tried to ask him why it was
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so. He told me that one of the members was a doctor who was working in a hospital
in Ludhiana. So he travelled all the way to Ludhiana. It is not only harassment; it also
interferes with transparency and impartiality. As I said, we are also repeatedly requesting
the State Governments. In fact, the Government of Uttar Pradesh has already abolished
interview for teachers. We now have interviews only for such assignments where certain
skill is required. But there also the skill test is only a qualifying test. So it does not
actually interfere. So we are trying to cut down on the room for nepotism or also room
for any other considerations by way of interview. This is one step. I would like to add
that beginning from this year, in fact, from the 25th of December, which we observed as
a Good Governance Day, marking the birthday of Shri Atal Bihari Vajpayee, we have
initiated the process of simplifying the application forms. Sir, you would agree with me
that we have voluminous forms, repetitive information. On every fifth page they ask you
's/o' (son of), as if every fifth page the father changes, it is so ridiculous. I myself have
got into this exercise. We have prepared a form. We began with a pensioner form. For
example, for pension, what is required? You require the name of the pensioner, the date
of birth of the pensioner, the date of retirement, the last pay-scale on which the pension
has to be decided the nominee from the family to whom the pension should go in case the
pensioner doesn't live tomorrow and fifth may be bank account. You don't require how
many times he has married or not married, etc. So, we are trying to cut down and simplify
it because that would not only add to ease, but also add to transparency and impartiality.

Public Sector Undertakings identified as sick

1*20. DR. SANJAY SINH: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the number of Public Sector Undertakings identified as sick;

(b) whether Government has any plan to revive them, if so, the time-frame fixed
therefor;

(¢) whether the revival process will be carried out on priority basis; and

(d) the number of such undertakings identified for revival in Assam and Uttar
Pradesh?

THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI ANANT GEETE): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) As per the information available in Public Enterprises Survey 2013-14, that
was laid on the Table of Both Houses of Parliament on 26.2.2015, there are 65 sick Central
Public Sector Enterprises (CPSEs) as on 31.3.2014.

T Original notice of the question was received in Hindi.
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(b) to (d) The responsibility of addressing the sickness of Central Public Sector
Enterprises (CPSEs), including those located in Assam and Uttar Pradesh lies with
the concerned administrative ministries/departments. The administrative Ministries/
Departments monitor the sickness of CPSEs functioning under their control and take
timely redressal measures for revival/ restructuring/disinvestment of sick/loss making
CPSEs with the approval of the competent authority.

Department of Public Enterprises has issued on 29.10.2015 guidelines for
"Streamlining the mechanism for revival and restructuring of sick/incipient sick and weak
Central Public Sector Enterprises: General principles and mechanism of restructuring"
to be followed by the administrative Ministries /Departments for revival/restructuring or
closure of CPSEs under their administrative control in a time bound manner.

The concerned administrative Ministries/Departments would identify sick CPSEs
functioning under them, formulate revival/restructuring plan for such CPSEs on a case-to-
case basis and after obtaining the approval of competent authority implement the plan.

1. Iorg Rig: A= auTai, S99 U9 UR SMYGT MRE0T A1yl SN g91 Wt
[aret fora a1 © & foam WY ST 3901 €2 ST ST 81 147 & 6 /1, 2014 T 65
e w101 | I H gAY Al H T Faret A T o a1 § /g w3 S 9
ST @Tedl § b Sl 65 g 307 €, 3R ARBR Bl HeM & ITh] BT | qIeR
T B, AT SHD! TS T © IR SHH! THI-H 4T -1 82

it era a: FUIRT SN, TS S 65 I e MR B, I TeAT-31erT 3 -
HAATAAT & TET &1 AT HATHT .03, §RT SHIHIA Fotde BT 8 AR AGH & FHeT 5
A} Bl YT AT § A1 98 STHHRT e & FHeT IGd &1 BR HATd & dad, YRI ST
famT, R fawmr &1 § w2 €, S 12 S € A Uifthe § 9o <2 €, 19 SEE, S
R €1 Y TR g a8 F TR g1 T 1S FHR 721 8, T TR 2007 ¥ FR-R R
BId Y| 19 ¥ BHE 39 fQUTT 67 U9 wR 99Ter 8, 9 ot fan f6 < SR sen
Rt SIRT Wrefaefadl ® 3R ST8i IS o 81 Ioidl & T2 Ikl Idf I8! &, YA
ol V2 & 3R GXPR P BOIRI-PRIS BUT S¥d1S B 3B 8, $91e1¢ g9+ Ig foofy forar f
ST e IR § 9T SART I e T8 fdhd T, ST € HRAT 8 IMa%Id g
U 5 3T & NdT 899 99+ fhar ik 9@l § fdhan $99 HMT Chinar, HMT
bearings, HMT watches, Tungabhadra steel, Hindustan Cable Corporation MRS
THR €, S T T8} Fobel, ST dg B BT a9+ i fhar &1 R Rarsad 81
HHAT &, U AH-9R ST S AR FATAT A IS §U &, ST RATsact BT 89 T B I8
gl

S1. 3o R A |rafy Sft, #§9 gaRT Farel guT A7 fb SR 9aw iR 31
AT Xroal a1 fav gRIRUTY 81 99 g\ @1 SHHITS The IR IR ShRedaR § Yl 1)
HIR AT B, b 3R T&T & eI DI AG] BHh IR dg1 &7 S1Y 1 Siifdd e =2
S A1 H Hei g b 3rd SiR SR Ja¥ S T BT g1 HedTol I ISP aR
HIT HT ST & TBTe STl ?

i} o i A ISy, WS BT i1 [aTdl © 98 g YuR HIURTA A ST g3l
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B 3TH BT, Cachar ®T, 3T JT TR RTh B 2 B 89 SIP T YINT B I &l ST
TS AfSTST ©, I8 PR 89 59 cachar & HPC & RaTgddl &R+ BT I B 38 Bl

S} o1 e W), 65 Rid ufeetd daex STl & IR H HATAT o IFERT < 8l
99 W 98 W1 IR 8 3R KT A G18R 81 371 qb! 1 b HRI STHdRI H $0 U A
JENT B, S ¥R H3Terd 3 9B AT 978 oY, ST 'Fod o1 off 31K 819 dd S+Th1
TUISTS 3T 81 9¢ HHhT| S8 H Y HloTae STk U9 & 3THST § YuR e 6T X&T 81 §
AR HH S | g A1 e § 6 SR gew & 3Rt H i HATS & dgd St
YR S 911 BI TS Uioide T, ST Il T 82 F1 I8 HIolde MR ST I8 872
IR 3T STT XET &, 1 R} ST X&T © 3R I8 Bhal a2

it aria M FUIIRT S, AT AR o1y RS Sl STEIRIYR YR el & a
H 5% fopa 81 9 G-I, 3R JAI0-11, A SH1 RBRI &b FHY 11 2007 H SIETIGR JuR
et 1 Bfde 7 Ha=r a1, 2014 § ARPR & S-S 91 R U IR Bide 7 39
IR BT, i1 gHITT A i1 ST &1 A9l 2, 98 IR Yo & Sed Iy 3 offad
TST B3N 2| Sl S TR Ua¥ SeRedd Sadude HIRUReE ¥ fHa off, a8 S
IR US¥ SSRGS STAYHE BIRUNRTA & 81 UTg | Sl G- S 8, 98 U ¢ Bl ol
T T AT | ITIT G B 3R AR =1y H cifdd gt g1 $Hiferg 2007 9 311
B 2016 H &, <Ifdh 1 84 I SIIGTIYR UUR A Pl 3% T8I DR UTY| STg BIC BT I8 ATHAT

TSt ST, 79 ITH IR A fa=R f6a1 511 dave g

it HoTa WS W, A U B (@), .

MR. CHAIRMAN: No supplementary on supplementary. Now, Dr. Bhalchandra
Mungekar.

DR. BHALCHANDRA MUNGEKAR: Sir, with all regards to the hon. Minister,
the reply given to all four sub-questions is, absolutely, evasive. There is no clear-cut
answer. My supplementary is this. Out of these 65 sick industries, if five are to be closed
down, then, out of the remaining 60 sick industries, how does the Ministry classify as to
what their degree of sickness is and what kind of revival is necessary? I ask this because
the answer which the Minister has given just now is that the Ministry is collecting the
information. The Heavy Industry Ministry is not a data collecting centre. It is a Ministry
which is supposed to monitor the policy. Therefore, the questions are: What concrete
policy is there in order to address the question of sickness, what kind of sickness is there
and what kind of revival plan are they having?

it a1t i AHTIL ST, AR Uy <1 fAUET § - Teb 9iR) ST 8 3R GO i Sed
I Department of Public Enterprises g I S |ard g, 98 Department of Public
Enterprises I Relcs g3l BRI fIUTRT &7 BT information collect BRAT & T information
collect BRI N ST concerned Departments and Ministries ?:', ITP! FATE T Bl |4
TPR DI A8 Department of Public Enterprises gINT, ST 65 Riw ?{ﬁlﬁ %, I ART
concerned Ministries T & Tl—sL %I 319 0T 39 FATeTal Bl BT %I STl ddb Department
of Heavy Industries BT HaY &, SHD! STHGRT H U8 U H <1 B
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SHRI TAPAN KUMAR SEN: Sir, definitely, I don't like to embarrass the hon.
Minister by raising questions on the sick PSUs pertaining to other Ministries, which are
not under his wing. But I will have to point out to him that the condition of these 65
sick units has been carried on in the Department of Public Enterprises' survey for, at
least, more than a decade. It is a matter of indifference of the successive Governments
and, still, we are talking about 'Make in India'. Closing down HMT and, at the same
time, chanting 'Make in India' doesn't match because the Hindustan Machine Tools
(HMT) had been the backbone of our industrial society. Now, my point is, we have been
pursuing, at every stage, almost every month, the issue of Tyre Corporation of India.
This is under your Ministry. For the last three years, the workers have not been getting
salary. You may wait for 17 years for Ahmedabad Paper Mill, but the workers are not
receiving salary, people are retiring without their PF, gratuity and other terminal dues!
There are a number of contract workers who have to survive on that public sector
industry, whose number is more than the regular workers, who are just starving. What
will be your perspective plan? You may wait for 17 years, 9% G ER A Al ezl ot 11
STOlM, df A ¥ &9 question your Department, which ones are not identified for

revival. There must be a time-bound action. Which is not revivable as per BRPSE?
MR. CHAIRMAN: Put your question please.

SHRI TAPAN KUMAR SEN: On Tyre Corporation of India, BRPSE has concluded
its observations. You are also talking about mines, but since three years they have not got
their wages. On Hindustan Cables Corporation, I don't know whether there is a tug of war
between the Ministry of Defence and your Ministry going on. I don't know whether they
will take over and revive it. I don't know what the situation is , but workers are in the same
limbo till now. Have you got any time-bound plan? I am not talking about your 'Make in
India' etc. But they are poor individual workers. At least tell them, 'Okay, this is the final
pay.' Don't delay it. I think this is one of your own mandates, of your Ministry.

st e A FUTIRT SN, ISR U9 94 S A SHATRAT B Y foren Jgf R S s
g, S99 § 9eud gl S I8! IR TRR BIUNT 3t SfeAT &l a1d Hel 2l g |
WW@W?@'&TW, SRR provisional liquidator appoint ﬁ'TZIT%,
ISP RN 379 &H S Q2T H PIs HH TE] o1 A o1 9l g8 A BIc 7 8 AR
Eﬁﬁ’c‘#wﬁprovisional liquidator appointﬁv_mg?ﬂ %\*, ﬁmﬁﬁﬁﬁﬂﬁ@%ﬁ
ITPT IAq9 TP el < U &1 T8 gl hacl d a1 Hel &l 89 fege haa
1 o f5am &1 |uTafy SfY, § |e 1 59 a1 W 37T BRI I 6 g4 forae off
eq < R & oy Py €, S 941 &1 @i SHaal 7 fbar 81 S ST
T 5T foham & o ST el 98 1987 & U-Whol UR G81 FIhe] BY W8 I, I7h] 89
Y 2007 b U-Thdl IR GIIRYY < Y2 Bl ST 3107 Ubol s9% Ugd fhal WY |rdifra
D A B 18] FBrelT o, O IR HHART SHBT T B I8 8, ke el o 71 81 <ar
g1 I ool g9 o ®1 1 SET R HA1erd & I8 d 31 &, S R Sel & Aol 3
B I8 Ui fhaT 21 el BIARe & qr A AT 3ifer F1ofy 81 g1 & 3R 19 v
HEM & 3ieR A AR A el 8 el
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37t 99 FAR A: 31T SRR BIANLT P IR H RIT B ? ... (FGLTH)....
sft 3 A IR, §9 SRR HIORYA & IR H S99 < ATl ... (HaU™). .

MR. CHAIRMAN: Next question please. Shri Tapan Kumar Sen, please sit down.
...(Interruptions)... No; Mr. Tapan Sen, that is all. Question No. 21. ...(Interruptions)...

i T FAR A: T A DIC H 8, IE AIADR &RT AYD] S| &eH 8l A 872
...(SFIYTH).... Sir, he has not replied to my specific question.

MR. CHAIRMAN: All right, you can take it up with the Minister if the answer is
not up to your satisfaction.

Local purchases of stationery from Kendriya Bhandar

*21. SHRI RAM KUMAR KASHYAP: Will the PRIME MINISTER be pleased to
state:

(a) whether DoPT made it incumbent on all Government departments to make
all local purchases of stationery, etc. from Kendriya Bhandar in order to strengthen
cooperative movement;

(b) whether Hon'ble Minister has recently lauded contribution of Kendriya
Bhandar in providing various household goods and products of day-to-day use at
competitive price; and

(c) if so, the reasons for not extending validity of OM No. 14/12/94-Welfare
beyond 31.3.2015 and depriving Government departments of purchasing quality items at
cheaper rates than in open market?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE
(DR. JITENDRA SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Kendriya Bhandar is a society registered under Mufti State Cooperative
Societies Act,2002. The objective of Kendriya Bhandar is to provide essential commodities
and household items at competitive and fair prices to Central Government employees and
others through its retail stores in and outside Delhi.

2. Department of Personnel and Administrative Reforms on 14.7.1981 made it
incumbent on all Central Government Departments, their attached/subordinate offices
etc. and other organization financed and/or controlled by Government located at Delhi/
New Delhi to make all local purchases of stationery and other items required by them
only from the Central Government Employees Consumer Cooperative Society Ltd. (now
known as Kendriya Bhandar), New Delhi.

3. Subsequently, the policy was changed and it was decided on 05.07.2007 inter-
alia to give a special dispensation in respect of all Central Government Departments,
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their attached and subordinate offices and other organizations financed and/or controlled

by them as under:

(1) To make purchases at their discretion of all items required for office
consumption upto T 1.00 lakh directly from Kendriya Bhandar without

calling for quotations.

(i) To procure all items of office consumption beyond X 1 lakh to ¥ 25 lakh
from Kendriya Bhandar/National Consumer Cooperative Federation
(NCCF) by giving purchase preference in case of limited tenders. Other
things being equal, purchase preference will be granted to Kendriya
Bhandar/NCCEF, if prices quoted by the cooperatives are within 10% of
the lowest price (L1) and if these cooperatives are willing to match L1

price.

4.  Afterdueconsultation with Department of Expenditure the special dispensation
for local purchase of stationary and other articles from Kendriya Bhandar, NCCF and other
Multi-State Cooperative Societies having majority share holding by the Government was

not extended beyond 31.3.2015 as it was not found to be cost effective.

5. While receiving the dividend cheque of T 6.81 lakhs on behalf of Department
of Personnel and Training for the financial year 2014-15, presented by Kendriya Bhandar
on 01.02.2016 the Hon'ble Minister of State for Personnel. Public Grievances and Pensions
lauded the contribution of Kendriya Bhandar in providing various household goods and

products of day to day use at competitive price.

Y I FAR HIIT: A2, f371H 1.2.2016 BT F1g HSR gRT A 7Y facfir af
2014-15 & T BT AR TRIET fA9TT BT 3R 3 6.81 AT BYY ATHIE AP TG DR
g ARl e wR 2 v & At ave] Al vd Srel Bl oAl dRar b
B HSR P ARG BT ATY RIS B

oY FUTaf: 3MTuHT U9 R B2

Y M PAR FLIY: TR, IRT T AT 8T 81 TA] A, 3T b7 1 HSR gRT &l TS
GrAeTaii B post effective T TATHR T BT ST I &1 3T VAT RT B I8 &7 FIT 7
o YR BT SHfad ¥@= & v 3 o1s fadey i 2

DR. JITENDRA SINGH: Mr. Chairman, Sir, this is a very long story actually and
gqFP Q1 U8 Bl 6 -7 ofd BT o I M1, Sl & fSfass om gz fefase Sheifich
B FIT HER BT R 3 Ufcray fFHrerdr 81 S9F fofg gvgare &1 g9RT1 %ol 8, ST §
3R courtesy Bl I8 37U SHTE TR UH 91 Bl SHP ARIRE, F=T SR & et § <1
ot T3, it is not a reflection on the working of Kendriya Bhandar. It is also not a
negative comment. SHHT JHUTIS WIS T8 I AW &b &I H &l 1M1 Hs 1 HSR
BT g TI™Y 31T I 52 99 8ol 1963 H Central Government Employees' Consumer
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Cooperative Society Ltd. & =T A AR AT 2AT| SHP IJUII, T 2000 H SHBT 74T
T AT 3T, STd 9] [IAR T2 H g7l It became a Multi-State Cooperative
Society. 1981 H DoPT 7 U&% WTaelT ...(sg4T)... No. I am coming to the question. Do
you want me to speak or not? Let the Chair decide.

MR. CHAIRMAN: Please complete.

DR. JITENDRA SINGH: In 1981, DoPT brought in a provision that certain items
like stationery, etc., would be purchased from Kendriya Bhandar. It became incumbent
on the Ministries. In 2007, there were some modifications. They said, up to rupees one
lakh without tender and above rupees one lakh with tender. From 31st March, 2015, this
special dispensation for the purchase of stationeries and other items has also been
withdrawn. Now, I will tell you why. It is not a reflection on the working of the
Kendriya Bhandar. The market dynamics has changed. The whole economic scenario
has changed in the last fifty years. I will give you a small evidence. In support of
continuation of this stationery benefits or dispensation, you have cited the items which,
according to you, are sold at a lesser price compared to market price and the number
one item cited is Brooke Bond tea, which was, possibly, the most popularly sold tea,
thirty years ago. Now, it is not so. So it is not a reflection on your working. We will
have to relook, revisit; you and I, both of us, because Kendriya Bhandar came into
existence 52 years ago in a different format. Now, because of the changing dynamics of
economics, of cost-effectiveness, of the variety of options available, of the change in
the consumers' preference, this has to change. fth¥ ¥ A 8 Bal {dh T RT &1
QT ST $4feTV 1 went one step further. We have constituted a Committee under the
Confederation of Indian Industry.

I HHC! DI &A1 I8 W QAT § 6 I IHHT 1ega I & &4 I8 g9d <l fb
f¥ THR we can have an outcome where you can also thrive and we can also thrive.
ST 31T HE 32 © 6 89 91 HAT1 Bl Be [ IR 31T H & WIS 3R TR N that
would be limiting their choice of purchase, which is not compatible with the present
global scenario and the national scenario.

3} I FAR HII: A1 STGHIT HBIG, H ATD A1ed I A1 #3017 A
BT ATedl § b IS Brsily HSR A AHH WIS cost effective T8l 8, @I S9 cost
effective I & foTQ &1 HIS IUTT 3MTYS HATAT B1 AR 4 fbg 10 &2

S1. vz fie: IRIg, S #7919 Fe 6 50 99 9ga oW Bid B 319 H Jaah!
Ty 2015-16 BT ST T G AT gY H ST FHRT XY SR 3l B, T8 498 PRIS $UY
T 3R @d 494 HRIS TV §U &1 AT Phad 4 P $UY U a9 HAM & fIg a1 F1
TS Sfad YT, Ig Pl AIERYT 91 81 © 3R 3 explain BT A 1T BT Bl
ST AU BT b SHBT DI FHIETT &1 Febell 2, ol JoI o IRIRARIAT H SHbT DIy
ST AR THET Aol a1 31T, Rl g TGOl 81 T, UTSAeTgoie &1 T
3R ASEI-ITd HYIS 31 TS, Tl & fhd UhR PBlMuRfea ARIRIEY, 1963 & YT TR &1
ARY F1¥RAT W2 IR R A1 U Al &1 167 SR ST 1 81 98 Al W inputs
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[Dr. Jitendra Singh]

oY, 3MMIb concerns BT Y WS <7t 3R T YR BT 1T 981 B Blg FHTIAT BT,
I UHR BT YT BT ST AT Bl

SHRIMATI AMBIKA SONI: Sir, I just wanted to ask the hon. Minister that they
have taken a call in 2015, because of global pressure, to do away with a scheme which
the UPA Government launched to help the small and medium entrepreneurs. I, in the
same context, want to know from the Minister that the UPA II under Dr. Manmohan
Singh took a decision that the Ministry of Small and Medium Enterprises would purchase
Government requirements up to 20 per cent from Dalit-owned entrepreneurships. I would
like to know whether they have changed that also in order to leave the Dalits also to face
multi-national challenges.

DR. JITENDRA SINGH: No; I think, we are actually, simplifying. It is not that
simplistic thing. I have acknowledged what the earlier Government did and, I think,
this is not certainly a reflection on what the earlier Government did or what the present
Government did.

SHRIMATI AMBIKA SONI: No, no; I have asked another question.

DR. JITENDRA SINGH: This is a process which has evolved over the years.
...(Interruptions)...

MR. CHAIRMAN: I am afraid the Question Hour is over. ...(Interruptions)...
I am afraid the Question Hour is over. ...(Interruptions)... Yes, would you like to say
something? ...(Interruptions)... Pardon.

SHRIMATI AMBIKA SONI: Sir, on my question, I did not get an answer because
the Minister...

MR. CHAIRMAN: Please write to the Minister and you will get an answer, [ am
sure. Yes, Mr. Naqvi.

OSBRI HATET # oy w3 (o YR S At AR, S YA SR
H&T &b AN I 3T W+ g8 2N I 3R Gars w9 A Il I8l & a1 g Short
Duration Discussion @I 9gd &I UifSIfcd YHaTd g8 &1 AR 3Mu¥ Rae & fF oiR

e B X1 &I 1 half-an-hour S &P &9 1.30 Elﬁ, ST f Short Duration Discussion
g NEl %, I¥ continue BN

SHRI D. RAJA: Many Members have left. ... (Interruptions)...

i} JEAR AT Tehall: AT il A== A1 S BT Calling Attention &, IHDb daer H
B I R B 31X 3R IR B IR AFART & o1 I it 7R & B o |

PB AT A& S1 91 IP HRY
37} AR T Ahal: No problem. 2 F91 I R el &
MR. CHAIRMAN : The House is adjourned till 2.00 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Harassment of Dalit scholars

*22. SHRI D. RAJA: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(@ whether Government's attention has been drawn to the complaints about
cases of harassment and discrimination against Dalit scholars in various Central
Universities by delaying fellowships etc. as has been revealed particularly after the
agitations following the death of a Research Scholar in Hyderabad University recently;
and

(b) if so, the details thereof and the action being taken to see that the Dalit
students are not harassed in any way during their studies in Universities?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The Government of India and University Grants Commission
(UGC) have taken several initiatives to check the incidents of harassment of all students,
including the Scheduled Castes and Scheduled Tribes, in higher educational institutions
of the country. Major initiatives undertaken are as below:

. In order to check discrimination and harassment of any sections of students
and to strengthen the grievance redressal mechanism, University Grants
Commission (UGC) has formulated UGC (Promotion of Equity in Higher
Education Institutions) Regulations, 2012 and UGC (Grievance Redressal),
Regulations, 2012. These Regulations intend to give effect in letter and spirit
to the provisions of the Constitution and other statutory provisions and
policies for prevention of discrimination on the grounds of caste and to
safeguard the interests of the students belonging to the Scheduled Castes
and Scheduled Tribes. The Regulations also seek to provide for advancement
of Scheduled Caste and Scheduled Tribe students through setting up of
Equal Opportunity Cells in each Higher Educational Institution. The UGC
also provides financial assistance to establish the Centre for Study of Social
Exclusion and Inclusive Policy to support focused research on the issue of
social exclusion related to dalits, tribal and religious minorities.

. In order to make the universities/colleges more responsive to the needs and
constraints of the disadvantaged social groups, the University Grants
Commission is giving financial assistance to all eligible Colleges/Universities
to establish Equal Opportunity Centres. The aim and objective of this
Scheme is to oversee the effective implementation of policies and programmes
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for disadvantaged groups, to provide guidance and counselling with respect
to academic, financial, social and other matters and to enhance the diversity
within the campus.

. UGC Regulations on Curbing the Menace of Ragging in Higher Educational
Institutions, 2009 provide for elimination of ragging in all its forms from
universities. The UGC has a Nationwide 24X7 anti ragging helpline for
receiving and tracking complaints of ragging and for various consequential
actions in respect of fresh complaints.

. UGC has also approved establishment of 126 SC/STs cells in various
universities with a view to safeguarding the interest of SC/ST students.

Other initiatives also include provisions of Anti Discriminatory faculty advisors
for SC/ST students who look into their problems and advise accordingly, appointment
of Student Counsellors to address personal, academic, psychological and family related
problems, providing sports and extra curriculum activities, setting up counseling centres,
provision of anxiety helpline, and setting up disciplinary action committee to take
urgent action in case of any complaints reported ragging, discrimination based on
caste, creed, religion and gender etc.

The Government takes each incident of discrimination and harassment in
Government run institutions very seriously, irrespective of the caste/creed of the
complainant. Ministry of Human Resource Development, vide Gazette Notification dated
February 2, 2016 has appointed a Commission of Inquiry consisting of Justice Ashok
Kumar Roopanwal (Retd.) to enquire into the events at the University of Hyderabad,
culminating in death of Shri Chakravarty R.Vemula, a research scholar and to review
the existing grievance redressal mechanism for the students and to suggest
improvements.

A Conference of Vice-Chancellors of Central Universities was held on February
18, 2016 whereby all the Vice-Chancellors and senior Officers of the Central Universities
have been asked to be more vigilant and put a proper system in place to ensure that
the students from these categories are not put to any disadvantage/hardship. The Vice-
Chancellors have inter-alia agreed to appoint Anti-Discrimination Officer as provided
in UGC (Promotion of Equity in Higher Education Institutions) Regulations, 2012.

The Central Universities are autonomous bodies which are governed by their own
Acts and Statutes, Ordinances and Regulations made thereunder and are competent to
take all administrative decisions including to prevent all kinds of harassment and
discrimination against any section of students.



Written Answers to [25 February, 2016] Starred Questions 51

Smart city selection process

1*23. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@ whether the non-inclusion of even a single city of a vast State like Uttar
Pradesh in the list of Smart Cities declared this month was due to stringent norms for
the Smart City selection process; and

(b) if so, the norms laid down for the selection process of the Smart Cities in
the country and whether Government would contemplate relaxation in the norms to
include the cities of the States like Uttar Pradesh, so that Uttar Pradesh could get more
funds and resources for its development and if so, the details thereof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI M. VENKAIAH NAIDU):
(a) No, Sir.

(b) After Stage 1 of the Challenge, 98 potential Smart Cities were shortlisted of
which 97 cities submitted their Smart City Proposals (SCPs). The criteria for selection
in Stage 2 of the Challenge were - City Level Criteria (Vision and goals, Strategic plan,
Citizen engagement and Baseline, Key Performance Indicators, self-assessment and
potential for improvement), Area-Based Development (Smartness of proposal, Citizen
engagement, Results orientation, Process followed and Implementation framework,
including feasibility and financial plan) and Pan-City Solution (Smartness of solution,
Citizen engagement, Results orientation, Process followed and Implementation framework,
including feasibility and cost-effectiveness). The geographical spread of the top 20
wining cities shows that they are not covering all States/UTs in the country. To spread
the message of urban transform-nation in all parts of the country and to provide
opportunity to all the States/UTs, a special fast track to the top scoring cities of those
23 States/UTs whose city is not covered in the list of 20 wining cities, is being provided
to upgrade their proposals and bring them up to the benchmark set by the winning
cities. It will cover Lucknow from Uttar Pradesh State also.

Attack on Indian Consulate in Afghanistan

*24. SHRI RAJKUMAR DHOOT: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether it is a fact that Indian Consulate in Afghanistan was recently
attacked by the terrorists, if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(b) what action Government has taken in the matter?

THE MINISTER FOR EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) and (b) The Consulate General of India in Mazar-e-Sharif in Balkh Province, Northern
Afghanistan was attacked by terrorists on January 3-4, 2016. During their operations,
Afghan National Defense and Security Forces (ANDSF) killed four terrorists involved
in the attack. Mr. Mohammad Salim of ANDSF died in the attack while ten personnel
of ANDSF and one civilian were injured. All Indian diplomats and staff deployed at the
Consulate General were unharmed in the attack due to the efforts of the Consulate's
India-based security team and the Afghan security forces.

Government awaits detailed information from Afghan authorities regarding the
result of their investigation into the attack.

Government of India has been upgrading, on a regular basis, all security
arrangements at our Embassy and four Consulates in Afghanistan. These measures are
undertaken in close consultations with, and with the assistance of, Afghan security
agencies. In the light of the recent terrorist attack, Government has undertaken further
review of security measures in Afghanistan in coordination with Afghan authorities,
and is taking all necessary steps to ensure safety and security of the Consulate and
its personnel.

Bringing back of stranded Indians from abroad

1*25. SHRIMATI KANAK LATA SINGH: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ the number of applications registered at Ministry's website www.madad.gov.in
for help and how many of them have been brought back to country from abroad or
provided help;

(b) whether the Ministry is aware that hundreds of workers from Poorvanchal,
Uttar Pradesh are trapped in Saudi Arabia and they are willing to come back but are
facing delay in getting assistance; and

(c) whether it is a fact that several eminent persons have written letter in this
regard but no satisfactory action has been taken so far, if so, the facts thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) As of 20 February, 2016, a total of 6473 grievances have been registered on the
Madad Portal, out of which 1754 grievances relate to repatriation of Indian nationals

tOriginal notice of the question was received in Hindi.
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from foreign countries. Out of these 1754 grievances, 1075 have been resolved. On the
remaining 679 grievances, action is being taken by our Embassies/Consulates concerned.

(b) and (c) As of 20 February, 2016, data available on the Madad portal in respect
of Saudi Arabia indicates that, 855 grievances relate to repatriation of Indian nationals.
Out of these, 451 cases have already been resolved. For the remaining 404 cases, our
Embassy in Riyadh and our Consulate General in Jeddah are taking follow-up action.
These grievances filed on the MADAD Portal relate to workers from various parts of
India, including from Poorvanchal in Uttar Pradesh. State-wise data on these grievances,
however, is not available. Given the Kafala (Sponsorship) system adopted by Saudi
Arabia, our Embassy and Consulate General in Saudi Arabia intervene with the Saudi
Government and the Saudi employer/sponsor to resolve outstanding disputes and help
repatriate Indian workers on humanitarian grounds. Where necessary, our Embassy and
Consulate General use funds from the Indian Community Welfare Fund to pay any
outstanding fines and also for temporary lodging and airfare of workers who are to be
repatriated.

179 Indian workers in Mohammad-Al-Mojil Group (MMG) company had requested
repatriation to India, since they had not been paid salaries for several months as a
result of a serious financial crisis in the company in 2014. Due to the active efforts of
our Embassy in Riyadh, we were able to repatriate 72 of these workers to India in
October-November, 2015, with airfares paid for by the Embassy. In subsequent months,
56 more workers have returned to India. Our Embassy continues to take up the matter
with the Saudi authorities and also the management of the company for early repatriation
of the remaining 51 workers. The introduction of the MADAD Portal has also brought
about a qualitative improvement in our procedures for handling of consular grievances,
through online forwarding, tracking and escalation, until they are eventually resolved.
I would like to inform you that | take personal interest in ensuring that any letter
received from eminent persons on any consular matter gets due attention in the
Ministry of External Affairs and is responded to at the earliest. My office closely
follows up urgent cases directly with our Ambassador concerned.

Taking rice fortification model to other parts of the country

26. SHRI SANJIV KUMAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the rice fortification model adopted in Gajapati
district of Odisha has been very beneficial from the viewpoint of nutrition;
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(b) if so, whether this fortification model has been validated by authorized
agencies of Government; and

(c) if so, whether Government proposes to take forward the rice fortification
model to Jharkhand and other parts of the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) Government of Odisha in collaboration with World Food
Programme (WFP) implemented a pilot project on fortification of rice with iron for Mid
Day Meal (MDM) scheme in Gajapati district of Odisha. The project covered 97790
children in the age group of 6-14 years. The Central Government has not conducted
any validation or evaluation exercise for the project. However, the World Food Programme
has evaluated the pilot project. As per the evaluation, the prevalance of anaemia
reduced from 65% to 45% between the baseline survey (December 2012 -January 2013)
and end line survey (February-March, 2015) and by 6% as compared to the control
district. The incidence of stunting, underweight and thinning has also shown a decline
of 4.6%, 1.9% and 0.5% respectively.

The MDM Guidelines provide for serving a wholesome and nutritious meal which
should have 450 calories and 12 gram of protein for children of primary schools and
700 calories and 20 gram of protein for upper primary schools. Further, the States have
been advised to use double fortified salt (i.e. containing iodine and iron) in preparing
mid day meal. The Government of India has not issued any instructions to any State
including Jharkhand on the issue of rice fortification.

Modification in discipline and appeal rules
*27. SHRI BHUPENDER YADAV: Will the PRIME MINISTER be pleased to state:

(@ whether Government is in the process of amending or modifying the Discipline
and Appeal Rules that inter-alia regulate the suspension of All India Service Officers;

(b) if so, the background of the initiative along with the objective thereof; and

(c) the present status of the proposal and the time-frame contemplated for
accomplishment of the proposed action?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) to (c) 1. The Central Government has, recently, amended the All India
Services (Discipline and Appeal) Rules, 1969.
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2. Taking into consideration the demands raised by various quarters including
the service associations of the three All India Services (AIS) to protect
honest and upright AIS Officers from unwarranted suspension, the Central
Government undertook an exercise to amend the All India Services (Discipline
& Appeal) Rules, 1969. This exercise was aimed at providing adequate
safeguards against arbitrary use of executive power in cadre management of
All India Service officers and especially against arbitrary suspension of AIS
officers. Certain amendments were thereby proposed in the said rules, which
were circulated to the State Governments and Cadre Controlling Authorities,
seeking their views/comments. After examination of the comments so received,
a draft amendment notification was prepared and placed on the website of
this Department on 20.04.2015 for seeking further comments of the stake
holders within 30 days, which was further extended for two weeks.

3. After consulting the stakeholders, a draft amendment notification was
finalized and sent to Legislative Department for formal vetting on 03.09.2015.
The amendments have finally been published in the Gazette of India, vide
Gazette Notification No. G.S.R 1001(E) dated 23.12.2015.

4. Some of the salient features of the said amendments are given below:-

(@ Under the said amendments, the validity period of suspension has
been reduced from 45 days to 30 days and in consultation with the
Central Government, from 90 days to 60 days. The disciplinary
proceedings have to be mandatorily initiated within the period not
exceeding 60 days.

(o) Suspension of AIS officers shall be communicated to the Cadre
Controlling authority in the Central Government within forty-eight
hours along with the reasons or grounds of such suspension.

(c) The IAS officers with Central Government shall only be suspended
with approval of Minister-in-charge, Department of Personnel and
Training on the recommendations of the Central Review Committee as
amended.

(d) Time-frame for forwarding appeals to the appellate authority against
the order of the competent authority as well as memorials have been
fixed as 30 days.
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Foreign nationals obtaining Indian passport

*28. SHRI B.K. HARIPRASAD: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether it is a fact that foreign nationals from Nepal, Afghanistan and
Bangladesh obtain Indian Passport;

(b) if so, how many such cases have been found in the last three years; and

(c) what action has been taken against those who are responsible for such
crime?

THE MINISTER OF EXTERNAL AFFAIRS (SHRIMATI SUSHMA SWARAJ):
(a) to (c) As per law, Indian passports are issued to Indian citizens. The citizenship of
an applicant is confirmed on the basis of documents submitted and the police verification
report. Whenever cases of suspected foreign nationals obtaining Indian passports are
reported, appropriate actions such as revoking of the passports and initiation of
criminal proceedings are taken as prescribed under the Passports Act, 1967. If involvement
of any Government/Police official is established in such cases, disciplinary action is
also taken by the Government/Police authorities as per rules.

Bio-Chemic Education Grant Commission, Nadia

*29. DR. CHANDAN MITRA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) the present status of Bio-Chemic Education Grant Commission (BEGC) with
office at Nadia, West Bengal;

(b) the details of the courses offered by the Commission along with its branch
offices in various States; and

(c) the steps taken by Government to publicise information about its authenticity
for the benefit of students?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) The Department of Electronics (DeitY) had informed that the
"Bio-Chemic Education Grant Commission" appears to be fraudulent. The Ministry of
Human Resource Development (MHRD) has requested Department of Electronics and
Information Technology to take necessary action against the "Bio-Chemic Education
Grant Commission" as per prevailing cyber laws/rules/guidelines. The MHRD has
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directed the UGC to file a FIR with the concerned Police Station in Nadia District of
West Bengal to enable a thorough police investigation into the matter.

Improving quality of technical and professional education

*30. SHRI K. K. RAGESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the total intake of students in All India Council for Technical Education
(AICTE) accredited professional educational institutions during the last academic year;

(b) the number of seats that remained vacant in such institutions during the last
academic year; and

(c) whether Government has any plan to improve quality of technical and
professional education?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) AICTE has approved an annual intake of 18,07,091 of
undergraduate students for 2014-15 in the professional Technical Institutions [details
are given in the Statement (See below)]. Of these 8,63,079 seats could not be filled for
want of students.

(e) In order to enhance quality in technical education, AICTE has notified "All
India Council for Technical Education (Mandatory Accreditation of all Programmes /
Courses in Technical Education Institutions and University Departments and Institutions
Deemed to be Universities imparting Technical Education) Regulations, 2014" vide
notification F.No. 37-3/Legal/AICTE/2014 dated 29th January 2014. To rationalize the
expansion of courses in engineering/technical, management etc. and to bring quality in
technical education, AICTE has made it mandatory to have NBA Accreditation for
institutions seeking new courses/expansion of existing courses. Further to improve

quality of technical education, the following activities have been introduced:
() Quality improvement schemes of AICTE.
(i) Study Webs of Active Learning for Young Aspiring Minds (SWAYAM)
(i) National Digital Library (NDL)
(iv) Accreditation by National Board of Accreditation (NBA)

(v) Ranking of the Institutions.
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Statement

Details of undergraduate students for (2014-15) in
professional and technical institutions

2014-15 (UG Programs)

State/UT Approved Approved Enrolled  Seats filled Vacant
Institutes  Intake* Students  Percentage  Seats
1 2 3 4 5 6
Andaman and 1 D0 a 100 0
Nicobar Islands
Andhra Pradesh 462 198120 91690 46 106403
Arunachal Pradesh 0 0 0 0 0
Assam 2 5475 2529 46 2946
Bihar 27 8960 4134 46 4826
Chandigarh 5 1041 1006 97 K3
Chhattisgarh 61 29206 11665 40 17541
Dadra and Nagar Haveli 1 60 59 R 1
Delhi 24 9981 8035 8l 1946
Goa 8 1430 1199 137} 231
Gujarat 19 75504 50174 66 25330
Haryana 192 72644 25801 6 22470
Himachal Pradesh A 10900 3335 3 7565
Jammu and Kashmir 8 2980 2163 73 817
Jharkhand 18 7590 4750 63 2840
Karnataka 271 111062 85735 7 25327
Kerala 205 66656 43466 b 23190
Madhya Pradesh 317 115838 54175 vivg 61663
Maharashtra 546 178310 103787 5 74523
Manipur 1 115 115 100 0
Meghalaya 1 480 257 54 223
Mizoram 1 30 35 100 5
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1 2 3 4 5 6

Nagaland 1 240 0 0 240
Odisha 115 49499 17788 36 31711
Puducherry 20 9150 4438 49 4712
Punjab 151 53122 20774 39 32348
Rajasthan 177 70800 27975 40 42825
Sikkim 2 906 651 e 255
Tamil Nadu 572 204484 161756 55 132728
Telangana 472 209530 84050 40 125480
Tripura 3 630 331 53 299
Uttar Pradesh 422 166596 80649 48 85947
Uttarakhand 52 14874 5737 K] 9137
West Bengal 103 40768 21253 52 19515
GRAND ToTAL 4490 1807071 919603 51 863079

* Including Lateral entry seats

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Adoption norms and rules

160. SHRI VIJAY GOEL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the number of children adopted in the country, State/UT-wise and year-wise
since last three years;

(b) the number of children adopted in the country since last three years according
to the age at which they were adopted; and

(c) the steps Government has taken to ensure ease of adopting children and
making the process of adoption faster?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) As per information provided by Central Adoption
Resource Authority (CARA), the number of children adopted in the country, State/UT-
wise and year-wise since last three years is given in the Statement (See below).
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(b) No such data was maintained by CARA.

(c) The adoption procedure has been simplified and made online through Child
Adoption Resource Information and Guidance System (CARINGS) since August, 2015.
The roles and responsibilities of authorities and agencies concerned, the timelines for
completing various procedures in the process of adoption have been clearly defined
in the adoption guidelines.

Statement

Adoption data in the country (State-wise and year-wise) since last three years

SI. No.  State 2012-13 2013-14 2014-15
(April, 12 to (April, 13 to (April, 14 to
March,13) March, 14) March, 15)
1 2 3 4 5
1. Andaman and Nicobar Islands 2 4 10
2. Andhra Pradesh 360 272 341
3. Arunchal Pradesh 0 0 6
4. Assam 86 91 77
5 Bihar 69 56 59
6.  Chhattisgarh 47 2 54
7. Chandigarh 0 0 15
8. Delhi 187 156 126
9. Goa 15 10 16
10. Gujarat 137 138 153
11.  Himachal Pradesh 1 n 8
12.  Haryana 61 A 40
13.  Jharkhand 118 153 119
14.  Karnataka 345 320 411
15. Kerala 310 185 199
16.  Manipur 5 5 8
17.  Madhya Pradesh 305 176 114
18. Maharashtra 1043 1068 947
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1 2 3 4 5
19.  Mizoram 15 14 10
20. Meghalaya 0 0 n
21.  Nagaland 9 8 43
22.  Odisha 236 182 198
23. Puducherry A 16 27
24.  Punjab % 0 3
25.  Rajasthan 256 182 181
26.  Tamil Nadu 424 187 228
27.  Tripura 21 24 2
28. Telangana 0 0 0
29. Uttar Pradesh 157 176 193
30. Uttarakhand 5 12 12
31, West Bengal 350 366 300

TotaL 4694 3924 3988

Yoga department in universities

1161. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether there is a proposal for opening Yoga department in all the universities
of the country if so, the details thereof; and

(b) whether the policy process in this regard has been started if so, the details
thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The Central Government has constituted a Committee under
the chairpersonship of Prof. H.R. Nagendra, Chancellor, Swami Vivekananda Yoga
Anusandhana Samsthana, Bengaluru for Yoga education in universities. The terms of
reference of the Committee are at http://mhrd.gov.in/sites/upload files/ mhrd/files/
Committee_Yoga2016.pdf. Universities are autonomous in the matter of opening of
Yoga Department and initiation of courses on Yoga in the interest of students well-
being.

tOriginal notice of the question was received in Hindi.
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Nuclear reactors from Russia
162. SHRI C.M. RAMESH: Will the PRIME MINISTER be pleased to state:

(@ the details of each of nuclear reactors of Russia coming up in the country,
location-wise;

(b) whether Russia proposed to involve India in building nuclear reactors in the
country; and

(c) if so, to what extent this would help to grow in atomic energy sector and
become independent to construct our own reactors?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) The nuclear power reactors that are already set up/being set up or planned
to be set up in technical cooperation with the Russian Federation are as tabulated

below:
Location Project Capacity (MW) Current Status
Kudankulam, Kudankulam Nuclear 2 x 1000 KKNPP-1 is operational.
Tamil Nadu Power Project KKNPP-2 is under
(KKNPP-1&2) commissioning.
Kudankulam Nuclear 2 x 1000 The project has been
Power Project accorded administrative
(KKNPP-3&4) approval and financial
sanction; and is being
readied for launch.
Kudankulam Nuclear 2 x 1000 Pre-project activities are
Power Project in progress.
(KKNPP-5&6)
Haripur,
West Bengal Site is approved for 6 x 1000* MW.

* Nominal Capacity

(b) The reactors are already being built in technical cooperation with Russian
Federation with shared scope of work between the two countries.

(c) India already has a commercially matured indigenous independent Nuclear
Power Programme in place. However, building nuclear power reactors with foreign
technical collaboration would enable faster capacity addition.
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Safety concern of new nuclear power plants

163. SHRIMATI JAYA BACHCHAN: Will the PRIME MINISTER be pleased to
state:

(@ whether there has been security and safety concerns at some newly
constructed and under construction nuclear power plants;

(b) whether Government has taken any steps to address these issues; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) No, Sir. However, there have been some apprehensions among some groups
or section of people regarding safety of Nuclear Power Plants (NPPs).

(b) and (c) The concerns are adequately addressed by Nuclear Power Corporation
of India Limited (NPCIL), adopting a multi-pronged approach through an on-going
exhaustive public awareness programme to allay the fears and apprehensions of the
public.

The Government has entrusted the Atomic Energy Regulatory Board (AERB) with
the responsibility of safety in the Nuclear Power Plants in India. Nuclear safety and
security aspects are reviewed by AERB before giving clearance for various stages of
the construction, commissioning and operation of NPPs from siting onwards. AERB has
specified safety and security requirements for NPPs in its Codes and Guides, which are

in line with international standards.

AERB has a rigorous process for reviewing Nuclear Safety and Nuclear Security
aspects of nuclear power projects through multi-tier reviews and periodic regulatory
inspections, to ensure adherence to the regulatory requirements.

Shifting of nuclear power plant, Haripur
164. SHRI C.M. RAMESH: Will the PRIME MINISTER be pleased to state:

(@ whether the nuclear power plant, Haripur is proposed to be shifted to
Andhra Pradesh;

(b) if so, the details thereof and the reasons therefor; and

(c) whether any consultations have been held with the State Government of
Andhra Pradesh in this regard, if so, the response thereto?
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THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) No, Sir. However, an additional coastal site in the State of Andhra Pradesh
for setting up nuclear power reactors with Russian technical cooperation is being
explored.

(b) Does not arise in view of (a) above.

(c) Discussions have been held with the Government of Andhra Pradesh for
identifying suitable coastal sites in the State. The Government of Andhra Pradesh has
agreed for carrying out technical evaluation of possible sites by the Site Selection
Committee of the Government of India, to assess their suitability.

Formulation of new nuclear programme
165. SHRI K.C. TYAGI: Will the PRIME MINISTER be pleased to state:

(@ whether Government has recently formulated a nuclear power programme to
provide long-term energy security to the country based on the indigenous nuclear fuel

resources; and
(b) if so, the details thereof and the stage at which it stands at present?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) and (b) From the inception, India has been following the sequential three-
stage nuclear power programme based on optimum utilisation of the country's nuclear

resources. The programme comprises:

. Pressurised Heavy Water Reactors (PHWRs) fuelled by natural uranium in
the first stage,

. Fast Breeder Reactors (FBRs) based on Uranium and Plutonium in the
second stage, and

. Thorium based reactors in the third stage.

The first stage of PHWRs has achieved commercial maturity. There are 18 PHWRs
in operation and 4 PHWRs are under construction with more reactors planned. The
reactor and associated fuel cycle technologies of the second stage i.e. FBRs, have been
developed. The first commercial reactor of the second stage, the 500 MW Prototype
Fast Breeder Reactor (PFBR) is under advanced stage of commissioning. The third
stage systems are under development.
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Local participation in safety audit on exposure of radiation

166. DR. T. SUBBARAMI REDDY: Will the PRIME MINISTER be pleased to
state:

(@ whether safety audit were made regarding individual and collective
occupational exposures of radiation to workers and the handling of radio-active effluents
from various plants, as approved by Atomic Energy Regulatory Board (AERB), if so,
the details thereof;

(b) whether periodic inspection of units is being made with the involvement of
representative of local public to create confidence among them, if so, the details
thereof; and

(c) if not, whether Government would consider involving local representatives
for confidence building and assurance of safety at nuclear installations, if so, the
details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) Yes Sir. All nuclear facilities are designed and operated such that the
occupational radiation exposures to the workers are well within the limits specified by
the Atomic Energy Regulatory Board (AERB). These facilities are required to have
radiation protection programmes and work procedures intended to control the
occupational exposures.

The radiation exposures to the persons working in nuclear plants and facilities are
reviewed regularly to check compliance with the specified limits on radiation exposure.
Regulatory inspections are carried out by AERB at regular intervals.

The collective occupational exposures at the nuclear plants are also closely
monitored and reviewed by AERB through a collective dose budgeting programme on
an annual basis, wherein AERB accepts the targets for the maximum collective dose for
the year for the individual nuclear power plants, in the spirit of controlling the collective
doses to 'As Low As Reasonably Achievable (ALARA)'".

The radioactive effluents discharged from the facilities are audited during the
regulatory inspections carried out by AERB for compliance within the stipulated limits/
conditions of the Authorisation issued by AERB under the Atomic Energy (Safe
Disposal of Radioactive Waste) Rules 1987.

(b) and (c) While Periodic Inspection of Nuclear Power Plants (NPPs) are carried
out by AERB, representatives of local public are not involved in the inspection process.
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The Government is not considering any such proposal for involvement of local public
in regulatory inspections.

The plant-wise details of radiation doses received by the workers and discharge
of liquid and gaseous effluents from each of the nuclear power plant are regularly
published in the annual reports of AERB. The AERB annual reports are available on
AERB's website www.aerb.gov.in.

In addition, public outreach programs have been initiated by Nuclear Power
Corporation of India Limited (NPCIL) and Department of Atomic Energy (DAE) which,
inter alia, involves visits to NPPs for creating confidence among general public.

Roads and railway lines in North East

1167. DR. SANJAY SINH: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(@ whether Government is executing the work of laying roads and railway lines
in the North-Eastern States, particularly in the border areas; if so, the details thereof;

(b) whether Government has issued tenders in the North-Eastern States for
completion of road and railway projects, if so, the details thereof, if not, the reasons
therefor, and

(c) by when these projects are proposed to be completed?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) Ministry of Railways have taken up 19 major railway projects consisting
of 12 new lines, 3 gauge conversions and 4 doubling projects in the North Eastern
Region including border areas at a total anticipated cost of 53890 crore approximately.

Ministry of Road Transport and Highways has sanctioned 17 road works at a total
cost of Rs.3510.07 lakhs during the year 2015-16.

(b) Tendering for rail line projects is a continuous and dynamic process as per
requirement of the sections of the projects being executed.

Out of 17 Roads projects sanctioned, Ministry of Road Transport and Highways
has tendered and awarded 10 road works. 7 road works are under finalization.

(c) Inso far as Rail line projects are concerned, completion of projects depends
on many factors such as availability of funds, land acquisition, forestry and wild life

tOriginal notice of the question was received in Hindi.
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clearances, shifting of services, construction of road over and road under bridges by
road maintaining agencies etc. As many of these factors are not within the control of
Railways, it is not feasible to fix timelines for all the projects. However, Railways have
taken various measures to expedite completion of projects including substantial increase
in allocation of funds, prioritization of projects, delegation of powers at field level,
nomination of nodal officers for improved co-ordination with the State Governments
etc.

In respect of road projects, these road laying projects are targeted to be completed
by 2017-18.

New project for North-Eastern region

168. SHRI AVINASH PANDE: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state whether Government has sanctioned any new
projects for the construction of highways, railway lines and airports in the north-east
region, if so, details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): Yes, Sir. Ministry of Railways have included four major railway projects in last
three years Railway Budgets, in North Eastern Region:

() Dimapur-Tizit new line (257 km) at a cost of ¥ 4274 crore and New Bongaigaon-
Kamakhya via. Rangiya doubling project (142 km) at a cost of ¥ 1798 crore
are included in 2013-14 Budget;

(i) New Bongaigaon - Goalpara - Guwabhati doubling project (176 km) at a cost
of ¥ 1832 crore and Digaru - Hojai doubling project (102 km) at a cost of
T 946 crore are included in 2015-16 Budget.

Ministry of Road Transport and Highways has awarded 9 road works at a cost
of ¥ 2859.09 lakhs covering length 232.21 km under SARDP-NE (Phase A and Arunachal
Pradesh Package) and awarded 6 road works at a cost of ¥ 177.08 lakhs covering length
167.476 km under Annual Plan, during 2015-16.

Ministry of DONER has taken up the following critical but neglected inter-State
roads for rehabilitation/upgradation through National Highway Infrastructure
Development Corporation Ltd. (NHIDCL), Ministry of Road Transport and Highways
under the new scheme i.e. North East Road Sector Development Scheme (NERSDS) in
the year 2015-16.



68  Written Answers to [RAJYA SABHA] Unstarred Questions

(i)  Upgradation of Doimukh to Harmuti Road in Arunachal Pradesh and Assam;
(i) Upgradation of Tura-Mankachar Road in Assam;

(i) Rehabilitation of upgradation of Saiphai - Bagha Bazar (16.5km) portion in
Assam of the Sherkhan - Bagha Bazar road;

(iv) Rehabilitation of Wokha-Merapani-Golaghat Road in Nagaland and Assam;
(v) Upgradation of Tamai - Taning Road in Manipur.
Ministry of Civil Aviation has sanctioned the following four airport projects:

(i) Development of Tezu Airport in Lohit District of Arunachal Pradesh for the
cost of ¥79.00 crores;

(i)  Construction of new Green Field Airport at Itanagar, Arunachal Pradesh for
the cost of ¥ 1219.20 crores;

(iii) Construction of New International Terminal Building and associated works
at Agartala Airport through Project Management Consultancy (PMC) for the
cost of ¥438.28 crores;

(iv) Construction of new International Terminal Building and associated works
at Guwahati Airport through Project Management Consultancy (PMC) for
the cost of ¥913.00 crores.

Vulnerability of Delhi to earthquake

1169. SHRI PARVEZ HASHMI: Will the Minister of EARTH SCIENCES be pleased
to state:

(@ how vulnerable is Delhi to major earthquake like Nepal and whether Delhi
is designated as a category four seismic zone;

(b) whether safety awareness campaign is being rendered by Government in
preparing citizens to respond to such situations;

(c) whether Government is doing enough to ensure compliance by building
developers; and

(d) whether affordable housing policies by various State Governments have
enough checks and balances to address the issue around earthquakes?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI Y.
S. CHOWDARY): (a) Yes Sir. As per Bureau of Indian Standards [15-1893 (Part- 1);

tOriginal notice of the question was received in Hindi.
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2002], based on the past seismic history, Delhi lies in Zone-1V that has fairly high
seismicity where the general occurrence of earthquakes is of 5-6 magnitude and
occasionally of higher magnitude, Delhi lies among the high-risk areas.

(b) The Government has implemented various programmes to educate and raise
awareness amongst school children and general public on various aspects of earthquakes,
their impacts and measures to mitigate losses. The Government has implemented various
programmes to educate and raise awareness amongst school children and general
public on various aspects of earthquakes, their impacts and measures to mitigate
losses.

Following awareness programmes are organized by the Government in preparing
communities to respond the earthquake?

. Earthquake information located by Earth system science organisation-National
Centre of Seismology (ESSO- NCS) is put on its website for public in
general.

. School children from different school of NCR region visit the facilities at
ESSO-NCS and get first hand information on earthquake monitoring in the
country.

. School children also visit to the seismological observatories located in
different parts of the country.

. ESSO-NCS is regularly participating in MoES exhibition stall at India
International Trade Fair (1ITF), New Delhi and in Indian National Science
Congress yearly event by putting a exhibition stall in seismology under
MOES banner for visitors.

The National Disaster Management Authority (NDMA) has also issued National
Disaster management Guidelines on Management of Earthquakes' which contains roles
and responsibilities of all stakeholders for effective management of earthquake disaster
risk. NDMA runs awareness campaigns on Earthquake through electronic media
Doordarshan, All India Radio, Private TV channels, FM Channels, digital cinemas, 139
- Railway Enquiry and print media. Multi State Mega Mock exercises are conducted at
regular intervals for creating awareness. Every year during India International Trade
Fair (II'TF) in Delhi, awareness is disseminated among general public by displaying
panels on Do's and Don'ts on Earthquakes and by holding live demonstrations on
earthquake by National Disaster Response Force (NDRF).
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(c) and (d) Guidelines have been published by the Bureau of Indian Standards
(BIS), Building Materials and Technology Promotion Council (BMTPC), Housing and
Urban Development Corporation (HUDCO) and National Disaster Management Authority
(NDMA) for the design and construction of earthquake resistant structures to minimize
the loss of life and damage to property caused by earthquakes. Loss of life and damage
of property due to earthquakes could be considerably reduced through proper planning
and Implementation of pre and post-disaster preparedness and management strategies
by respective State and Central Government agencies in a coordinated manner following
the above mentioned guidelines. These studies involving preparation of geological,
geomorphological and land use maps followed by drilling, geological logging, standard
penetration test and geophysical studies to demarcate the zones of least to most
damage prone areas within the urban areas so as to helps the respective town and
country planning agencies to formulate perspective planning within the overall
earthquake impact minimization efforts.

Based on the above steps it is mandatory for all infrastructure/building/
development agencies (Public and Private) to design appropriate earthquake resistant
building plans based on the relevant BIS Codes and other guidelines of BMTPC,
HUDCO and NDMA for across the country.

Hottest year on record globally

170. SHRIA. K. SELVARAJ: Will the Minister of EARTH SCIENCES be pleased
to state:

(@ whether this year is not only in line to the hottest on record globally but
also in India as per India Meteorological Department;

(b) whether the country has lived through its hottest September, October and
November last year; and

(e) whether the countrywide mean temperature in November last year was 1.25
degree Celsius above normal, the highest ever for the month since record keeping
began, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI Y.
S. CHOWDARY): (a) No Sir. The global-average near-surface temperature for 2015 is
the warmest on record. The global average temperature for the year was around
0.76 £ 0.10°C above the 1961-1990 average of 14.0°C and approximately 1°C above the
1850-1899 period.
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The climate of India was significantly warmer than normal during 2015 in line with
the warmer than normal global climate observed during the period. The annual mean
land surface air temperature averaged over the country during 2015 was +0.67°C above
the 1961-1930 average, thus making the year 2015 as the third warmest year on record
since nation-wide records commenced in 1901. The warmest ever annual mean temperature
was recorded in 2009 (+0.77 °C) followed by 2010 (+0.75 °C). The other 9 warmest years
on record in order are: 2009 (0.77), 2010 (0.75), 2003(0.61), 2002(0.59), 2014 (0.53),
1998(0.49), 2012(0.48), 2006(0.43) and 2007(0.41).

(b) Yes Sir. The analysis of meteorological data suggests during 2015, the
months of September, October and November were the hottest for India, since 1901.

() Yes Sir. The country averaged monthly temperatures were warmer than
normal in November with an anomaly of 1.25°C, the highest ever for the month since
record keeping began.

Maximum temperature was above normal over most parts of the country except
for parts of northern/northwestern region and parts of southeast peninsula. It was
above normal by 1 to 2 °C over the entire central and adjoining north peninsular and
northern parts of the country. Over parts of Jammu and Kashmir, West Rajasthan and
Tamil Nadu it was below normal by more than 1°C. Some stations of Peninsular India,
even recorded highest maximum temperatures for the month.

Summer Advisory by Meteorological Department

171. SHRIMATI WANSUK SYIEM: Will the Minister of EARTH SCIENCES be
pleased to state:

(@ whether the Meteorological department has planned to come out for the first
time ever, with a summer advisory on the lines of the usual monsoon outlook it releases
at the end of June every year;

(b) whether the Meteorological summer advisory would be out by end February
and would forecast the mean average temperature likely across the country for the
months of March, April and May; and

(c) whether the summer advisory would come handy for the industries to plan
their power usage and provide market forecasts for refrigerator and air cooler industry?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI Y.
S. CHOWDARY): (a) Yes Sir. Earth System Science Organisation-India Meteorological
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Department (ESSO-IMD) will come out, for the first time, with a summer advisory/
summer temperature outlook this year.

(b) The temperature outlook valid for the period April to June, 2016 will be
issued by end of March. In addition, an extended range forecast (up to 15-days) of
summer temperatures with a 5-day update will be issued.

(e) Yes Sir. The seasonal temperature outlook and extended range forecast will
be in public domain and may be used by various user sectors.

Advancement in predicting natural calamities

172. DR. V. MAITREYAN: Will the Minister of EARTH SCIENCES he pleased to
state:

(@ whether Government has chalked any new initiatives aimed to bring in
scientific and technological advancement in predicting natural calamities like earthquake,
floods and cyclones, abnormal weather, unseasenal rains etc., if so, the details thereof;

(b) the details of countries and Government agencies abroad who have signed
MoU with India for providing technological support in this regard,;

(c) the priority sectors earmarked for the next three years while strengthening
the India agro based industries, maritime trade and transport and coastal security; and

(d) the roles and responsibilities and the other stakeholders in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EARTH SCIENCES (SHRI Y.
S. CHOWDARY): (a) and (b) Yes Sir, Earth System Science Organization (ESSO) - India.
Meteorological Department (IMD) is responsible for monitoring, detection and
forecasting of weather and climate extremes including severe weather events such as
cyclones, heavy rainfall, extreme temperature etc. Such forecasts are issued at national,
regional and State levels. In order to provide early warning of severe Weather events,
ESSO-IMD has setup a network of State meteorological centres to have better
coordination with a State and district level agencies.

Monitoring of the seasonal monthly/weekly rainfall scenario with reference to
respective normal (mean value) is only carried out by ESSG-SMB to regularly assess
and identify zones of deficit rainfall leading to drought conditions, the declaration of
which Femalies with the mandate of Ministry of Agriculture in consultation with
various State Governments. Performance of Numerical Weather Prediction (NWP) models
have improved considerably due to large scale integration of local data and global and
satellite information for ultimately improving severe weather forecasts.
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In order to meet specific requirement of flood forecasting which is provided by
Central Water Commission, ESSO-IMD operates Flood Meteorological Offices (FMOs)
at ten locations viz., Agra, Ahmedabad, Asansol, Bhubaneshwar, Guwahati, Hyderabad,
Jalpaiguri, Lucknow, New Delhi and Patna. During the flood season, FMOs provide
valuable meteorological support to the Central Water Commission (CWC) for issuing
flood warnings in respect of the 43 rivers of India. CWC is working in close association
with IMD and State Governments for timely flood forecast whenever the river water
level rises above warning level. To meet the requirement of State Governments, ESSO-
IMD Officers invariably attend all the meetings called by the State Governments for
reviewing the preparedness on floods by various agencies.

ESSO-National Centre for Seismology (NCS) is monitoring earthquake activity in
and around the county round the clock through its national seismological network
along with other global/regional seismicity monitoring networks.

ESSO-IMD and ESSO-NCS have existing mechanism to coordinate with various
State authorities. As such ESSCMMP provide inputs to State Crop Weather Watch
Group, State Disaster Management Authorities, Relief Commissioners. During cyclones
a coordination mechanism with district authorities has also been established. Round
the clock weather surveillance and forecasting system is operational at ESSO-IMD for
continued monitoring, detection and warning of Cyclones; river basin scale
meteorological support (monitoring and warning) for CWCs river flood warning system
and other severe weather systems. Operational forewarning systems are already in
place by the CWC for river basin scale flood. Fully organized protocol exists between
ESSO-IMD, CWC and with the various designated disaster management authorities at
Centre and State levels for dissemination of weather forecasts and warning alerts.

The Indian Tsunami Early Warning Centre (ITEWC) has all necessary infrastructure
and capabilities to give tsunami advisories to India as well as to Indian Ocean countries.
ITEWC has been designated as one of the Regional Tsunami Service Providers for the
entire Indian Ocean Region by the Intergovernmental Oceanographie Commission (I0C)
of UNESCO on 12 October, 2011. Since then, ITEWG is providing tsunami warnings and
related services to all countries in the Indian Ocean Rim (24 countries) beyond fully
serving the India's coastline/Islands. The centre is capable of detecting tsunamigenic
earthquakes occurring in the Indian Ocean as well as in the Global Oceans within 10
minutes of their occurrence and disseminates the advisories to the concerned authorities
within 20 minutes through email, fax, SMS, GTS and website.
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(c) and (d) The Indian Tsunami Early Warning Centre has been completely
developed indigenously without any external scientific or technical assistance. This
centre is recognised as one of the best warning centres in the world. However ESSO
had signed MoU with National Oceanic and Atmospheric Administration (NOAA), USA

for improving monsoon rainfall and tropical cyclone/season weather phenomena.

The Gramin Krishi Mausam Seva (GKMS) of ESSO-IMD has been successful in
providing the crop specific advisories to the farmers at the district level twice weekly
through different print/visual/Radio/IT based wider dissemination media including short
message service (SMS) and Integrated Voice Response System (I\VVRS). Further Research
efforts are initiated by ESSO-IMD to explore possibility of generating sub district
scale Agro-meteorological forecast with acceptable level of verification skill in a pilot

mode.

For the benefit of fisherman community, a customized application for the fishermen
community of the country, called "Potential Fishing Zone (PFZ) Advisories", is operated
successfully since 1999 useful for guiding the fishermen about locations of high fish
grounds/aggregation/catch. In addition, the Ocean State Forecast (OSF) (wave height
and direction, wind speed and direction, ocean currents, sea surface temperature, depth
of mixed layer and thermo cline, sea level at major and minor ports, etc. is also provided
to fisherman to have full idea of the associated ocean state conditions in those
identified PFZs.

Under the National Monsoon Mission initiative institutions of ESSO, the Indian
Institute of Tropical Meteorology (ESSO-11TM), Pune, Indian National Centre for Ocean
Information Services (ESSO-INCOIS), Hyderabad and National Centre for Medium Range
Weather Forecasting (ESSO-NGMRWEF), NOIDA, have embarked upon to build a state-
of-the-art coupled ocean-atmospheric climate models for quantitatively improved
operational services of ESSO-IMP.

Coordination with Ministry of Water Resources, Ministry of Agriculture, Ministry
of Civil Aviation, Directorate of Meteorology, Indian Air Force and Directorate of Naval
Oceanography and Meteorology, Indian Navy, Ministry of Home affairs, Coast Guard
are the partners dealing in organizing emergency response and relief operations during
disastrous situations.

The responsibility of coastal security lies primarily with Indian Coast Guard (ICG)
and Indian Navy.
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Expenditure on foreign trips of Prime Minister

173. SHRI DEREK O’ BRIEN: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ the expenditure on trips to foreign countries by the Prime Minister since
taking office in 2014, trip-wise; and

(b) the expenditure on foreign trips and the number of countries visited by each
Prime Minister during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[(GENERAL (RETD.) V.K. SINGH)]: (a) and (b) Government of India's missions abroad
debit expenditure incurred on visits of Prime Minister to relevant agencies involved
with the visits. There are large number of heads under which expenditure is debited by
various agencies. The information collation is time consuming and is being collated.

Indian lodged in jails of Pakistan

174. SHRI MANSUKH L. MANDAVIYA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ the number of Indians currently lodged in jails of Pakistan and since when,
the details thereof for less than five years, more than five years but less than ten years,
more than ten years but less than fifteen years, and more than fifteen years;

(b) whether our Consulates in Pakistan have all relevant details of all the Indian
prisoners and whether they extend all legal/financial support to such prisoners, if so,
the details thereof; and

() the number of Indian fishermen detained/in jails in Pakistan, as of now, and
the efforts made to secure their release?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (c) According to available information, 392
Indian fishermen and 53 Indian civil prisoners are lodged in the custody of Pakistan.

The number of such Indian fishermen and civil prisoners, whose nationality is
confirmed, is as follows:

Indians lodged in Pakistani Jails Fishermen  Civil Prisoners  Total
1 2 3 4
Less than 5 years 174 6 180

More than 5 years but less than 10 years - 3 3
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1 2 3 4
More than 15 years - 3 3
Without any details of sentence/period - 2 2
TotaL 174 14 188

The number of fishermen and civil prisoners in Pakistan's custody whose nationality
is yet to be confirmed and who are believed to be Indian, is as follows:

Believed to be Indians lodged in Fishermen  Civil Prisoners  Total
Pakistani Jails

Less than 5 years 218 19 237
More than 5 years but less than 10 years - n n
More than 15 years - 2 2
Without any details of sentence/period - 7 7
TotaL 218 30 257

As per India-Pakistan 'Agreement on Consular Access' signed on 21 May, 2008,
separate lists of civil prisoners and fishermen of each country lodged in the jails of the
other country are exchanged on 1 January and 1 July of every year.

Government regularly takes up with the Pakistan authorities the issue of early
release and repatriation of apprehended Indian prisoners and fishermen as well as
getting regular consular access to them and ensuring their welfare. Government also,
on a continuing basis, monitors the status of all such Indian prisoners in Pakistani jails.

In addition to the above, 74 missing Defence Personnel including 54 Prisoners of
War are believed to be in Pakistani jails since 1971. Government has repeatedly taken
up with Government of Pakistan through diplomatic channels and during high-level
contacts the matter of their release. However, Pakistan does not acknowledge the
presence of any Indian Prisoner of War in its custody.

Fleecing of people in the name of Haj

175. SHRI GULAM RASOOL BALYAWI: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ whether Government is aware that the Al-khidmat Welfare Foundation Trust
Khizrabad, New Delhi has fleeced a number of people of lakhs of rupees in the name
of sending them to Haj pilgrimage; and
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(b) if so, the details in this regard and the action taken in the matter so far?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) As per available information, no such case
has been brought to the notice of this Ministry.

Indians arrested in China

176. DR. K.P. RAMALINGAM: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether China has detained many Indians for terrorist links, if so, the details
thereof; and

(b) whether India has taken up this issue with the Chinese Government and if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) As per the information made available by
Chinese authorities, an Indian national was detained along with 19 other persons of
different nationalities on July 11, 2015 by the Public Security Bureau (PSB) in Qrdos,
Inner Mongolia Autonomous Region. The Exit and Entry Bureau of Inner Mongolia
through two Note Verbales, dated July 13 and 15, 2015, informed the Embassy of India
in Beijing that his detention was on charges of violating Article 120 of the Criminal Law
of the People's Republic of China. The individual was kept under detention till July 17
and in the early hours of July 18, following the Embassy's concerted efforts, was
deported to India under China's Exit and Entry Administration Law Article 6.2.

Prisoners of War lodged in Pakistani jails

177. SHRI GULAM RASOOL BALYAW!I: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ the number of Prisoners of War still lodged in the Pakistani jails, as per the
latest figures available with Government; and

(b) the latest steps taken by Government to bring them back?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) According to available information, 74
missing Defence Personnel including 54 Prisoners of War are believed to be in Pakistani
jails since 1971.
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Government has repeatedly taken up with Government of Pakistan through
diplomatic channels and during high-level contacts the matter of release of Indian
Prisoners of War believed to be in Pakistan. However, Pakistan does not acknowledge
the presence of any Indian Prisoner of War in its custody.

During the visit of the then External Affairs Minister to Pakistan in January, 2007,
Pakistan Government was persuaded to receive a delegation of relatives of missing
Defence Personnel to permit them to visit prisons in Pakistan, where they are believed
to be incarcerated. A delegation of relatives, accordingly, visited 10 jails in Pakistan
from June 1-14, 2007. The delegation could not conclusively confirm the physical
presence of any Indian Prisoners of War. Pursuant to the visit of the delegation of
relatives of missing Defence Personnel, a tri-Service Committee for monitoring matters
on the subject was formed in the Ministry of Defence.

The matter was raised with Pakistan at India-Pakistan Home/Interior Secretary
talks held in Islamabad on May 24-25, 2012 and India-Pakistan Foreign Secretary level
talks in New Delhi on July 4-5, 2012. However, there has been no change in Pakistan's
official position mentioned above.

Indians taken hostage by militants

178. SHRI AMBETH RAJAN: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether it is a fact that number of Indians are held as hostage in various
countries by terrorist, militant groups operating in those countries, if so, the details
thereof, country-wise; and

(b) the details of the steps taken by Government to free those Indians who are
held as hostages?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) Yes, 42 Indians have been held hostages - 39 in
Mosul, Irag and 3 in Sirte, Libya.

(b) Government of India is making all efforts and taking all steps to secure the
release of the Indian hostages. It has taken up the matter with various countries at the
diplomatic level to secure the release of the hostages. Indian Missions are also pursuing
the matter with local authorities and are engaging with local contacts in this regard.
External Affairs Minister has personally spoken to her counterpart Foreign Ministers
in the Gulf Cooperation Countries (GCC) and Arab League as well as other friendly
countries in the region to assist in locating Indian nationals held captive in Iraqg.
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Ambassadors/High Commissioners other than IFS officers

179. DR. KANWAR DEEP SINGH: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether persons from different walks of life are also appointed as
Ambassadors/High Commissioners of India other than Indian Foreign Services (IFSs),
if so. which are those nations and the reasons therefor; and

(b) the reaction of the IFS cadre officers thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) Ambassadors, High Commissioners and
Permanent Representatives are selected in keeping with India's priorities, the
requirements in a particular Diplomatic Mission, and their overall suitability including
experience, seniority and regional and professional expertise. Currently, India's
Ambassador to Norway, Saudi Arabia and Permanent Representative of India to World
Trade Organization, Geneva belong to the Armed Forces and All India Services.

Nuclear pact with Japan

180. SHRI S. THANGAVELU: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether India and Japan have signed a nuclear pact during the visit of
Japanese Prime Minister to India recently, if so, the details thereof; and

(b)  whether the nuclear agreement, if signed, would be a major signal of India's
position on the world stage about India's refusal to sign the nuclear non-proliferation
treaty, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) During the visit of the Prime Minister of Japan
to India (December 12, 2015), the two sides exchanged a Memorandum, as per which
both sides confirmed having reached agreement on an Agreement for Cooperation in
the Peaceful Uses of Nuclear Energy.

(b) The agreement is aimed at facilitating the expansion of civil nuclear energy
in India through the construction of Light Water Reactors in order to meet India's clean
energy needs. It is not related to the NPT on which India's position is well-

known.
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Detention of Sashastra Seema Bal personnel by Nepal

181. SHRI S. THANGAVELU: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether Nepal has detained 13 Sashastra Seema Bal personnel recently, if
so, the details thereof; and

(b) whether Government has taken up this issue with Nepal Government, if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) On 29 November, 2015, two personnel of
SSB patrol party inadvertently entered the Nepalese territory while pursuing a group
of smugglers. Other members of the SSB patrol party reached the India-Nepal border
following their colleagues. They were invited inside the Nepalese territory by the
personnel of the Nepal Armed Police Force. All personnel of the SSB patrol party
returned to the Indian side after a few hours.

Relationship between India and Nepal

182. SHRI S. THANGAVELU: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether the relationship between Nepal and India has deteriorated during
the last few months, if so, the details thereof; and

(b) whether Nepal and India have taken an initiative to improve their relationship
during the recent visit of the Deputy Prime Minister of Nepal to the country, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) India and Nepal share historical and
civilizational links and have always maintained close and friendly political, economic,
cultural and social ties. The Government of India continues to take all necessary
measures to strengthen bilateral relations with Nepal and to safeguard Indian interests.
The visit of Prime Minister of Nepal Shri K. P. Oli to India from February 19-24, 2016
has helped in further strengthening the age-old ties between India and Nepal.

Deputy Prime Minister and Foreign Minister Shri Kamal Thapa visited India from
17-19 October, 2015 and from 30 November - 2 December, 2015. During these visits, he
met the Prime Minister, National Security Adviser, Minister of External Affairs, Minister
of Home Affairs and Foreign Secretary.
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India has always stood for peace, stability and prosperity in Nepal and hopes that
the internal political issues confronting the country will be resolved through/political
dialogue and reconciliation. India will continue to extend all assistance in accordance
with the aspirations of the people of Nepal, for peace, stability and socio-economic
development of the country.

Extradition treaty with Singapore

183. SHRI A. K. SELVARAJ: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether in a rare gesture Thailand has decided to extradite people which
India wanted for trial in India for the crime committed in India, if so, the details thereof;

(b) whether India and Singapore have not signed any extradition treaty; and

(c) whether both the countries are considering to sign the extradition treaty in
view of people of both the countries who committed crime taking shelter in the other
country, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) India and Thailand have been cooperating with
each other in matters of extradition on the basis of an Extradition Arrangement entered
into in 1982, which provides the legal framework for seeking extradition of fugitives,
including those involved in terrorism, trans-national crimes and economic offences.
Building on this arrangement, India and Thailand signed an Extradition Treaty in 2013,
which came into force on 29 June, 2015. As per the Extradition Treaty, India and
Thailand can extradite their own nationals to each other.

Hitherto, three Indian nationals who took refuge in Thailand after committing
offences in India, were extradited/deported back by the Thai authorities. The fugitives
were Kosaraju Venkateswara Rao (2006), Gurpreet Singh Bhullar (2009) and Jagtar Singh
Tara (2015).

For the first time, in 2015, India succeeded in securing the extradition of a Thai
national, Willy Naruenartwanich, to stand trial in a case of a criminal conspiracy for
illegal procurement of sophisticated arms and ammunitions from China, for supply to
Indian insurgent groups, collecting arms etc. with the intention of waging war against
the Government of India.

(b) and (c) India and Singapore do not have an Extradition Treaty. However, we
have an Extradition Arrangement in place with Singapore since 1972.
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India has been engaging Singapore to conclude an Extradition Treaty between the
two countries since 2002. These efforts have not yet resulted in the successful conclusion
of an Extradition Treaty.

Exchange of information between India and China on terror activities

184. SHRI A.K. SELVARAJ: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether India and China have agreed to exchange information on terror
activities, if so, the details thereof; and

(b) whether both the countries have decided to resume the missed telecom
links, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) Home Minister Shri Rajnath Singh visited
China from 18-23 November, 2015. Home Minister had meetings with Minister Guo
Shengkun and Politburo Member Meng Jianzhu and called on Premier Li Kegiang. The
two sides agreed to enhance cooperation in combating international terrorism through
exchange of information, exchange of experiences and coordinating positions on anti-
terrorism endeavors at regional and multilateral levels. The two sides further decided
to establish a High-level Ministerial mechanism between India's Ministry of Home
Affairs and China's Ministry of Public Security.

Indians injured/killed in foreign countries

185. SHRI AVINASH RAI KHANNA: Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(@ the number of Indians injured or killed during various tragedies in foreign
countries in each of the last three years and current year, details thereof, country-wise
and State-wise, especially from Punjab;

(b) the number of Indians suffered in these tragedies who have been brought
back by Government;

(c) the details of the steps taken by Government to help the Indian citizens
caught up in adverse conditions in foreign countries; and

(d) whether Government is planning to create a separate fund to help these
victims, if so, details thereof, if not, the reasons therefor?



Written Answers to [25 February, 2016] Unstarred Questions 83

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) A total of 2,102 Indians were injured or
killed in the last 3 years (2013, 2014 and 2015) during various tragedies in foreign
countries. Detailed country-wise figures are given in the Statement (See below). Out of
these, 1,575 persons have been brought back from various countries. This is in addition
to over 35,000 persons who were evacuated from Nepal following the earthquake
disaster there in April, 2015. State-wise breakup of these figures is not available.

(c) and (d) The safety and security of our nationals in war-affected countries is
a matter of foremost concern for the Government. We made extensive efforts to enable
the evacuation of Indian nationals from such countries, as per details given below:

Our Embassy in Baghdad has facilitated the return of over 7,000 Indian nationals
to India, by providing them assistance with travel documents, immigration and departure
facilities and air tickets. The Government had set up special camp offices in Erbil, Najaf,
Karbala and Basra, to facilitate efficient evacuation. We have established 24 hour
helplines to assist our nationals in Iraq and their concerned family members in India.
The mission is in close and regular contact with the Iragi Government to ensure the
safety and security of the remaining Indian nationals in Irag. A group of 39 Indian
nationals working in a construction company in Mosul continue to be held captive by
ISIS. The Government is making every effort to secure their release.

Over 3,600 Indians have been evacuated from Libya so far. These evacuations
were facilitated through land, air and sea, with the assistance of countries neighbouring
Libya. An estimated 2,000 Indians still remain in Libya. We keep a close watch on the
situation in Libya and our Mission continues to make efforts to persuade the remaining
Indian nationals to return to India.

The Government conducted Operation 'Raahat' in March-April, 2015 for the
evacuation of Indian nationals from Yemen. This was acknowledged as a successful
operation by the international community. Under this operation, we evacuated 6,710
persons from Yemen, including 4,748 Indians and 1,962 foreign nationals. The Hon'ble
Minister of External Affairs regularly reviewed the arrangements made in this regard.
An Inter-Ministerial 'Standing Group for Repatriation of Indian Nationals from Abroad'
was setup under the Chairmanship of Secretary (East) in the Ministry of External
Affairs, to coordinate and implement the evacuation plans in cooperation with the
Ministries of Home, Defence, Shipping and Civil Aviation. We established a 24 hour
control room and helplines in the Ministry of External Affairs. Similar helplines were
also set up in our Embassy in Sana'a and a camp office was established at Djibouti.
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MOS personally travelled to Djibouti to supervise these efforts from camp office. We
also received the help of Indian Railways and the concerned State Governments to
provide hospitality and transport for Indians arriving from Yemen in Mumbai and
Kochi, all the way up to their home towns. We continue to monitor the internal
developments in Yemen.

The Government continues to keep a close watch on developments in these
countries, issue advisories whenever required and engage the authorities in these
countries to enable the safe evacuation of Indian nationals.

Government of India relies on the Indian Community Welfare Fund to meet such
exigencies. The resources available from this fund are used to provide air passages to
India, extend emergency medical care, to arrange temporary accommodation for Indian
nationals as they await repatriation and to airlift mortal remains of deceased persons
to India.

Statement

Details of Indians injured or killed during various tragedies in foreign countries
during the last three years (2013-2015)

Name of the (@) The number of Indians injured or killed (b) the number
Mission/Post during various tragedies in  foreign of Indians
countries in each of the last three years suffered in these
and current year, details thereof, country- tragedies  who

wise and State-wise, especially from have been
Punjab brought back by
Government
2013 2014 2015 2016
1 2 3 4 5 6
Afghanistan 4 4 4 4
Argentina 2 1
Armenia 3 1
Australia 2 12 6 1 20
Belgium 1
Bangladesh 2 3

Bahrain 1 1
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1 2 3 4 5 6
Brazil 4

Bhutan 2 9 15

Canada 3

Chile 1

China 3 3
Cote d'lvoire 3

Congo 2 2
Cyprus 1 1

Germany 5 4 10 1 5
Egypt 1 2

Spain 2 1 6

Ethiopia 6 6
UK 1 1 3
Guatemala 1 1
Guyana 1 2 2 5
Croatia 1

Iran 1 1 1 2
Iraq 6 4 2

Iceland 1

Jamaica 2

Jordan 5

Kazakhstan 1 3 4
Kenya 73 2 5

Kuwait 6

Lebanon 4 4 5 L2
Libya 1 3 1324
Sri Lanka 14 15 0

Mexico 2 1

Mozambique 1 2 1 3




86  Written Answers to [RAJYA SABHA] Unstarred Questions

1 2 3 4 5 6
Malawi 1 1

Malaysia 268 309 326 27
Nepal 23 74 35000
Oman 120 125 115 10

Pakistan 6 6 8 7
Panama 3

Philippines 25 14 16

Papua New Guinea 1 1

Portugal 8 4 5 2
Russia 1 2 2
Saudi Arabia 208 70
Sudan 17
Senegal 1

Sweden 1

Seychelles 3 3 2

Thailand 1

Trinidad and Tobago 1

Tanzania 8

USA pil 2 pil 2 1
Venezuela 1 1

Vietnam 1 1 1 3
Yemen 12 14
Zimbabwe 6 6
TotaL 600 581 921 20 36575

Appreciation of India's humanitarian rescue operation in Yemen

186. SHRIMATI WANSUK SYIEM: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether the Royal Navy of the UK has conveyed its appreciation of Indians
humanitarian rescue operations conducted in Yemen in April, 2015 named Operation
Raahat; and
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(b) whether UK has sought to obtain more details on the stellar rescue operations
conducted by Indian forces in strife torn Yemen evacuating more than 5600 persons
including 960 foreign nationals within a short span of 10 days, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) A total of 1962 foreign nationals of 48
countries including 82 nationals of UK were evacuated in Operation Raahat. The Royal
Navy of the UK has expressed its appreciation for Operation Raahat during its
participation in the International Fleet Review in Visakhapatnam in February, 2016.
Government of UK has not approached this Ministry to seek more details of this
operation.

Effect of blockade on Indo-Nepal borders

187. SHRIMATI WANSUK SYIEM: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether after about four and half month's road blockade that crippled
Nepal's economy, the Madhesi activists along the border tract have lifted the same,
allowing entry of cargo trucks from Indian side;

(b) whether the blockade had led to strain in the bilateral ties between India and
Nepal with the latter accusing India of imposing an unofficial blockade;

(c) whether with the lifting of the blockade, India hopes to revive its cordial
relations with Nepal; and

(d) whether it would provide a congenial atmosphere for India to receive the
Prime Minister of Nepal visiting India in end of February?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) Yes. The obstructions at the India-Nepal border
were caused due to unrest, protests and demonstrations on the Nepalese side, by
sections of their population. Due to the unrest and security problems prevailing then,
the movement of cargo vehicles from India to Nepal, and vice versa, was severely
affected. As the protesting groups in Nepal have now decided to end their picketing
of the border entry/exit points, the movement of cargo vehicles across the border has
become normal.

(b) and (c) India has always stood for peace, stability and prosperity in Nepal and
hopes that the internal political issues confronting the country will be resolved through
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political dialogue and reconciliation. India will continue to extend all assistance in
accordance with the aspirations of the people of Nepal, for peace, stability and socio-
economic development of the country.

(d)  Prime Minister of Nepal Shri K.P. Sharma Oli visited India from 19-24 February,
2016.

Visit of Syrian Deputy Prime Minister

188. SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(@ whether the Syrian Deputy Prime Minister had visited the country recently;
(b) if so, the details of the discussion that took place with him; and

(c) whether the matter about the 39 Indians who are suspected to be in IS
captivity in lraq was discussed with him and if so, his reaction thereto, and the details
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) Yes.

(b) Discussions were held on bilateral and regional issues of mutual interest.
The issues of counter-terrorism, evolving situation in Syria and the region were discussed.

() Yes. The matter was taken up. Deputy Prime Minister assured of all possible
assistance in securing release of 39 Indians held in captivity of Islamic State of Iraq
and As-Sham (ISIS).

Indians arrested in Syria

189. SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(@ whether it is a fact that a number of Indians were arrested in Syria who had
gone to that country allegedly to join and fight alongside the Islamic State (IS);

(b) if so, the details of these Indians; and

(c) whether they are still in Syria jails and Government has any plan to bring
them back to the country, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) VK. SINGH]: (a) No.
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(b) Four Indians, namely, S/Shri (1) Arun Kumar Saini, (2) Sarvjeet Singh,
(3) Kuldeep Singh, and (4) Joga/Jagga Singh, entered into Syria from Jordan on their
way to Lebanon for employment without valid visas. They were caught by the Syrian
authorities as illegal immigrants. After making necessary inquiries, Syrian authorities
have conveyed to us that the Indian nationals can be taken back to India.

(c)  Representatives from our Embassy in Damascus, Syria have met these
Indian nationals and modalities are being worked out to bring them back to India.

Sandalwood gifted to Pashupatinath temple

190. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(@ whether it is a fact that a sandalwood costing T 1.91 crore was gifted to
Pashupati Nath Temple, Kathmandu during Prime Minister's visit to Nepal;

(b) whether the sandalwood trees were taken from Tamil Nadu;

(c) how many trees were chopped and whether saplings have been planted in
places of felled sandalwood trees; and

(d) whether export of sandalwood in any form is prohibited from India, if so, in

what manner Government took this decision?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) The cost of 2500 kgs of sandalwood gifted to
Pashupati Area Development Trust, Nepal during Hon'ble Prime Minister's visit to
Nepal was T 1.88 crores and the cost incurred towards transportation, insurance and
packing was T 2.85 lakhs.

(b) Yes, the trees were taken from Tamil Nadu.

(¢) According to information available with Government, only dead trees and
seized (confiscated) sandalwood were used for gifting to Pashupati Nath Temple in
Kathmandu. Since no live/green trees were felled, the question of planting saplings in
their stead does not arise.

(d) Department of Commerce had granted the necessary permission for the said
export to be made by Government of Tamil Nadu or any other agency nominated by
Government of Tamil Nadu, in March, 2013.
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Illegal activities by foreign recruitment agencies

191. SHRI K.K. RAGESH: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether Government has any mechanism to check possible illegal activities
of registered overseas recruiting agencies in India;

(b) if so, how many complaints regarding illegal activities of registered recruiting
agencies have been received during the last five years;

(c) whether some registered agencies have been banned for illegal/fraudulent
activities during the last three years; and

(d) if so, the details of recruiting agencies banned, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (d) Yes, Government has a mechanism to
regulate the activities of registered Overseas Recruiting Agents, under Section 14 of
the Emigration Act, 1983. On receipt of complaints, against Registered Recruiting
Agents, a Show-Cause Notice (SCN) is served on the Recruiting Agents. The Recruiting
Agent is directed to settle/resolve the complaint, in the first instance within a specified
time period. If the Recruiting Agent (RA) fails to respond to the Show-Cause Notice
(SCN), or his reply is not satisfactory, his Registration Certificate (RC) is suspended
for 30 days. If the complaint still remains unresolved, the RC is suspended for an
indefinite period, and action is initiated for cancellation of the RC and forfeiture of Bank
Guarantee (BG). Action against the RA is abated only after consultation with the Indian
Mission/the Protector of Emigrants, or the complainant, confirming that the grievances
have been satisfactorily resolved.

Position relating to complaints received against the registered Recruiting Agents
and action taken against them during the last five years is as follows:

Year Total SCN RC RC Dropped/

Issued Suspended Cancelled Settled +

Revoked
2011 212 212 20 44 %
2012 267 267 43 19 70
2013 220 220 2 14 8
2014 170 153 n 16 23

2015 105 61

[N
o
[N
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A Recruiting Agent (RA) is placed under Internal Watch List (IWL), after revocation
of suspension for one year and the same is reviewed thereafter. A report from the
concerned POE is obtained on the performance of the RA, before removing a RA from
the Internal Watch List. The details of Recruiting Agents banned during the last five

years are given above, but the data is not maintained State-wise.
Bilateral talks between India and France

192. SHRI D. KUPENDRA REDDY: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(@ whether bilateral talks were held between India and France during the recent

visit of French President, if so, the details thereof; and
(b) the mutual benefits expected for India and France due to the bilateral talks?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) Yes. Hon'ble Prime Minister held extensive
discussions with the French President H.E. Mr Francois Hollande during the latter's
State Visit to India from 24-26 January, 2016. The discussions focused on strengthening
the bilateral Strategic Partnership through enhanced cooperation in defence, civil nuclear
energy, space, counter terrorism, maritime security and deeper collaboration in priority
areas such as trade and investment, sustainable urban development, Smart Cities,
renewable energy and railways. The two Leaders also discussed cooperation in

multilateral fora and regional and international issues of mutual interest.

(o) The Strategic Partnership was upgraded during the visit with intensified
collaboration in defence, civil nuclear and space cooperation and issuance of a separate
Joint Statement on counter-terrorism. 32 Agreements were concluded, including 18
Government to Government Agreements in priority sectors like Smart Cities, Urban
Development, Renewable Energy, Railways and "Make in India", making France a key
partner in India's flagship development initiatives. The leaders jointly inaugurated the
Interim Secretariat of the International Solar Alliance (ISA) in Gurgaon with France
committing Euros 300 million to future ISA projects. The visit also saw a categorical
reaffirmation of French support for India's membership of an expanded United Nations
Security Council and India's accession to multilateral export control regimes, including
the Nuclear Suppliers Group (NSG) in 2016.
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Indians returning as unemployed from Gulf countries

193. SHRI D. KUPENDRA REDDY: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@) whether it is a fact that the Gulf countries are severely affected by economic
crisis causing lakhs of Indians working there become unemployed and returning back
to India, if so, the details thereof;

(b) the number of such persons who have returned back to India so far, State-
wise;

()  whether the Central Government is planning for their rehabilitation; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) and (b) Based on the information received from
Indian Missions, in the Gulf Region, while there has been some slowdown in the
economic activity in the Gulf Region, due to decline in oil and gas prices, there has
been no significant impact of the economic situation on Indians working there, except
in Qatar, where about 1000 Indian professionals were laid off by a State Petroleum
Company. No other instance of large scale lay-off of Indian workers has been reported
in the Gulf countries. The mission in Qatar has informed that most of these professionals
have either returned or have found employment elsewhere.

() No.
(d) Does not arise.
Request for Indo-US-Japan talks

194. SHRI SALIM ANSARI: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether during last year's visit of Japanese Prime Minister, India and Japan
have signed an agreement on the development and general overhauling of Indian
Railways, if so, the details in this regard; and

(b) whether India has requested for India-US-Japan trilateral talks on various
issues concerning the world and if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) During the visit of Prime Minister Shinzo Abe to



Written Answers to [25 February, 2016] Unstarred Questions 93

India in December, 2015, the two sides agreed to enhance cooperation in the railways
sector:

() A Memorandum of Cooperation on High Speed Railways confirming
cooperation on developing Mumbai — Ahmedabad high speed rail corridor
using Japanese high speed rail technologies with financial and technical
assistance from Japan.

(i) A Memorandum of Cooperation between Ministry of Railways and Ministry
of Land, Infrastructure, Transport and Tourism on Technological Cooperation
in Rail Sector which sought to establish areas for comprehensive technological
cooperation including sharing of information and best practices; exchange
of officials and technicians; facilitating the participation of other institutions,
organization and Ministries; and conducting joint research and studies.

(iii) A Memorandum of Understanding on Technological Cooperation between
Research Designs and Standards Organization (RDSO) and Japan Railway
Technical Research Institute (JRTRI) proposing to cooperate in areas of
safety in train operation; advanced techniques of maintenance; use of
environment friendly technologies, etc.

(b) The 7th round of India-US-Japan Trilateral Dialogue at the Joint Secretary
level was held on 26 June, 2015 in Honolulu, USA. At the inaugural India-US-Japan
Ministerial Trilateral that took place on 29 September, 2015 in New York, the three sides
agreed to convene an experts-level group on humanitarian assistance and disaster
relief, and an experts-level group on regional connectivity. The three countries also
agreed to work together to maintain maritime security through greater collaboration.

Counters for senior citizens in passport offices

195. SHRI SALIM ANSARI: Will the Minister of EXTERNAL AFFAIRS be pleased
to state:

(@ whether Government has taken any steps that will fast-track the process of
passport applicants, if so, details in this regard;

(b) whether it is a fact that there are no counters for senior citizens in passport
offices causing lot of hardship in getting the applications processed by senior citizens;
and

(c) if so, what steps Government proposes to take to have special single-
window counters for senior citizens in Delhi and other parts of the country?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) The Ministry has been taking various steps to
fast-track and simplify the process of passport issuance. These include:

Under the new Passport Seva Project system, citizens apply for passport
services online through the Passport Portal and visit the PSK, headed by
a Government officer, at the appointed date and time. Front-end activities,
such as token issuance, initial scrutiny of the application forms and
acceptance of fee where applicable, scanning of documents, taking biometrics
and photos, are performed by the Service Provider's staff. The sovereign
functions of verification, granting, issuing, revocation and impounding of
passports are performed by Government officials.

The entire process including payment of passport fee through debit/credit
card and State Bank of India net-banking and allotment of appointments is
online.

The Electronic Queue Management System at the PSKs ensures 'first-in-
first-out' principle in application processing.

The number of public dealing counters has been increased from the erstwhile
350 to 1610 in the new system and public dealing hours have gone up from
4 hours to 7 hours a day.

An SMS/e-mail alert is sent to applicant as soon as passport is dispatched
to the applicants by Speed Post. The mPassport Seva is also available for
providing passport service related information. An optional Premium SMS
Service has also been introduced.

For assistance one can call toll-free helpline 1800-258-1800. An e-mail based
helpdesk facility and a 24x7 call centre have been set up to provide requisite
information to citizens in 17 vernacular languages.

With a view to further fast-track and simplify passport application submission

procedure, the following steps have been implemented during last two years:

0]

First time applicants who furnish Aadhar, Electoral Photo Identity Card
(EPIC), PAN Card and an affidavit in the format of Annexure-I under normal
Passport Application will get faster service without any additional fees,
subject to validation of Aadhar and other documents, if required from their
respective databases. The passports under this liberal dispensation will be
issued on Post-Police Verification basis.
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(i)

(i)

(iv)

V)

(vi)

(vii)
(viii)

®)

Applicants are facilitated to choose any appointment date from the earliest
five available working days for scheduling/rescheduling an appointment.
Hitherto, system used to offer only one available date to applicant for
seeking appointment for Passport related services.

The Ministry has also launched mPassport Police App for speedy submission
of Police \Verification Report. The app would facilitate the field level verification
officers to directly capture the PV report into the system digitally. With the
launch of this App, the need to download and print the physical Personal
Particular Form and Questionnaire would no longer be required resulting in
paperless end-to-end digital flow of the PV process, further reducing the
time required for completion of PVR, within the desired time limit of 21 days.

Acceptance of Birth Certificate in respect of abandoned/orphaned children
liberalized for providing passport services.

Liberalization of the requirement of NOC by Government officials for passport
applications.

Acceptance of registered rent agreement as proof of address.
Doing away with ink signatures of PIAs to optimize use of manpower.

Acceptance of Photo passbooks issued by Scheduled Indian banks and
Regional Rural banks in addition to the ones issued by Scheduled Public
Sector banks, as proof of address and identity.

Acceptance of self-attested documents instead of attestation by a Gazetted
Officer.

(b) and (c) Although there are no separate counters for senior citizens in the
Passport Offices/Passport Seva Kendras, senior citizens are always attended to with
due courtesies. In the Passport Seva Kendras, the citizens are served on the basis of
an electronic queue management system. There is a provision of a separate service que
for senior citizens who are provided with a special facilitatory token "S" which enables
them to get priority and expeditious service at all counters. This special dispensation
is also extended to sick, differently-abled, women with infants and other special-need
applicants. .

196.
to state:

@

Impact of Prime Minister’s visit to Japan

DR. V. MAITREYAN: Will the Minister of EXTERNAL AFFAIRS be pleased

whether the Prime Minister's visit to Japan is bearing any fruitful results for
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the socio-economic scientific development particularly in energy and infra- sector, if so,
the details thereof;

(b) the details of Japanese companies interested in investing and for providing

economic and technological support to Indian companies;

(c) the priority sectors earmarked while strengthening the Indo-Japan relations;
and

(d) the roles and responsibilities and stake-holders in developing smart cities

in India?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (c) Prime Minister Modi's visit to Japan in
August-September, 2014 upgraded India-Japan relations to a Special Strategic and
Global Partnership. Following PM Modi's visit, the two sides decided to prioritize
cooperation in a wide gamut of areas including next generation infrastructure, transport
systems, Smart Community Projects, development of industrial cities and integrated
industrial townships, renewable energy including nuclear energy, industrial corridors
and railway cooperation including High Speed Railways. Japan expressed its intention
to invest 3.5 trillion Yen (33 billion USD) of public-private investment in India over the
next five year period as well as to double the number of Japanese companies operating
in India under the India-Japan Investment Promotion Partnership. As per information
available, the number of Japanese Companies in India has gone up from 1072 (October,
2013) to 1229 (October, 2015).

Subsequently, during PM Abe's visit to India in December, 2015, both sides
announced their intention to achieve the target of 400 billion Japanese Yen (approx. INR
21600 crores) of Official Development Assistance (ODA) loans for various projects

including in energy and infrastructure sectors in the current financial year.

(d) During PM's visit to Japan in 2014, bilateral cooperation in the development
of Smart Cities and renewal of heritage cities in India was agreed to. A Partner City
Affiliation between the cities of Varanasi and Kyoto was signed under which four areas
of cooperation-solid waste management including sanitation and renewable energy
generation, heritage conservation, mobility including decongestion of traffic, and
academic linkages-have been identified.
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State of former President of neighbouring country

197. SHRIANUBHAV MOHANTY: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether it is a fact that a former President of a neighbouring country had
stated in one of their news channels that their Army had been training terrorists for
creating disturbances in our country;

(b) if so, in what manner Government of India reacted to this particular news
item;

(c) whether Government of India expressed its displeasure over the impact it
has made over the effort that is being made for peace talks between both the countries;
and

(d) what is the response of the concerned country in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) to (d) Yes. Government had noted an interview
on 25 October, 2015 to a Pakistani news channel by former President of Pakistan, Pervez
Musharraf wherein he stated that Pakistan Government had an active role in creating,
training and giving other support to Lashkar-e-Tayyaba (LeT) and other terrorist groups
to conduct anti-India activities in Jammu and Kashmir. In a recent interview to an Indian
TV channel, Mr. Musharraf also said that Inter-Services Intelligence (ISI) of Pakistan
trained LeT and Jaish-e-Mohammad (JeM) terrorists and would continue to do so until
the core issue of Kashmir was addressed.

The Government, in response to the reports, maintains its position that using
terrorism as an instrument of State policy is unacceptable.

Indian fishermen arrested in foreign waters

198. SHRIANUBHAV MOHANTY: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ how many Indian fishermen have been arrested in the foreign waters due to
drifting during the year ending 2015;

(b) what steps have the Ministry taken to ensure that the poor fishermen do
not go astray in the sea; and

(c) whether the Ministry considers installing some gadget in their boats which
may indicate when drifting away from Indian water into the international waters which
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would save them from getting arrested in the foreign waters and would also save the
efforts of the Indian Government of negotiating/pleading their cases with foreign
Governments?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) During the year ending 2015, 1261 Indian fishermen
were arrested in foreign waters.

(b) and (c) Since 2009, the Indian Coast Guard has been conducting community
interaction programmes for the fishermen throughout the year, in coordination with
State Fisheries Departments and other stakeholders. Some of the State Governments
concerned have put in place arrangements for sensitizing their fishermen on safety and
security aspects, by organizing meetings between law enforcement agencies and village
committees. They also circulate pamphlets and display banners in coastal villages to
create awareness. Coastal security agencies also conduct regular surveillance and
patrolling to safeguard our fishermen and to ensure that they do not cross the
International Maritime Boundary Line in various areas. The Indian Coast Guard also
provides GPS waypoints to prevent our fishermen from crossing the International
Maritime Boundary Line inadvertently.

Invitation from Syria for peace talks

199. DR. K.P. RAMALINGAM: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(@ whether the Syrian Government has invited India for its peace talk, if so, the
details thereof; and

(b) whether Government has taken a decision to participate in such peace talk
in Syria, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
[GENERAL (RETD.) V.K. SINGH]: (a) No. The Government of Syria has not extended
any invitation for any meeting or peace talks.

(b) India is ready to play any meaningful role, if required.
Strategic sale of profit making PSUs

200. SHRI K. K. RAGESH: Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(@ whether Government is going for strategic sale of various profit making
Public Sector Uudertakings (PSUs) soon;
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(b) if so, the details of the profit making PSUs listed for strategic sale; and

(c) the total amount of dividend paid to Government by each of these PSUs
during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) and (b) No, Sir. So far no
Central Public Sector Enterprise (CPSE) has been identified for strategic sale.

However, Government has approved disinvestment of 5% paid up equity of
Bharat Heavy Electricals Ltd. (BHEL) out of Government of India shareholding of
63.06% through Offer of Sale (OFS) of Shares by Promoters through the Stock Exchange
Mechanism.

(€) The dividend paid to the Government by BHEL during the last three years
is as under:

Financial year Amount (X in crores)
2014-15 318
2013-14 762
2012-13 961

SC student in 1T and 1M

201. SHRIP. L. PUNIA: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(@ the number of Scheduled Caste students enrolled in various 11Ts and [1Ms
since last three years;

(b) whether Government has maintained any data on “opportunities availed by
the Scheduled Caste students" after passing out from IIT and IIM; and

(c) if so, the details thereof, for each IIT and IIM for last three years?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The number of Scheduled Caste students enrolled in 11Ts and [1Ms
since last three years is as under:

Year ITs IIMs Total
2013 3646 567 4213
2014 3740 540 4280
2015 4046 584 4630
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(b) and (c) A system has been put in place for providing academic support and
guidance to all students so that they can get adequate employment opportunities on
completion of their studies from HT/IIM.

SC/ST employees in loss making subsidiaries of HMT Ltd.

202. SHRI AMBETH RAJAN: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether it is a fact that Government has decided to close the operation of
three loss making subsidiaries of HMT Ltd. and if so, the reasons therefor;

(b) the number of SC/ST employees engaged in these subsidiaries of HMT Ltd.;
and

(c) the details of the steps taken by Government to rehabilitate/providing
reemployment to those SC/ST employees?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) Yes Sir. Cabinet Committee
on Economic Affairs (CCEA) in its meeting held on 06.01.2016 has approved the closure
of the following subsidiaries of HMT Limited:-

HMT Watches Ltd.
HMT Chinar Watches Ltd.
HMT Bearing Ltd.

The companies have been incurring heavy losses and are on budgetary support
for payment of salaries and other statutory dues to their employees for last several
years. All efforts made by the Government in past for their revival did not achieve the
desired results. Further, there is apparently no chance for their revival in the prevailing
economic scenario; the Government has decided to close down the above companies,
by offering attractive VRS/VSS package to their employees.

(b) The number of SC/ST employees

Company SC ST
HMT Watches Limited 123 14
HMT Chinar Watches Ltd. 2 -

HMT Bearings Ltd. 10 1
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(c) As per the CCEA approval, all the employees of these companies would be
offered attractive VRS package on 2007 notional pay scales with gratuity and leave
encashment also at 2007 notional pay scales, in relaxation of DPE guidelines.

Poor performance of HMT tractors at Pinjore

203. SHRI D. RAJA: Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(@ whether it is a fact that HMT tractors at Pinjore has been facing severe
funds crunch and it is manufacturing only about 1,200 tractors a year against the
capacity of 8,500 dwindling the HMT market share to a mere 0.25 per cent of the total
production of about 6,25,000 tractors a year in the country;

(b) if so, the details in this regard and the reasons for the poor performance of
the HMT tractors; and

(c) the measures being taken to solve the problems and revive the company?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G.M. SIDDESHWARA): (a) and (b) Yes Sir. HMT Tractors
at Pinjore has been facing severe finance crunch due to which the performance of
Tractor business has been severely affected and its market share has dwindled. The
Year-wise sales at Tractor Division is as below:-

Financial Year No. of Tractors sold
2010-2011 4920
2011-2012 3639
2012-2013 2005
2013-2014 1488
2014-2015 1127
2015-16 (upto Dec., 2015) 625

Over the years the manufacturing capacity of the plan has reduced due to aged
and obsolete machinery. Additionally, factors like severe working capital constraints,
surplus manpower, high average employee age, low turnover per employee, stiff
competition etc. has contributed to the poor performance.

(€) The Board of HMT Ltd. has inter alia, suggested for restructuring of HMT
Ltd. with focus on Machine Tools Sector.
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Closure of three unviable HMT units

204. SHRI MAJEED MEMON: Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(@ whether Government has decided to close down the three unviable HMT
units and if so, names of those three units;

(b) whether Government has also decided to stop manufacturing watches; and

(c) if so, the fate of the employees of the three unviable units of HMT and
whether they would be offered an attractive Voluntary Retirement Scheme (VRS) linked
to 2007 pay scales together with a detailed report thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) and and (b) Yes Sir. Cabinet
Committee on Economic Affairs (CCEA) in its meeting held on 06.01.2016 has approved
the closure of the following subsidiaries of HMT Limited:-

HMT Watches Ltd.
HMT Chinar Watches Ltd.
HMT Bearing Ltd.

(c) As per the CCEA approval all the employees of these companies would be
offered attractive VRS package on 2007 notional pay scales with gratuity and leave
encashment also at 2007 notional pay scales, in relaxation of DPE guidelines while
those not opting for VRS would be retrenched under Industrial Disputes Act, 1947.

Provision of airbags in car

205. SHRI ANUBHAV MOHANTY: Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(@  whether the Ministry in view of the driver/passenger safety considers making
it mandatory for provision of airbags in every car that is manufactured in the country;

(b) if so, whether the matter would be taken up with the Car Manufacturers
Association in view of the driver/passenger safety measure; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI G. M. SIDDESHWARA): (a) to (c) The airbags are not
mandatory in countries worldwide but are used for meeting crash regulations. Ministry
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of Road Transport and Highways has already notified crash regulations for new
vehicles from 1st April, 2017. The offset crash regulations would necessitate passenger
cars to have airbags to enable them meet the requirements laid down by the Ministry.

Measures to improve education facilities for women

1206. SHRI MEGHRAJ JAIN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has formulated any policy/plan for the expansion of
education particularly for women/girls in the country, if so, the details thereof;

(b) the details of reforms and measures to be taken by the Government to
improve the education of women/girls during the current year; and

(c) the details of funds allocated in this regard to various States including
Madhya Pradesh?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) The expansion of education among girls/women has been an
integral part of educational policies and programmes. The National Policy on Education
1986 (as modified in 1992) lays emphasis on education of girls/women through
empowerment programmes. Accordingly, Ministry of Human Resource Development
has taken a number of initiatives for expansion of girls' education, details of which are
as under:

(1) In order to ensure greater participation of girls in elementary education,
Sarva Shiksha Abhiyan (SSA) has targeted interventions for girls which
include opening of schools in the neighbourhood to make access easier for
girls, appointment of additional teachers including women teachers, free
textbooks, free uniforms, separate toilets for girls, teachers' sensitisation
programmes to promote girls participation, gender-sensitive teaching materials
including textbooks. In addition, Kasturba Gandhi Balika Vidyalayas (KGBV)
has been opened in Educationally Backward Blocks (EBBs) where the female
rural literacy is below the national average to provide for residential upper
primary schools for girls. Details of fund released to various States including
Madhya Pradesh under SSA for various components including interventions
approved for improving girls' education are given in Statement (See below).

(2 Rashtriya Madhyamik Shiksha Abhiyan (RMSA) envisages enhancing the
quality of education by providing a secondary school within a reasonable

tOriginal notice of the question was received in Hindi.
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distance of every habitation, improving quality of education imparted at
secondary level, removal of gender, socio-economic and disability barriers.

Under the integrated scheme of RMSA, interventions including construction
of new secondary schools, provision of toilets blocks in existing schools
with separate toilets for girls, construction of teachers quarters, construction
of girls hostels in EBBs, special teaching for learning enhancement, self
defence training, guidance and counselling facilities, conduct of adolescent
education programmes, organization of empowermen, awareness camps are
taken up to improve the education of girls at the secondary stage. Details
of fund released to various States including Madhya Pradesh under RMSA
for various components including interventions, approved for improving
girls' education are given in Statement-1l (See below).

National Scheme of Incentive to Girls for Secondary Education (NSIGSE)
provides ¥ 3000.00 which is deposited in the name of eligible unmarried girls
below 16 years as fixed deposit, who are entitled to withdraw it along with
interest thereon on reaching 18 years of age and after passing class X. The
objective of the scheme is to establish an enabling environment to reduce
the drop outs and to promote the enrolment of girls children in secondary
schools. The scheme covers (i) all girls belonging to SC/ST communities,
who pass class 8 and (ii) all girls who pass class 8 from KGBVs and enrol
in class IX in Government, Government-aided and Local Body Schools. The
funds under the scheme are not allocated State-wise. Funds are sanctioned
to States/UTs based on the proposals received from the State Government
and availability of funds under the scheme during the financial year. Details
of funds released during 2015-16 under NSIGSE is given in Statement-1II
(See below).

In the newly announced Scheme "Beti Bachao, Beti Padhao", ¥ 5.00 crore
has been made available for strengthening girls' education in 100 specified
districts on the basis of Child Sex Ratio which works out to ¥ 5.00 lakh per
district, for instituting district level awards to be given to 5 schools in each
district every year on the following parameters:

() ¥1.00 lakh award may be given to the School Management Committee
(SMC) which enrols 100% girls in the neighbourhood of the primary
school and also retains them in the first year.
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©)

©)

)

(i) ¥ 1.00 lakh can be given as an award to the SMC of primary school
which causes the transition of 100% girls studying in class V into
class VI of same/other neighbourhood upper primary schools.

(iii) Two awards each of ¥ 1.00 lakh may be given to SMCs of upper
primary schools which effect a 100% transition of girls studying in
class VIII to class IX in same/other neighbourhood secondary schools.

(iv) ¥ 1.00 lakh award can be given to the SMC of the school which affect
100% transition of girls studying in class X to class | in same/
neighbourhood higher secondary schools.

Ministry of Human Resource Development has prepared a Digital Gender
Atlas for Advancing Girls' Education in India which was launched on the
occasion of International Women's Day in 2015.

In Higher Education sector, University Grants Commission (UGC) has
allocated special grants for construction of Women hostels in the Universities.
UGC has provided financial assistance for construction of 535 (39 in
universities + 496 in colleges) Women hostels in the last five years, details
of which are given in the Statement-1V (See below). UGC has undertaken a
number of measures for the improvement of education of women/some of
the important measures are given below.

() Single Girl Child Scheme: Statement of funds released during Twelfth
Plan under the scheme is given in the Statement-V (See below).

(i)  Post-Doctoral Fellowship for Women Statement of funds released during
Twelfth Plan under the scheme is given in the Statement-VI
(See below).

(i) UGC funding to Women's University: UGC funds 7 Universities in
India which are set up exclusively for women. Statement of funds
released during Twelfth Plan under the scheme is given in Statement-
VII (See below).

CBSE has launched a scheme "Udaan" to provide free online resources to
girl students of ' Class XI and Class XII for preparation of admission test
for the premier engineering colleges in the country. The special focus of
scheme is to address the low enrolment ratio of girl students in these
prestigious institutions and to enable girl students to receive special
incentives and support so that they can join these institutions and go on
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to take leadership roles in the future. The objective of this project is to
enable girl students to soar to higher education from schools, and to
eventually take various leadership roles in future. The aim is also to enrich
and enhance teaching and learning of Science and Mathematics at Senior
Secondary level by providing free and online resources to everyone, with
a focus on special incentives and support to 1000 selected disadvantaged
girls per year.

All India Council for Technical Education (AICTE) has launched a scheme
to provide assistance for Advancement of Girls participation in Technical
Education. This is an attempt to give every young women the opportunity
to further her education and prepare for a successful future by empowering
women through technical education. The scheme envisages to grant 4000
scholarships per annum. This includes tuition fee of ¥ 30000/- or at actual,
whichever is less and ¥ 2000/- per month for 10 months as incidentals each
year.

Statement-1

Measures to improve education facilities for girls

( in lakh)
Sl Name of the State Release during 2015-16
No. (as on 01.02.2016)
1 2 3
1. Andhra Pradesh 66810.81
2. Arunachal Pradesh 17169.60
3. Assam 88347.80
4. Bihar 251557.33
5. Chhattisgarh 46851.63
6. Goa 560.36
7. Gujarat 45196.01
8. Haryana 26816.32
9. Himachal Pradesh 8529.54
10.  Jammu and Kashmir 129980.55
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1 2 3
11, Jharkhand 38631.98
12,  Karnataka 31115.00
13. Kerala 10107.88
14. Madhya Pradesh 120286.36
15.  Maharashtra 25993.98
16.  Manipur 9966.07
17.  Meghalaya 9483.04
18.  Mizoram 6189.83
19. Nagaland 873953
20. Odisha 59829.94
21.  Punjab 2722012
22.  Rajasthan 178164.68
23.  Sikkim 2138.81
24.  Tamil Nadu 79543.55
25.  Telangana 21776.01
26. Tripura 11389.00
27.  Uttar Pradesh 505434.30
28. Uttarakhand 19380.06
29.  West Bengal 60836.89
30. Andaman and Nicobar Islands 359.46
31. Chandigarh 272328
32. Dadra and Nagar Haveli 462.00
33. Daman and Diu 78.38
34. Delhi 3184.24
35.  Lakshadweep 3355
36. Puducherry 226.15
TotaL 1915114.04
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Statement-11

Measures to improve education facilities for women

(X in lakh)
SI. No. States Release during 2015-16
1. Andaman and Nicobar Islands 158.06
2. Andhra Pradesh 27182.77
3. Arunachal Pradesh 212643
4. Assam 11877.02
5 Bihar 3601.01
6.  Chandigarh 290.98
7. Chhattisgarh 18039.602
8. Dadra and Nagar Haveli 152.67
9.  Daman and Diu 4558
10. Delhi 1952.968
11. Goa 1355
12.  Gujarat 12238.29
13.  Haryana 7519.7
14.  Himachal Pradesh 9508.52
15, Jammu and Kashmir 9614.42
16.  Jharkhand 6203.76
17. Karnataka 20968.836
18. Kerala 10193.42
19. Lakshadweep 9.79
20. Madhya Pradesh 18803.34
21. Maharashtra 18167.53
22.  Manipur 1733.02
23.  Meghalaya 40.08
24.  Mizoram 1368.08
25.  Nagaland 5326.42
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SI. No. States

Release during 2015-16

26. Odisha 19870.99
27.  Puducherry 152.56
28. Punjab 3907.23
29. Rajasthan 37129.87
30.  Sikkim 1158.28
31.  Tamil Nadu 3147184
32.  Telangana 20008.1
33, Tripura 683.32
34.  Uttar Pradesh 1254381
35.  Uttarakhand 3513.94
36. West Bengal 2909.39

GRAND ToTAL 320607.126

Statement-111

Details of funds released during 2015-16 under the National Scheme of Incentive
to Girls for Secondary Education (NSIGSE) till 23.2.2016

Sl Name of State Amount (% in crore)
No.
1 Bihar 1029
2. Goa 0.29
3. Gujarat 2253
4. Haryana 9.68
5. Himachal Pradesh 184
6. Kerala 6.56
7. Mizoram 0.25
8  Odisha 10.90
9.  Uttarakhand 424
10.  Uttar Pradesh 12.00
11.  Andaman and Nicobar Islands 0.04
12. Puducherry 041
ToTAL 79.03
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Statement-1V

Details of funds allocated during Twelfth Plan and released for construction of
women's hostel in universities during 2015-16.

( in lakh)
SI. No. State Allocation  Grant released
2015-16

1 2 3 4
Gujarat

1. Saurashtra University, Rajkot, Gujarat 120.00 48.00
Kerala

2. Calicut University, Trichy Palary, Malapuram 10000 40.00

3. Kerala University, Thiruvananthapuram 120.00 48.00

4. Mahatma Gandhi University, Kottayam 120.00 48.00

5. Shree Sankaracharya University of Sanskrit, Kalady 100.00 40.00
Madhya Pradesh

6.  Awadesh Pratap Singh University, Rewa 100.00 40.00

7. Jiwaji University, Gwalior 100.00 40.00

8. Sambalpur University, Sambalpur 120.00 48.00
Punjab

9. Guru Nanak Dev University, Amritsar 120.00 48.00

10. Panjab University. Chandigarh 120.00 48.00

11. Rajiv Gandhi National University of Law, Patiala 100.00 40.00
Andhra Pradesh

12.  Sri Padmavati Mahila Vishwavidyalayam, Tirupati 120.00 48.00

13 Acharya Nagarjuna University, Nagarjuna Nagar, 120.00 Not
Guntur released

14.  Andhra University, Visakhapatnam 120.00 48.00

15.  S.K.D. University, Anantapur 100.00 40.00

16. Dravidian University, Kuppam 100.00 40.00
Assam

17.  Dibrugarh University, Dibrugarh 200.00 80.00

18. Gauhati University, Gopinath Bardoloi Nagar, Guwahati ~ 240.00 96.00
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1 2 3 4
Chhattisgarh

19. Hidayatullah National Law University, Raipur. 100.00 40.00

20. Indira Kala Sangeet Vishwavidyalaya, Khairagarh 100.00 40.00

21.  Pt. Ravi Shankar Shukla University 120.00 48.00
Goa

22.  Goa University, Goa 118.00 47.20
Jammu and Kashmir

23.  Baba Ghulam Shah Badshah University, Rajouri 200.00 80.00
Maharashtra

24.  Swami Ramanand Teerth Marathwada University, 120.00 48.00
Nanded

25.  Dr. B.A. Marathwada University, Aurangabad 120.00 43.00

26.  North Maharashtra University, Jalgaon 120.00 43.00

27.  Pune University, Pune 120.00 48.00
Tamil Nadu

28. Bharathidasan University, Tiruchirappalli 120.00 48.00

29.  Periyar University, Salem 120.00 48.00

30.  Tamil University, Thanjavur 100.00 40.00

31.  Alagappa University, Karaikudi 120.00 40.00

32.  Anna University, Chennai 240.00 96.00

33, M.S. University, Tirunevelli 100.00 40.00
Telangana

34.  National Academy of Legal Studies and Research 200.00 80.00
University, Hyderabad

35.  Telangana University, Nizamabad 120.00 438.00
Uttarakhand

36. Doon University, Dehradun 240.00 96.00
West Bengal

37. Rabindra Bharati University, Kolkata 240.00 96.00

38.  Burdwan University, Burdwan 100.00 40.00

39.  Vidyasagar University, Midnapore 120.00 438.00
GRAND ToTAL 5158.00 2007.20
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Funds allocated during Twelfth Plan and released for construction of
Women's Hostel in colleges during 2015-16

(X in lakhs)
SI. No. Name of States Total No. of Grants Grants
WH projects allocated released
sanctioned during During
(Twelfth plan) Twelfth Twelfth
Plan Plan
1 2 3 4 5
1. Andhra Pradesh 16 880.00 536.00
2. Arunachal Pradesh 5 260.00 266.00
3. Assam 112 8464.09 5708.89
4.  Bihar 43 2796.79 1230.40
5. Chhattisgarh 2 120.00 60.00
6.  Delhi 5 600.00 240.00
7. Gujarat 7 419.12 0
8. Jharkhand o 299.47 189.73
9.  Karnataka 4 2540.00 1196.00
10. Kerala 2 1280.00 582.00
11. Madhya Pradesh 10 680.00 340.00
12. Mabharashtra B 5768.88 355.50
13, Manipur 36 2216.77 2116.72
14.  Meghalaya 4 280.00 537.94
15.  Mizoram 3 95.00 396.20
16. Nagaland 15 1010.00 1331.75
17. Odisha 4 1382.70 1105.99
18.  Tamil Nadu 2 1586.09 942.98
19. Telangana 3 160.00 110.00
20. Tripura 1 80.00 91.00
21.  West Bengal 06 4958.96 2726.12
ToTAL 496 35877.87 20063.22
Statement-V
Detailed information towards implementation of PG Indira Gandhi
Scholarship for Single Girl Child
Year No. of Slots Application Selected Expenditure
received awardees (X in lakh)
2012-13  No fixed Slots 3661 2419 483.80
2013-14  No fixed Slots 4818 3746 754.65

2014-16  No fixed Slots 4475 3192 846.08
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Statement-VII

Grants allocated and released to Women's Universities under General Development
Assistance Scheme during Twelfth Plan Period (2012-2015).

(% in lakh)
Sl State Name of University Twelfth Total
No. Plan Grant
Allocation Released
1 Andhra Sri Padmavati Mahila Vishwavidyalaya, = 1373.00 549.00
Pradesh Tirupati
2. Haryana Bhagat Phool Singh Mahila Vishwavidy- 1347.00 538.00
alaya, Khanpur Kalan, Sonipat
3. Karnataka Karnataka State Women University, 1041.00 416.00
Bijapur

4. Mabharashtra S.N.D.T Women's University, Mumbai 1892.00 757.00

5. Tamil Nadu Mother Tersa Women's University, 1007.00 402.80
Kodiakanal

6.  Tamil Nadu Avinashshilingam Institute for Home 1675.46 1340.37
Science and Higher Education for
Women, Coimbatore

7. Rajasthan Banasthali Vidyapith, Banasthali 1629.17 1303.34

Houses constructed under Housing for All scheme

207. SHRI A. U. SINGH DEO: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(@ the number of houses constructed under the 'Housing for all Scheme' State-
wise;

(b) whether Government has undertaken measures to ease the process and cost
of acquiring of land under the scheme to ensure financial and operational viability of
the scheme, if so, the details thereof, if not, the reasons therefor;

(c) the measures undertaken by Government to ease the financial burden of
municipal authorities to efficiently provide urban civic services under the scheme; and

(d) the process Government plans to undertake to identify illegal beneficiaries
under the scheme?
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THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) State-wise details of Central
assistance sanctioned and released under the Pradhan Mantri Awas Yojana-Housing for
All (Urban) Mission, launched on 25.6.2015, are given in the Statement (See below).
Since the Mission has recently been launched, number of houses constructed have
therefore mot been reported by the States/UTs.

(b) Land and colonisation are State Subjects. The Pradhan Mantri Awas Yojana-
Housing for All (Urban) Mission, however, envisages following Mandatory Conditions
for the States/UTs so as to provide an enabling environment for facilitating growth of
housing especially affordable housing for weaker section in the country by easing the
regulations and administrative constraints:

. State/UTs to make suitable changes in the procedure and rules for obviating
the need for separate Non Agricultural (NA) Permission if land already falls
in the residential zone earmarked in Master Plan of city or area.

. States/UTs shall prepare/amend their Master Plans earmarking land for
Affordable Housing.

. A System should be put in place to ensure single-window; time bound
clearance for layout approval and building permissions at ULB level.

. States/UTs shall adopt the approach of deemed building permission and
layout approval on the basis of pre-approved lay outs and building plans
for EWS/LIG housing or exempt approval for houses below certain built up
area or plot area.

. States/UTs would either legislate or amend existing rental laws on the lines
of model Tenancy Act being prepared by Ministry.

. States/UTs shall provide additional FAR/FSI/TDR and relaxed density norms
for slum redevelopment and low cost housing, if required.

(¢) The Government of India under the Pradhan Mantri Awas Yojana-Housing
for All (Urban) Mission provides assistance to States/UTs for providing houses with
requisite infrastructure to the slum dwellers and urban poor. State Government/Urban
Local Bodies (ULBs), in addition to the Central assistance provided by this Ministry
under the Mission, may also monetize the land required for the projects in lieu of their
share. Mission Guidelines also envisages convergence of civic amenities and
infrastructure in outer areas of the 500 cities under the Atal Mission for Rejuvenation
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and Urban Transformation (AMRUT) Scheme of Ministry of Urban Development so
that more land with civic facilities become available and part of which can be used by
cities for housing for weaker section.

(d) Selection/identification of beneficiaries for the projects taken up under the
Pradhan Mantri Awas Yojana-Housing for All (Urban) Mission comes within the purview
of State/UT Governments.

Statement

State-wise details of Central assistance sanctioned and released under
Pradhan Mantri Awas Yojana (PMAY)

[as on 18th February, 2016]

(X in crore)
Sl Name of the No. of No. of Central Central EWS
No. State Cities  Projects  assistance  assistance  houses
accorded released
(Projects)
1 Andhra Pradesh 59 110 289721 334.95 193,147
2. Bihar 4 4 199.73 - 13315
3. Chhattisgarh 9 u 190.05 76.02 12,670
4. Gujarat 7 4 396.77 75,75 32,311
5 Jharkhand K3 K3 30359 50.00 20,239
6. Madhya Pradesh 16 17 288.62 11545 19,241
7. Mizoram 8 8 154.29 8.18 10,286
8  Odisha 1 4 8322 1050 5,548
9. Rajasthan 19 23 184.61 3753 12,307
10.  Tamil Nadu 175 197 510.20 4050 34,013
11. Telangana 63 144 1,207.22 61.74 80,481
12, Uttarakhand 1 2 6.96 - 464
13.  West Bengal 108 108 1,123.20 88.85 74,880

GRAND ToOTAL 544 746 7,545.65 899.46 5,08,902
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Loan for houses to poor and lower middle class

208. SHRI C. M. RAMESH: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(@ whether loan for houses to poor and lower middle class has come down from
34 per cent in 2011-12 to 26 per cent in 2013-14;

(b) how can we achieve the goal of House for All by 2022 at this pace;

(c) the reasons for such a slide in providing loan upto ¥ 2 lakhs, ¥ 5 lakhs and
T 10 lakhs;

(d) the details of banks and financial institutions such as Housing Finance
Corporation which have failed to provide loans as per the target; and

(e) the action taken against such institutions?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) Department of Financial Services
has reported that as per information available with National Housing Bank (NHB), the
share of loan amount outstanding of the Public Sector Banks (PSBs) and Housing
Finance Companies (HFCs) in the slab upto ¥ 10 lakh segment has come down from
34% in 2011-12 to about 26% in 2013-14.

(b) 'Housing' is a State subject and it is the responsibility of the State Government
to provide houses to the people. Government of India through its schemes assists the
State Government in addressing their housing shortage and has launched "Pradhan
Mantri Awas Yojana (PMAY) - Housing for All (HFA) (Urban)" mission on 25th June,
2015. The mission provides Central assistance to States/UTs for providing housing to
all eligible families/beneficiaries among the urban poor and envisages In-situ slum
redevelopment, promotion of affordable housing for weaker section through credit
linked subsidy, affordable housing in partnership, and subsidy for beneficiary-led
individual house construction or enhancement.

(c) Department of Financial Services has informed that due to certain limitations
being faced by Primary Lending Institutions (PLIs) such as irregular individual income,
absence of income proof documents, difficulty in obtaining clear title/security of tenure,
delayed/non-availability of approved layout plan of the property, higher Non-Performing
Assets (NPAs) etc., the lending institutions are cautious in lending to these segments.
Further, the cost of housing has also increased over a period of time on account of
inflation.
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(d) and (e) Department of Financial Services has informed that Banks and HFCs
are providing housing loans to the needy customers based on their due diligence and
approved policies and procedures, in accordance with the regulatory framework
prescribed in this regard. To encourage banks to lend more towards this segment,
Reserve Bank of India (RBI) has included such loans under the Priority Sector Lending
(PSL) norms. RBI and NHB have also prescribed higher Loan to Value Ratio (LTV) and
lower risk weights for such housing loans extended by Banks and HFCs, respectively.

Model Rent Law

209. SHRI BHUPENDER YADAV: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(@ whether Government has worked out any rent control law for the country
or a Model Rent Law for the guidance of the States;

(b) if so, the salient features of the initiative, particularly with regard to the
balancing of the interests of the landlords and the tenants; and

(c) Government's views on the resolution of the disputes pertaining to old
tenancies including those arising out of the ‘pugreel' system that prevailed in our
country?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) to (c) 'Land' and 'Colonisation'
being State subjects, it is up to State Governments to resolve the disputes pertaining
to old tenancies including those arising out of the 'pugree’ system that prevailed in our
country. In order to facilitate the State Governments, Ministry of Housing and Urban
Poverty Alleviation has prepared a draft Model Tenancy Act and has shared the same
with the States. The Model Tenancy Act is not a Central Bill or a Central Act and only
a Model Act. It is up to State Governments to adopt the Model Act with changes, if
any, that are locally suitable.

Special plan for houses to EWS

1210. SHRI MEGHRAJ JAIN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(@ whether Government has any special plan for providing houses to people
belonging to economically weaker sections and lowest income groups;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details of norms related to income eligibility under this scheme;

(c) whether the standards of norms related to income under this scheme have
been revised during the last and this current financial year and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) to (c) The Government of India
has launched Pradhan Mantri Awas Yojana (PMAY) - Housing for All (Urban)" Mission
for providing assistance to States/UTs in addressing the housing requirement of the
slum dwellers and urban poor of Economically Weaker Section (EWS) and Low Income
Group (LIG) Categories through following four verticals:

@i  "in situ" Slum Redevelopment through private participation using land as
resource;

(i)  Credit Linked Subsidy Scheme (CLSS):
(iii) Affordable Housing in Partnership; and
(iv) Subsidy for beneficiary-led individual house construction or enhancement.

Under the Mission, the income criteria for EWS and LIG have been revised. As
per the revised norms, an annual income up to ¥ 3,00,000 and an annual income between
¥ 3,00,001 up to T 6,00,000 have been defined as income criteria for EWS and LIG
households respectively.

Total number of urban BPL householders

211. SHRI K. K. RAGESH: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(@ the total number of Urban BPL households in the country; and

(b) the details of urban BPL households, which are benefiting from various
urban poverty alleviation programmes of Government, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) As per the Poverty Estimates
2011-12 released by erstwhile Planning Commission, the number of persons living below
poverty line in urban areas in 2011-12 is 531.25 lakhs.

(b)  This Ministry is implementing "Deendayal Antyodaya Yojana (DAY)-National
Urban Livelihoods Mission" to reduce poverty and vulnerability of urban poor
households by enabling them to access gainful self-employment and skilled wage
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employment opportunities for improvement in their livelihoods on a sustainable basis.
The details showing State-wise total number of urban poor who benefited under
various components of this Mission is given in the Statement.

Statement

Total number of urban poor benefited under DAY-NULM
(since 2014-15), State-wise

(As on 22.02.2016)
Sl Names of the No. of No. of No. of No. of No. of
No.  States/UTs Self-Help  SHGs for members  Persons SHGs
Groups given imparted  assisted  disbursed
(SHGs) Revolving Skill for loans

formed Fund (RF) Trained Individual under
and Group SHG
Enterprises Bank

Linkage
Programme

1 2 3 4 5 6 7
1. Andhra Pradesh 7263 6901 10516 5910 36955
2. Arunachal Pradesh 425 0 823 20 0
3. Assam 0 0 0 0 0
4. Bihar 4296 3213 17054 565 A
5. Chhattisgarh 7899 2352 14530 3282 175
6. Goa 1 0 182 0 0
7. Guijarat 1560 8 1735 515 0
8  Haryana 125 109 433 366 109
9. Himachal Pradesh 615 533 2947 342 4
10. Jammu and Kashmir 736 0 10178 367 378
11.  Jharkhand 1199 15 0 123 13
12. Karnataka 4199 5428 25468 7267 1250
13. Kerala 959 2960 0 14 0
14. Madhya Pradesh 4820 473 57903 10221 RS
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1 2 3 4 5 6 7
15.  Mabharashtra 5562 1226 345 3134 493
16.  Manipur 1115 280 995 0 0
17.  Meghalaya 14 0 480 21 0
18.  Mizoram 1880 1152 6877 376 186
19. Nagaland A1 36 4780 508 0
20. Odisha 3091 818 7210 1471 420
21.  Punjab 439 0 0 299 50
22.  Rajasthan 4268 288 6000 727 0
23.  Sikkim 0 0 190 0 0
24.  Tamil Nadu 21257 5625 104023 27040 832
25. Telangana 4872 4443 9626 1379 30687
26. Tripura 0 0 0 0 0
27. Uttar Pradesh 6121 2 0 6659 0
28. Uttarakhand 88 12 2049 409 0
29. West Bengal 3215 2358 38039 31 0
30. Andaman and 0 0 0 0 0
Nicobar Islands
31. Chandigarh 84 28 3795 43 0
32. Dadra and Nagar 0 0 0 0 0
Haveli
33. Daman and Diu 0 0 0 0 0
34.  Delhi 0 0 983 0 0
35.  Puducherry 0 0 0 0 0
ToTtaL 86444 38280 327161 71089 71684

New initiatives and housing schemes

212. DR.V. MAITREYAN: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(@ whether Government has implemented any new initiatives and housing
schemes to provide housing for all in the country;

(b) if so, the details thereof and the funds earmarked for the same;

(c) the details of steps taken by Government to provide houses for the urban
poor living in major cities in India; and
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(d) the total number of houses constructed and distributed to urban poor in the
last three years, year-wise and State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) and (b) Yes, Sir. The Government
of India is implementing Pradhan Mantri Awas Yojana (PMAY) - Housing for All (Urban)
Mission for providing assistance to States/UTs in addressing the housing requirement
of the slum dwellers and urban poor of Economically Weaker Section (EWS) and Low
Income Group (LIG) Categories through following four verticals:

@i "in situ" Slum Redevelopment through private participation using land as
resource;

(i) Credit Linked Subsidy Scheme (CLSS);
(i) Affordable Housing in Partnership; and
(iv) Subsidy for beneficiary-led individual house construction or enhancement.

A provision of ¥ 4000 crores for the Mission (excluding CLSS Component) was
made in Budget Estimates (BE) 2015-16 of this Ministry. The budget provision was
further revised to T 1231.23 crores in RE 2015-16. Under CLSS component of the
Mission, a provision of ¥ 200 crores has been made through supplementary grant in
FY 2015-16.

(¢) Government of India had also taken following steps to provide housing
along with basic facilities/amenities to the slum dwellers and urban poor:-

. Government implemented the Jawaharlal Nehru National Urban Renewal
Mission (JNNURM) for assisting State Governments in providing housing
and basic services to urban poor/slum dwellers in 65 select cities under the
Sub Mission Basic Services to the Urban Poor (BSUP) and in other cities
and towns, under the Integrated Housing and Slum Development Programme
(IHSDP). Mission duration was 7 years from 2005-06 which has been extended
upto March, 2017 for completion of projects sanctioned upto March, 2012.

. Government also implemented Rajiv Awas Yojana (RAY) for providing houses
along with basic civic and social infrastructure for slum dwellers and urban
poor. Rajiv Awas Yojana has been discontinued and liabilities against 183
ongoing RAY projects have been subsumed in Pradhan Mantri Awas Yojana-
Housing for All (Urban) Mission.

(d) State-wise details of houses constructed and allotted to beneficiaries in each
of last three and current year under INNURM and RAY is given in the Statement-I
(See below). Since the Pradhan Mantri Awas Yojana-Housing for All (Urban) Mission
has recently been launched, details of houses constructed and allotted to the beneficiaries
have not been reported by the States. State-wise details of Central assistance sanctioned

and released under the Mission are, however, given in the Statement-II.
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Details of Central assistance sanctioned and released under
Pradhart Mantri Awas Yojana (PMAY)

[25 February, 2016]

Statement-11

Unstarred Questions

133

(as on 18th February, 2016)

Sl Name of the No. of No. of Central Central EWS
No. State Cities Project  Assistance  Assistance  Houses

Accorded Released

(Projects)
1 Andhra Pradesh 59 110 289721 334.95 193,147
2. Bihar 4 4 199.73 - 13315
3. Chhattisgarh 9 u 190.05 76.02 12,670
4. Gujarat 7 4 396.77 75.75 32,311
5 Jharkhand K3 K3 30359 50.00 20,239
6. Madhya Pradesh 16 17 288.62 11545 19,241
7. Mizoram 8 8 154.29 8.18 10,286
8  Odisha 1 4 8322 1050 5,548
9. Rajasthan 19 23 184.61 3753 12,307
10. Tamil Nadu 175 197 510.20 4050 34,013
11. Telangana 63 144 1,207.22 61.74 80,481
12, Uttarakhand 1 2 6.96 - 464
13.  West Bengal 108 108 1,123.20 88.85 74,880
GRrAND TOTAL 544 746 7,545.65 899.46 5,08,902

Puducherry in 2013-14, 2014-15 and only ¥ 37 lakhs released in 2012-13;

Funds to Puducherry under SJISRY and NULM

213. SHRI N. GOKULAKRISHNAN: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(@ whether it is a fact that no funds have been released under Swarn Jayanti
Shahari Rozgar Yojana (SJSRY) and National Urban Livelihood Mission (NULM) to

(b) if so, the reasons for not releasing funds in the last two years and reasons

for releasing just ¥ 37 lakhs for the preceding year;
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(c) the amount released in 2015-16; and
(d) the details of beneficiaries during the above period from 2012-13 to till date?

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI BABUL SUPRIYO): (a) to (c) Yes, Sir, no funds have
been released to Puducherry during 2013-14 and 2014-15 under SJISRY/ NULM. An
amount of ¥ 37.58 lakhs was released under SJISRY to Puducherry in 2012-13. No further
funds could be released because Puducherry has not furnished Utilization Certificate
and Annual Audited Statement relating to grants released under SJISRY during 2012-13,
so far.

(d) Details of physical progress in Puducherry under SJISRY/ NULM since
2012-13, are as follows:

Years No. of beneficiaries No. of beneficiaries assisted for
provided skill training setting up Individual and Group
micro enterprises

2012-13 215 254
2013-14 0 A
2014-15 0 0
2015-16 0 0

Education Standard in Jawahar Navodaya schools

214. SHRI PARVEZ HASHMI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) the State-wise number of existing Jawahar Navodaya schools in the country
at present;

(b) the State-wise number of Jawahar Navodaya schools proposed to be set up
in the country during the current plan;

(c) the steps taken by Government to maintain the standard of education and
performance of these schools in the country; and

(d) if so, the details and outcome thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The details showing the State-wise number of existing Jawahar
Navodaya Vidyalayas (JNVSs) in the country at present is given in the Statement
(See below).
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(b) The Navodaya Vidyalaya scheme provides for opening of one Navodaya
Vidyalaya in each district of the country. Opening of new JNVs is a continuous process
which depends on the willingness of the concerned State Government in making
available suitable land free of cost for construction of school buildings and rent free
temporary accommodation to start the Vidyalaya. Actual sanction and opening of new
JNVs depends on the availability of funds and approval by Competent Authority.

(c) and (d) The Apex body for maintaining the standard of education and the
performance of JNVs is the Navodaya Vidyalaya Samiti (NVS). NVS has a four-tier
system of academic monitoring and supervision viz., at Vidyalaya level, Cluster level,
Regional level and National level. Regular training programmes are also organised for
Principals, Vice-Principals and Teachers for their skill upgradation. As a result, the
students of JNVs have been performing very well over the years. The performance of
students of JNVs in Class X and Class XII for the last five years is as under:

Class-X (Pass percentage)

SI. No.  School System 2011 2012 2013 2014 2015
1 CBSE (overall) 96.61 98.19 98.76 98.87 97.32
2 NVS 99.52 99.58 99.73 99.80 99.72

Class-XI1 (Pass percentage)

SI. No.  School System 2011 2012 2013 2014 2015

1 CBSE (overall) 80.88 80.19 82.10 82.86 82.00

2 NVS 96.86 95.96 96.14 97.67 96.91
Statement

State-wise number of Jawahar Navodaya Vidyalayas in the country at present

SI. No.  State/UT No. of JNVs established
and functional

1 2 3
1 Andaman and Nicobar Islands 2
2. Andhra Pradesh 15
3 Arunachal Pradesh 16

4, Assam 27
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1 2 3
5. Bihar 39
6. Chandigarh 1
7. Chhattisgarh 17
8. Dadra and Nagar Haveli 1
9. Daman and Diu 2
10. Delhi 2
11. Goa 2
12, Gujarat 23
13. Haryana 20
14, Himachal Pradesh 2
15, Jammu and Kashmir 17
16.  Jharkhand 24
17.  Karnataka 28
18.  Kerala 14
19.  Lakshadweep 1
20.  Madhya Pradesh 50
21.  Maharashtra 3
22.  Manipur n
23.  Meghalaya 8
24.  Mizoram 7
25.  Nagaland n
26.  Odisha 3
27.  Puducherry 4
28.  Punjab 21
29.  Rajasthan A
30.  Sikkim 4
31.  Telangana 9
32, Tripura 4
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1 2 3
33, Uttar Pradesh 70
34.  Uttarakhand 13
35, West Bengal 18
TotaL 591

(The State of Tamil Nadu is yet to accept the Navodaya Vidyalaya Scheme).
Reservation of seats for economically weaker sections

215. SHRI DEREK O’ BRIEN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the number of private schools that are required to reserve seats for
Economically Weaker Sections (EWS) students and the number of such seats available,
year-wise and State-wise since 2013;

(b) the number and proportion of seats in private schools reserved for
Economically Weaker Sections (EWS) that have been filled, year-wise and State-wise
since 2013;

(c) the steps taken to increase awareness about the availability of vacant seats;

(d) whether complaints have been received against any private school of non-
acceptance of Economically Weaker Section (EWS) students, if so the details thereof
and the action taken thereon?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) Under Section 12(l)(c) of the Right of Children to Free and
Compulsory Education (RTE) Act, 2009 provides for admission of children belonging
to weaker sections and disadvantaged groups in the neighbourhood schools in
Class I or below to the extent of at least 25 per cent of the strength of that class. The
Sarva Shiksha Abhiyan (SSA) is a flagship programme of the Central Government
through which State Governments/UTs are financially assisted for universalization of
elementary education. A total of 16 States have reported admission of 18.10 lakh
children in 91140 private schools under section 12(1)(c) in the year 2014-15. State-wise
data regarding number and proportion of seats in private schools reserved for
economically weaker sections is not maintained centrally.

(c) The provisions of RTE Act are in public domain and accessible to all. All
issues pertaining to effective implementation of the RTE Act, 2009 and the effective
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implementation of SSA are discussed during review meetings, workshops and Project
Approval Boards of SSA. Additionally, Joint Review Missions regularly visit States to
monitor the work being done under SSA which is a tool for implementation of the RTE
Act.

(d) Complaints against private schools regarding non-acceptance of students
from economically weaker sections are forwarded to concerned States/UTs for redressal
and necessary action.

Submissions received from minority institutions
on New Education Policy

216. SHRI DEREK O’ BRIEN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the number of submissions received on the New Education Policy (NEP)
through public consultation;

(b) the number of in-person consultations held by Government on the NEP;

(c) the number of consultation submissions received from minority institutions,

together with the details thereof and the expected publication date of the NEP; and
(d) the reasons why the policy has not yet been published?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The Government of India has undertaken an unprecedented
collaborative, multi-stakeholder and multi-pronged consultation process for formulating
the New Education Policy (NEP). The three-pronged consultation process included
online, grassroots and national level thematic deliberations.

The online consultation process was undertaken on www.MyGov.in portal from
26th January, 2015 to 31st October, 2015 and 29,109 suggestions have been received
on the 33 identified themes.

An extensive, time-bound, participative, bottom-up consultative process across
Gram Panchayats, Blocks, Urban Local Bodies, districts and all States/Union Territories
was carried out between May to October, 2015. As on 22.02.2016, 1,10,534 villages, 3250
Blocks, 725 ULBs, 339 districts and 18 States in respect of School Education and, in
respect of Higher Education, 2724 Blocks, 940 ULBs, 406 districts and 18 States have
uploaded their suggestions on https://survey.mygov.in.
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A number of in-person consultations have been held by the Government with
stakeholder Ministries in the Government of India (Gol) and also with the State
Governments on NEP. A High Level meeting was taken by Minister for Human Resource
Development on 14.02.2015 to discuss the consultative process for formulation of New
Education Policy and invite suggestions of other Ministries and Departments. In all,
15 Gol Ministries have sent their suggestions to MHRD.

A meeting was held by the Minister of Human Resource Development on 21st
March, 2015 with Education Ministers, Education Secretaries and other senior officials
of the State Governments in which the consultation process, including the process of
uploading the recommendations on My Gov.in portal, was explained in detail and
suggestions of States on the process as well as the themes were also invited. States
were also requested to include additional themes, if felt necessary.

MHRD held thematic consultations through Apex level institutions and regulators,
such as, UGC, AICTE, NCTE, AlU, NCERT, CBSE, HAS, NLMA, NAAC, NUEPA,
IGNOU and Central Universities by inviting all relevant stakeholders including experts,
academics, industry representatives, civil society etc. during July-October, 2015. It may
be mentioned that NCERT, CBSE, NCTE and IGNOU held Pan -India consultations.
Further, the Ministry held thematic consultations at the national level, in which experts
having domain expertise as well stakeholders were invited for deliberations.

Six online talks with leading subject experts, field practitioner engagement through
the UN Solutions Exchange platform (70 nos.), online survey by CBSE with over 15000
responses, youth survey and focus group discussions covering 6017 youth by the
Mahatma Gandhi Institute for Education for Peace and Sustainable Development, UNESCO
Category-I Institute in Asia Pacific were conducted as part of the public engagement.
In addition, several organizations and individuals have sent in their views, suggestions,
inputs through post and emails.

Minister for Human Resource Development wrote to all Hon'ble Members of Rajya
Sabha and Lok Sabha in July, 2015 inviting their suggestions and considered views on
the New Education Policy.

The consultation process was one of the agenda points in the meeting of Central
Advisory Board on Education (CABE) held on 19th August, 2015. Views of all States
and members of CABE were invited on the consultation process and the themes.

Six Zonal Meetings were held by the Minister of Human Resource Development
in Eastern, Central, North-Eastern, Western, Southern and Northern Zones covering all



140  Written Answers to [RAJYA SABHA] Unstarred Questions

States and UTs during September-October 2015 which was attended by Education
Ministers and officials of the respective States/UTs. The HRD Minister also held zone-
wise interactions with district level officials and public representatives across the
country via video conference.

(c) and (d) Suggestions on NEP have been received from nearly 30 Minority
Institutions. Meanwhile, the Government of India has constituted a '‘Committee for
Evolution of the New Education Policy'. The Committee consists of Shri T.S.R.
Subramanian, Former Cabinet Secretary as the Chairman and Smt. Shailaja Chandra,
former Chief Secretary, NCT of Delhi, Shri Sevaram Sharma, former Home Secretary, NCT
of Delhi, Shri Sudhir Mankad, former Chief Secretary, Gujarat and Prof. J.S. Rajput,
former Director, NCERT as members. The Committee has to examine the outcome
documents, recommendations and suggestions received and formulate a draft National
Education Policy as well as a Framework for Action (FFA) by the end of this month.
All suggestions, including those received from Minority Institutions, have been
forwarded to the Committee for Evolution of New Education Policy.

Comments received regarding no-detention policy

217. SHRI DEREK O’ BRIEN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the number and details of comments Government has received regarding the
no-detention policy;

(b) the responses received from each State regarding the no-detention policy;

(c) the details of meetings/consultations held with education experts and
stakeholders regarding this policy; and

(d) whether Government intends to amend the Right to Education Act to allow
removal of this policy?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) In pursuance of a resolution adopted in the 59th meeting of
the Central Advisory Board of Education (CABE) held on 6th June, 2012, a Sub-
Committee was constituted for assessment of implementation of Continuous and
Comprehensive Evaluation (CCE) in the context of No-Detention provision in the Right
of Children to Free and Compulsory Education (RTE) Act, 2009. The Sub Committee
during the course of its work held 5 (five) regional meetings and consulted various
stakeholders over the issue of No Detention. The Sub-Committee has submitted its
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report in August, 2014. The recommendations of Sub-Committee include, inter-alia,
measuring Learning Level Outcomes of all children on regular basis, to catalyse a
performance-driven culture and review of 'No-Detention' policy and its implementation
in a phased manner.

The report of the Sub-Committee was placed before CABE in its meeting held on
19.8.2015, wherein it was decided to request all States/UTs to share their views on the
No-Detention policy in writing with Ministry of Human Resource Development.
22 States shared their views on the No. Detention policy out of which 18 States have
suggested to modify the No. Detention policy. The summary of the responses received
from States is given in the Statement (See below).

Additionally, during the consultations held with State Governments for formulation
of New Education Policy (NEP), the issues related to No-Detention policy were also
covered. Presently, all such suggestions have been forwarded to the Committee for
evolution of New Education Policy.

Another Sub-Committee under the Chairpersonship of Minister of Education,
Government of Rajasthan has been constituted on 26.10.2015 inter-alia, to review the
feedback received from States/UTs on the No-Detention policy.

(d) There is no decision at present to amend the RTE Act.
Statement

Comments received from the States regarding No. Detention Policy

SI.  Name of the Date of Gist of Comments/Remarks of
No. State/UT receipt of State Government/UTs
letter of State
Government/
uT
1 2 3 4
1 Bihar 15.09.2015 No-Detention Policy to be withdrawn and

Continuous and Comprehensive Evaluation (CCE)
Policy should be implemented. Performance of
students should be assessed from time to time.

2. Himachal 28.09.2015 1. Introduction of internal examination at class 3rd
Pradesh and third party examination at the level of 5th and
8th classes.
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4

8.

Madhya
Pradesh

Mizoram

Odisha

Punjab

Rajasthan

Sikkim

21.09.2015

15.09.2015

07.10.2015

06.08.2015

09.09.2015

23.09.2015

2. Detention of students at 3rd, 5th and 8th classes
who fail to acquire class appropriate competences as
identified at the respective level.

Board examinations at classes 5th & 8th to be held
because No. Detention Policy has adverse impact on
the academic performance of students..

All teachers to be trained in various aspect of
Continuous and Comprehensive Evaluation (CCE) to
enable them to practice it effectively. Till the system
of CCE stabilizes, the No Detention Policy may be
kept in abeyance for 5-7 yrs.

Provisions of 'No Detention' may be revisited and
the State may be allowed to follow their own
evaluation system at the end of every grade with
class appropriate assessment.

Provisions of 'No Detention' may be amended to
reintroduce exam system from 1st-8th classes and
start Board examination in classes 5th and 8th. A
Resolution to this effect has been passed in the
Punjab Vidhan Sabha.

‘No Detention Policy' and 'Age appropriate Admission
Policy' to be withdrawn due to the adverse impact in
the quality of education on account of decline in the
commitment levels of students as well as teachers
towards education. Tests/examination and detention
provide students a fair stage to perform, besides
being a remedy for correcting the deficiency in the
knowledge of students.

Roll out plan of "No detention” in phased manner
and assessment at classes 5th and 8th as regular
attendance is not ensured by the family and thus
‘No Detention' has further aggravated the motivation
of students and teachers.
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4

10.

11.

12,

13.

14.

2 3
Tripura 09.09.2015
Uttar 30.9.2015
Pradesh

Uttarakhand 27.09.2015

Puducherry  23.10.2015

Karnataka 30.10.2015

Delhi 28.10.2015

'No Detention Policy' needs to be reviewed as this
has led to a state of inattention to the teaching-
learning process on the part of the children and has
adverse impact on the regular attendance of students
and teachers in schools.

'No Detention Policy' needs to be revoked as it has
resulted in lack of competition and has reduced the
learning outcome of students.

'No Detention Policy' needs to be withdrawn as this
has brought down the standard of education. Half-
yearly and annual examinations should be conducted
in order to improve the quality of education of
students and also their competitive spirits. This
would also increase the responsibility of teachers.

'No Detention Policy' needs to be reviewed as it has
led to deterioration in quality of elementary education
and created negative impact on the students' as well
as parents' attitude and mentality. Therefore, 'No
Detention Policy' needs to be restricted up to
class V.

'No Detention Policy' should continue in its present
form as it is important to sustain students' interest
in education and provide minimum 8 years of school
education. Continuous and Comprehensive
Evaluation (CCE) should be improved and monitored,
year-end evaluation for a few classes should be
conducted and students with low scores should be
helped in improving their learning through special
teaching.

'No Detention Policy' needs to be amended as this
has led to students being promoted to next class
without achieving the desired learning level of a
class and being able to comprehend and follow the
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4

15.

16.

17.

18.

Kerala

Andhra
Pradesh

Gujarat

Nagaland

26.11.2015

30.11.2015

4.12.2015

3.12.2015

subject taught. It further results in unreasonable and
indisciplined behavior of students or their dropping
out of school. 'No Detention Policy' may be restricted
up to Junior Primary class, i.e. class 3.

‘No Detention Policy' to be withdrawn as there is no
harm in allowing a student one more year to recoup
rather than allowing the student to pass to the next
higher stage in an unbaked condition. The teachers
will also be able to assess and correct themselves.
Continuous and Comprehensive Evaluation (CCE)
process to be strengthened. Periodical, terminal and
year-end examination will be necessary for an
objective analysis of the learning level of the student.

‘No Detention Policy' should continue as otherwise
the dropout rate would increase and it would be
difficult to fulfil the objective of universalization of
elementary education. Detention of students would
demotivate them and lead to rote learning and undue
fear of exams on the students and encourage
malpractice and suppresses creative thinking,
analytical ability, exploration and experimentation
skills of the students. Annual examinations should
be conducted to assess learning levels for class Ill,
V and VIII. Continuous and Comprehensive
Evaluation (CCE) should be strengthened. Quality of
teaching should be improved.

‘No Detention Policy' to be reviewed and suitably
modified.

‘No Detention Policy' needs to be reviewed as it has
adversely affected both the students and teachers.
The policy has made the students lazy and non-
serious in their studies and the teachers too casual
in their approach to teaching. The pass percentage
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4

19.

20.

21,

22,

West Bengal 2.12.2015

Haryana 28.10.2015

Telangana  30.11.2015

Maharashtra 10.12.2015

and the grades/marks obtained by students in class
IX and HSLC Examination have declined due to 'No
Detention Policy'.

'No Detention Policy' to be withdrawn as the learning
outcomes and school environment has suffered due
to the policy. Adequate safeguards may be put in
place so that drop outs do not increase.

'No Detention Policy' needs to be withdrawn as it
has resulted in deterioration in the quality of
education due to decreased commitment levels of
stakeholders. The policy has resulted in lackadaisical
attitude on part of both students and teachers. For
the policy to succeed, optimum teacher-pupil ratio
should be optimum, along with compulsory
attendance and effective implementation of
Continuous and Comprehensive Evaluation (CCE).
Tests/examinations provide students with competitive
spirit besides motivating them to study.

‘No Detention Policy' should continue to enable a
child to learn better without fear of failure, detention
and stigma. Continuous and Comprehensive
Evaluation (CCE) should be strengthened to evaluate
the learning standards of the child regularly and
which focuses not on rote learning but encourages
creative and critical thinking.

'No Detention Policy' should continue with some
changes as the policy has reduced school dropout
rates and helps in building self esteem. Schools to
test children at least thrice every year. States should
be given freedom to decide whichever policy to
follow.

Note :

Responses have not been received from balance 14 States and UTs.
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Counselor and wellness teacher in schools

218. SHRI AVINASH RAI KHANNA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) whether it is mandatory to have a counselor/health wellness teacher in every
school of the country;

(b) if so, whether every school in the country has a counselor/health wellness
teacher, if not, reasons therefor alongwith the number of schools not having a counselor;

(c) whether every school under Kendriya Vidyalaya Sangathan and Navodaya
Vidyalaya Samiti has a counselor/health wellness teacher, if not, the reasons therefor
along with the number of such schools not having a counselor; and

(d) the details of the steps taken by Government in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) No, Sir.

(b) Does not arise.

(c) No, Sir. At present, out of 1186 Kendriya Vidyalayas, 681 Kendriya Vidyalayas
do not have Counselors.

There are 591 Jawahar Navodaya Vidyalayas (JNVs). Instructions have been
issued to all JNVs to engage Counselors on need basis. Further, House Masters are
trained to counsel the students. Every year, teachers are deputed for diploma course
in guidance and counseling conducted by National Council of Educational Research
and Training (NCERT)/Regional Institutes of Education (RIEs). Till 2015-16, 210 teachers
of JNVs have been deputed for the diploma course.

(d) While it is not mandatory to have a counselor/health wellness teacher in
every school of the country, the affiliation Bye-Laws of the Central Board of Secondary
Education (CBSE) provide that every secondary and senior secondary school should
appoint a person on full time basis for performing the duties of a Counselor/Health
Wellness Teacher. Schools having enrolment of less than 300 students in class 1X to
XII can appoint a Health Wellness Teacher on part time basis.

Further, the Framework for Implementation of Rashtriya Madhyamik Shiksha
Abhiyan (RMSA) recognizes the role of guidance and counselling services in promoting
student retention and better scholastic performance in curricular areas, facilitating
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adjustment and career development of students, developing right attitude towards
studies, self, work and others. The Framework provides that every school should have
at least one teacher and preferably two teachers (one male and one female) trained in
guidance and counselling. The in-service training of teachers, which has a module on
counselling has been imparted under RMSA to 3,87,777 teachers during 2014-15 and
2015-16.

Minority status of AMU and Jamia Millia Islamia

219. SHRI D. RAJA: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(@ whether it is a fact that Government is considering a proposal to cancel the
minority status of Aligarh Muslim University (AMU) and Jamia Millia Islamia, Delhi;

(b) whether Government's attention has been drawn to the statement made by
the Attorney General of India before the Supreme Court of India that these two
institutions are not minority institutions; and

(c) if so, the details thereof and Government's reaction thereto?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) The minority status of Aligarh Muslim University (AMU) and
Jamia Millia Islamia (JMI) is sub-judice before the Hon'ble Supreme Court of India and
the High Court of Delhi respectively. The Government has decided to revisit the issue
of their minority status to revert back to the stand that these Central Universities are

not minority institutions.
MoU with foreign universities

220. DR. V. MAITREYAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has any plans for new initiatives in the field of education
for the qualitative development of education in the country and for creating high
quality educational institutes on par with world standards;

(b) if so, the details thereof and the funds earmarked for the same;

(c) the details of Memorandum of Understanding (MoU) signed by Government
with foreign universities and institutes to provide high quality education on par with
world standards; and
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(d) the details of Government and private universities signing MoU with foreign
universities in the last two years?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The Central Government has launched several initiatives viz.
National Institutional Ranking Framework (NIRF), Impacting Research, Innovation and
Technology (IMPRINT), Uchchtar Avishkar Yojna (UAY), Global Initiative of Academic
Networks (GIAN) in the field of education for the qualitative development of education
in the country.

Under the NIRF, Educational Institutions will be ranked by an independent ranking
Agency for which objective criteria has been developed. They shall be ranked separately
in fields such as Engineering, Management, Pharma, Architecture etc.

Under the IMPRINT initiative, the Government has taken the initiative to address
major engineering challenges through the collaborative efforts of the Indian Institutes
of Technology (I1Ts) and Indian Institute of Science (11Sc). Under this, a roadmap is
finalised to pursue engineering challenges in ten technology domains that have large
social impact.

The objectives of UAY scheme are to promote innovation in 11Ts addressing
issues of manufacturing industries; to spur innovative mindset; to co-ordinate action
between academia and industry and to strengthen labs and research facilities.

GIAN scheme is for facilitating partnership between Higher Educational Institutions
of the country and other countries. The scheme is aimed at tapping international talent
pool of scientists and entrepreneurs.

Presently, ¥ 35 crore has been earmarked for GIAN scheme. For other schemes,
the funds will be allocated on approval of specific proposals by the Competent
Authorities.

(c) and (d) The data regarding Memorandum of Understanding (MoU) signed by
the Government with foreign Universities and also MoU signed by Government and
Private Universities with foreign Universities is not centrally maintained.

SC/ST cell in private universities

221. SHRI P. L. PUNIA: Will the Minister of HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(@ the number of SC/ST cells established in the universities across India, and
the total number of universities without any active SC/ST cell;
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(b) whether there is any institutional arrangement for solving the grievance of
SC/ST students in private universities; and

(c) whether Government intends to establish SC/ST cell in private universities
also if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) The information is being collected.

Modernization of Madarsas' education

222. SHRI GULAM RASOOL BALYAW!I: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the role of present Government in modernization of Madarsas' education and
the schemes thereof;

(b) the amount spent for the purpose during the last three years and the current
year so far, year-wise;

(c) whether it is a fact that impetus on those schemes has decreased and
desired goal has not been achieved because of lack of interest of the department; and

(d) if so, the details in this regard and the steps being taken to prepare a time
bound programme to achieve the purpose?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The Scheme for Providing Quality Education to Madarsas (SPQEM)
is being implemented all over the country through the State/UT Governments. SPQEM
provides financial assistance to encourage traditional institutions like Madarsas and
Maktabs to introduce modern education through subjects as Science, Mathematics,
Social Studies, Hindi and English in their curriculum through support for a maximum
of three teachers, books, Teaching Learning Materials and Computer Labs. The scheme
aims at providing the students education comparable with national standards, for which
affiliation with the National Institute of Open Schooling (NIOS) is integral to the
scheme.

(b) The amount released for the purpose during the last 3 years and current year
is as follows:

Year 2012-13 2013-14 2014-15 2015-16
(as on
22.02.2016)

(X in crore) 182.49 182.73 107.83 191.47
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(c) and (d) No, Sir. On the contrary, a National Workshop was held on 09.10.2015
to create awareness amongst all the stakeholders. Thereafter, the Department held a
preliminary meeting with the State Governments in order to sensitize the States on the
issue of sending viable proposals as per the norms of the scheme and to ensure that
maximum benefits can be provided to the madarsas.

Two Central Grant in Aid Committee (CGIAC) meetings for SPQEM have been held
so far on 15.09.2015 and 14.01.2016.

A significant decision has been taken by the Department in the second meeting
of the CGIAC for SPQEM held on 14th January, 2016 that for more effective and better
implementation of the scheme, from the next financial year, the States should submit
proposals in the beginning of the year itself in a single lot along with the list of
Madarsas with U-DISE or unique code so that there is enough time available to
implement and monitor the scheme more efficiently. The States have also been asked
to specify the deadline to the Madarsas in their State for submission of UCs on time
so as to facilitate timely release of funds. It has also been emphasized and that all the
proposals should come through the concerned State Government.

However, since the process of modernization of traditional Madarsas and Maktab
is voluntary, it is upto the individual Madarsas/Maktab having been in existence for
at least three years and registered under the Central or State Government Acts or
Madarsas Board or with the Wagf Boards or the National Institute of Open Schooling
(NIOS), to send its proposal to the State Governments to avail the benefits of the
Scheme.

Release of scholarships of SC/ST students of Hyderabad University

223. DR. KV.P. RAMACHANDRA RAO: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether the Ministry is aware that fellowships and scholarships of SC/ST
students of the University of Hyderabad are not released in time and the delay has
been putting these students to undue hardship; and

(b) if so, what steps are being taken to redress the grievance of SC/ST scholars?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The University of Hyderabad has reported that it has not
delayed payment of fellowships/scholarships and acted proactively in releasing advance
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fellowships/scholarships. In cases where clarifications from the funding agency is
needed, or in cases of transfers from other universities, payments may take a little more
time.

Literacy among females in country

224. SHRIMATI RAJANI PATIL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the percentage of literacy of males and females in different States and Union
Territories during the last three years;

(b) the average percentage of literacy at the national level for males and females
during the said period; and

(c) the steps proposed to be taken to mitigate this gap and increase literacy
among females in the country?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The literacy data in the country is collected through
decennial census operation conducted by Registrar General of India. The last census
was held in 2011. A Statement indicating State/Gender-wise details of literacy rates, in
the age group of 7 and above, reported by Census 2011 is enclosed (See below) As
per Census 2011, the literacy rates of males and females are 80.88% and 64.63%
respectively in the age group of 7 and above.

() In order to improve the female literacy rate in the country, Government is
implementing Saakshar Bharat programme for adults since October, 2009. The programme
is being implemented in the rural areas of all the districts that had adult female literacy
rate of 50% and below as per Census 2001, and all left wing extremism affected districts
with special focus on women and other disadvantaged groups. The objective of the
programme is to raise the literacy level of the country to 80 per cent and reduce the
gender gap to 10 percentage points by the end of Twelfth Five Year Plan.

In order to ensure greater participation of girls in elementary education, Sarva
Shiksha Abhiyan (SSA) has targeted interventions for girls which include opening of
schools in the neighbourhood to make access easier for girls, appointment of additional
teachers including women teachers, separate toilets for girls, teachers' sensitization
programme to promote girls participation, gender sensitive teaching learning materials
including textbooks. In addition, Kasturba Gandhi Balika Vidyalayas have been opened
in Educationally Backward Blocks where the female rural literacy is below the national
average to provide for residential upper primary schools for girls.
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Statement

Literacy rate in the country in the age group of 7 and above,
as per the Census 2011

Sl Name of Literacy Rate
No. States/UTs Persons Male Female
1 2 3 4 5
INDIA 7298 80.88 64.63
1. Andhra Pradesh 67.02 74.88 59.15
2. Arunachal Pradesh 65.38 72.55 57.70
3. Assam 72.19 77.85 66.27
4. Bihar 61.80 7120 5150
5. Chhattisgarh 70.28 80.27 60.24
6. Goa 88.70 92.65 84.66
7. Guijarat 78.03 85.75 69.68
8 Haryana 7555 84.06 65.94
9. Himachal Pradesh 82.80 89.53 75.93
10. Jammu and Kashmir 67.16 76.75 56.43
11. Jharkhand 66.41 76.84 55.42
12. Karnataka 75.36 82.47 68.08
13. Kerala 94.00 9%.11 92.07
14. Madhya Pradesh 69.32 78.73 59.24
15. Mabharashtra 82.34 88.38 75.87
16. Manipur 76.94 83.58 70.26
17. Meghalaya 7443 75.95 72.89
18. Mizoram 91.33 93.35 89.27
19. Nagaland 79.55 82.75 76.11
20. Odisha 72.87 8159 64.01
21. Punjab 75.84 80.44 70.73
22. Rajasthan 66.11 79.19 52.12

N
w

Sikkim 8142 86.55 75.61
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1 2 3 4 5

24. Tamil Nadu 80.09 86.77 7344
25. Tripura 87.22 9153 82.73
26. Uttar Pradesh 67.68 7128 57.18
27. Uttarakhand 78.82 87.40 70.01
28. West Bengal 76.26 81.69 7054
29. Andaman and Nicobar 86.63 90.27 8243

Islands

30. Chandigarh 86.05 89.99 81.19
31. Dadra and Nagar Haveli 76.24 85.17 64.32
32. Daman and Diu 87.10 91.54 79.55
33. Lakshadweep 91.85 95.56 87.95
34. NCT of Delhi 86.21 90.94 80.76
35. Puducherry 85.85 91.26 80.67

Study courses without approval of UGC

1225. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether it is a fact that the University Grants Commission (UGC) has called
for caution in selection of the syllabus for open and distance education and it has
accepted that several courses are being run without its approval;

(b) whether the Ministry is aware that several institutions in the country are
running online courses; and

(c) if so, what is their validity and the steps being taken to regulate them?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) No, Sir. As per the information furnished by University Grants
Commission (UGC), it evaluates the study material prepared by an individual University/
Institution before giving approval to run the particular course/programme through
Open and Distance Learning (ODL) mode by that University/Institution.

(b) and (c) As per the information furnished by UGC, it has not given approval
to any University/Institution to offer any course/programme through On-line mode. In

tOriginal notice of the question was received in Hindi.
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this regard, UGC has also issued public notices from time to time for the information
of the stakeholders/general public that it has not accorded recognition to any University/
Institution to offer courses/programmes through On-line mode.

Guidelines for yoga education in schools

1226. SHRI PRABHAT JHA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government had issued any guidelines for including yoga education
in the schools of the country, if so, the details thereof; and

(b) whether the guidelines of Government are being followed in the schools and
whether any system has been developed for its monitoring, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The National Curriculum Framework (NCF), 2005 recommends
Yoga as an integral part of Health and Physical Education. National Council of Educational
Research and Training (NCERT) has developed integrated syllabi on Health and Physical
Education from Classes-I to X and the content of Yoga has been included from Classes
VI onwards. As regards schools affiliated with Central Board of Secondary Education
(CBSE), Yoga is an integral part of its school system upto Secondary level and taught
under Physical Education Curriculum in all its affiliated Higher Secondary schools.
CBSE has also included Yoga as one of the disciplines for competitions at national
level.

High-tech facilities in schools under Kendriya Vidyalaya Sangathan

1227. SHRI MOTILAL VORA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has taken any steps to make schools under Kendriya
Vidyalaya Sangathan high-tech by introducing computer labs, e-class rooms, resource
rooms, laboratories, pre-teaching and post teaching including e-learning based libraries
in the schools, if so, the details thereof; and

(b) the schools where these facilities would be provided and by when?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The Kendriya Vidyalayas (KVs) have robust ICT infrastructure
in place and the prevailing student computer ratio is 18:1. As on date, out of 1125

tOriginal notice of the question was received in Hindi.
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functional KVs, 1113 have internet connectivity and 1098 are equipped with Computer
Labs. All the KVs have Resource Rooms. At present there are around 3200 e-class
rooms in the KVs across the country. E-learning libraries have not been developed in
the KVs. Equipping the KVs with computer facilities is an ongoing process.

Caste discrimination in Central Universities

228. SHRI AMBETH RAJAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that caste discrimination against the SC/ST students who
are pursuing higher/research courses in Central Universities across the country has
increased over the years;

(b) if so, number of instances of caste discrimination reported by the affected
students to the appropriate body set up by University authorities during the last three
years; and

(c) action taken by the Universities to mitigate the problems of the SC/ST
students in such cases?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) No, Sir. Data on such incidents is not centrally maintained.

(c) The National Policy on Education, 1986 lays special emphasis on the removal
of disparities and to equalize educational opportunity by attending to the specific
needs of those who have been denied equality so far. The Central Universities are
autonomous bodies which are governed by their own Acts and Statutes, Ordinances
and Regulations made thereunder. The Acts of the respective Central Universities,
stipulate that the university shall not discriminate on grounds of caste, religion, etc.
The Central Universities are competent to take all administrative decisions including to
prevent all kinds of harassment and discrimination against any section of students.

The Government of India and University Grants Commission (UGC) have also
taken several initiatives to check the incidents of harassment of all students, including
the Scheduled Castes and Scheduled Tribes, in the higher educational institutions of
the country. Major initiatives undertaken are as below:

In order to check discrimination and harassment of any sections of students and
to strengthen the grievance redressal mechanism, University Grants Commission (UGC)
has formulated UGC (Promotion of Equity in Higher Education Institutions) Regulations,
2012 and UGC (Grievance Redressal), Regulations, 2012. These Regulations intend to
give effect in letter and spirit to the provisions of the Constitution and other statutory
provisions and policies for prevention of discrimination on the grounds of caste and
to safeguard the interests of the students belonging to the Scheduled Castes and
Scheduled Tribes. The Regulations also seek to provide for advancement of Scheduled
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Caste and Scheduled Tribe students through setting up of Equal Opportunity Cells in
each Higher Educational Institution. The UGC also provides financial assistance to
establish the Centre for Study of Social Exclusion and Inclusive Policy to support
focused research on the issue of social exclusion related to dalits, tribal and religious
minorities.

In order to make the universities/colleges more responsive to the needs and
constraints of the disadvantaged social groups, the University Grants Commission is
giving financial assistance to all eligible Colleges/Universities to establish Equal
Opportunity Centres. The aim and objective of this Scheme is to oversee the effective
implementation of policies and programmes for disadvantaged groups, to provide
guidance and counselling with respect to academic, financial, social and other matters
and to enhance the diversity within the campus.

UGC Regulations on Curbing the Menace of Ragging in Higher Educational
Institutions, 2009 provide for elimination of ragging in all its forms from universities.
The UGC has a Nationwide 24X7 anti ragging helpline for receiving and tracking
complaints of ragging and for various consequential actions in respect of fresh
complaints.

UGC has also approved establishment of 126 SC/STs cells in various Universities
with a view to safeguarding the interest of SC/ST students.

Other initiatives also include provisions of Anti Discriminatory faculty advisors
for SC/ST students who look into their problems and advise accordingly, appointment
of Student Counsellors to address personal, academic, psychological and family related
problems, providing sports and extra curriculum activities, setting up counseling centers,
provision of anxiety helpline, and setting up disciplinary action committee to take
urgent action in case of any complaints reported ragging, discrimination based on
caste, creed, religion and gender etc.

A Conference of Vice-Chancellors of Central Universities was held on February
18, 2016 whereby all the Vice-Chancellors and senior Officers of the Central Universities
have been asked to be more vigilant and put a proper system in place to ensure that
the students from these categories are not put to any disadvantage/ hardship. The
Vice-Chancellors have inter-alia agreed to appoint Anti-Discrimination Officer as
provided in UGC (Promotion of Equity in Higher Education Institutions) Regulations,
2012.

Reservation policy in AMU and Jamia Millia Islamia

229. SHRI C.M. RAMESH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@  whether Aligarh Muslim University and Jamia Millia Islamia Universities are
minority institutions or Central Universities;
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(b) if so, whether it is a fact that reservation policy in the above universities
is not being followed;

(c) if so, since when reservation to SC ST/OBC has not been followed and the
reasons therefor; and

(d) whether minority institutions are mandated to provide reservation for SC/
ST/OBCs, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) Both Aligarh Muslim University (AMU) and Jamia Millia Islamia
(JMI) are Central Universities. Their minority status is sub-judice before the Hon'ble
Supreme Court of India and the High Court of Delhi respectively.

(b) and (c) As informed by AMU and JMI, they are not following the reservation
policy of the Government considering themselves to be "minority institutions". However,
the Government has decided to revisit the issue of their minority status to revert back
to the stand that these Central Universities are not minority institutions.

(d) No, Sir.
Expulsion of SC/ST/OBC students

230. SHRI NEERAJ SHEKHAR: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ the details of the number of students, particularly SC,ST, OBC and minority
students expelled from Central universities during last two years, university-wise and
year-wise;

(b) the details of procedures followed for expelling the SC, ST, OBC and minority
students in Central universities;

(c) whether students' grievance committees have been consulted before expelling
the students on mandatory basis as per the discretions of Hon'ble Hyderabad High
Court, if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) Details are given in the Statement (See below).

(b) and (c) The Central Universities (CUs) are statutory autonomous bodies
created under respective Acts of Parliament. CUs have powers to lay down procedures
as per their Acts, Statutes, Ordinances, Rules and Regulations including compliance of
the directions of the Hon'ble Courts to take disciplinary action for breach of discipline
against students.
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Harassment of Ph. D students on caste lines

231. SHRI K.N. BALAGOPAL: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@) whether Government is aware that there are increasing instances of
harassment of Ph.D students in various ways, including sexual and on caste lines by
research guides in the country as scholars in various universities are dependent on
their guides for their scholarships and contingency grants;

(b) if so, the details of such incidents reported in the country for the last three
years, State-wise and year-wise and the action taken on them; and

(c) whether Government is planning to introduce a more transparent and effective
system in place for checking such practices, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The University Grants Commission (UGC) has informed that there
are no reports of increasing instances of harassment of Ph.D. students in universities.

(b) In view of above, does not arise.

(€) The Ministry of Human Resource Development (MHRD) and the UGC
forward any such complaint received by them to the concerned University for expeditious
redressal. The MHRD and the UGC have on their own, at times, constituted fact finding
Committees to enforce redressal of complaints of harassment and discrimination by
students.

The UGC (Promotion of Equity in Higher Education Institutions) Regulations,
2012 mandate every higher educational institution to take measures to prevent harassment
and discrimination against students. These regulations provide for the establishment
of Equal Opportunity Cells (EOCs) and the appointment of an Anti-Discrimination
Officer in each higher educational institution to give effect to the Regulations. The
Central Government has also accorded approval to the UGC (Prevention, prohibition
and redressal of sexual harassment of women employees and students in higher
educational institutions) Regulations, 2015. As per these regulations every Executive
Authority of a University/ College is mandated to constitute an Internal Complaints
Committee (ICC) with an inbuilt mechanism for gender sensitization against sexual
harassment. The UGC Regulations are binding on all HEIs.

The UGC is giving financial assistance to Universities to establish Equal
Opportunity Centres to oversee the effective implementation of the policies and



Written Answers to [25 February, 2016] Unstarred Questions 161

programmes implemented for the welfare of the disadvantaged groups, to provide
guidance and counselling with respect to academic, financial, social and other matters
and to enhance diversity within the campus. The UGC is also providing financial
assistance to the Central Universities to establish the Centre for Study of Social
Exclusion and Inclusive Policy to support focused research on the issue of social
exclusion related to dalits, tribals and religious minorities.

Fake education boards and universities

232. SHRI AVINASH RAI KHANNA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that education boards and fake universities are being run
in the country, if so, the details thereof;

(b) the details of fake marksheets and fake degrees cases reported, if any, in
each of the last three years and current year across the country, year-wise and Statewise;

(c) whether lists of these fake educational boards and universities are put on
any website for the information of public, if so, details thereof; and

(d) the detail of steps taken by Government to solve this problem?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (d) Ministry of Human Resource Development (MHRD) does not
maintain data in respect of number of fake Boards functioning and number of students
who have fallen prey to such Boards. However, MHRD issued instructions on 20.11.2008
to all States/Union Territories to initiate action against fake Education Boards. Central
Board of Secondary Education (CBSE) also issued a press note on 05.08.2003 for
information of general public about fake Boards running in the country. CBSE has
information about 4 fake Boards, namely Central Board of Higher Education, New Delhi,
Central Board of High Education, New Delhi, All India Board of Secondary Education,
Delhi and Board of Adult Education and Board of Adult Education and Training, New
Delhi. UGC maintains a list of declared fake Universities and it is hosted on its website.
UGC has information about 22 fake Universities including 1 each in Bihar, Karnataka,
Kerala, Madhya Pradesh, Maharashtra, Tamil Nadu, West Bengal, Odisha, 6 in Delhi
and 8 in Uttar Pradesh. Two other Universities, namely Bhartiya Shiksha Parishad,
Lucknow and Indian Institute of Planning and Management (IIPM), New Delhi have not
been included in the list of fake Universities owing to Court orders, and the matter is
presently sub-judice.
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As regards fake degrees, as per information provided by UGC, four cases of fake
degrees have come to notice, one each from Gujarat, Uttar Pradesh, Odisha and Delhi.

MHRD has written to the Chief Secretaries of the concerned States on 21.07.2015
to investigate the matter, register complaints with Police and initiate prosecution against
those involved in defrauding and cheating students by misrepresenting themselves as
"universities" and awarding degrees. UGC also has written to the Chief Secretaries of
the concerned States/UTs on 05.10.2015 to take action against the fake universities
located within their territorial jurisdiction. In addition, UGC has issued public notices
in leading Hindi and English newspapers in this regard.

Suicide of Ph.D scholars in universities

233. SHRI RITABRATA BANERJEE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that a number of Ph.D scholars have committed suicide
in various universities in the last two months, if so, the details thereof; and

(b) the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) One Ph. D scholar in Central University of Rajasthan and
another in University of Hyderabad have committed suicide during last two months.

The Government of India has set up a Commission of Inquiry under Justice Ashok
Kumar Roopanwal (Retd.) to enquire into the circumstances at University of Hyderabad
leading to the death of the research scholar. The Central University of Rajasthan has
informed that the matter of suicide of research scholar in that University is under
investigation by the Police.

Sarva Shiksha Abhiyan in Puducherry

234. SHRI N. GOKULAKRISHNAN: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ status of implementation of Sarva Shiksha Abhiyan (SSA) in the UT of
Puducherry;

(b) funds allocated, released and utilized under SSA in Puducherry in the last
three years and the current year, year-wise, district-wise; and

(c) physical targets set and achieved during the above period, year-wise and
district-wise?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) As per the Unified District Information System for Education
(UDISE) 2013-14, the enrolment at elementary level was 174122, retention rate at primary
level was 98.53%, Pupil Teacher Ratio (PTR) at elementary level was 16, annual average
dropout rate at elementary level was 0.47% and Gross Enrolment Ratio (GER) at primary
and upper primary level in UT of Puducherry were 92.29 and 95.08 respectively.

(b) The details on funds allocated, released and expenditure incurred under SSA
during 2012-13, 2013-14, 2014-15 and 2015-16 for the UT of Puducherry are given
below:

(% in lakh)
Items 2012-13 2013-14 2014-15 2015-16
Approved by the Project  2035.18 806.34 814.13 762.67
Approval Board (PAB),
SSA*
Release of Central Share 91891 522,02 100.00 226.15 (as on
31.01.2016)
Expenditure** (Audited) 123244 428.13 607.62 601.66
(reported, as on
31.01.2016)

* Based on the Annual Work Plan and Budget (AWP&B) proposed by the U.T.
**Expenditure includes central share, State share, excess State share and other miscellaneous

receipts. District-wise data is not Centrally maintained.

(c) Since inception of SSA programme, 5 primary schools, 2 upper primary
schools, 532 additional classrooms, 345 drinking water facilities, 312 boys toilets, 132
separate girls toilets and 94 Children with Special Needs (CWSN) toilets were sanctioned
to UT of Puducherry. Of these 4 primary schools, 2 upper primary schools, 495 additional
classrooms, 345 drinking water facilities, 312 boys toilets, 132 separate girls toilets and
93 CWSN toilets have so far been constructed upto 31st December, 2015. Puducherry
has also been sanctioned 12 teacher posts under SSA and all these are filled.

Professional training institutes in Uttarakhand

235. SHRI MAHENDRA SINGH MAHRA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ how many professional training institutes are functioning in the Uttarakhand,
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the details and names of universities to which they are affiliated and the criteria for
admission in these institutes in various courses;

(b) whether these institutes qualify the standards earmarked by the UGC and
the persons managing them are competent/ qualified to manage them to maintain the
quality of education, if so, the details and when inspections were conducted; and

(c) if not, the reasons why affiliation of these institutes has not yet been
withdrawn in the public interest?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) There are 161 AICTE approved professional technical institutes
functioning in the State of Uttarakhand. The institutes are affiliated to three universities
namely, G.B. Pant University of Agriculture and Technology, Udham Singh Nagar,
Gurukula Kangari Vishwavidyalaya, Haridwar and Uttarakhand Technical University,
Dehradun. Admission in these technical institutes is on the basis of entrance examination
conducted by the Directorate of Technical Education and Uttarakhand Technical
University.

(b) and (c) The AICTE grants approval for opening of new technical institutions
or extension of approval to existing technical institutions, subject to fulfillment of
norms and standards as prescribed in the Approval Process Handbook of AICTE.
Inspection of the AICTE approved Institute is conducted, if any complaint is received
against any institute. Institute(s) not adhering to the norms and standards are liable
for action as laid down in the Approval Process Handbook.

Poaching of teachers by coaching institutes

236. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government is aware that coaching centres throughout India are
poaching teachers and schools and taking experienced lot out of schools to their
coaching centres;

(b) if so, what steps Government have taken to retain experienced teachers in
Government schools and colleges; and

(c) whether Government is also aware that coaching centres are cheating students
by promising admission in country's premier engineering and professional institutions
and charging exorbitant fees, if so, the action taken by Government in this regard?
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) The Ministry does not have official data to confirm that coaching
centres in India are poaching teachers and taking experienced teachers from schools
to their coaching centres.

(b) The retention of experienced teachers in Government schools and colleges
is ensured through good service conditions offering security of service, decent pay
packages, adequate promotional avenues, attractive training packages for capacity
building, assured job satisfaction, provisions for post retirement benefits including
leave encashment, gratuity, pension, etc.

(c) The aggrieved students, duped from engineering and professional institutes
charging exorbitant fees on deceitful promises of assured admission, can take recourse
to existing legal remedies including Consumer Protection Act, 1986.

Study centres in collaboration with Muslim higher
educational institutes

237. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(@ whether Government has decided to set up accredited study centres in
collaboration with certain Muslim institutions of higher education;

(b) if so, the details thereof along with the places identified for the purpose; and
(c) the time by which these study centres are likely to start functioning?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) No, Sir.

(b) and (c) Do not arise.
Special Focus Districts under SSA in Maharashtra

238. SHRI AJAY SANCHETI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether bridging gender and social category gaps in elementary education
is one of the goals of Sarva Shiksha Abhiyan (SSA), if so, details thereof;

(b) how far this gap has been narrowed, so far;

(c) whether SSA has identified Special Focus Districts, if so, the districts
identified in Maharashtra; and
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(d) the steps taken, so far, to improve the position of education for girls and
children belonging to disadvantaged groups?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) Bridging gender and social category gaps in elementary
education is one of the major goals of Sarva Shiksha Abhiyan (SSA). Consequently,
SSA attempts to reach out to girls and children belonging to Scheduled Caste (SC),
Scheduled Tribes (ST), Muslims and other marginalised communities. SSA has also
given attention to urban deprived children, children affected by periodic migration, and
children living in remote and scattered habitations.

Under the SSA, the districts with high concentration of population of SCs, STs
and Muslims have been identified as Special Focus Districts (SFDs). The criteria for
identifying the SFDs in case of SCs and STs is a population of 25% and above, while
for Muslims, it is 20% and above population. SFDs also include 121 districts identified
by Ministry of Minority Affairs to monitor implementation of SSA as part of Prime
Minister's 15 Point Programme and 88 districts identified by Ministry of Home Affairs
as districts affected with Left Wing Extremism (LWE).

Through the interventions made under SSA in SFDs, at the national level the
enrolment share of SC children as per District Information System for Education (DISE),
2013-14, at elementary level is 19.72%, whereas their share in population is 16.6% (as
per census 2011). Similarly, the enrolment share of ST children at elementary level as
per DISE 2013-14, is 10.63%, whereas their share in population is 8.6% (as per census
2011). The enrolment of girls also shows considerable improvement over the years and
it increased to 48.20% in 2013-14 from 47.79% in 2005-06 at primary level and at upper
primary level it increased to 48.66% in 2013-14 from 48.20% in 2005-06. Participation of
students at school has an impact on their learning outcomes. The results of National
Achievement Survey-Round I11 conducted by National Council of Educational Research
& Training for Classes I11, V and VIII also indicated that SC/ST children have performed
better than the national average in Language, Maths, Science and Social Science, in
many of the States.

The drop-out rate in respect of ST children has come down to 10.16% in
2013-14 from 11.77% in 2012-13 at primary level. Similarly, in case of Muslim children
the drop-out rate has decreased to 7.03% in 2013-14 from 10.70% in 2012-13 at primary
level.

In Maharashtra, a total of 15 districts namely Akola, Amravati, Aurangabad,
Bhandara, Buldana, Chandrapur, Dhule, Gadchiroli, Gondiya, Hingoli, Mumbai, Mumbai
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(Sub-urban), Nandurbar, Parbhani and Washim under one or more of the above categories
have been identified as SFDs.

(d) Under SSA, since its inception upto 31.12.2015, 92021 primary, 54623 upper
primary schools and 851473 additional classrooms have been constructed in SFDs.
Besides, Kasturba Gandhi Balika Vidyalayas (KGBVSs) has played an important role in
furthering the goal of girls' education in educationally backward blocks of the country.
A total of 330 KGBVs, which are upper primary residential schools for girls, have been
sanctioned in the SC SFDs, out of which 326 are operational. Similarly, 508 KGBVs have
been sanctioned in ST SFDs, out of which 507 are operational. In ST SFDs, 106
residential schools and 190 hostels have been sanctioned. In LWE SFDs, 66 residential
schools, 93 hostels and 913 KGBVs have been sanctioned.

Jawahar Navodaya Vidyalayas in Maharashtra

239. SHRI AJAY SANCHETI: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ objectives behind setting up of Jawahar Navodaya Vidyalayas in the country;
(b) State-wise details of such Vidyalayas functioning at present;

(c) how far objectives for which Navodaya Vidyalayas were set up, have been
achieved; and

(d) whether there is a plan to open such Vidyalayas in the country especially
in Maharashtra, if so, details thereof with location, State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) Jawahar Navodaya Vidyalayas (JNVs) were set up with the
objective of providing good quality modern education to the talented children,
predominantly from rural areas without regard to their family's socio-economic condition.

The students of JNVs are excelling in various fields like engineering, medical
science armed forces, civil services etc. at par with the best of the talent from urban
India. The details showing the State-wise number of Jawahar Navodaya Vidyalayas
(IJNVs) in the country functioning at present is given in the Statement (See below).

(d) The Navodaya Vidyalaya scheme provides for opening of one Navodaya
Vidyalaya in each district of the country. Opening of new JNVs is a continuous process
which depends on the willingness of the concerned State Govt. in making available
requisite land free of cost for construction of school buildings and rent free temporary
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accommodation to start the Vidyalaya. Actual sanction and opening of new, JNV
depends on the availability of funds and approval by Competent Authority. As on date,
JNVs have been set up in 32 districts in the State of Maharashtra.

Statement

Jawahar Navodaya Vidyalayas in Maharashtra at present

SI.No.  State/UT No. of JNVs Functional
1 2 3
1 Andaman and Nicobar Islands 2
2. Andhra Pradesh 15
3 Arunachal Pradesh 16
4. Assam 27
5. Bihar 39
6. Chandigarh 1
7. Chhattisgarh 17
8. Dadra and Nagar Haveli 1
9. Daman and Diu 2
10. Delhi 2
11.  Goa 2
12, Gujarat 23
13. Haryana 20
14. Himachal Pradesh 2
15, Jammu and Kashmir 17
16.  Jharkhand 24
17.  Karnataka 28
18.  Kerala 14
19.  Lakshadweep 1
20.  Madhya Pradesh 50
21.  Maharashtra 3
22.  Manipur n
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1 2 3
23.  Meghalaya 8
24.  Mizoram 7
25.  Nagaland n
26.  Odisha 3l
27.  Puducherry 4
28.  Punjab 21
29.  Rajasthan A
30.  Sikkim 4
31.  Telangana 9
32.  Tripura 4
33.  Uttar Pradesh 70
34.  Uttarakhand 13
35, West Bengal 18
TotaL 591

Note : The State of Tamil Nadu is yet to accept the Navodaya Vidyalaya Scheme.
Death of scholar in Hyderabad Central University

240. DR. SANJAY SINH: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government has conducted any enquiry into the tragic death of
Dalit research scholar of Hyderabad Central University in January, 2016, if so, the
details thereof; and

(b) whether any communication had been received from the Minister in this
regard which was forwarded to the Hyderabad Central University for action, if so, the
details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) Yes, Sir. A Fact Finding Committee was constituted by the Ministry
of Human Resource Development in the wake of the chain of unfortunate events at the
University of Hyderabad (a Central University). Based on its observations and findings,
the Government has appointed a Commission of Inquiry consisting of Justice Ashok
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Kumar Roopanwal (Retired), in exercise of the powers conferred by section 3 of the
Commission of Inquiry Act, 1952 (60 of 1952), to enquire into the events at the
University of Hyderabad, culminating in the death of Shri Chakravarti R. Vemula.

(b) No communication had been received from any Minister/Member of
Parliament regarding death of Dalit research scholar in January, 2016 thus far.

Safety audit of school premises

241. DR.T. SUBBARAMI REDDY: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ in view of recent increase in the number of incidents of deaths of children
in school premises, whether Government has issued instructions to all the stakeholders
including State Governments to conduct safety audit of school premises to ensure that
there are no safety hazards, if so, the details thereof;

(b) whether compliance would be ensured by Government by monitoring the
situation; and

(c) whether any special task force would be constituted to conduct periodical
inspection of the school premises, if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) to (c) Ministry of Human Resource Development has issued guidelines
to all States/UTs vide letter dated 09.10.2014 on safety and security of children in
schools. As per these guidelines, safety and security of the children in schools is the
responsibility of school authorities. Central Board of Secondary Education (CBSE) has
also issued safety guidelines to all its affiliated schools vide circulars dated 26.07.2004,
09.10.2014 and 19.12.2014. Education being a subject in the Concurrent List of the
Constitution of India, and majority of the schools being under the purview of the State
Governments, it is for the respective State/Union Territory Governments to take
appropriate action in this regard. There is no proposal to constitute a task force to
conduct periodical inspection of the schools.

Personalisation of education

242. SHRI AVINASH PANDE: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether Government is of the view that personalizing education, i.e., not
obsessively controlling what would be the syllabus and the method of instruction,
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could lead to an explosion of new and innovative courses geared towards serving
various niches of learners; and

(b) if so, whether Government has contemplated any proposal to introduce such
provision, if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The Government is in the process of framing a New
Education Policy (NEP) for which it has carried out nearly a year-long consultations,
which included online, grassroots and national level thematic deliberations on 33
identified themes.

Three themes, one under School Education and two under Higher Education, are
relevant to personalisation of education from the perspectives of new and innovative
courses. Under School Education, the theme "New Knowledge, pedagogies and
approaches for teaching of Science, Maths and Technology in School Education to
improve learning outcomes of Students”, underlines the need to deliberate and find
workable strategies for strengthening the quality of teaching-learning processes for
better outcomes; innovations and diversity of approaches in matters of curricula,
pedagogies and use of technology to improve the learning levels. Under Higher
Education, the theme "Opportunities for technology enabled learning"”, seeks to
understand the complexities around having a robust framework for technology enabled
education, the human and infrastructural facilities that can fully exploit the opportunities
of TEL and understanding to what extent do our institutions leverage the potential of
ICT for improving access and quality of general and technical education and also
faculty development. Another theme "New Knowledge" recognizes that today there is
a dynamic knowledge based society and newer technologies and challenges are seeing
the birth of new areas of study. Accordingly, our higher education institutions must
identify the new domains of knowledge in the global scenario and build up their
capacities to meet this need.

The Government of India has constituted a Committee for Evolution of the New
Education Policy and the suggestions received on these themes have been forwarded
to the Committee. The Committee consists of Shri T.S.R. Subramanian, Former Cabinet
Secretary as the Chairman and Smt. Shailaja Chandra, former Chief Secretary, NCT of
Delhi, Shri Sevaram Sharma, former Home Secretary, NCT of Delhi, Shri Sudhir Mankad,
former Chief Secretary, Gujarat and Prof. J.S. Rajput, former Director, NCERT as members.
The Committee is expected to examine the outcome documents, recommendations and
suggestions received and formulate a draft National Education Policy as well as a
Framework for Action (FFA).
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High enrollment under art stream

243. SHRI B. K. HARIPRASAD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the number of art stream graduate students in Central
Universities is the highest among other streams, if so, the details of students enrolled,

stream-wise;

(b) if so, whether Government is taking steps to save their future by coordinating
with other Ministries to create jobs to accommodate them as they are the highest in
number in unemployment category; and

(c) whether Government is conducting counselling before taking admission in
art stream to know whether they are opting it for any reason or to just be graduate?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) Yes, Sir. The number of arts stream graduate students in Central
Universities is highest among other streams. The number of students enrolled in art
stream is 303046.

(b)  University Grants Commission has been implementing the schemes of
Community College/Bachelor of Vocation (B.Voc.)/Kausal Kendras and Career Oriented
Courses where the skill based courses are being imparted to the learners in collaboration
with industry for improving the employability of the students including those of arts
stream. The courses have competence based curriculum as per National Occupational
Standards assuring learning outcomes in terms of requisite knowledge, core skills and
soft skills including languages proficiency and personality development.

(c) The Central Universities (CUs) are statutory autonomous bodies created
under respective Acts of Parliament. CUs have powers to lay down procedures as per
their Act, Statutes, Ordinances, Rules and Regulations, including conducting counseling
before taking admission in art stream.

Sub-standard teachers in schools

244. SHRI B.K. HARIPRASAD: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether standard of primary education and corruption at different level are
the major issues, if so, the details of each issue and the reaction thereto;
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(b) whether Government has taken/taking measures for identifying sub standard
teachers in these schools; and

(c) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) and (b) The National Council of Educational Research and Training
(NCERT) conducts periodic national surveys of learning achievement of children in
classes - 11l and V of the primary stage. Four rounds of National Achievement Surveys
(NAS) have been conducted so far for class V whereas three rounds have been
conducted for class I1l. These reveal improvement in learning achievement levels of
pupils, in various subjects.

The Central Government through SSA has supported States/UTs on early grade
reading, writing and comprehension, and early Mathematics programmes through a
sub-programme namely 'Padhe Bharat Badhe Bharat' (PBBB) in class | and Il. Further
the Government has launched Rashtriya Aavishkar Abhiyan (RAA) programme on
09.07.2015, inter alia, as a sub-component of Sarva Shiksha Abhiyan and Rashtriya
Madhyamik Shiksha Abhiyan (RMSA), to motivate and engage children of the age
group from 6-18 years in Science, Mathematics and Technology through observation,
experimentation, inference drawing, model building, etc. both through inside and outside
classroom activities.

Under Sarva Shiksha Abhiyan (SSA), the State Governments and UT
Administrations are supported on several interventions to improve teaching standards,
including regular in-service teachers' training, induction training for newly recruited
teachers, training of all untrained teachers to acquire professional qualifications through
Open Distance Learning (ODL) mode, recruitment of additional teachers for better
pupil-teacher ratios, academic support for teachers through block and cluster resource
centres, a continuous and comprehensive evaluation system to equip the teacher to
measure pupil performance and provide remedial action wherever required, and teacher
and school grants for development of appropriate teaching-learning materials, etc. The
Right of Children to Free and Compulsory Education (RTE) Act, 2009 specifies statutory
duties and responsibilities of teachers and lays down the minimum qualifications for
a person to be eligible for appointment as a teacher in elementary schools.

In the recent Meeting of Education Ministers held at Vigyan Bhawan, New Delhi
on 8.2.2016 regarding Teacher Education, many steps were taken to improve the quality
of education. First, it was decided to constitute a Committee to suggest ways to
institutionalize an internship of Teacher Education Programmes in Government Schools.
The duration of the internship will be for 20 weeks, at the end of which the school will
provide feedback on the teaching aptitude of the trainees. Second, a Committee was
setup to develop an accreditation/grading framework for Teacher Education Institutions
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so as to provide an idea of the quality of institutes. Third, a mobile app is being
developed in collaboration with My Gov by the Ministry of Human Resource
Development to enlist citizens who are willing to volunteer as teachers. Eighteen States
expressed their willingness to participate in the first phase. Fourth, it was also decided
that the National Council of Educational Research and Training (NCERT) will conduct
a review of the State Councils of Educational Research and Training (SCERTS) and the
District Institute of Education and Training (DIET), and prepare a roadmap for
strengthening these institutes. Fifth, all State Ministers were requested to prepare a
state roadmap to address challenges in teacher education and find out solutions to deal
with them.

The Central Government has also launched the 'Pandit Madan Mohan Malviya
National Mission on Teachers and Teaching' in December, 2014 with a vision to
comprehensively address all issues related to teachers, teaching, teacher preparation,
professional development, curriculum design, research in pedagogy and developing
effective pedagogy.

(c)  Some instances of irregularities in the last three years that have come to
light in various states under the SSA programme are given in the Statement (See below).

Appropriate corrective action has been taken by the State Governments in all
cases. Further, the Government of India has laid down a Financial and Procurement
Manual for the programme to streamline the financial management system and provide
for an annual audit by Chartered Accountants empanelled with the Comptroller and
Auditor General (CAG) of India, and also a system of concurrent financial reviews.
Independent monitoring institutions conduct field level monitoring and there is a
system of biannual independent Joint Review Missions. Component-wise quarterly
reviews, an annual Educational Management Information System (EMIS) and regular
meetings are held with State officials to ensure effective implementation of the programme.

Statement

Instances of irregularities under SSA during 2011-12 to 2013-14

Name of Year Irregularity Amount Remarks
State Involved
1 2 3 4 5
Jharkhand ~ 2012-13  Complaint about ¥ 99.02 crore  Procurement procedures
2013-14  mis-procurement were not followed for
of text books text book & work book

procurement. Govt. of
India has stopped

payment from SSA funds
for 2013-14.
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1 2 3 4 5
Maharashtra 2012-13  Audit findings 710.00 lakh 4 employees suspended,
of fraudulent services of 2 contract
withdrawal employees terminated.
FIR lodged and matter is
sub-judice.
Uttar 2011-12  Audit findings ¥29.85lakh  The FIR has been
Pradesh 2011-12& of fraudulent and lodged and amount
2012-13  withdrawal ¥ 23.35 lakh recovered.  Committee
in district T 2.41 lakh has enquired and
Bulandshahr submitted report to
and District State Government.
Pratapgarh
Rajasthan 2012-13  Audit findings ¥ 3.00 lakh The matter is under
of embezzlement investigation.
by contract
employee
Odisha 2012-13  Audit findings ~ About The FIR has been lodged.
of fraudulent T 4.00 crore 2 employees terminated.
withdrawal
Punjab 2013-14  Complaint T 41.68 lakh Further payment has
about mis- been stopped for library
procurement of books from SSA funds.
library books
Jammu and 2012-13  Report of misuse ¥ 99.55lakh ~ Officials involved in
Kashmir of funds in embezzlement have been

Baramulla district

placed under suspension
on 10-12-2013 and State
Vigilance Department
tasked to conduct
investigation.

Separate toilets for boys and girls

245. SHRI AVINASH RAI KHANNA: Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(@ whether it is a fact that all the schools in the country now have separate

clean and functional toilets for boys and girls;
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(b) the number of toilets constructed in schools in each of the last three years
and the current year, details thereof, year-wise and State-wise;

(c) the expenditure incurred by Government on the construction of these toilets,
year-wise; and

(d) whether private individuals/entities have contributed financially in the
construction of these toilets, if so, the details thereof, entity-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): (a) With the construction/reconstruction of 4,17,796 toilets in 2,61,400
elementary and secondary schools within one year from 15.08.2014 to 15.08.2015 under
Swachh Vidyalaya Initiative undertaken in association with State Governments and UT
Administrations, Central Public Sector Undertakings and Private Corporates, all
Government schools now have gender segregated toilets for girls and boys. Further,
all States and UTs have been advised to ensure that all the schools in the respective
State and UT, including those under the non-Government sector (private, aided schools
etc.) comply with the provision contained in Scheduled to the Right of Children to Free
and Compulsory Education (RTE) Act, 2009 which states that every recognized school
should have separate toilets for boys and girls.

(b) Government of India financially supports States and Union Territories (UTSs),
for creation and improvement of infrastructural facilities in schools including construction
of toilets, under Sarva Shiksha Abhiyan (SSA) and Rashtriya Madhyamik Shiksha
Abhiyan (RMSA) programmes. Details of toilets constructed/reconstructed in schools
in the last three years and the current year, under SSA and RMSA, year-wise and State-
wise are given in Statement-I (See below).

() Year-wise details of funds released under SSA and RMSA programmes for
all the approved activities including construction of school toilets, are as under:

(X in crore)
SSA RMSA
Year Central Release Year Central Release
2012-13 23836.56 2012-13 3162.86
2013-14 24735.10 2013-14 2934.88
2014-15 24030.16 2014-15 3389.50
2015-16 (upto 19151.14 2015-16 (upto 2966.73

31.01.2016) 31.12.2015)
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(d) Yes, Sir. Private Corporates have supported in achieving the target for
construction of school toilets under Swachh Vidyalaya Initiative. Details of the private
corporates who have funded construction of 3466 school toilets under the initiative are
given in Statement-11 (See below).

Apart from the above, details of State-wise release of funds from Swachh Bharat
Kosh in which contributions were received also from private entities, for construction
of school toilets under the initiative, are given in Statement-I11.

Statement-1

Details of toilets constructed in elementary and secondary schools in the last
three years and the current year, year-wise and State-wise

SI. No.  State/UT Number of toilets constructed/reconstructed
under SSA and RMSA

2012-13 2013-14 2014-15 2015-16

1 2 3 4 5 6

1. Andhra Pradesh 2917 5504 263 1653
2. Arunachal Pradesh 542 1401 924 1539
3. Assam 3800 8569 1770 18924
4. Bihar 7376 17062 7691 7708
5. Chhattisgarh 14615 32148 3780 4177
6. Goa 260 115 51 226
7. Guijarat 9578 3533 4086 5787
8. Haryana 4248 1767 R KYJ
9. Himachal Pradesh 2289 2707 970 1219
10. Jammu and Kashmir 235 14325 950 5085
11, Jharkhand 5230 3425 3655 1692
12,  Karnataka 1761 1673 236 206
13. Kerala 3177 1070 100 49
14. Madhya Pradesh 20760 897 7686 3355
15. Maharashtra 5703 7498 7510 2371
16.  Manipur 0 1520 24 3024
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1 2 3 4 5 6
17.  Meghalaya 0 18 3058 2305
18.  Mizoram 321 415 2 0
19. Nagaland 0 942 0 668
20. Odisha 33038 20483 9056 16602
21.  Punjab 1976 4975 1481 741
22. Rajasthan 1235 453 697 283
23, Sikkim 0 119 100 2
24.  Tamil Nadu 0 6011 9941 ]
25.  Telangana 0 2 1951 5488
26.  Tripura 2259 160 74 421
27.  Uttar Pradesh 2779 3198 3269 4405
28. Uttarakhand 3900 3269 516 291
29. West Bengal 6373 17209 6420 14410
30. Andaman and 7 0 6 1
Nicobar Islands
31.  Chandigarh 0 0 0 0
32. Dadra and Nagar 272 2 193 32
Haveli
33.  Daman and Diu 6 19 40 0
34.  Delhi 145 111 176 214
35, Lakshadweep 1 17 0 0
36. Puducherry 0 14 70 60
ToTAL 134803 160658 76838 103004
Statement-11

Details of the private corporates who participated in the

Swachh Vidyalaya Initiative

Sl Name of Private Number of toilets
No. Corporate constructed

1 2 3

1. Tata Consultancy Services 1,509

2. Mahindra Group 1171
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1 2 3
3. Infosys Foundation 252
4. Insurance Fraud Investigators Group (IFIG) 150
5. Confederation of India Industry 138
6.  Toyota Kirloskar Motor Pvt. Ltd. 69
7. India Tobacco Company Limited (ITC) 60
8. Titan Company Limited P
9.  Federation of Indian Chambers of Commerce & Industry 3
10. Microsoft India 2
11. Coca Cola India Private Limited 14
12, Mercedes Benz 1
GRAND ToTAL 3466

Statement-111

State-wise details of funds released from Swachh Bharat Kosh in which contributions
were received alsofrom private entities, for construction of school toilets

SI. No. State

Amount released

( in lakh)

1 2 3

1 Arunachal Pradesh 183.83
2. Andhra Pradesh 32912
3 Gujarat 189.00
4, Haryana 91.25
5. Himachal Pradesh 25.00
6. Jammu and Kashmir 1572.25
7. Jharkhand 74592
8. Karnataka 162.50
9. Kerala 204.00
10. Madhya Pradesh 1225.36
11.  Manipur 916.50
12, Mizoram 677.50
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1 2 3
13, Nagaland 1009.18
14.  Odisha 93840
15.  Punjab 435.05
16.  Sikkim 51.00
17.  Telangana 709.30
18.  Tripura 58.05
19.  Uttarakhand 787.19
20.  Chhattisgarh 986.62
21.  Uttar Pradesh 1.00*
22.  Bihar 1101.00*
23.  Jharkhand 164.00*
24.  West Bengal 3605.00*
ToTAL 16168.02

* Funds released from Swachh Bharat Kosh after 15.8.2015.
Expansion of potential of MSMEs into untapped sectors

246. SHRI A.U. SINGH DEO: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ the number of individuals currently employed in the Micro, Small and Medium
Enterprises and their division between the registered and unregistered sector;

(b) whether Government has undertaken measures to increase the registration
of MSMEs in the country, if so, the details thereof, if not, reasons therefor;

(c) whether Government has undertaken measures to make products of MSMEs
compete with imports, particularly those from China, if so, details thereof, if not,
reasons therefor; and

(d) whether Government has undertaken/plans to undertake measures to expand
the potential of MSMEs into untapped sectors, if so, details thereof, if not, reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI GIRIRAJ SINGH): (a) The Government monitors the employment
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in the MSME sector in the country by conducting All India Census of the sector,
periodically. As per the latest Census (Fourth Census), conducted (with base reference
year 2006-07), wherein the data was collected till 2009 and results published in
2011-12, as well as data extracted from Economic Census 2005 conducted by Central
Statistical Office (CSO), Ministry of Statistics and Programme Implementation (MoSPI),
for activities excluded from Fourth Census, namely wholesale/retail trade, legal,
educational and social services, hotel and restaurants, transports and storage and
warehousing (except cold storage), the total employment in the MSME sector is 805.24
lakh. Employment in Registered and Unregistered Sectors are 93.09 lakh and 712.15 lakh
respectively.

Ministry has undertaken measures to simplify the procedure for registration of
MSMEs through Udyog Aadhaar Memorandum (UAM) as a part of ease of doing
business. This replaces the earlier lengthy and cumbersome procedure for filing
Entrepreneurs Memorandum (Part-1 and Part-11). This has facilitated the formalization of
unregistered sector with the increasing pace of registration of MSMEs. Since inception
of UAM from 18th September, 2015, more than 2.4 lakh units have been registered.

(c) Government has been implementing various schemes/programmes to make
products of MSMEs compete with imports and help the Micro, Small and Medium
Enterprises for effectively competing with imports from China and other countries.
Some of these schemes/programmes include National Manufacturing Competitiveness
Programme (NMCP), Credit Guarantee Scheme, Credit Linked Capital Subsidy Scheme,
Cluster Development Programme, Market Development Assistance Scheme and Vendor
Development Programme for Ancillarisation. These schemes/programmes help MSMEs
growth and increase their competitiveness to challenge cheap Chinese imports in the
country.

(d) Ministry has been implementing several schemes and programmes to
incentivize MSMEs to expand their potential. Major schemes/programmes are Assistance
to Training Institute (ATI Scheme), Prime Ministers' Employment Generation Programme
(PMEGP), A Scheme for Innovation of Promotion of Innovation, Entrepreneurship and
Agro Industry (ASPIRE), Scheme of Fund for Regeneration of Traditional Industries
(SFURTI), NMCP etc.

Adequate budgetary allocation for MSMESs

247. DR. BHALCHANDRA MUNGEKAR: Will the Minister of MICRO, SMALL
AND MEDIUM ENTERPRISES be pleased to state:

(@ what was the budgetary allocation for MSMEs during the years 2012-13,
2013-14 and 2014-15;
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(b) whether this allocation was adequate in view of the contribution of this
sector to employment, GDP and foreign exchange, if so, the details thereof; and

(c) if not, the reasons why adequate allocation was not made?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI GIRIRAJ SINGH): (a) to (c) During 2012-13, 2013-14 and 2014-15,
the budgetary allocations to the Ministry of Micro, Small and Medium Enterprises
(MSMEs) for implementation of various schemes/programmes for promotion and
development of MSMEs were ¥ 2,835.00 crore, T 2,977.00 crore, and ¥ 3,327.00 crore,
respectively. Allocations can be termed as adequate after taking into account the
requirement of funds for promotion and development of MSME schemes, the availability
of resources and the trend of the expenditure in the recent past.

Employment generation through Khadi and Village

Industries Commission

248. SHRI K.C. TYAGI: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ whether Khadi and Village Industries Commission (KVIC) has made any new
proposal to generate employment for thousands of persons during the current year;

(b) if so, the details in this regard and time by when such employment generation
is likely to take place along with the schemes initiated for this purpose; and

(c) the names of the States which are likely to benefit from the said proposal?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI GIRIRAJ SINGH): (a) to (c) Khadi and Village Industries Commission
(KVIC) is generating employment for thousands of persons by implementing the schemes
of Market Development Assistance (MDA), Interest Subsidy Eligibility Certificate (ISEC)
scheme, Prime Minister's Employment Generation Programme (PMEGP) and Scheme of
Fund for Regeneration of Traditional Industries (SFURTI) throughout the country.
During the current year, under PMEGP, X 657.84 crore margin money has been utilized
for setting up of 29,174 projects and providing employment to 2.11 lakh persons.
Twelve SFURTI clusters under Khadi and Village Industries categories have been
granted final approval for projects costing ¥ 17.69 crore. Assistance under SFURTI
amounting to ¥ 14.82 crore has been sanctioned out of which ¥ 7.94 crore has been
released benefiting around 5,700 artisans.
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Setting up of small scale industries

1249. SHRI RAM NATH THAKUR: Will the Minister of MICRO, SMALL AND
MEDIUM ENTERPRISES be pleased to state:

(@ whether it is a fact that Government has decided to set up small scale
industries in the country, if so, the details thereof; and

(b) the number of small scale industries set up till date together with the number
of industries and the places in Bihar where they are proposed to be set up out of the
above?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) The Ministry of Micro, Small and
Medium Enterprises is implementing various schemes and programmes for the promotion
and development of MSME sector across the country. As per information available
14.98 lakh MSME units are working in the State of Bihar as on 30.11.2015.

Difficulties in setting up of small and medium enterprises

250. SHRI PARVEZ HASHMI: Will the Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(@ whether Government is aware that many difficulties of red-tapism are still
being faced in setting up small and medium enterprises by rural women; and

(b) if so, how the rural women can be helped to access reasonable and affordable
credit?

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI GIRIRAJ SINGH): (a) and (b) A few issues have been
brought to the notice of the Government regarding setting up of small and medium
enterprises by rural women. The Ministry of Micro, Small and Medium Enterprises have
already simplified the registration of these enterprises by launching online Udyog
Aadhar Memorandum (UAM). Various skill development programmes have also been
started by the Government, especially for coverage of women. Coir Board has an
exclusive scheme viz., Mahila Coir Yojana for assisting rural women. The Government
has launched MUDRA yojana in which 2.07 crore rural women have been given credit
for starting their enterprises. The Government of India has also announced 'Stand Up
India' in which every bank branch (total 1.25 lakh branches) will assist at least one
woman entrepreneur in setting up an enterprise.

tOriginal notice of the question was received in Hindi.
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Changes in Civil Services Examination
251. SHRI NEERAJ SHEKHAR: Will the PRIME MINISTER be pleased to state:

(@ whether Government is contemplating to introduce changes in the pattern,
criteria, eligibility, syllabus, etc. of the Civil Services Examination conducted by Union
Public Service Commission (UPSC), if so, the details thereof;

(b) whether any modifications regarding optional papers in mains examinations
are proposed, if so, the details thereof; and

(c) whether Government proposes to discontinue the optional papers in mains
examinations, if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) to (c) An Expert Committee has been constituted by Union Public Service
Commission (UPSC) under the chairmanship of Shri B.S.Baswan to comprehensively
examine the various issues, raised from time to time regarding the Civil Service
Examination, with respect to the eligibility, syllabus, scheme and pattern of the Examination
vide notice dated 12.08.2015. The Committee has been given extension of time till
August, 2016 to submit its report.

Web portal for pensioners

252. DR. T. SUBBARAMI REDDY: Will the PRIME MINISTER be pleased to
state:

(@ whether there is a proposal to launch a new web portal for pensioners or
former employees of Government;

(b) if so, the details thereof and by when it would be launched;

(c) whether accounting information details like components of DA, tax deducted
at source, etc., would also be available online, on monthly basis; and

(d) whether complaint or query from pensioner can also be made online and
whether response would also be provided online, if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) to (d) A web based Pensioners Portal taken up under the National e-
Governance Plan (NeGP) is already in existence. This portal is primarily aimed at making
the pension/retirement, related information, services and grievances handling mechanism
accessible online to the needy pensioners, through a combination of interactive and
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non interactive components and, thus, help bridge the gap between the pensioners and
the Government. The portal is also expected to serve as a one stop information source
for the civil pensioner across the country. The interactive contents of the portal inter-
alia includes on-line calculator for the calculation of pension/family pension, gratuity,
commutation. It also contains Pension Payment Order (PPO) Status enquiry by pre/post
retired employees, on line lodging and status enquiry of grievances by the pensioners
and search facility fcr accessing the pension related guidelines, rules, circulars etc. The
existing facility, however, does not include calculation on monthly basis for DA, tax
deducted at source etc.

Government servant getting retirement benefit from deputation office
253. SHRI MOTILAL VORA: Will the PRIME MINISTER be pleased to state:

(@ whether Government servants on deputation have to be reverted back to the
parent organization/office before retirement to facilitate fixation of pensionary benefits;

(b)  whether this provision is being blatantly violated by officers to make undue
monetary benefits, causing loss to the public exchequer;

(c) if so, whether the Ministry has issued/proposes to issue instructions to the
Ministries/Departments, etc. to detect such cases of financial irregularities and submit
a status report in the matter; and

(d) if so, the details of such instructions and feedback received from the
Ministries, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) Appointment to a post on deputation basis is made for a period normally
specified in the Recruitment Rules of the deputation post, unless the period of deputation
is extended by the Government in terms of prevailing instructions. After expiry of such
deputation period, the Government servant is required to revert back to the parent
organization/ office. The Guidelines regulating premature repatriation from Central
Deputation also provide for repatriation to parent cadre in certain cases such as to avail
benefit of promotion. However, there are no specific instructions which require a
Government servant on deputation to be reverted back to the parent organization/
office before retirement only to facilitate fixation of pensionary benefits.

(b) to (d) Rule 33 of Central Civil Services (Pension) Rules prescribes the
emoluments to be taken into account for calculating pension.
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Report of Transparency International on corruption in India
254. SHRI NEERAJ SHEKHAR: Will the PRIME MINISTER be pleased to state:

(@ whether as per the recent report of Transparency International's Corporation
Perception Index, 2015, nothing has changed on the front of corruption in India;

(b) if so, the details thereof and the reasons therefor; and

(c) the details of steps Government would take to mitigate corruption in the
country?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) to (c) As reported in Transparency International's website, the Corruption
Perception Index ranking of India for the last three years is tabulated below:

Year Rank of India out of the total number
of countries surveyed

2013 94/177
2014 85/175
2015 76/168

The Government has already taken several measures to combat corruption and
improve the functioning of Government. These include:

(i)  The Prevention of Corruption Act, 1988;

(i) Enactment of Right to Information Act, 2005;

(iii) Enactment of Lokpal and Lokayuktas Act, 2013;
(iv) Enactment of Whistle-blowers Protection Act, 2011;

(v) Issue of comprehensive instructions on transparency in tendering and
contracting process by the CVC;

(vi) Issue of instructions by the CVC asking the organizations to adopt Integrity
Pact in major procurement activities; State Governments have also been
advised to adopt Integrity Pact in major procurements;

(vii) Introduction of e-Governance and simplification of procedures and systems;

(viii) Issue of Citizen Charters;
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(iX) Ratification of United Nations Convention against Corruption (UNCAC) in
2011;

(®)  Placing of details of immovable property returns of all Members of the All
India Services and other Group 'A' officers of the Central Government in the
public domain;

(xi) Setting up of 92 additional Special Courts exclusively for trial of CBI cases
in different states.

(xi) In order to promote transparency, 'Guidelines for Government of India
Websites' issued in February, 2009.

(xiii) Discontinuation of Interview at Junior Level Posts in the Government of
India, issued vide O.M dated 29.12.2015.

(xiv) Adoption of Self-Certification provision for simplifying procedures, issued
vide O.M dated 10.05.2013.

Vacancies in CBI

255. SHRI AVINASH RAI KHANNA: Will the PRIME MINISTER be pleased to
state:

(@ whether it is a fact that Central Bureau of Investigation (CBI) told the
Supreme Court recently that it does not have sufficient human resource to probe
alleged corruption cases;

(b) if so, the details thereof along with the reaction of Government thereto;

(c) what is the sanctioned strength of personnel in CBI and the number of
vacancies; and

(d) the details of the steps taken by Government to fill the vacancies?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) The various constitutional courts have been from time to time handing over
various cases to the Central Bureau of Investigation (CBI) for investigation. In some
instances CBI has informed the honourable courts including the Hon'ble Supreme Court
that it is unable to take up cases for investigation on account of shortage of manpower.

(b) The occurrence of vacancies and their filling up is an ongoing process. The
number keeps on varying depending on the induction, promotion, retirement and
repatriation of the officers. It is the endeavour of the Government as well as CBI to fill
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up the vacant posts expeditiously. Recently to look after the VYAPAM scam cases and
the chit-fund (PONZI) scam cases the Central Government has sanctioned 598 new
posts for CBI.

(¢) Ason 01.02.2016, the sanctioned strength of personnel in CBI is 7274 and
the number of vacancies is 1656.

(d) To fill up the vacancies Government takes various steps as and when
necessary to ensure that vacancies are filled up speedily. Some of these steps are as
under:-

(i) Proposals for induction of officers at senior level in CBI complete in all
respects are placed before the CBI Selection Committee for consideration
without delay and on priority basis.

(i) Timely action is taken to hold DPCs for promotion of officers in various
ranks under promotion quota.

(i) Timely action is taken to fill up vacancies in various ranks under deputation
quota.

(iv) The proposal of CBI regarding relaxation in eligibility criteria for promotion
of 149 Sub Inspectors to Inspector has been approved.

(v) UPSC has already recommended appointment of 80 Public Prosecutors in
CBI, which has been conveyed to CBI for further necessary action. Approval
has also been conveyed for extension in the deputation tenure of 31 Public
Prosecutors on contract basis.

(vi) Prompt action is taken to fill up posts of Assistant Public Prosecutor.

(vii) Power has been delegated to Director, CBI for extending of deputation in
respect of Inspectors in CBI for the 9th and 10th year and also for extensions
to 6th, 7th and 8th year which at present is approved by a Committee
consisting of 3 members.

(viii) Approval has been conveyed to CBI for filling up of vacancies for Dy. SP
through Limited Departmental Competitive Examinations (LDCE).

(iX) CBI has been exempted from consultation with UPSC for recruitment to the
post of DSP for a period of 3 years.

(®)  Director Generals of Central Armed Police Forces and Chief Secretaries of
State Govts. have been requested by CBI to spare officers of requisite
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seniority to join the CBI on deputation basis. Also, matter has been raised
by Secretary (DoPT) in the meeting of State General Administration
Department/Personnel Secretaries held on 08.09.2015.

(xi) All the Recruitment Rules have already been revised as per requirement of
CBl in 2013.

Complaints of irregularities and corruption
256. DR. T. N. SEEMA: Will the PRIME MINISTER be pleased to state:

(@ whether Government is aware that several complaints relating to irregularities
and corruption in all the Ministries/departments of the Central Government have been
reported in the media during last two years and current year, if so, the Government's
response thereto;

(b) the details of complaints received against the working of officers of the rank
of Joint Secretary and above during the last two years and the current year;

() the details of action taken by Government against such guilty officers
during the above period; and

(d) the steps being taken by Government for making the bureaucracy more
accountable and transparent?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) to (d) The records pertaining to various irregularities and corruption in all
the Ministries/ Departments of the Central Government are not maintained centrally.
However, as per available information, the total number of complaints received in

Central Vigilance Commission (CVC) during the last two years are as follows:

Year Total number of complaints received
2013 31432
2014 62362
2015 29838

Complaints received in CVC are processed in terms of its Complaint Handling
Policy. Guidelines regarding handling of complaints in Ministries/ Departments has also
been issued by Department of Personnel & Training vide O.M. No. 104/76/2011-AVD.l|
dated 18.10.2013.
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The Government has already taken several measures to make the bureaucracy

more accountable and transparent. These include:

0

(i)
(i)
(iv)
v)

(vi)

(vii)

(viii)
(x)

®)

(xd)

The Prevention of Corruption Act, 1988;

Enactment of Right to Information Act, 2005;
Enactment of Lokpal and Lokayuktas Act, 2013;
Enactment of Whistle-blowers Protection Act, 2011;

Issue of comprehensive instructions on transparency in tendering and

contracting process by the CVC;

Issue of instructions by the CVC asking the organizations to adopt Integrity
Pact in major procurement activities; State Governments have also been

advised to adopt Integrity Pact in major procurements;
Introduction of e-Governance and simplification of procedures and systems;
Issue of Citizen Charters;

Ratification of United Nations Convention against Corruption (UNCAC) in
2011;

Placing of details of immovable property returns of all Members of the All
India Services and other Group 'A’ officers of the Central Government in the
public domain;

Setting up of 92 additional Special Courts exclusively for trial of CBI cases
in different States.

With a view to make the bureaucracy more accountable and transparent, the

Government has recently issued instruction to all Ministries/ Departments to carry out
periodical review under FR 56(j) and Rule 48 of CCS Pension Rules, 1972 and under Rule
16(3) of All India Services (Death-cum-Retirement Benefits) Rules, 1958.

Further, in order to ensure timely disposal of disciplinary cases and to maintain

a mechanism for probity among Government servants, DoPT has recently issued

instructions to all Ministries/Departments eliciting information pertaining to disciplinary

cases in a standardized format for its monitoring.
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Guidelines for post-retirement appointment
257. SHRI BHUPENDER YADAV: Will the PRIME MINISTER be pleased to state:

(@ whether Government has issued any guidelines for regulating post-retirement
appointments of bureaucrats in Autonomous/Statutory/Constitutional bodies, if so, the
details thereof;

(b) whether the existing guidelines are capable of ensuring objectivity,
transparency and fair play in such appointments; and

(c) if so, the details thereof and if not, the remedial steps proposed?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) to (c) No, Sir. However, Post Retirement appointment in Autonomous/
Statutory/Constitutional bodies are regulated under provisions prescribed in their
respective Act/ Rules.

Representation of OBC in Government services
258. SHRI BHUPENDER YADAV: Will the PRIME MINISTER be pleased to state:

(@ the strength of Other Backward Classes (OBCs) in group ‘A" and below
group 'A' categories in the Central Government;

(b) the view of Government as regards the adequacy or otherwise of the
representation of OBCs in the services under the Central Government; and

(c) what is Government's plan of action with regard to fulfillment of the objective
behind creation of reservation for the OBCs in Government jobs?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) As per the information received from 71 Departments/Ministries, there were
8,354 OBCs in Group ‘A" and 5,15,795 OBCs in Group “B” and “C” in the Central
Government Departments/Ministries, the total of which constitutes 17.71% of the total
number of employees, as on 01.01.2013.

(b) and (c) A Committee, constituted in July, 2013 under the chairmanship of
Secretary, Ministry of Social Justice and Empowerment, made an in depth analysis of
the reasons for non-filling up of the backlog reserved vacancies and suggested measures
to enhance the employability of reserved category candidates. Based on the report
submitted by the Committee in May, 2014, and Action Plan for study of reasons for
non-filling up of backlog reserved vacancies, review of prescribed standards, if required,
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concluding special recruitment drive and conducting pre-recruitment training programme
was communicated to the Departments/Ministries concerned on 20.11.2014.

Since, 1st April, 2012, 20954 of backlog reserved vacancies for OBCs have been
filled up.

Steps for improving Kendriya Bhandar

259. SHRI RAM KUMAR KASHYAP: Will the PRIME MINISTER be pleased to
state:

(@ whether the Minister has recently lauded the contribution of Kendriya
Bhandar in providing various household goods and products of day to day use at
competitive price and if so, details thereof;

(b) whether Kendriya Bhandar is also supplying stationery and other general
items to Government departments at most competitive price since 1981;

(c) whether Kendriya Bhandar is a Multi State Cooperative Society functioning
under the aegis of the Ministry of Personnel since 1963; and

(d) if so, the measures taken to strengthen and reform the working of Kendriya
Bhandar to improve the contributions of Kendriya Bhandar to the society?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) to (d) Central Government in the year 1963 established Central Government
Employees Consumer Cooperative Society now known as Kendriya Bhandar. Kendriya
Bhandar is now a registered Society under Multi State Cooperative Societies Act, 2002
and functions under the aegis of Department of Personnel and Training.

Department of Personnel and Administrative Reforms on 14.7.1981 made it
incumbent on all Central Government Departments, their attached/subordinate offices
etc. and other organization financed and/or controlled by Government located at Delhi/
New Delhi to make all local purchases of stationery and other items required by them
only from the Central Government Employees Consumer Cooperative Society Ltd. (now
known as Kendriya Bhandar), New Delhi.

Subsequently, the policy was changed and it was decided on 05.07.2007 inter-alia
to give a special dispensation in respect of all Central Government Department, their
attached and subordinate offices and other organizations financed and/or controlled by
them as under:
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(i) To make purchases at their discretion of all items required for office
consumption upto ¥ 1.00 lakh directly from Kendriya Bhandar without calling
for quotations.

(i)  To procure all items of office consumption beyond ¥ | lakh to ¥ 25 lakh from
Kendriya Bhandar/National Consumer Cooperative Federation (NCCF) by
giving purchase preference in case of limited tenders. Other things being
equal, purchase preference will be granted to Kendriya Bhandar/NCCF, if
prices quoted by the cooperatives are within 10% of the lowest price (L1)
and if these cooperatives are willing to match L1 price.

After due consultation with Department of Expenditure the special dispensation
for local purchase of stationary and other articles from Kendriya Bhandar, NCCF and
other Multi-State Cooperative Societies having majority share holding by the Government
was not extended beyond 31.3.2015.

It has been ascertained from Kendriya Bhandar that several steps have been taken
to streamline its business process viz. purchasing, supply and distribution,
computerization, renovation, adding of new items etc. to improve its functioning
efficiency with the aid of proving better services to its customers.

While receiving the dividend cheque of ¥ 6.81 lakhs on behalf of Department of
Personnel and Training for the financial year 2014-15, presented by Kendriya Bhandar
on 01.02.2016 the Hon'ble Minister of State for Personnel, Public Grievances and
Pensions lauded the contribution of Kendriya Bhandar in providing various household
goods and products of day to day use at competitive price.

Additional change to civil service aspirants
260. DR. K. P. RAMALINGAM: Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that Government has decided not to give any additional
chance to Civil Services aspirants who took the Civil Services Examination in the last
three years (2012-14) and if so, the details thereof; and

(b) whether it is also a fact that the Central Administrative Tribunal (CAT) has
issued a directive to Government to examine the above issue and give another chance
in this year's test with changed pattern to civil services aspirants who had taken civil
services examinations during 2011 to 2014. if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) Central Government provided an additional attempt in Civil Services
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Examination (CSE) 2015 to those candidates who appeared in Civil Services Examination
2011.

Further two additional attempts were also provided to all category of candidates
with consequential relaxation of maximum age, if required, with effect from Civil Services
Examination (CSE)-2014.

(b) The Hon'ble Tribunal vide order dated 27.10.2015 inter alia directed the
Central Government to examine whether even such candidates who were eligible to take
CSE 2011 or had taken 2012 or 2013 or 2014 examination should also be given another
chance to take Civil Services Examination in 2015 with new pattern.

In compliance with the directions of Hon'ble Tribunal, the issue was examined by
the Central Government. However, the request for additional attempt in Civil Services
Examination 2015 to the candidates who did not appear in Civil Services Examination
2011, was not acceded to.

Scarcity of human resources in CBI and CVC

261. SHRIANANDA BHASKAR RAPOLU: Will the PRIME MINISTER be pleased
to state:

(@ by when the country is likely to get Lokpal,

(b) whether the Central Bureau of Investigation (CBI) can also serve the needs
of investigation under the Lokpal with the severe Human Resource scarcity;

(c) whether the quality of investigation is under challenge for CBI and CVVC with
the absence of dedicated Service to serve the needs of CBI and CVC; and

(d) as per the latest estimate, how much scarcity of Human Resource at various
levels has been identified in CBI and what are the initiatives to remedy the scarcity of
Human Resource in CBI?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) Lokpal and Lokayuktas Act, 2013, which provides for establishment of
institution of Lokpal, inter-alia requires some amendments so as to provide for situations
where the composition of the Selection Committee is incomplete due to absence of
Leader of Opposition, recognized as such, in the Lok Sabha, etc. Accordingly, the
Lokpal and Lokayuktas and other related Law (Amendment) Bill, 2014 was introduced
in Lok Sabha on 18.12.2014. The same was referred to the Standing Committee on
Personnel, Public Grievances, Law and Justice for examination and report. The Committee
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has submitted its report on the Bill in the Parliament on 7th December, 2015 which is

under examination.

(b) and (c) As per the existing provisions of section 20 of the Lokpal and
Lokayuktas Act, 2013, Lokpal, only if it decides to proceed further, may order preliminary
inquiry or investigation against any public servant by its Inquiry Wing or any agency
(including the Delhi Special Police Establishment).

The quality of investigation is neither affected due to scarcity of human resources
nor due to the absence of dedicated service. The human resource scarcity, however,
can contribute to delay in completion of investigations and other resultant actions.

The Central Vigilance Commission (CVC) also has Chief Technical Examiners'
Wing to address the responsibilities and tasks of specialised nature.

(d) The occurrence of vacancies and their filling up is an ongoing process. The
number keeps on varying depending on the induction, promotion, retirement and
repatriation of the officers. It is the endeavour of the Government as well as CBI to fill
up the vacant posts expeditiously. The sanctioned strength and vacancies of personnel
in CBI as on 01.02.2016 are given in Statement-I (See below).

To remedy the scarcity of human resource in CBI, Some of the steps and initiatives
taken by the Government are given in Statement-11.

Statement-1

Overall vacancy position of CBI as on 01.02.2016

Designation of posts Sanctioned Strength Actual Strength Vacancy
Executive Ranks 5000 3848 1152
Law Officers* 370 243 127
Technical Officers** 162 69 3
Ministerial Staff 1672 1415 257
Canteen Posts 70 43 27
GRAND TOTAL 7274 5618 1656

* Legal : 10 Special Prosecutors, 10 Public Prosecutors and 03 Asstt. Prosecutors are engaged on
contract basis in CBI.

** Technical : 10 Banking & Foreign Trade, 05 Engineering, 02 Insurance & Taxation and 12
Computer Professionals totaling to 29 are working on Contract basis.
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Statement-11

Steps and initiatives taken by the Government to remedy the
scarcity of human resource in CBI

Proposals for induction of officers at senior level in CBI complete in all
respects are placed before the CBI Selection Committee for consideration
without delay and on priority basis.

Timely action is taken to hold DPCs for promotion of officers in various
ranks under promotion quota.

Timely action is taken to fill up vacancies in various ranks under deputation
quota.

The proposal of CBI regarding relaxation in eligibility criteria for promotion
of 149 Sub Inspectors to Inspector has been approved.

UPSC has already recommended appointment of 80 Public Prosecutors in
CBI, which has been conveyed to CBI for further necessary action. Approval
has also been conveyed for extension in the deputation tenure of 31 Public
Prosecutors on contract basis.

Prompt action is taken to fill up posts of Assistant Public Prosecutor.

Power has been delegated to Director, CBI for extending of deputation in
respect of Inspectors in CBI for the 9th and 10th year and also for extensions
to 6th, 7th and 8th year which at present is approved by a Committee
consisting of 3 members.

Approval has been conveyed to CBI for filling up of vacancies for Dy. SP
through Limited Departmental Competitive Examinations (LDCE).

CBI has been exempted from consultation with UPSC for recruitment to the
post of DSP for a period of 3 years.

Director Generals of Central Armed Police Forces and Chief Secretaries of
State Govts. have been requested by CBI to spare officers of requisite
seniority to join the CBI on deputation basis. Also, matter has been raised
by Secretary (DOPT) in the meeting of State General Administration
Department/Personnel Secretaries held on 08.09.2015.

All the Recruitment Rules have already been revised as per requirement of
CBl in 2013.
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(xif) New RRs have been notified for the Sr. Police Posts in CBI in 2013 to ensure
that the Bureau becomes not only more competent professionally but also
ensures improved career progression of the departmental officers who are
inducted at the level of Sub-Inspector.

(xiii) Such directly recruited Sls, who often have qualifications of B.Tech, B.E.,
LLB, MBA and BCA, become eligible under new Recruitment Rules to
become Dy. Supdt. of Police (DSP) through Limited Departmental Competitive
Examination (LDCE) after putting in only five years of service. Thus, the
more meritorious among them would become DSP with sufficient professional
competence. The newly notified RRs for the post of DSP have 80% quota
for promotion and 10% quota for LDCE in respect of departmental officers
and 10% for deputation.

Skill development programmes in Telangana and Andhra Pradesh

262. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(@ whether Government has undertaken any new skill development progammes
in Telangana and Andhra Pradesh; and

(b)  if so, the details thereof and the progress made so far?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) and (b) Pradhan Mantri
Kaushal Vikas Yojana (PMKVY) is being implemented in the State of Telangana and
Andhra Pradesh since 2015-16 under which trainings are being imparted in various
sectors. Major sectors covered under the PMKVY are as follows. Telangana (i) Logistic
SSC (Consignment Tracking Executive, Inventory Clerk, Documentation Assistant, Ware
House Picker) (ii) Beauty and Wellness (Assistant Beautician) (iii) Retail SSC: Trainee
Associate, Sales Associate and Cashier) (iv) Electronics SSC: (Field Technician,
Networking and Storage) (v) Life Science: (Medical Sales Representative) and Andhra
Pradesh (i) Logistic SSC (Consignment Tracking Executive, Inventory Clerk,
Documentation Assistant) (ii) Retail SSC: Sales Associate (iii) Apparel SSC: (Sewing
Machine Operator) (iv) Life Science: (Medical Sales Representative) (v) Agriculture
SSC: (Micro irrigation Technician). Details of enrolment and training completed as
well as those who have got placement under the above training programme are as

follows:
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(As on 23rd February, 2016)

Name of the Total number of ~ Number of candidates No. of candidates
States enrolment who have completed who have got
training placement
Andhra Pradesh 828284 50237 3503
Telangana 67640 45389 3864

Job guarantee after skill training

263. SHRIMATI JAYA BACHCHAN: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(@ whether Government plans to set up new skill development centres across
the country, if so, the details thereof;

(b) whether Government has any plan to provide guaranteed jobs to youth
passing out from these skill development centres, if so, the details thereof; and

(c) if not, how does Government plan to address the issue of unemployment
among Youth?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) to (c) Government has set
up National Skill Development Corporation (NSDC) as a Public Private Partnership
entity to promote private training providers to set up skill development centres across
the country. Private training providers are assisted financially in the form of loan to set
up skill development centres across the country. As on 31st January, 2016, there are
4,415 operational training centers, including 394 mobile centers across 28 States and 5
Union Territories. Further, this Ministry through NSDC has set up various Sector Skill
Councils (SSCs) which are employer led body mandated to review the skill gap in their
respective sectors and take steps for aligning the skill development with employer
requirement in the sectors. The SSCs prescribe the National Occupational Standards
(NOSs) and Qualification Packs (QPs) based on the requirement of the industry.

Further, Government has launched the flagship scheme, 'Pradhan Mantri Kaushal
Vikas Yojana (PMKVY)' on 15th July, 2015 to enable and mobilize a large number of
youth to take up outcome based skill training and earn their livelihood. The scheme
has the target to benefit 24 lakh persons with training of 14 lakh fresh entrants and
certification of 10 lakh persons under Recognition of Prior Learning (RPL). The National
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Skill Development Corporation (NSDC), the Public Private Partnership (PPP) entity is
the implementing agency for PMKVY. As on 22nd February, 2016, 12.50 lakh candidates
have been enrolled for vocational training under different sectors in 9,314 training
centres spread across the country with coverage of 29 States and 6 Union Territories
(UTs). The training partners are incentivised under the scheme for facilitating employment
of youth trained in their centres under the scheme.

MoU with AICTE for Skill Development Mission

264. DR. KANWAR DEEP SINGH: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(@ whether it is a fact that the Ministry has entered into an MoU with All India
Council for Technical Education (AICTE) to cooperate in Skill Developments Mission
of Prime Minister, if so, the details thereof; and

(b) by when it is expected to come into force?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) and (b) Ministry of Skill
Development and Entrepreneurship has not entered into an MoU with All India Council
for Technical Education (AICTE). However, Ministry is working with AICTE for
incorporating skill development courses in Polytechnics and Engineering Colleges also.

New Industrial Training Institutes

1265. SHRI PRABHAT JHA: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether there is any proposal for opening new industrial training institutes
in the States for providing industrial training to more and more youths and to develop
their skills, if so, the details thereof; and

(b) whether there is a need for improvement in the quality of training being
imparted in the Industrial Training Institutes running, at present, if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) Government of India has
formulated the following scnemes to open new Industrial training institutes (1TIs):

(i) Enhancing Skill Development Infrastructure in NE States and Sikkim: Under
the scheme, 22 new ITIs have been approved for construction,and amount

tOriginal notice of the question was received in Hindi.
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of ¥ 48.35 crore has been released for this purpose. Details are given in
Statement-1 (See below).

(i)  Skill Development in 34 Districts Affected by Left Wing Extremism: Under
the scheme, 34 new ITIs have been approved in 34 districts of 9 States. For
this purpose, an amount of ¥ 94.14 crore has been released to the States.
Details are given in Statement-11 (See below).

(iii) Multi-sectoral Development Programme of Ministry of Minority Affairs:
Under the scheme, 163 ITIs have been sanctioned in minority concentrated
districts of the country. The details are given in Statement-111 (See below).

(b) Several steps have been taken/ implemented to improve quality of trainee
in ITIs. The details of steps that have been taken/ implemented are given in
Statement-1V.

Statement-1

Scheme for enhancing Skill Development Infrastructure in
North Eastern States and Sikkim

Details of the scheme "Enhancing Skill Development Infrastructure in North Eastern
States and Sikkim'

The scheme was formulated in 2011 at a total of ¥ 57.39 crore to enhance the
existing infrastructure of skill development in North Eastern States. The scheme is
aimed for Upgradation of 20 Industrial Training Institutes (ITIs) by introducing three
new trades per ITI and Supplementing Infrastructure deficiencies in 28 ITIs by
constructing new hostel, boundary wall and supplementing old and obsolete tools and
equipment.

Scheme will continue up to 31st March 2017 at a revised cost of ¥ 298.13 crore
with new component for “establishment of 22 ITIs" in 8 North-eastern States.

The scheme has provision for Central assistance to States in following four

components.
1. Upgradation of 20 ITIs by introducing three new trades per ITI;

2. Supplementing infrastructure deficiencies in 28 ITIs by constructing new
hostel, boundary wall and supplementing old and obsolete tools and
equipment;
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3. Funding Monitoring Cells at Central and State Level; and
4. Establishment of 22 New ITIs in 8 States.

State-wise breakup of new ITIs to be established and fund released so far

SI. No. States No. of Fund (% in lakh) released so far for
new ITIs  Upgradation New ITI SPMU* Total
to be
established

1. Arunachal Pradesh 4 757.00 72315 36.18 1516.33
2. Nagaland 2 1189.47 551.55 36.98 1778.00
3. Sikkim 1 308.20 342.70 29.80 680.70
4. Manipur 2 928.46 241.05 8.68 1178.19
5 Mizoram 3 48348 839.30 2294 1345.72
6.  Meghalaya 2 256.36 241.05 6.18 50359
7. Assam 5 435.35 96420 2158 142113
8  Tripura 3 291.38 932.10 2158 1245.06

Total 2 4649.70 4835.10 18392  9668.72

* SPMU - State Project Monitoring Unit
Statement-11

Schemes for Skill Development in districts affected by
Left Wing Extremism Components

Details of the schemes "'Skill Development in 34 districts affected by Left Wing
Extremism'* Components:

@)  Skill training programmes for
. 1000 youth in Long Term Training @ 30 per district
. 4000 youth in Short Term Training @ 120 per district
. Train 340 youth in Instructor Training @ 10 per district

Details of training programme approved:-

Short Term Long Term Instructor

Number of Trainees per district 120 0 10

Duration (Months) 3 24 12




202  Written Answers to [RAJYA SABHA] Unstarred Questions

Short Term Long Term Instructor
Training Fees (Govt. institute) T 5000/- T 100/ Rs. 100/
consolidated month/trainee  month/trainee
Training Fees (Pvt. institute) T 5000/- T 1000/ -
consolidated month/trainee
Stipend for training in Pvt. ¥ 5000/ month/trainee -
institute
Stipend for training in Govt. ¥ 3500/ month/ trainee
institute
Travelling allowance T 1600/trainee
Contingencies 10% of Training fees

(i) Creation of infrastructure for:-
. 34 Industrial Training Institutes (ITIs) @ one ITI per district
. 68 Skill Development Centres (SDCs) @ two SDCs per district.

The State-wise details of districts covered are given below:

SI. No. States  No. of districts Names of districts

1 Telangana 1 Khammam

2. Bihar 6 Jamui, Gaya, Aurangabad, Rohtas, Jehanabad, Arwal
3 Chhattisgarh 7 Dantewada, Bastar, Kanker, Surguja, Rajnandgaon,

Bijapur, Narayanpur

4. Jharkhand 10 Chatra, West Singhbhum, Palamau, Garhwa, East
Singhbhum, Bokaro, Lohardaga, Gumla, Latehar,
Hazaribagh

5. Madhya Pradesh 1 Balaghat

6. Maharashtra 2 Gadchiroli K, Gondia

7. Odisha 5 Gajapati, Malkangiri, Rayagada, Deogarh, Sambalpur
8. Uttar Pradesh 1 Sonebhadra

9. West Bengal 1 Paschim Midnapur (Lalgarh Area)

ToTaL A
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State-wise release of fund for new ITIs is given in the following table:

SI. No. States Fund released for new ITI
only R in lakh)

1 Telangana 29959
2 Bihar 1626.75
3 Chhattisgarh 2105.64
4 Jharkhand 1868.19
5. Madhya Pradesh 255.16
6 Maharashtra 507.20
7 Odisha 2097.24
8 Uttar Pradesh 399.45
9 West Bengal 254.78

TotAL 9414.00

Statement-111

State-wise number of ITIs sanctioned in minority concentrated districts under
the scheme "Multi-sectoral Development Programme™ formulated by
Ministry of Minority Affairs

SI.No.  States ITIs sanctioned
1 2 3
1 Uttar Pradesh 62
2. West Bengal KY)
3. Assam 15
4, Bihar 3
5. Manipur 1
6. Haryana 2
7. Jharkhand u
8. Uttarakhand 6

9. Mabharashtra 2
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1 2 3
10.  Andaman and Nicobar Islands 1
11.  Odisha 6
12, Mizoram 2
13, Jammu and Kashmir 1
14. Delhi 1
15.  Andhra Pradesh 3
16.  Telengana 2
17.  Rajasthan 6
ToTAL 163
Statement-1V
Steps taken/implemented to improve quality of trainee in ITIs
Details of steps taken/implemented to improve quality of trainee in ITIs is given
below:

- Quality improvement tool ISO 29990.

- Grading/Rating of ITIs by any stake holder to ensure infrastructural facilities

in the institute, Placement status and standard of Training.

- Biometric (with GPS) attendance mandatory from the session 2016-17.

- Effective utilization of NCVT MIS Portal for different uses including admission

and examination etc. in ITls.

- Participation of representative of respective State Government at the time of

inspection of ITI/Trade/Unit for grant of affiliation.

- Cap on Units as 2/shift for grant of affiliation for the new institutes to ensure

quality of trainee.

- ITIs to open minimum two trades. 1TIs with 3 and above Star rating (grading)
on NCVT portal would be appreciated to add more units after two years/ one

year depending upon duration of trade.

- Initiative for good ambiance of ITlIs.
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National Employability Report for Engineers

1266. SHRI MOTILAL VORA: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether Government is aware that most of the engineering colleges of the
country are providing only degrees to their students without imparting any education
and training to them;

(b) whether Government has paid attention towards aspiring mind's national
employability report according to which more than 80 per cent engineers in India are
not fit for getting employment;

(c) whether special emphasis has been laid on upgrading education and training
of youths in the said report; and

(d) if so, the steps being taken by Government in order to make the engineering
students capable and trained?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) AICTE has taken several
initiatives for offering Quality Education through its approved institutions. These
include

1. Inorder to bring the quality in Technical Education, AICTE vide notification
F.No. 37-3/Legal/AICTE/2014 dated 29th January 2014 has notified "All India
Council for Technical Education (Mandatory Accreditation of all Programmes/
Courses in Technical Education Institutions and University Departments
and Institutions Deemed to be Universities imparting Technical Education)
Regulations, 2014".

2. Further, it is also notified in Approval Process 2015-16; regarding the
mandatory accreditation of existing courses; for institutes, desirous of starting
new courses/additional divisions in existing institutes.

3. To maintain quality of education across the country under "The National
Institutional Ranking Framework (NIRF)", Ranking Framework for engineering
institutes have been designed, developed and made available on MHRD
website.

4. In addition following new schemes aimed at improvement of quality of
technical education has been introduced by AICTE:-

tOriginal notice of the question was received in Hindi.



206  Written Answers to [RAJYA SABHA] Unstarred Questions

(i)  Adjunct faculty from industry.
(i) Teachers Trainee Scheme
(i) Margdarshan (Mentoring)
(iv) GIAN (Global Initiative through Academic Networking).
(v) Unnat Bharat Abhiyan
5. Model Curriculum for Engineering Progrmmes:

Under the model curriculum out of 176 Credits for Engineering
Graduation, 20 Credits have been assigned to Project Work/Internship
in Industry etc.

(b) and (c) It is unknown that Aspiring Minds and some bodies like NASSCOM,
ERNST and YOUNG MCcKINSEY have conducted surveys in specific sectors. The
methodology followed sector wise was as follows.

Out of the applications received the percentage employability was estimated
against the number actually employed from amongst the applications received for those
job positions. This Survey by no means can assume that the employability figures
would be the same for all students via-a-via all sectors.

If we were to assume that only 20% are employed, there would be about 80%
graduates who do not find jobs every year which is highly improbable. Hence it is
possible that some graduates may be underemployed but it is reasonable to assume
that almost all of them do get employment in a period of one year.

(d) AICTE also has a scheme titled "Employability Enhancement Training
Programme (EETP)" with a vision to enhancing employment amongst fresh engineering
graduates, imparting business and soft skills for sustained performance, career success
and to meet growing industry demand.

During 2012-13 to 2015-16 under the scheme about 21,000 Under-Graduate
Engineering students of about 905 AICTE approved colleges were trained in 26 BSNL
Training Centres on state of art Telecom equipment.

Pradhan Mantri Kaushal Vikas Yojana in Puducherry

267. SHRI N. GOKULAKRISHNAN: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(@ the progress of Pradhan Mantri Kaushal Vikas Yojana (PMKVY) in
Puducherry;



Written Answers to [25 February, 2016] Unstarred Questions 207

(b) the details of persons who have been enrolled and the details of persons
who have completed their training; and

(c) how many, out of the total who completed their training, have been provided
with employment or loans to stand on their own?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) to (c) Government has
launched the flagship scheme, 'Pradhan Mantri Kaushal Vikas Yojana (PMKVY)' on 15th
July, 2015 to enable and mobilize a large number of youth to take up outcome based
skill training and earn their livelihood. It is a skill certification and reward scheme where
in trainees after their successful assessment and certification, get monetary reward
through direct bank transfer to their account. The scheme has the target to benefit 24
lakh persons with training of 14 lakh fresh entrants and certification of 10 lakh persons
under Recognition of Prior Learning (RPL). The National Skill Development Corporation
(NSDC), the Public Private Partnership (PPP) entity is the implementing agency for
PMKVY. As on 22nd February, 2016, 12.50 lakh candidates have been enrolled in 9,314
training centres spread across the Country with coverage of 29 States and 6 Union
Territories (UTs) including Puducherry. Details of skill development progress under
PMKVY in Puducherry are given below:

Total Candidates enrolled 4472
Candidates trained 3082
Candidates got employment (as on 112

14th February, 2016)

No. of Sector Skill Council (SSCs) 24
No. of training providers 27
No. of training centres 60
No. of Job Roles A

Establishment of 1TIs under PPP mode in Madhya Pradesh

1268. SHRI MEGHRAJ JAIN: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether proposals under Public Partnership have been received from various
various State Governments including Madhya Pradesh for the establishment of ITI skill
development centres and multi skill development centres;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details of such proposals and the time since when these proposals
are pending; and

(c) action taken so far in respect of these proposals and whether any time limit
has been fixed for their completion if so, details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) to (c) The Central
Government had requested State Governments to identify land in unserved blocks for
the purpose of setting up 1500 Multi Skili Training Institutes (1TIs) in unserved blocks/
areas across the country with active participation of industry/private sector partners.
The State Governments including Madhya Pradesh have responded to the proposal for
setting up ITIs. The scheme for setting up 1500 Multi Skill Training Institutes has been
formulated and is under Inter-Ministerial consultations.

Beneficiary under Pradhan Mantri Kaushal Vikas Yojana

1269. SHRI MAHENDRA SINGH MAHRA: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(@ the number of persons benefited till now under Pradhan Mantri Kaushal
Vikas Yojana (PMKVY), details thereof;

(b) whether number has been fixed for States to get benefit of this scheme; and

(c) if so, the number of beneficiaries of States along with number fixed for
States?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) to (c) Government has
launched the flagship scheme, 'Pradhan Mantri Kaushal Vikas Yojana (PMKVY)' on 15th
July, 2015 to enable and mobilize a large number of youth to take up outcome based
skill training and earn their livelihood. It is a skill certification and reward scheme
wherein trainees after their successful assessment and certification, get monetary reward
through direct bank transfer to their account. The scheme has the target to benefit 24
lakh persons across the country with training of 14 lakh fresh entrants and certification
of 10 lakh persons under Recognition of Prior Learning (RPL). The National Skill
Development Corporation (NSDC), the Public Private Partnership (PPP) entity is the
implementing agency for PMKVY. State/UT-wise break-up of skill training done under
Pradhan Mantri Kaushal Vikas Yojana (PMKVY) till 17th February, 2016 is given in the
Statement.

tOriginal notice of the question was received in Hindi.
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State/UT-wise break-up of skill training under Pradhan Mantri Kaushal Vikas
Yojana (PMKVY) (As on 17th February, 2016)

SI. No.  States Total Enrolled  Total Trainings  Total Count of
Completed Centres
1 2 3 4 5
1. Andaman and Nicobar 194 194 3
Islands
2. Andhra Pradesh 72467 46266 575
3. Arunachal Pradesh 691 616 12
4. Assam 22440 17217 245
5 Bihar 60025 38293 386
6.  Chandigarh 3056 2087 27
7. Chhattisgarh 23768 14829 134
8. Dadra and Nagar Haveli 153 &3 3
9. Daman and Diu D0 0 2
10.  Delhi 51246 36943 333
11. Goa 428 155 4
12.  Guijarat 29498 21555 183
13.  Haryana 50189 33028 414
14.  Himachal Pradesh 16203 11198 151
15, Jammu and Kashmir 10340 7335 B
16. Jharkhand 17211 12276 149
17.  Karnataka 46475 32155 449
18. Kerala 9134 5684 149
19. Madhya Pradesh 93138 68952 766
20. Maharashtra 61885 44791 553
21, Manipur 1046 57 n
22.  Meghalaya 1523 1378 21
23.  Mizoram 487 307 4
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1 2 3 4 5
24.  Nagaland 1009 649 13
25. Odisha 40970 26605 356
26. Puducherry 4472 3082 37
27.  Punjab 45544 31221 365
28. Rajasthan 67838 46926 659
29.  Sikkim 643 551 9
30. Tamil Nadu 109642 86475 923
3L Telangana 61923 42209 472
32.  Tripura 11243 8374 3
33.  Uttar Pradesh 146804 95423 1087
34.  Uttarakhand 8922 5916 70
35 West Bengal 84573 58181 558

GRrAND ToTAL 1155270 801741 9314

Short-term courses for skill development

270. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of SKILL
DEVELOPMENT AND ENTREPRENEURSHIP be pleased to state:

(@ how many people have been trained for skill development in various fields
since the inception of skill development programme in the country;

(b) whether Government has been providing help to existing private institutions
and Government institutions to train the students in skill development, if so, the details
thereof; and

(c) whether Government has roped in the private institutions also and have any
schemes of short-term courses in this area, if so, the details in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) to (c) There are over 40 skill
development schemes across various sectors implemented by over 18 Central Ministries/
Departments to promote skilling of all people including youth, in the Country. Funds
under these schemes are provided by the concerned Ministries/Departments to the
implementing agencies including States in accordance with the guidelines issued for
the schemes.
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Details of people trained under various skill development schemes/programmes of
over 18 Central Ministries/Departments for the year 2012-13 to 2015-16 (upto December,
2015) are as under:-

(Figures in lakhs)

Year Number of persons trained
2013-2014 76.37

2014-2015 76.12

2015-2016 37.44 (upto

December, 2015

To promote private training providers across the country, Government has set up
the National Skill Development Corporation (NSDC) as a Public Private Partnership
entity which provides loan to the private training providers for running skill development
programmes. As on 15th February, 2016, 269 NSDC approved training partners have
4,415 operational training centers, including 394 mobile centres across 28 States and 5
Union Territories (UTs) in 537 districts across the country which has the training
programme in various sectors like Agriculture, Automobile, Building and Construction,
Capital Goods, Gems and Jewelry, IT&ITES, Handicrafts, Beauty and Wellness, etc.

Promotion of Dalit Enterprises in country

271. SHRI P.L. PUNIA: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether Government has carried out any survey/study to assess the number
of Dalit entrepreneurs in the country, if so, the details thereof, State-wise;

(b) what steps Government has taken/intends to take to promote Dalit
entrepreneurship in the country; and

(c) what is the assistance being taken from Dalit Indian Chamber of Commerce
and Industry (DICC1) to promote Dalit entrepreneurship in the country?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) to (c) The Government has
not undertaken any exclusive survey/study to assess the number of Dalit Entrepreneurs.
However, as per the latest Census (Fourth Census) on micro, small and medium
enterprises (MSMES) in registered sector conducted by the Ministry of Micro, Small
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and Medium Enterprises with 2006- 07 as the reference year, total number of enterprises
owned by SCs, STs, OBCs and others are 1.19 lakh, 0.45 lakh, 5.99 lakh and 8.02 lakh
respectively. The State-wise entrepreneurship profile is given in the Statement (See
below). Further, the Government does not provide any financial assistance to Dalit
Indian Chamber of Commerce and Industry (DICCI). The Ministry of Micro, Small and
Medium Enterprises (MSME) has issued instructions to various Ministries/Departments
and Central Public Undertakings for procurement of goods upto at least 4% from MSEs
owned by SC/ST entrepreneurs.

Statement
State-wise Entrepreneurship Profile

(Number in lakh)

State/UT State/UT Name Number of enterprises owned by

Code sc ST OBC Others  Total
1 2 3 4 5 6 7
1 Jammu and Kashmir 0.01 0.01 0.01 0.12 0.15
2. Himachal Pradesh 0.02 0.01 0.02 0.08 0.12
3 Punjab 0.06 0.01 0.14 0.27 048
4. Chandigarh 0.00 0.00 0.00 0.01 0.01
5. Uttarakhand 0.04 0.01 0.02 0.17 024
6. Haryana 0.03 0.00 0.08 022 033
7. Delhi 0.00 0.00 0.00 0.04 0.04
8. Rajasthan 0.04 0.01 0.20 0.29 055
9 Uttar Pradesh 0.14 0.01 0.68 105 1.88
10. Bihar 0.06 0.01 029 013 050
11. Sikkim 0.00 0.00 0.00 0.00 0.00
12. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00
13. Nagaland 0.00 0.01 0.00 0.00 0.01
14. Manipur 0.00 0.01 0.00 0.03 0.04
15. Mizoram 0.00 004 0.00 0.00 0.04
16. Tripura 0.00 0.00 0.00 0.01 0.01
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1 2 3 4 5 6 7
17. Meghalaya 0.00 0.03 0.00 0.00 0.03
18. Assam 0.02 0.01 0.04 013 0.20
19. West Bengal 0.04 0.00 0.04 0.34 043
20. Jharkhand 0.01 0.01 0.08 0.08 018
21. Odisha 0.01 0.00 0.05 013 0.20
22. Chhattisgarh 0.03 0.04 0.09 0.07 023
23. Madhya Pradesh 0.14 0.07 051 0.35 107
24, Gujarat 0.05 0.03 0.18 203 230
25. Daman and Diu 0.00 0.00 0.00 0.01 0.01
26. Dadra and Nagar 0.00 0.00 0.00 0.02 0.02

Haveli
27. Maharashtra 0.05 0.02 0.12 0.68 0.87
28. Andhra Pradesh 0.02 0.01 0.16 0.28 0.46
29. Karnataka 0.17 0.06 0.64 0.50 1.36
30. Goa 0.00 0.00 0.00 0.02 0.03
3L Lakshadweep 0.00 0.00 0.00 0.00 0.00
32. Kerala 0.06 0.01 0.84 0.59 150
33. Tamil Nadu 0.18 0.02 177 0.37 2.34
34. Puducherry 0.00 0.00 0.01 0.00 0.01
35. Andaman and Nicobar 0.00 0.00 0.00 0.01 0.01

Islands

ALL INDIA 119 045 599 8.02 15.64

Less choice for vocational education

272. SHRI B.K. HARIPRASAD: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether it is a fact that the condition of private industrial employment and
self employment are inferior and low paid in India in comparison to other countries,
consequently, only five per cent of students, opt for vocational education; and

(b) if so, the steps taken/being taken by the Ministry to coordinate with private
industries and ensure that training as per requirement is maintained?



214  Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) and (b) It is fact that not
more than 5 per cent of the total and workforce of the Country has undergone formal
skill training. To evolve appropriate skill development framework and removal of
disconnect between the demand for and supply of skilled manpower through vocational
and technical training, Ministry of Skill Development and Entrepreneurship has been
constituted by the Government on 9th November, 2014.

Further, Government through National Skill Development Corporation (NSDC) has
constituted and operationalised 33 Sector Skill Councils (SSCs) which are industry led
bodies intended to align the skilling efforts as per the industry's requirement. The SSCs
with representation from industry, academia and State/UT Government, prescribe the
National Occupational Standards (NOS) and Qualification Packs (QPs) based on which
the training is imparted. As on 31st January, 2016, these 33 SSCs have developed 4323
unique National Occupational Standards (NOSs) for 1644 Job Roles align to the National
Skills Qualification Framework (NSQF) to cater the skilling needs of the industry.

Besides, as an effort to align skill development initiative with the incremental
human resource requirement, Pradhan Mantri Kaushal Vikas Yojana (PMKVY) has been
launched by my Ministry on 15th July, 2015. It is a skill certification and reward scheme
wherein trainees after their successful assessment and certification, get monetary reward
through direct bank transfer to their account. The scheme has the target to benefit 24
lakh persons across the Country with training of 14 lakh fresh entrants and certification
of 10 lakh persons under Recognition of Prior Learning (RPL). NSDC is the implementing
agency for PMKVY and training under PMKVY is completely aligned to standards
developed/defined by industry led SSCs.

Target of skill development training to SC/ST

273. SHRI AMBETH RAJAN: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether it is a fact that Government has set a target of providing skill
development training to ninety four thousand persons belonging to SC/ST during the
current financial year, if so, the details thereof;

(b) whether Government has selected persons belonging to SC/ST category
from the State of Uttar Pradesh also under the ambitious project, if so, the details
thereof; and

(c) the funds earmarked for this project during the current financial year?
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THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) to (c) No, Sir. There are a
number of skill development scheme across various sectors being implemented by
Central Ministries/Departments. The data on the Scheduled Castes/Scheduled Tribes
(SCs/STs) covered under these skill development programmes is not maintained centrally.
However, all these schemes have provisions to promote the participation in skill
development programmes by all socio-economic groups including SCs/STs.

Further, under the Craftsmen Training Scheme, candidate belonging to SC/ST
category get the reservation in the proportion to their population in each State and
Union Territory.

In addition, National Scheduled Castes Finance and Development Corporation
(NSFDC) provides grant to eligible Scheduled Caste persons for Skill Development
Programmes.

Schemes for skill development of disabled persons

t274. SHRI PRABHAT JHA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government is running several schemes for the entrepreneurship
and skill development of the disabled persons in the country, if so, the details thereof;
and

(b) whether the schemes being implemented require improvement and whether
essential reforms are being carried out so that these schemes could achieve the set
targets and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) Yes, Sir. The following schemes and
programmes are presently being implemented for entrepreneurship and skill development
of the persons with disabilities (PwDs):

(i) Financial assistance under the Scheme of Implementation of Persons with
Disabilities Act, SIPDA (Equal Opportunities, Protection of Rights and Full
Participation Act, 1995) as a part of National Action Plan (NAP) for skill
development of Persons with Disabilities (PwDs).

(i) Vocational Training Centres (VTCs) under Deendayal Disabled Rehabilitation
Scheme (DDRS).

tOriginal notice of the question was received in Hindi.
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(iii) Skill training through National Handicapped Finance and Development
Corporation (NHFDC).

(iv)  Skill training through National Institutes (NIs).

(v) 21 Vocational Rehabilitation Centres for Handicapped (VRCH) under Ministry
of Labour and Employment.

(b) The guidelines for skill development of PwDs under the scheme of SIPDA
have been issued recently in 2015-16. The cost norms prescribed by the Ministry of
Skill Development and Entrepreneurship in 2015 have been included in the guidelines.
Further, 167 agencies from Government/NGO sector have been empanelled for providing
training to PWDs. The guidelines being followed by NHFDC and NIs were revised in
2014-15.

Mapping of existing training infrastructure

275. DR. K.P. RAMALINGAM: Will the Minister of SKILL DEVELOPMENT AND
ENTREPRENEURSHIP be pleased to state:

(@ whether it is a fact that Government is considering for mapping the country's
existing training infrastructure in a bid to bolster the impact of the Skill India Mission;
and

(b) whether it is also a fact that Government is considering to include thousands
of private training institutes that are thriving but do not reflect in the official data, if
so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) and (b) Ministry of Skill
Development and Entrepreneurship has signed Memorandum of Understandings (MoUs)
with a number of Central Ministries/Departments for collaboration in skill development
to leverage their existing idle infrastructure to deliver skill training programmes. The
Ministries/Departments concerned are as under:

(1) Department of Empowerment of Persons with Disabilities
(2 Ministry of Defence

(3) Ministry of Railways

(@)  Ministry of Health and Family Welfare

(5) Department of Fertilizers
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(6) Department of Chemicals and Petro-Chemicals
(7) Department of Pharmaceuticals

(8) Ministry of Steel

(9) Ministry of Mines

(10) Department of Heavy Industries

Besides, Ministry of Skill Development and Entrepreneurship has also initiated a
joint initiative with the Ministry of Railways to harness the large railway network and
infrastructure for skill development in remote regions of the country. Till date, 52
locations have been identified for setting up of skill training centres using railway
infrastructure. The centres are being set up by selected training partners of National
Skill Development Corporation (NSDC).

Further, mapping of all training infrastructure on a common database is an ongoing
process.

Frame work for validating skill education

276. DR.T. SUBBARAMI REDDY: Will the Minister of SKILL DEVELOPMENT
AND ENTREPRENEURSHIP be pleased to state:

(@ whether Government would give skill development training top most priority
to boost employability of Indian workforce, if so, the details of measures taken so far;

(b) whether sub-group of NITI Aayog submitted a report on providing new
legal frame-work for validating skill education in India; and

() whether all the skills providing institutions could be regulated under one
umbrella to provide skill-oriented education and training, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJIV PRATAP RUDDY): (a) Skill development is a
priority area of the Government. The Government has taken several major policy
interventions and initiatives for creating a vibrant skill ecosystem in the country and
scaling skilling with speed, standards and sustainability. This includes:-

(i) National Policy for skill development and Entrepreneurship 2015, which
articulates a framework for skilling at scale and speed while ensuring high
quality outcomes;
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(i)  National Skill Development Mission which seeks to converge, coordinate,
implement and monitor skilling activities on a pan-India basis;

(iiiy Common Norms for all skill development programmes across Central
Ministries/Departments.

(iv) Pradhan Mantri Kaushal Vikas Yojana (PMKVY), the flagship programme for
skill development in the country. So far more than 12.50 lakh youth have
been trained/enrolled under the scheme in the current year.

(v) Over the past year efforts have been undertaken to upgrade the curriculum
of ITls and strengthen industry linkages. 1100 new ITIs have also been
added over the past year and the capacity of existing institutions has also
been enhanced, with total enhancement of 1.72 lakh seats in ITIs.

(vi) Strategic partnerships have also been undertaken between MSDE and other
Ministries/Departments in the Central Government, to collaborate on scaling
up skill training activities in specific sectors.

(viiy MSDE has also signed MoUs with Germany, UK, China and Australia, to
scale up apprenticeships support, training of trainees, curriculum development,
ensure benchmarking of standards and create Centres of Excellence in skill
training across the country.

(b)  The Sub Group of Chief Ministers on Skill Development constituted by NITI
Aayog in March, 2015, has in its report recommended for setting up of a National Skill
Testing Authority with representation from Central and State Government besides the
Industry to facilitate recognition of skilled youth having foundations level skills and
their entry into higher level skill education programmes.

() National Skill Qualification Framework (NSQF) to organize qualifications
according to series of level of knowledge, skills and aptitude was notified by the
Government on 27th December, 2013. As per the notification, after the 5th Anniversary
date of the notification of the NSQF, it shall be mandatory for all training/educational
programmes to be NSQF compliance. Also all training and educational institutions shall
define eligibility criteria for admission in various courses in terms of NSQF levels.
Moreover, all skill training institution and assessment bodies are to be regulated as per
guidelines approved by National Skills Qualification Committee (NSQC) under National
Skill Qualification framework (NSQF).
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Plan to overcome the problems of begging

1277. SHRI PRABHAT JHA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government is working on any comprehensive action plan to
overcome the problem of begging in the country, if so, the details thereof; and

(b) whether there is special focus on transparency and accountability in the
implementation of the plan if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) The States are responsible for
taking necessary preventive and rehabilitative steps. As per available information, 20
States and 2 Union Territories have either enacted their own Anti-Beggary Legislation
or adopted legislations enacted by other States/UTs. Presently, there is no scheme of
the Central Government on Beggary. National Consultation Meetings were held with the
representatives of Central/State Governments, NGOs, Institutes and Individual Experts
in the field of Beggary to discuss the issues related to Beggary. In these meetings, it
was inter-alia, recommended to explore the feasibility of framing a Central Scheme for
rehabilitation of Beggars. Accordingly, a Scheme for Protection, Care and Rehabilitation
of Destitutes is under formulation.

Fresh policy for jobs to differently abled persons

278 . SHRI BAISHNAB PARIDA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government has worked out a fresh policy framework to help
differently abled persons to get jobs;

(b) whether such a policy framework has been attempted by some State
Government;

(c) if so, the details thereof; and

(d) how far this would help such handicapped persons to get relief in
employment?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) In order to scale up skill training of
persons with disabilities (PwDs), the National Action Plan (NAP) for skill development

tOriginal notice of the question was received in Hindi.
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of Persons with Disabilities (PwDs) has been launched in 2015. The NAP envisages
skilling of PwDs through a network of empanelled training partners comprising of
Government organisations and non-government organisations. The guidelines for skill
development of PwDs have been framed as a part of the scheme of SIPDA {Scheme
of Implementation of Persons with Disabilities (Equal Opportunities, Protection of
Rights and Full Participation Act, 1995)}.

(b) and (c) State-Government specific data are not maintained in this Department.

(d) Imparting skill training to Persons with Disabilities will enhance their
employability and employment prospects, both wage and self employment in trades
suitable to their types of disabilities.

Rehabilitation of manual scavengers

279. DR. T. N. SEEMA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ the steps taken by Government for the rehabilitation of manual scavengers
and their families including the details of skill training provided to them along with the
number of beneficiaries covered and funds spent there under during each of the last
three years and the current year, State-wise;

(b) the number of prosecutions, if any, under the laws enacted for prohibition
of manual scavenging in the country during the said period, State-wise; and

(c) the further steps proposed to be taken by Government for eradication of
manual scavenging, in coordination with the States, in the country?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) The Self Employment Scheme for the
Rehabilitation of Manual Scavengers (SRMS) has been revised in accordance with the
provision of "Prohibition of Employment as Manual Scavengers and their Rehabilitation
Act 2013" (MS Act, 2013) to provide the following benefits to the identified manual
scavengers and their dependants:

(i)  Onetime cash assistance of ¥ 40000/- to identified manual scavengers.

(i) Loans for project cost upto ¥ 15.00 lacs on concessional rates of interest.
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(iii) Credit linked back-end capital subsidy upto ¥ 3,25,000/-.

(iv) Skill Development Training upto two years with stipend of ¥ 3000/- per
month. State-wise details of financial assistance provided under SRMS since
6.12.2013, the date of coming in to force of MS Act, 2013, through National
Safai Karamcharis Finance and Development Corporation (NSKFDC) are

given in Statement-1, 11-A and 11-B (See below).

(b) The Department of Social Justice and Empowerment does not maintain the
statistics of such cases. As per Section 21 of the "Prohibition of Employment as
Manual Scavengers and their Rehabilitation Act 2013" (MS Act, 2013). Executive
Magistrates who have been conferred judicial powers of first class are empowered to

try any offences committed under the Act.

(c) The major cause for manual scavenging is the existence of insanitary latrines.
Section 5 of the MS Act, 2013 prohibits construction of insanitary latrines and engaging
of manual scavengers from the date of commencement of the Act i.e. 06.12.2013. The
Act provides for identification of insanitary latrines and their demolition/conversion
into sanitary latrines on a time bound basis. The municipalities/Cantonment Boards and
railway authorities have been mandated to construct adequate number of community
sanitary latrines within a period of three years from the date of commencement of the

Act to eliminate the practice of open defecation.
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Law on Rights of Persons with Disabilities

280. DR. T.N. SEEMA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government has any proposal to enact a new law/amend the existing
law on Rights of Persons with Disabilities and if so, the details and the present status
thereof;

(b) whether Government has fixed any time-frame for the implementation of the
said law/amendments, if so, the details thereof;

(c) whether Government is aware that persons with disabilities currently have
to go to a number of offices for getting different papers and certificates meant for
disabled people; and

(d) if so, the details thereof and the steps taken by Government to reduce the
difficulties faced by the differently abled?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) The Government introduced the Rights
of Persons with Disabilities Bill, 2014 in the Rajya Sabha on 7.02.2014 to replace the
existing Persons with Disabilities (Equal Opportunities, Protection of Rights and Full
Participation) Act, 1995. This Bill strengthens more rights and entitlement, monitoring
and implementation mechanism. The Bill was referred to Parliamentary Standing
Committee for examination and report. The Parliamentary Standing Committee submitted
its report on 07.05.2015 and its recommendations are examined.

(b)  No definite time-frame for enactment and implementation of the new proposed
law has been envisaged.

(c) and (d) The Government has initiated a process to implement a project namely
‘Unique Disability ID card for Persons with Disabilities' with a view to create a National
database for persons with disabilities and to issue Unique Disability Identity Card to
every person with disability. The project envisages transparency, efficiency and ease
of delivering the Government benefits to the persons with disabilities, ensuring
homogeneity and uniformity and streamlines the tracking of physical and financial
progress of benefit delivery at all levels of hierarchy of implementation. For this
purpose the Department of Empowerment of Persons with Disabilities has prepared a
detailed project report for grant of Unique IDs to person with disabilities through a
centrally web-based programme. This application envisages to reduce the hardships
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being faced by persons with disabilities in acquiring Disability Certificates and in
having easy access to benefits under various Central Government Schemes.

National Centres for the Elders in Maharashtra

281. SHRI RAJKUMAR DHOOT: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that Government has recently set up National Centres
for the Elders in the country, if so, the details thereof, Centre-wise; and

(b) the number of such Centres Government proposes to set up in the State of
the Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) and (b) As per information furnished
by Ministry of Health and Family Welfare, Government has approved setting up of
National Centre of Ageing (NCA), one each at Madras Medical College, Chennai and
A.LLLLM.S., New Delhi, under tertiary level activities of National Programme for Health
Care of Elderly (NPHCE). No such NCA is proposed to be set up in the state of
Maharashtra.

Data regarding employed disabled people

282. SHRI RAJKUMAR DHOOT: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether it is a fact that no official figures are maintained either at the Central
level or at the level of States regarding employed disabled people;

(b) if so, the details thereof and reasons for not maintaining the data;

(c) whether Government will start maintaining the data at the Central level and
also direct the States and Union Territories to follow it; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) and (b) As regards employment in Central
Government Establishments, as per information received by Department of Personnel
and Training from 59 Ministries/Departments till 22.02.2016, there are 13,603 persons
with disabilities (visual impairment-1,379, hearing impairment-2,117 & Locomotor disability-
10,107) in various posts/Services under the Central Government as on 1.01.2014. No
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data is maintained in this Ministry with respect employment of persons with disabilities
in private sector and by the States.

(c) and (d) The Government has initiated a process to implement a project namely
‘Unique Disability ID card for Persons with Disabilities' with a view to create a National
database for persons with disabilities and to issue Unique Disability Identity Card to
every person with disability. The project inter-alia envisages capturing of data relating
to employment of persons with disabilities across the Country.

National level census of primitive tribes

1283. SHRI MEGHRAJ JAIN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@) whether a national level census of primitive tribes has been carried out, if
so, the details thereof State-wise; and

(b) whether denotified, quasi, denotified and Banjara tribes are on the verge of
extinction?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI KRISHAN PAL): (a) No separate census for primitive tribes
has been carried out by the Registrar General of India and Census Commissioner of
India. The details of 75 primitive tribal groups (PTGs), now called as Vulnerable Tribal
Groups (VTGs), as identified by Ministry of Tribal Affairs, are given in the Statement
(See below).

(b) No such authentic data is available. The population of 75 Vulnerable Tribal
Groups (VTGs) amongst the Scheduled Tribes, as identified by Ministry of Tribal
Affairs is declining or showing stagnant population.

Statement

Name of the Particularly Vulnerable Tribal Groups (PTGs) (earlier called as
Primitive Tribal Groups) - State/UT-wise

Name of the States/UTs Name of PTGs

1 Andhra Pradesh 1. Bodo Gadaba
2. Bondo Poroja
3. Chenchu
4. Dongria Khond

tOriginal notice of the question was received in Hindi.
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Name of the States/UTs

Name of PTGs

2. Bihar (including Jharkhand)

3. Gujarat

4, Karnataka

5. Kerala

5. Gutob Gadaba
6. Khond Poroja
7. Kolam

8. Kondareddis
9. Konda Savaras
10. Kutia Khond
11. Parengi Poroja
12. Thoti

13. Asurs

14. Birhor

15. Birjia

16. Hill Kharia
17. Korwas

18. Mai Paharia
19. Parhaiyas

20. Sauria Paharia
21. Savar

22. Kathodi

23. Kotwalia

24. Padhar

25. Siddi

26. Kolgha

27. Jenu Kuruba
28. Koraga

29. Cholanaikayan

(a section of Kattunaickans)

30. Kadar
31. Kattunayakan

32. Kurumbas
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6. Madhya Pradesh (including Chhattisgarh)

7. Mabharashtra

8. Manipur
9. Odisha

10.  Rajasthan
11.  Tamil Nadu

33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.
48.
49.
50.
51.
52.
53.
54.
55.
56.
57.
58.
59.
60.
61.

Koraga

Abujh Marias
Baigas

Bharias

Hill Korbas
Kamars
Saharias

Birhor

Katkaria (Kathodia)
Kolam

Maria Gond
Marram Nagas
Birhor

Bondo

Didayi
Dongria-Khond
Juangs

Kharias

Kutia Kondh
Lanjia Sauras
Lodhas
Mankidias
Paudi Bhuyans
Soura

Chuktia Bhunjia
Seharias

Kattu Nayakans
Kotas

Kurumbas
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62. lrulas
63. Paniyans
64. Todas

12, Tripura 65. Reangs

13.  Uttar Pradesh (including Uttarakhand) 66. Buxas
67. Rajis

14, West Bengal 68. Birhor
69. Lodhas
70. Totos

15.  Andaman and Nicobar Islands 71. Great Andamanese
72. Jarawas
73. Onges
74. Sentinelese

75. Shom Pens

Cases of atrocities against SCs

284. SHRI TARUN VIJAY: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(@ whether Government has any knowledge regarding the existence of 'two
crematorium and two glass' system for Scheduled Castes in Tamil Nadu region, if so,
the details of its reason and prevalence;

(b) the steps Government is taking to abolish castes based discriminations in
Tamil Nadu and in other States; and

(c) the number of cases of atrocities against SCs registered in last one year in
all States and the action taken on them, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI VIJAY SAMPLA): (a) Government of Tamil Nadu has not

commented on the prevalence of such a practice in the State of Tamil Nadu.
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(b) Article 17 of the Constitution of India has abolished 'untouchability’ forbade
its practice and made enforcement of any disability arising therefrom as an offence
punishable in accordance with law. An Act of Parliament namely, the Protection of Civil
Rights Act, 1955 prescribes punishment for enforcement of any disability arising from
practice of untouchability. Likewise, another Act of Parliament namely, the Scheduled
Castes and the Scheduled Tribes (Prevention of Atrocities) {PoA} Act, 1989, which
also falls within the provisions of Article 17 of the Constitution, is an Act of Parliament
to prevent commission of offences of atrocities against members of Scheduled Castes
and Scheduled Tribes. The PoA Act as amended by the Scheduled Castes and the
Scheduled Tribes (Prevention of Atrocities) Amendment Act, 2015(No. 1of 2016) and
enforced with effect from 26.01.2016, inter-alia, prescribes punishment for obstructing
or preventing a member of Scheduled Caste or a Scheduled Tribe in any manner, with
regard to using common property resources of an area, or burial or cremation ground

equally with others.

(c) As per the latest data of the National Crime Records Bureau (NCRB),
Ministry of Home Affairs, for the calendar year 2014, the State/Union Territory wise
number of cases related to atrocities against members of Scheduled Castes, as registered
under the PoA Act in conjunction with the IPC, is given in the Statement (See below).

The NCRB has not yet generated the similar data for the calendar year 2015.

As the PoA Act is implemented by the respective State Governments and Union
Territory Administrations, therefore, with a view to ensure its effective implementation,
due Central assistance is provided to them mainly for strengthening of the enforcement
and judicial machinery, inter-caste marriages, awareness generation, and relief and
rehabilitation of the affected persons. They are also addressed from time to time to
implement provisions of the Act in letter and spirit. The implementation status of the
Act in various States and Union Territories is also reviewed by a Committee headed
by Union Minister for Social Justice and Empowerment. The Committee constituted in
the year 2006, with members drawn from Ministries of Home Affairs, Social Justice and
Empowerment, Tribal Affairs, Law and Justice, National Commission for Scheduled
Castes, National Commission for Scheduled Tribes and three non-official members, has
so far held twenty two meetings wherein implementation of the two Acts in 24 States

and 4 Union Territories has been reviewed.
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Statement

State/Union Territory-wise number of cases related to atrocities against members
of Scheduled Castes, registered under the Scheduled Castes and the
Scheduled Tribes (Prevenntion of Atrocities) (PoA) Act. 1989,
in conjunction with the IPC during 2014.

SI. No.  States/UTs Number of cases of offences of atrocities against
members of Scheduled Castes registered under
PoA Act in conjunction with the IPC,

during 2014.
1 2 3
1 Andhra Pradesh 2104
2. Arunachal Pradesh 0
3 Assam 2
4, Bihar 7874
5. Chhattisgarh 359
6. Goa 2
7. Gujarat 1075
8. Haryana 444
9. Himachal Pradesh 113
10.  Jharkhand 903
11.  Karnataka 1865
12, Kerala 712
13.  Madhya Pradesh 3294
14.  Maharashtra 1763
15.  Manipur 1
16.  Meghalaya 0
17. Mizoram 0
18.  Nagaland 0
19.  Odisha 1657
20.  Punjab 123
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1 2 3
21.  Rajasthan 6734
22.  Sikkim 3
23.  Tamil Nadu 1486
24.  Telangana 1427
25.  Tripura 1
26.  Uttar Pradesh 8066
27.  Uttarakhand 60
28.  West Bengal 130

29.  Andaman and Nicobar Islands 0
30.  Chandigarh 1
31.  Dadra and Nagar Haveli 0
32.  Daman and Diu 0
33, Delhi %6
34.  Lakshadweep 0
35, Puducherry 5

ToTaL 40300

Note (i) The PoA Act does not extend to State of Jammu and Kashmir.

Source: National Crime Records Bureau, Ministry of Home Affairs
Space industry enclaves/parks in the country

285. DR. T. SUBBARAMI REDDY: Will the PRIME MINISTER be pleased to
state:

(@ whether Indian Space Research Organisation (ISRO) has conceived space
industry enclaves/parks in the country, if so, the details thereof;

(b) what are the facilities and systems that would be developed in the space
parks; and

(c) whether domestic industry would be involved as joint venture or Business
Process Outsourcing (BPO) and what would be the estimated expenditure required for
the parks in the next five years with the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) No Sir.
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(b) Does not arise.

() ISRO has been engaging the Indian industry with appropriate support for
the manufacturing and production of the various components and sub-assemblies
required for the development of space technology since 1976. Commensurate with the
scope of space activities and increased demands for space based services in the
country, ISRO is making focussed efforts to consolidate and enhance participation of
Indian industries in the manufacture of space related hardware such as rocket engine
and stages, propellant tanks, spacecraft structures, solar panels, thermal control systems
etc., required for satellites and launch vehicles. It is envisaged that the industry will
have enhanced contribution towards manufacture of standardised components as well
as integrated systems /subsystems through appropriate consortium.

US launch orders to ISRO
286. DR. K.P. RAMALINGAM: Will the PRIME MINISTER be pleased to state:

(@ whether it is a fact that ISRO bagged two more US launch orders through
PSLV, if so, the details thereof; and

(b) whether it is also a fact that Antrix Corporation, ISRO's marketing arm, has
signed a deal with commercial weather satellite operators abroad, if so, the details
thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (DR. JITENDRA
SINGH): (a) and (b) During October 2015, Antrix Corporation Limited (Antrix), the
commercial arm of Indian Space Research Organisation (ISRO), has signed Launch
Services Agreement with M/s. PlanetlQ, an American Company, for launching two of
their satellites on-board ISRO's Polar Satellite Launch Vehicle (PSLV). These satellites
are meant for studying certain weather parameters.

Utilisation of MPLADS fund

287. SHRI GULAM RASOOL BALYAWI: Will the Minister of STATISTICS AND
PROGRAMME IMPLEMENTATION be pleased to state:

(@ the MPLADS funds utilized by each of the three former MPs from Outer
Delhi;

(b) the funds released and un-spent in each case; and

(c) the mechanism for monitoring the use of MPLADS funds with a view to
ensure its proper utilization?
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THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND
PROGRAMME IMPLEMENTATION [GENERAL (RETD.) V.K. SINGH]: (a) and (b) The
MP-wise details of funds released by this Ministry to the erstwhile Outer Delhi Lok
Sabha constituency since inception of the Members of Parliament Local Area
Development Scheme (MPLADS) in 1993-94 are as under:

(X in crore)
SI. No. Lok Sabha Name of the MP Funds released
1 1991-96 (Tenth) Shri Sajjan Kumar 2.05
2 1996-98 (Eleventh) Shri Krishan Lal Sharma 2.00
3 1998-99 (Twelfth) Shri Krishan Lal Sharma 2.00
4 1999-2004 (Thirteenth) Shri Sahib Singh Verma 9.00
5 2004-2009 (Fourteenth) Shri Sajjan Kumar 7.00

In respect of elected Members of Lok Sabha, the balances of MPLADS funds left
by the predecessor MP (funds not committed for works of the predecessor MP) are
passed on to the successor MP from that constituency.

Consequent upon delimitation with effect from the 15th Lok Sabha it was decided
in 2010-11 that the total unspent amount available with the District Authorities in all
the Lok Sabha constituencies of NCT of Delhi upto the 14th Lok Sabha should be
equally distributed amongst all the sitting MPs of the 15th Lok Sabha by the Delhi
Government.

The total un-released amount from Government of India for all the Lok Sabha
constituencies of NCT of Delhi upto the 14th Lok Sabha amounting to ¥ 28 crore was
equally distributed in 2011-12 (X 4 crore each) to all the sitting MPs of the 15th Lok
Sabha.

Lok Sabha-wise information of funds utilized and unspent balance was not centrally
maintained upto the 14th Lok Sabha. This information is being centrally maintained Lok
Sabha-wise and constituency-wise from the 15th Lok Sabha onwards.

(c) The monitoring mechanisms, wherein the roles of the Central Government,
State Governments, District Authorities and Implementing Agencies are laid down, have
been duly prescribed in the Guidelines on MPLADS. The Guidelines are available in
the public domain, including on the official website of Ministry of Statistics and
Programme Implementation (www.mospi.nic.in).

The Ministry of Statistics and Programme Implementation regularly reviews the
implementation of the MPLADS through national-level review meetings with State
Government/District officers and visits to States/Districts. The Ministry also undertakes
third party physical monitoring of the MPLADS works in selected districts through
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independent agencies. In addition, the Comptroller and Auditor General (C&AG) of
India conducts periodic Performance Audit of the MPLADS.

Running of development projects

288. SHRI S.THANGAVELU: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(@ whether it is a fact that government is considering to send money to States
in massive chunks so that the development projects are run without any financial delay
and if so, the details thereof; and

(b) whether it is also a fact that Government has invited proposals from the
State Governments in this regard and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) No, Sir. Government is not considering sending money
to States in massive chunks. Government supports urban development projects and
governance initiative under various schemes and programmes. Under its flagship Scheme
of Atal Mission for Rejuvenation and Urban Transformation (AMRUT), the State/UT
Governments propose their State Annual Action Plan (SAAP) based on indicative
allocation given to each State and UT for their central share as per approved sharing
pattern. The details of proposals (SAAP) approved in 2015-16 are given in Statement
(See below).

(b) No Sir, No proposals have been invited to send money to States in massive
chunks for development project.

Statement
Atal Mission for Urban Rejuvenation and Urban Transformation (AMRUT)

(X in crore)

State wise approved State Annual Action Plan (SAAP) and amount released during
2015-16

Sl Name of the Total size of Committed Amount released
No. States SAAP Central as 1st installment
Assistance (20% of Central

Assistance

1 2 3 4 5

1 Rajasthan 919.00 459.50 91.90
2. Gujarat 1204.42 564.30 112.86
3

Andhra Pradesh 662.46 300.41 60.08
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1 2 3 4 5
4. Jharkhand 31336 137.95 2759
5. Odisha 461.30 22814 4563
6. Madhya Pradesh 1655.81 672.03 13441
7. Mizoram 73.00 36.50 7.30
8. Tamil Nadu 3249.23 137241 27448
9. Kerala 575.96 287.98 57.60
10. Telangana 41551 204.75 40.85
11.  Chhattisgarh 57340 276.47 55.29
12, West Bengal 1104.86 552.43 11049
13.  Haryana 438.02 219.01 4380
14.  Mabharashtra 1989.41 914.92 182.98
15.  Himachal Pradesh 158.82 7941 1588
16. Bihar 664.20 33210 66.42
17.  Uttar Pradesh 3287.26 1409.07 28181
18. Karnataka 1258.54 592.29 118.46
19. Uttarakhand 269.93 13368 26.74
20. Punjab 709.66 318.86 63.77

TotaL 9091.70 1818.34

Release of fund for urban renewal plan

289. SHRI A K. SELVARAJ: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(@ whether it is fact that Government has released a sum of T 120 crore to the
State and Union Territories for the purpose of urban renewal plan, if so, the details
thereof; and

(b) whether it is also a fact that Government has identified 482 cities and each
will received T 25 lakh to pin point flaws and come up with solution, if so, the details
of?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) The Central Government has launched Atal
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Mission for Rejuvenation and Urban Transformation (AMRUT) with a view to develop
basic infrastructure in 500 Mission cities. The Ministry has also identified a total
number of 497 cities for coverage under the Mission. The Ministry has released an
amount of T 123.38 crore to States/UTs under the Mission apart from other releases.
The amount has been given to the States/UTs to help them to prepare Service Level
Improvement Plan (SLIP) and Individual Capacity Building etc. The Service Level
Improvement Plan aims at assessing the status of achievement of Service Levels in
various sectors of the Mission and to find best ways in fulfilling the gaps in a cost
effective manner and also to prioritize them.

Construction of new secretariat complex

290. SHRI AVINASH PANDE: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(@ whether Government is planning construction of a new Secretariat Complex
to house the offices of key Ministries in New Delhi;

(b) whether it is a fact, that this complex is expected to need over two crore
square feet land area for development; and

(c) if so, the reasons necessitating the construction of a new Secretariat Complex
and the estimated expenditure therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) No, Sir, no such decision has been taken to construct

a new Secretariat Complex.
(b) and (c) Do not arise.
Criteria for identifying cities under HRIDAY

291. SHRI N. GOKULAKRISHNAN: Will the Minister of URBAN DEVELOPMENT
be please to state:

(@ the criteria being adopted for identifying cities under Heritage City
Development Augmentation Yojana (HRIDAY);

(b) the reasons for not even a single city being identified from Puducherry; and

() the constraints that the Ministry have in selecting any one city from
Puducherry?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) The cities under National Heritage City Development and
Augmentation Yojna (HRIDAY) scheme have been identified on the basis of their rich

heritage and cultural history.

(b) and (c) The proposal to include more cities in HRIDAY scheme would be
considered at the time of expansion of the scheme.

Proposals for metro/mono rail from States

1292. SHRI MEGHRAJ JAIN:
SHRI MAHENDRA SINGH MAHRA.:
Will the Minister of URBAN DEVELOPMENT be pleased to state:

(@ whether Government has received proposals from various States for metro/

mono rail projects;
(b) if so, names of the States from which such proposals have been received,;

(c) whether approval has been granted to all the proposals; if not reasons

therefor; and

(d) the present status of such metro/mono rail projects including Madhya
Pradesh, whether any time frame has been fixed for the completion of such projects and

if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) Yes, Sir. During current year, the proposals from
Andhra Pradesh, Kerala, and Greater Chandigarh Region that includes Union Territory
of Chandigarh and States of Haryana and Punjab have been received for metro rail

projects.

(¢) No, Sir. The sanction of metro rail projects is an ongoing process which
requires extensive consultations with all stakeholders. Projects are approved based on

the feasibility and availability of resources.

(d) As the above proposals have not yet been sanctioned by Government of
India, no time-frame can be fixed for completion of the projects. The State Government
of Madhya Pradesh has not forwarded any proposal for metro/monorail project.

tOriginal notice of the question was received in Hindi.
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Ranking of municipal areas of million plus cities on waste disposal

293. SHRI A.K. SELVARAJ: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(@ whether Government will come out with a ranking of 75 major municipal
areas in cities with Million plus population and all state capitals by January focusing

on solid waste management in these urban areas;

(b) whether it is also a fact that solid waste management is being given 60 per
cent weightage followed by 15 per cent each for availability and use of household
individual toilets and public and community toilets besides 5 per cent each for city level

sanitation plans and information; and

(c) whether it is also a fact that these 75 urban areas account for over 50 per
cent of country's total urban population?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) The ranking of 73 cities was announced on 15th
February, 2016 where 60% weightage was given to Solid Waste Management, 15%
weightage to Individual Household Latrines, 15% to Public/Community Toilet, 5% for
Strategy for Open Defecation Free town and Integrated Solid Waste Management and
5% for Information, Education and Behaviour Change Communication.

() No, Sir.
Criteria for selection of smart cities

294. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@ whether Government's attention has been drawn to the criticism that criteria
for selection of Smart Cities is flawed since it is based on statutory towns instead of

census towns;

(b) if so, whether Government would consider revising the formula, and increasing
the per city allocation from the present ¥ 100 crore;

(c) whether Government would pay special attention to metros like Hyderabad
by launching a Smart Metro plan on the lines of Smart Cities plan; and

(d) if so, the details thereof and if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) The formula designed for selecting Smart Cities
is equitable, fair and oriented towards the Mission objectives and has been adopted
after extensive consultations with States/UTs and other stakeholders. The total number
of 100 smart cities have been distributed among the States and UTs by giving equal
weightage (50:50) to the number of statutory towns in the States/UTs and the urban
population of each statutory town. The Urban Local Body (ULB) is a key entity to plan
and implement the Smart Cities Mission, therefore, the formula gives due (50%) weightage
to the number of ULBs in the State. The Smart City Mission will be operated as a
Centrally Sponsored Scheme (CSS) and the Central Government proposes to give
financial support to the Mission to the extent of I48,000 crore over five years i.e. on
an average ¥ 100 crore per city per year. An equal amount, on a matching basis, will
have to be contributed by the State/ULB, and there is no proposal to increase the

allocation at present.
(c) and (d) At present, there is no such proposal for launching a Smart Metro Plan.
Places where DDA allocated land

1295. SHRI PARVEZ HASHMI: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(@) the details of places where DDA has allocated land for schools, Baraatghar/

community centres during last three years; and

(b) the details of places where land has been allocated in Delhi in addition to

above for hospitals and other public utilities?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) Delhi Development Authority (DDA) has informed
that they have allotted 173 plots of land since 01.01.2013 for purposes of schools,
Baraatghars/community centres, hospitals and other public utilities. Category-wise details
of allotted land are given in the Statement (See below). Further details regarding each
allotted plot of land is available on the website of the Ministry at http://moud.gov.in/

sites/upload-files/moud/files/Institutional-% Land-% 20 Allotment.pdf.

tOriginal notice of the question was received in Hindi.
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Statement

Allotment of land by DDA for various purposes from
01.01.2013 to 31.12.2015

Sl Name of Alottee/ Purpose Number of

No. Deptt. allotments

1. Dte. of Education, GNCTD  Sr. Sec. School 05

4. MoD Baratghar/C. Hall 01

5. DHS & CGHS Hospitals & Dispensaries 18

6.  Govt. Deptt. & Pvt. Socities Higher Technical & Socio-Culture 03

7.  Govt. Deptts. Various Purposes 59

8. Para Military Forces Building Purpose 01

9. Delhi Transport Corp. Bus Depot & Terminal 10

10. Delhi Police Police Post & Police Station n

11.  Delhi Fire Service Fire Post & Fire Station 03

12.  Power Deptt., GNCTD Electric Sub Station (ESS) n

13.  Pvt. Socities Religious Purpose 01

14. DMRC For Phase-111 0
TotaL 173

Funds allocated for development of cities

296. SHRI RAM NATH THAKUR: Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@ whether it is a fact that Government is committed to develop all important
and small cities of the country, if so, the details thereof; and

(b) the details of the amount allocated for the development of cities and names
of the cities of Bihar along with the amount allocated for developing them?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) With a view to develop basic infrastructure, the Central
Government has launched a new Mission, namely, Atal Mission for Rejuvenation and
Urban Transformation (AMRUT). The Mission aims at providing universal coverage in
water supply and sewerage services and also seeks to strengthen storm water drainage
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and urban transport, and develop green spaces in the Mission cities. The Mission will
cover 500 cities in the country which includes all statutory towns with population one
lakh and above as per Census 2011 and certain other cities.

(b) During the financial year 2015-16, the Central Government has approved the
State Annual Action Plan (SAAP) of Bihar with total project cost of ¥ 664.20 crore
involving Central Assistance of ¥ 332.10 crore. The first instalment of ¥ 66.42 crore has
also been released to the State. The names of cities in Bihar identified for the coverage
under the Mission are given in the Statement.

Statement

Selected cities under AMRUT in State: - Bihar

SI. No. Name of City/Town

2

Patna (M Corp.)

Gaya (M Corp.)
Bhagalpur (M Corp.)
Muzaffarpur (M Corp.)
Biharsharif (M Corp.)
Darbhanga (M Corp.)
Purnia (M Corp.)
Arrah (M Corp.)

© 0o N o g B~ W DN P

Begusarai (M Corp.)

10. Katihar (M Corp.

11. Munger (M Corp.)

12. Chapra (Nagar Parishad)

13. Dinapur Nizamat (Nagar Parishad)
14. Saharsa (Nagar Parishad)

15. Hajipur (Nagar Parishad)

16.. Sasaram (Nagar Parishad)

17. Dehri (Nagar Parishad)

18. Siwan (Nagar Parishad)
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1 2

19. Bettiah (Nagar Parishad)

20. Motihari (Nagar Parishad)

21 Bagaha (Nagar Parishad)

22. Kishanganj (Nagar Parishad)
23. Jamalpur (Nagar Parishad)

24, Jehanabad (Nagar Parishad)
25. Buxar (Nagar Parishad)

26. Aurangabad (Nagar Parishad)
27. Bodhgaya

Cities under HRIDAY scheme from Uttar Pradesh

297. SHRI AMBETH RAJAN: Will the Minister of URBAN DEVELOPMENT be
please to state:

(@ whether it is a fact that Varanasi is the only city in the State of Uttar Pradesh
which has been identified for implementing Heritage City Development Augmentation
Yojana (HRIDAY) Scheme;

(b) if so, the reasons therefore not selecting any other city from the State of
Uttar Pradesh, considering its historical evolution and heritage; and

(c) whether any proposal is pending with the Government to include more cities
from the State of Uttar Pradesh under HRIDAY Scheme?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) No, Sir. Alongwith Varanasi, Mathura city in the
State of Uttar Pradesh has also been identified for implementing HRIDAY Scheme.

(€) No such proposal is pending.
NOC for Janpath Bhawasn Market

1298. SHRIMATI KANAK LATA SINGH:
SHRI VISHMBHAR PRASAD NISHAD:
Will the Minister of URBAN DEVELOPMENT be pleased to state:

(@ whether it is fact that Janpath Bhawan Market situated at Connaught Place,
New Delhi has not received NOC for years from Fire Service Department due to some

tOriginal notice of the question was received in Hindi.
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shortcomings, which have not been addressed by the Central Public Works
Department; and

(b) if so, whether experts have expressed a possibility of major accident as
various shops are running without getting NOC from fire service department and if so,
the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Yes, Sir. The building is very old. The shortcomings are
to be attended by different Ministries occupying the buildings and CPWD. One entry
gate open towards Janpath Market is blocked by a hawker for which Director
Enforcement, NDMC has been asked to remove the same on priority. Its copy has also
been endorsed to DCP, Parliament Street. The inspection was carried out by Delhi Fire
Service on 2.7.2013 and 17.7.2015. The observation of Fire department and its status
are given in the Statement (See below).

(b) No such issue has been received by CPWD.
Statement

Observation of fire department and status of compliance

Sl. No. Observations Status

1. The building is not accessible for
fire tenders from 3 sides. The only
access available is also through the
parking lot, which at times remain
occupied. Suitable approaches to
the fire engines shall been provided.

2. The lift lobby at 1st 6th floor is
encroached by creating a canteen,

offices, installing water collars etc.

in canteen LPG cylinders were
used for cooking. The same shall
be cleared.

On Janpath Road side (East side) the
access is available. On west side i.e.
parking side access is available from south
gate. However, efforts are also being made
to get the closed emergency gate to be
opened (with Director Enforcement
NDMC.) on north side the fire tender can
operate from outside the building, as the
width between boundary wall and the
building is less than 6 mtr.

Action for removal of canteen and LPG
cylinders has been taken up. This office
is making constant efforts to get the
obstruction cleared from the occupant
department/ministries.




Written Answers to

[25 February, 2016]

Unstarred Questions 247

SI. No.

Observations

Status

3

10.

The compartmenting i.e. fire check

doors were not found installed. The
fire check doors shall be installed at
the entry of the staircase and in
corridors to check the spread the fire/
smoke.

Alternate  exits not available in

COFEPOSA office at 1st floor. Alternate

exit shall be ensured at all floor for
all offices/compartments.

Alternate staircase found blocked. It
must be ensured that the staircase must
be kept open, free from obstruction at
all times in order to evacuate the
premises. Both of staircases shall be
continues upto terrace.

Internal hydrant/fire hose cabinet at
most of the floors were found locked
in offices, same shall be installed near
the staircases, open areas to make them
available in case of emergency.

Fire extinguishers at 4th floor were
found non operative. The fire
extinguishers at all level must checked
and replaced/maintained

The floor ievel making/illuminate exit
sing shall be provided at all levels.

Emergency lights were not found
available, the same shall be available
to illuminate the staircase/corridor/exist
route at all levels.

Electrical shaft found not sealed

Action for fire check doors is being
taken. However, lift compartrnentation
of one of the lifts has been done and
compartrnentation of other lifts shall
be completed soon.

Alternate exit is available as staircase
is available on both sides of the
building. However, action for removal
of obstruction by the occupant
department is being taken.

Action for clearance of obstruction
is being taken with different
occupation departments/ministries.

The user ministries have been
requested vide letter no. W-10/AE(E)5/
2013-14/172 dt. 20-08-2013 & 01-06-
2015 & reminder vide letter no. DB5/
AE/ED-8/2015-16/0S- dt. 17.02.2016
have been requested to clear the
internal hydrant/ fire hose area.

The user Ministry at 4th floor as well
as other users have been requested to
maintain the fire extinguishers in
working condition. The fire
extinguishers at common places have
been provided and are in working
condition.

Self luminescent exit sign have been
provided at all levels.

Emergency lights have been
provided at all levels.

Electrical shaft has been sealed.




248  Written Answers to [RAJYA SABHA] Unstarred Questions

Smart city proposals from Kerala

299. SHRI K.N. BALAGOPAL.: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(@ whether the Ministry has received any Smart City proposals from the State
Government of Kerala;

(b) if so, the details thereof and the action taken so far on the proposals; and
(c) the details of Smart City proposals received by the Ministry, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Yes, Sir.

(b) and (c) In Stage 1 of the Challenge, the Government of Kerala has recommended
the city of Kochi, based on an intra-state Competition. These shortlisted cities have
prepared their Smart City Proposals (SCPs) for the Stage 2 of the All-India Competition
and SCPs of 97 cities were evaluated in Ministry of Urban Development by a Panel of
national and international experts as provided in the Mission Guidelines. Twenty
winning cities have been announced and the city of Kochi is among the top 20 winning
cities. The details of 20 Smart City Proposals declared winner in first round is available
on the Ministry's website (www.smartcities.gov.in).

Priority for development of cities

1300. SHRI MAHENDRA SINGH MAHRA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@ whether priority has been fixed by the Ministry' to develop the cities as
smart cities;

(b) if so, the names of the cities for which priority has been fixed; and
(c) the total expenditure proposed for developing each city as smart city?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) The selection of cities to develop Smart Cities
is based on criteria set out in Guidelines, which are available on the Mission website
(www.smartcities.gov.in).

(c) The Smart City Mission will be operated as a Centrally Sponsored Scheme
(CSS) and the Central Government proposes to give financial support to the Mission

tOriginal notice of the question was received in Hindi.
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to the extent of ¥ 48,000 crore over five years i.e. on an average ¥ 100 crore per city
per year. An equal amount, on a matching basis, will have to be contributed by the
State/Urban Local Body (ULB).

Waste water treatment facilities in major cities

301. SHRI K. K. RAGESH: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(@ whether Government has any comprehensive strategy to equip major cities
to build up solid waste management and waste water treatment facilities; and

(b) whether the waste management and waste water treatment components are
embedded in the HRIDAY/SMART City and AMRUT programmes?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) Yes, Sir.

Violation of environment norms by builders

302. SHRI SALIM ANSARI: Will the Minister of URBAN DEVELOPMENT be
pleased to state:

(@ whether it is a fact that builders are violating norms and causing dust
pollution in National Capital Territory of Delhi (NCR);

(b) if so, the steps being taken in this regard,;

(c) whether National Building Construction Corporation (NBCC) is also violating
environment norms by dumping material like cement, bricks and dust cement on roads
in East Kidwai Nagar Project; and

(d) if so, what action has been taken against the NBCC?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) and (b) Yes, Sir. Delhi Development Authority (DDA) and
North Delhi Municipal Corporation (NDMC) have informed that they take action against
violations in case of non-compliance of the directions of Hon'ble National Green
Tribunal and the provisions of Building Bye-Laws regarding removal of malba during
construction on weekly basis and providing proper screens at site to control dust and
noise pollution. DDA has also issued instructions in this regard to its Zonal Chief
Engineers and Chief Engineer (Quality Assurance Cell) for strict compliance. Further,
National Building Construction Corporation (NBCC) has informed that they follow all
the requisite norms to avoid pollution.
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(c) and (d) NBCC has informed that no material like cement, bricks, dust, etc. is
dumped on the road in the Kidwai Nagar (East) redevelopment project. NBCC has
obtained the mandatory environment clearance from statutory authorities and the
project site has 40 feet high barricades as per the environment clearance norms and
they are following the directions issued by Hon'ble National Green Tribunal in this
regard.

Criteria for finalisation of cities

303. SHRI P.L. PUNIA: Will the Minister of URBAN DEVELOPMENT be pleased
to state:

(@ whether the Ministry has finalised the cities for the first phase of the Smart
Cities Project;

(b) if so, the details thereof and the funding to be provided and initiatives to
be undertaken; and

(c) the details on the criteria used for identifying the same from the initial
shortlisted entries?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) Yes, Sir.

(b)  After Stage-1 of the Challenge, 98 potential Smart Cities were shortlisted of
which 97 cities have submitted their Smart City Proposals (SCPs). These SCPs were
evaluated in Ministry of Urban Development by a Committee involving panels of
national and international experts and 20 winning cities were announced in the last
week of January. The list of twenty winning cities of States/UTs selected for the first
round is given in the Statement (See below). The Smart City Mission will be operated
as a Centrally Sponsored Scheme (CSS) and the Central Government proposes to give
financial support to the mission to the extent of ¥ 48,000 crore over five years i.e. on
an average ¥ 100 crore per city per year. An equal amount, on a matching basis, will
have to be contributed by the State/Urban Local Body (ULB). This money will be used
to fund the activities set out in the SCP prepared by the city.

(c) The criteria for Stage-2 were City Level Criteria [Vision and goals, Strategic
plan, Citizen engagement and Baseline, Key Performance Indicators (KPIs), self-
assessment and potential for improvement], Area-Based Development (Smartness of
proposal, Citizen engagement, Results orientation, Process followed and Implementation
framework, including feasibility and financial plan) and Pan-City Solution (Smartness of
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solution, Citizen engagement, Results orientation, Process followed and Implementation

framework, including feasibility and cost-effectiveness).

Statement

Winning City Proposals

Rank Name of State/UT Name of City

No.

1 Odisha Bhubaneswar

2. Maharashtra Pune

3 Rajasthan Jaipur

4. Gujarat Surat

5. Kerala Kochi

6. Gujarat Ahmedabad

7. Madhya Pradesh Jabalpur

8. Andhra Pradesh Visakhapatnam

9. Maharashtra Solapur

10. Karnataka Davanagere

11. Madhya Pradesh Indore

12. Delhi NDMC

13. Tamil Nadu Coimbatore

14. Andhra Pradesh Kakinada

15. Karnataka Belagavi

16. Rajasthan Udaipur

17. Assam Guwahati

18. Tamil Nadu Chennai

19. Punjab Ludhiana

20. Madhya Pradesh Bhopal

Criteria for evaluation of City Challenge Competition

304. SHRI VIJAY GOEL: Will the Minister of URBAN DEVELOPMENT be pleased

to state:

(@ the criteria for evaluating the plans submitted by each city in each round

of the City Challenge Competition;
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(b) whether pan-city smart solutions are going to be a part of the criteria;

(c) if so, whether these solutions need to pertain to any specific guidelines or
more weightage would be given to solutions for high priority sectors; and

(d) if not, the reasons why pan-city solutions would not be a part of the criteria?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO): (a) In Stage-1 of the Challenge, 98 potential Smart Cities were
shortlisted. In Stage-2, 97 cities had submitted their Smart City Proposals (SCPs). The
criteria for evaluating these Smart City Proposals in Stage-2 were — City Level Criteria
(Vision and goals, Strategic Plan, Citizen engagement and Baseline, Key Performance
Indicators, self assessment and potential for improvement), Area-Based Development
(Smartness of proposal, Citizen engagement, Result orientation, Process followed and
Implementation framework, including feasibility and financial plan) and Pan-City Solution.

(b) to (d) Yes, Sir. Pan-City Smart Solutions are part of the criteria. The specific
criteria for evaluation Smart Solutions are — Smartness of solution, Citizen engagement,
Result orientation, Process followed and Implementation framework, including feasibility
and cost-effectiveness.

Suicidal tendency in children

1305. SHRI LAL SINH VADODIA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that suicidal tendency is growing among the children in
the recent years;

(b) if so, whether Government is contemplating to take any steps to curb this;
and

(c) if so, the details thereof and by when these steps would be taken and if not,
the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) As per record maintained by National Crime Record
Bureau (NCRB) a total of 2,738, 2,891 and 1,720 children (below 14 years) have
committed suicide during 2012, 2013 and 2014 respectively and a total of 9,230 children
(14 years and above — below 18 years) have committed suicide during 2014.

(b) and (c) Child Helpline toll free number 1098 across the country provides access
and counselling to children who are in crisis.

tOriginal notice of the question was received in Hindi.
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Shortfall of funds to buy ration under ICDS

306. SHRI A.U. SINGH DEO: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether Government has taken cognizance of shortfall of funds to buy
rations and delay in payment of wages to anganwadi workers after the cut in the budget
of the Integrated Child Development Scheme (ICDS), if so, the details thereof and if not,
the reasons therefor; and

(b) the measures that Government has taken/plans to take to ensure that the
objectives of the ICDS are met despite budgetary constrains?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI MANEKA SANJAY GANDHI): (a) and (b) No, Sir, there is no deficiency
of funds under ICDS. During 2015-16 a sum of ¥ 8335.77 crore was sanctioned at the
BE stage which was further enhanced to ¥ 15483.77 crore by way of two supplementary
grants. The funds, for Supplementary Nutrition Programme are released to States/UTs
on the basis of number of beneficiaries availing the services.

Child mortality in the country

307. SHRI A.U. SINGH DEO: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether India has the highest number of child death in the world, if so, the
details thereof and comparison of India's standing with BRICS and SAARC member

nations and African countries;

(b) whether India has achieved/is on track to achieve the fourth Millennium
Development Goal (MDG-4) aimed at reducing under-five child mortality by two-third,
if so, the details thereof, if not, the reasons therefor and corrective action taken by

Government; and

(¢) whether Government has identified high-risk districts, if so, the details
thereof and interventions, if any, taken and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) In India, the office of the Registrar General of India
(ORGI) regularly releases reliable estimates of child deaths in terms of Under-five
Mortality Rate (USMR) using data collected through Sample Registration System (SRS).
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According to ORGI, the USMR estimated as number of child deaths per 1000 live births
in India over the years are as follows:

Year 2000 2005 2010 2011 2012 2013

USMR 85 7 59 %5 52 49

These data show that India has achieved significant improvement over the years
with regard to child mortality.

Accordingly, as per the World Bank Data of 2015 in the public domain,
(http://data.worldbank.org/indicator/SH.DYN.MORT), the child mortality rate (<5 years)
for BRICS and SAARC member nations are given below:

Child Mortality Rates, under 5 (Per 1000) of BRICS countries:

Country 2011 2012 2013 2014 2015
Brazil 16 16 16 16 16
China 15 13 12 n n
India 57 5 52 50 48
Russian Federation n n 10 10 10
South Africa 50 48 43 4 4

Child Mortality Rates, under 5 (Per 1000) of SAARC countries:

Country 2011 2012 2013 2014 2015
Afghanistan 102 100 97 A 91
Bangladesh 47 44 42 40 38
Bhutan 40 3 36 A 3
India 57 55 52 50 48
Maldives 12 n 10 9 9
Nepal 43 4 39 37 36
Pakistan Q0 8 86 &3 8l
Sri Lanka n 10 10 10 10

Further, the child mortality rate (<5 years) for the African countries during
2011-2015 are given in the Statement-1 (See below). From the above tables, it may be
observed that amongst the BRICS countries, India has the highest child mortality rate.
However, amongst the SAARC member countries, Afghanistan and Pakistan have
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higher mortality rate than that of India. Further most of the African countries have
higher child mortality rates.

(b)  The Millennium Development Goals (MDGs) has the Goal 4: REDUCE CHILD
MORTALITY with TARGET 5: Reduce by two-thirds, between 1990 and 2015, the Under
Five Mortality Rate. As per the latest India Country MDG monitoring report titled
'‘Millennium Development Goals India Country Report, 2015', the Under Five Mortality
Ratio (USMR) was estimated at 125 deaths per 1000 live births in 1990. In order to
achieve the target, the USMR is to be reduced to 42 deaths per 1000 live births by 2015.
As per Sample Registration System, 2013 (Source: Office of Registrar General of India),
the USMR is at 49 deaths per 1000 live births and as per the historical trend, it is likely
to reach 48 deaths per 1000 live births by 2015, missing the target narrowly. However,
an overall reduction of nearly 60% happened during 1990 to 2013, registering a faster
decline in the recent past, and if this rate of reduction is sustained, the achievement
by 2015 is likely to be very close to the target by 2015.

(c) 184 Low Performing Districts have been identified as High Priority Districts
(HPDs) by Ministry of Health and Family Welfare, Gol which entitles them for high per
capita funding, relaxed norms, enhanced monitoring and focused supportive supervisions
and encouragement to adopt innovative approaches to address their peculiar health
challenges. List of 184 High Priority Districts (HPDs) is given in Statement-II
(See below).

The Government of India is implementing the following interventions under the
National Health Mission (NHM) all across the country to reduce child mortality:

(i) Promotion of Institutional deliveries through cash incentive under Janani
Suraksha Yojana (JSY) and Janani Shishu Suraksha Karyakaram (JSSK)
which entitles all pregnant women delivering in public health institutions to
absolutely free and no expense ante-natal check-ups, delivery including
Caesarean section, post-natal care and treatment of sick infants till one year
of age.

(i)  Strengthening of delivery points for providing comprehensive and quality
reproductive, maternal, newborn, Child and Adolescent Health (RMNCH+A)
services, ensuring essential newborn care at all delivery points, establishment
of Special Newborn Care Units (SNCUs), Newborn Stabilization Units
(NBSUs) and Kangaroo Mother Care (KMC) units for care of sick and small
babies.
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(i)

(iv)

V)

(vi)

Early initiation and exclusive breastfeeding for first six months and appropriate
Infant and Young Child Feeding (I'YCF) practices are promoted in convergence
with Ministry of Women and Child Development. Village Health and Nutrition
Days (VHNDs) are observed for provision of maternal and child health
services and creating awareness on maternal and child care including health
and nutrition education.

Universal Immunization Programme (UIP) is being supported to provide
vaccination to children against many life threatening diseases such as
Tuberculosis, Diphtheria, Pertussis, Polio, Tetanus, Hepatitis B and Measles.
Pentavalent vaccine has been introduced all across the country and "Mission
Indradhanush” has been launched to fully immunize more than 89 lakh
children who are either unvaccinated or partially vaccinated; those that have
not been covered during the rounds of routine immunization for various
reasons.

Name based tracking of mothers and children till two years of age (Mother
and Child Tracking System) is done to ensure complete ante-natal, intra-
natal, post natal care and complete immunization as per schedule.

Rashtriya Bal Swasthya Karyakram (RBSK) for health screening, early
detection of birth defects, diseases, deficiencies, development delays
including disability and early intervention services has been operationalized
to provide comprehensive care to all the children in the age group of 0-18
years in the community.

Some other important interventions are Iron and Folic Acid (IFA) supplementation
for the prevention of anaemia among the vulnerable age groups, annual deworming on
National Deworming Day (NDD), home visitation by ASHAs to promote exclusive
breast feeding and early detection and referral of sick newborns and promote use of

ORS and Zinc for management of diarrhoea in children.

Statement-1

Details of Child Mortality Rates, under 5 (Per 1000) of African countries

Sl. No.

Country 2011 2012 2013 2014 2015

1

2 3 4 5 6 7

1 Benin 109 107 105 102 100
2. Burundi %b 91 8 &b 8
3 Comoros 8 8L 78 76 74
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1 2 3 4 5 6 7
4, Egypt, Arab Rep. 28 27 26 5 24
5. Gambia, The Ie) 76 74 71 69
6. Ghana 2 69 67 &4 62
7. Malawi 8 T 71 67 64
8. Mauritius 15 15 14 14 14
9. Nigeria 126 121 117 113 109
10. Rwanda 53 52 48 44 L2
11.  Seychelles 14 14 14 14 14
12.  Togo 83 86 &3 81 78
13.  Uganda 70 64 60 57 53]
14.  Burkina Faso 107 101 97 R 58]
15.  Cameroon 101 97 A a1 88
16.  Ethiopia 71 63 6 62 59
17.  Guinea 108 104 100 97 A
18.  Guinea-Bissau 110 105 101 % B
19. Kenya 59 5 53 51 49
20.  Morocco 32 3l 0 2 28
21.  Senegal 60 56 53 50 47
22.  Sierra Leone 151 142 133 126 120
23.  South Africa 50 48 43 4 4
24.  Swaziland e 73 68 63 61
25.  Tunisia 17 16 15 15 14
26.  Algeria 27 2 2% 2 2
27.  Angola 177 172 167 162 157
28.  FEritrea 54 52 0 48 47
29.  Liberia & & 76 73 70
30. Madagascar 58 56 53 52 0
3L Mali 132 127 123 118 115
32.  Niger 116 110 104 100 %
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1 2 3 4 5 6 7

33, Somalia 155 151 146 141 137
34.  South Sudan 107 103 N % B
35 Sudan 78 76 74 72 70
36. Zambia 7 74 70 67 &4
37. Zimbabwe 86 7 75 72 71
38. Botswana 52 50 47 45 44
39. Chad 156 152 147 143 139
40.  Gabon 61 53 5% 52 51
41.  Libya 18 15 15 14 13
42.  Mauritania % B D0 88 85
43.  Namibia 52. 50 48 46 45

Source: World Bank
Statement-11

List of 184 High Priority Districts (HPDs)

States/UTs  No. of Name of the High Priority District
HPDs
1 2 3
Assam 6 Golaghat, Nagaon, Kokrajhar, Hailakandi, Dhubri, Karimganj
Bihar 10 Jamui, Saharsa, Purnia, Sitamarhi, Sheohar, Purba Champaran,

Avraria, Katihar, Kishanganj, Gaya
Chhattisgarh 5 Bilaspur, Dantewada, Bijapur, Jashpur, Surguja

Jharkhand n Paschimi Singhbhum, Saraikela-Kharsawan, Godda, Sahibganj,
Pakaur, Palamu, Latehar, Lohardaga, Gumla, Simdega, Dumka

Madhya 17 Raisen, Tikamgarh, Sidhi, Singrauli, Sagar, Damoh, Satna,
Pradesh Dindori, Shahdol, Anuppur, Umaria, Chhatarpur, Panna, Barwani,
Mandla, Jhabua, Alirajpur

Odisha 8 Nuapada, Koraput, Rayagada, Nabarangapur, Malkangiri,
Kandhamal, Baudh, Gajapati

Rajasthan 10 Bundi, Karauli, Jaisalmer, Udaipur, Rajsamand, Dhaulpur, Jalor,
Barmer, Banswara, Dungarpur
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1

2

3

Uttar Pradesh 19

Faizabad, Sant Kabir Nagar, Hardoi, Barabanki, Pilibhit, Kheri,
Sitapur, Bareily, Gonda, Kaushambi, Etah, Kanshiram Nagar,
Shahjahanpur, Siddhartha Nagar, Bahraich, Budaun, Balrampur,
Shrawasti, Sonbhadra

Uttarakhand 3 Pauri Garhwal, Tehri Garhwai, Haridwar

Andhra 6 Vizianagaram, Cuddapah, Kurnool, Mahbubnagar, Visakhapatnam,

Pradesh Adilabad

Arunachal 7 Tawang, Lower Dibang Valley, East Kameng, Upper Siang, Lower

Pradesh Subansiri, Kurungkumey, Upper Subansiri

Delhi 2 North West, North East

Gujarat 8 Panch Mabhals, Sabar Kantha, Banas Kantha, Kachchh, The
Dangs, Dohad, Valsad, Narmada

Haryana 5 Jind, Hisar, Panipat, Palwal, Mewat

Himachal 4 Mandi, Lahul & Spiti, Chamba, Kinnaur

Pradesh

Jammuand 6 Rajauri, Doda, Ramban, Kishtwar, Punch, Leh (Ladakh)

Kashmir

Karnataka 8 Gadag, Bijapur, Bagalkot, Bellary, Koppal, Gulbarga, Yadgir,
Raichur

Kerala 3 Kasaragod, Malappuram, Palakkad

Maharashtra 9 Nanded, Bid, Jalgaon, Dhule, Aurangabad, Jalna, Gadchiroli,
Hingoli, Nandurbar

Manipur 5 Ukhrul, Tamenglong, Senapati, Chandel, Churachandpur

Meghalaya 4 West Khasi Hills, South Garo Hills, Jaintia Hills, West Garo Hills

Mizoram 4 Lawngtlai, Mamit, Lunglei, Saiha

Nagaland 4 Mokokchung, Pheren, Mon, Kohima

Puduchherry 1 Yanam

Punjab 5 Sangrur, Muktsar, Gurdaspur, Barnala, Mansa

Sikkim 1 West

Tamil Nadu 7 \ellore, Madurai, Krishnagiri, Tiruvannamalai, Trichy, Thirunelveli,
Virudhunagar

Tripura 1 Dhalai

West Bengal 5 Cooch Behar, Murshidabad, South 24 Parganas, Maldah, Uttar
Dinajpur

ToTAL 184
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Instances of violence among children

1308. SHRI LAL SINH VADODIA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the instances of violence among children have been
continuously increasing since last, 15 to 16 years;

(b) if so, whether Government is considering to take any steps in order to curb
it; and

(c) if so, the details thereof; and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) As per data compiled by the National Crime Records
Bureau (NCRB)," incidences of juvenile crimes has constantly increased only during the
last five years. The year-wise details from the year 2000 till 2014 is given in the
Statement (See below).

(b) to (c) As per the Seventh Schedule to the Constitution of India, 'Police' and
'Public Order' are State subjects and, as such the primary responsibility of prevention,
detection, investigation and prosecution of crime, lies with the State Governments/
Union Territory Administrations.

Further, The Juvenile Justice (Care and Protection of Children) Act, 2015 has come
into effect from 15.01.2016 one of the major provision of the Act is to address the issue
of heinous offences being committed by children in the age group of 16-18 years.

Statement

Year-wise details of incidences of juvenile crimes from the year 2000 till 2014

SI.No.  Year Incidence of juvenile crime
1 2 3

1 2000 9267

2 2001 16509

3 2002 18560

4 2003 17819

5 2004 19229

6 2005 18939

tOriginal notice of the question was received in Hindi.
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1 2 3

7. 2006 21088
8. 2007 22865
9. 2008 24535
10. 2009 23926
11. 2010 22740
12, 2011 25125
13. 2012 27936
14. 2013 31725
15. 2014 33526

(Source: Crime in India, NCRB

Scheme for helpless children

1309. SHRI LAL SINH VADODIA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that literate, helpless children and children deprived of
their rights are compelled to lead life like a slave;

(b) if so, whether Government is considering to formulate any scheme for such

children; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (c) The Ministry of Women and Child Development
(MWCD) is implementing a centrally sponsored Integrated Child Protection Scheme
(ICPS) for rehabilitation and reintegration of children in difficult circumstance, including
destitute and neglected children. Under ICPS, financial assistance is provided to the
States/UTs for, inter-alia, undertaking a situational analysis of children in difficult
circumstances at district level, and also for setting up and maintenance of various types
of homes, including Children homes, Specialised Adoption Agencies and Open Shelters.
The scheme also provides for family based non-institutional care through adoption,

sponsorship and foster-care.

tOriginal notice of the question was received in Hindi.
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Scheme for rejected and neglected children

1310. SHRI LAL SINH VADODIA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that the rejected and neglected children coming from
villages to cities have to live in slums or on footpath and eat non-nutritious food,;

(b) if so, whether Government is considering to formulate any scheme for such
children; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (c) The Ministry of Women and Child Development
(MWCD) is implementing a centrally sponsored Integrated Child Protection Scheme
(ICPS) since 2009-10 for rehabilitation and reintegration of children in difficult
circumstances, including rejected and neglected children. Under ICPS, financial assistance
is provided to the States/UTs for, inter-alia, undertaking a situational analysis of
children in difficult circumstances at district level, and also for setting up and maintenance
of various types of homes, including Children homes, Specialised Adoption Agencies
and Open Shelters. As an initiative to rescue and rehabilitate children from Railway
Stations, Railway Childline has also been started, initially at 20 major platforms in
collaboration with Ministry of Railways.

Segregation of children on caste lines in Anganwadi Centres

311. DR. KANWAR DEEP SINGH: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that children are segregated in some Anganwadi Centres
on the caste lines;

(b) if so, the States from where such cases have been reported; and
(c) the details of preventive measures that have been taken in this regard?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (c) The Integrated Child Development Services
(ICDS) scheme is a Centrally Sponsored Scheme implemented/operated by State
Governments/UT Administrations.

tOriginal notice of the question was received in Hindi.
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ICDS scheme is universal and self selecting with enhanced focus on children
below 3 years of age and the most disadvantaged and vulnerable sections of the
society, particularly of rural poor population. As per the guidelines for opening of
Anganwadi Centres villages pre-dominantly inhabited by population belonging to SC/
ST and minority community are given priority.

The ICDS scheme is open to all categories of eligible beneficiaries, irrespective
of caste, creed, region, etc. and the scheme is implemented by State Governments/UT
Administrations. So far, Ministry has not received any complaint regarding caste
discrimination at Anganwadi Centres.

Malnutrition in SC/ST children

312. SHRI BAISHNAB PARIDA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the status of addressing malnutrition of SC/ST children in the country;

(b) the details of funds that have been distributed to different States for the
purpose during the last three years; and

(c) whether Government has worked out any action plan to speed up this
process of addressing malnutrition and if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) As per National Family Health Survey-3, 42.5%
children (<5 years) age were under-nourished. In the Rapid Survey on Children (RSoC),
2013-14 conducted by Ministry of Women and Child Development with UNICEF, the
percentage has come down to 29.4%. As per NFHS-3, children from SC and ST community
had comparatively higher levels of malnutrition at 47.9% and 54.5% respectively. The
Ministry is implementing Supplementary Nutrition Programme (SNP) under ICDS to
address malnutrition among children in general. The ICDS scheme is universal and self-
selecting, administered through about 13.5 lakh operational Anganwadi Centres located
throughout the country. There is no economic or other criteria attached for availing the
benefits of ICDS scheme. In the implementation of ICDS special emphasis is laid on the
coverage of SC/ST beneficiaries. The States/UTs have been advised to ensure that
AWCs are opened in areas predominantly inhabited by SC/ST population.

(b) Funds under SNP are earmarked and utilised for SC and ST sub-plan
exclusively for benefit of SC/ST beneficiaries in the country. The details of funds
distributed to different States for the purpose for the years 2012-13, 2013-14 and
2014-15 are given in the Statement-1, 11 and I11 respectively (See below).
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(c) With a view to address malnutrition and strengthen ICDS, the scheme was
restructured and strengthened during 2012. A number of new components including
revision of financial norms of SNP were introduced. The goal of restructured ICDS is
to (i) Prevent and reduce young child under-nutrition (% underweight children 0-3
years) by 10 percentage point; (ii) Enhance early development and learning outcomes
in all children 0-6 years of age; and (iii) Improve care and nutrition of girls and women
and reduce anaemia prevalence in young children, girls and women by one fifth.

Statement-1

Details showing releases of funds under SCSP and STSP on Supplementary
Nutrition Programme under ICDS scheme for the year 2012-13

(% in Lakh)
Sl. States/UTs Total funds released Total funds
No. under SCSP released

under STSP
1 2 3 4
1. Andhra Pradesh 8650.08 1609.22
2. Bihar 12989.03 1766.09
3. Chhattisgarh 3262.27 44151
4. Goa 7544 14.37
5 Gujarat 443341 3521.07
6. Haryana 1714.49 296.92
7. Himachal Pradesh 680.23 17394
8. Jammu and Kashmir 467.94 89.14
9.  Jharkhand 4278.50 1019.18
10. Karnataka 5829.42 745.27
11. Kerala 1064.88 22537
12, Madhya Pradesh 14476.10 2701.26
13.  Mabharashtra 9766.76 5993.60
14.  Odisha 6305.06 1102.29
15.  Punjab 1074.19 204.64
16. Rajasthan 5184.32 1080.28
17.  Tamil Nadu 4157.16 1013.76
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1 2 3 4
18.  Uttar Pardesh 28020.28 5854.63
19.  Uttarakhand 250.03 47.63
20. West Bengal 10013.90 1388.83
21.  Delhi 189352 330.00
22.  Puducherry 0.00 0.00
23.  Andaman and Nicobar Islands 0.00 0.00
24.  Chandigarh 0.00 0.00
25. Dadra and Nagar Haveli 0.00 0.00
26. Daman and Diu 0.00 0.00
27.  Lakshadweep 0.00 0.00
28.  Arunachal Pradesh 592.75 765.28
29. Assam 1086.06 22091.39
30.  Manipur 126.69 1590.97
31. Meghalaya 156.91 4075.34
32.  Mizoram 70.31 1375.02
33.  Nagaland 75.23 3089.06
34.  Sikkim 420 605.58
35.  Tripura 9147 1148.71
GRAND ToTAL 126790.63 64360.35

Statement-11

Details showing releases of funds under SCSP and STSP on Supplementary
Nutrition Programme under ICDS scheme for the year 2013-14

( in lakh)
Sl. States/UTs Total funds released Total funds
No. under SCSP released
under STSP
1 2 3 4
1 Andhra Pradesh 9203.73 2683.33
2. Bihar 10978.18 412459
3. Chhattisgarh 3139.07 1179.37
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1 2 3 4

4. Goa 100.60 37.80
5 Gujarat 4539.80 1705.64
6. Haryana 1835.16 13574
7. Himachal Pradesh 780.07 293.07
8. Jammu and Kashmir 1468.18 551.61
9. Jharkhand 4070.28 1529.23
10. Karnataka 5559.79 2088.86
11. Kerala 1176.02 44184
12, Madhya Pradesh 10848.72 4075.95
13.  Mabharashtra 10919.48 349740
14.  Odisha 5980.32 1916.65
15.  Punjab 1692.76 140.80
16. Rajasthan 4571.16 171743
17. Tamil Nadu 4795.07 1385.39
18.  Uttarakhand 34142 128.28
19. Uttar Pardesh 31237.32 11114.82
20. West Bengal 9188.00 3452.01
21.  Delhi 1474.79 317.96
22.  Puducherry 76.04 9.04
23.  Andaman and Nicobar Islands 0.00 0.00
24.  Chandigarh 0.00 0.00
25. Dadra and Nagar Haveli 0.00 0.00
26. Daman and Diu 0.00 0.00
27. Lakshadweep 0.00 0.00
28. Arunachal Pradesh 107.03 703.22
29. Assam 1315.73 10912.28
30. Manipur 191.32 1111.37
3l. Meghalaya 586.20 1456.11
32, Mizoram 90.78 947.46
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1 2 3 4

33.  Nagaland 148.16 981.24

34.  Sikkim 2527 317.35

35, Tripura 172.01 1139.60
GrAND ToTAL 126612.46 60095.44

Statement-111

Details showing releases of funds under SCSP and STSP on Supplementary

Nutrition Programme under ICDS for the year 2014-15

(% in lakh)
Sl. States/UTs Total funds released Total funds
No. under SCSP released
under STSP
1 2 3 4
1. Andhra Pradesh 7267.17 3970.24
2. Bihar 12101.82 4315.67
3. Chhattisgarh 2980.15 1062.76
4. Goa 91.10 3249
5. Gujarat 4863.82 1734.50
6. Haryana 1957.56 0.00
7. Himachal Pradesh 739.20 27553
8  Jammu and Kashmir 1355.58 48343
9. Jharkhand 482357 3905.60
10. Karnataka 7024.40 2081.69
11.  Kerala 1296.71 462.42
12, Madhya Pradesh 12514.45 4796.80
13. Mabharashtra 9982.99 3560.05
14.  Odisha 5875.55 2095.30
15.  Punjab 1470.65 0.00
16. Rajasthan 5115.92 182441
17. Tamil Nadu 5675.76 2165.93
18.  Uttarakhand 690.16 246.11
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1 2 3 4
19. Uttar Pradesh 29798.44 10626.50
20. West Bengal 9567.40 373355
21. Telangana 3303.55 1364.84
21.  Delhi 1429.21 185.45
22.  Puducherry 53.72 3.16
23.  Andaman and Nicobar Islands 0.00 0.00
24.  Chandigarh 0.00 0.00
25. Dadra and Nagar Haveli 0.00 0.00
26. Daman and Diu 0.00 0.00
27. Lakshadweep 0.00 0.00
28.  Arunachal Pradesh 158.39 244.79
29.  Assam 5117.84 6169.38
30. Manipur 237.81 367.52
3l. Meghalaya 1621.98 480.22
32, Mizoram 119.77 185.09
33, Nagaland 212.87 1247.65
34.  Sikkim 48.09 74.32
35, Tripura 238.87 369.18
GRrAND ToTAL 13773450 58064.58

Plan to control stunted growth of children in Delhi

313. SHRI BAISHNAB PARIDA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that 43 per cent kids in Delhi have stunted growth as
per a survey, if so, the details thereof and the reasons therefor;

(b) whether Government was involved in the above survey; and

(c) whether Government has developed or envisage an action plan to control
this health-hazard among children in Delhi region and if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) As per the National Family Health Survey
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(NFHS) - 3 (2005-06) conducted by the Ministry of Health and Family Welfare, 42.2%
of children under 5 years of age were stunted in Delhi; however, this has declined to
29.1% as per the Rapid Survey on Children (RSoC), 2013-14, commissioned by Ministry
of Women and Child Development.

(c) The Government has accorded high priority to the issue of malnutrition and
is implementing several schemes/programmes of different Ministries/Departments
through State Governments/UT Administrations including Delhi to address one or other
aspect related to Nutrition. This Ministry is implementing Integrated Child Development
Services (ICDS) scheme, Rajiv Gandhi Scheme for Empowerment of Adolescent Girls
(RGSEAG)- 'Sabla’, and Indira Gandhi Matritva Sahyog Yojana (IGMSY) as direct
targeted interventions to address the problem of malnutrition among women and children.

Additionally, the Food and Nutrition Board of the Ministry, through its 43 regional
field units, is engaged in conducting training programmes in nutrition, in addition to
advocacy towards generating awareness through nutrition education programmes on
the importance of healthy balanced diets especially through the use of locally available
foods, mass awareness campaigns and use of electronic and print media.

The main aim of all these activities is to improve nutritional outcomes and bring
down the level of malnutrition in the country especially amongst women and children.

Increase in number of underweight and stunted children

314. SHRIMATI RENUKA CHOWDHURY: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to state:

(@ whether Government has seen a recent UNICEF Survey Report which states
that almost all States across India have performed poorly in reducing the number of
underweight and stunted children during last years;

(b) if so, the details thereof along with the reasons therefor; and

(c) the fresh steps taken by Government to give impetus to its National Nutrition
Mission in order to address malnutrition in the country especially in poor performing
States?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) Rapid Survey on Children (RSoC) was
commissioned by the Ministry of Women and Child Development across 29 States
during 2013-14 with technical assistance from UNICEF India. The State-wise percentage
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of stunted and underweight children below five years according to UNICEF Survey and
the change in the percentage when compared to the data of NFHS-3 (2005-06) is given
in the Statement (See below).

A positive trend is observed in respect of key child health and nutrition indicators
on comparison of prevalence rates of stunted and underweight children below five
years from RSoC vis-a-vis National Family Health Survey-3, (2005-06) with 9.3% and
13.1% reduction at national level in stunted and underweight children respectively. The
percentage of underweight and stunted children below age five years varies substantially
across the States. However, almost all States indicate positive trend in reducing the
percentage of stunted and underweight children below five years as per UNICEF Report
on Rapid Survey on Children (RSoC) vis-a-vis National Family Health Survey-3,
(2005-06).

(c) Inview of high national priority accorded to combating malnutrition in the
country and to ensure convergence for better and effective delivery to the targeted
beneficiaries, National Nutrition Mission (NNM) is focussed on the key areas which
include incentivizing States/UTs for achieving the targeted goals, incentivizing AWWSs
for enrolment of beneficiaries under UIDAI and for using ICT enabled monitoring of
schemes through Smart Phone/Tablet to Anganwadi Worker (AWW) and supervisors
for name based tracking for severely underweight children. Community mobilization,
awareness, advocacy and IEC together with gap filling support and mentoring support
at the grass roots level will also form part of key focus areas.

Statement

State-wise percentage of stunted and underweight children below five years as
per UNICEF Survey and change in percentage as per NFHS data of 2005-06

Table: Percentage of children aged 0-59 months classified by their nutritional status
according to three anthropometric indices, height-for-age, weight-for-height, weight-
for-age, by State, India, RSoC, 2013-14 and NFHS-3, 2005-06

State Stunted (Height-for-age) Underweight (Weight-for-age)
RSoC  NFHS-3 Change RSoC NFHS-3 Change
1 2 3 4 5 6 7
INDIA 38.7 480 93 294 425 -131
Delhi 2.1 422 -131 194 26.1 -6.7

Haryana 365 457 9.2 22.7 39.6 -16.9
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1 2 3 4 5 6 7
Himachal 342 386 44 195 36.5 -17.0
Pradesh

Jammuand 317 350 -33 154 256 -10.2
Kashmir

Punjab 305 36.7 6.2 160 249 -89
Uttar Pradesh 504 56.8 -6.4 343 424 8.1
Uttarakhand  34.0 444 -104 20.6 380 -174
Chhattisgarh  43.0 529 99 339 47.1 -132
Madhya 416 50.0 84 36.1 60.0 -239
Pradesh

Bihar 494 55.6 6.2 371 55.9 -1838
Jharkhand 474 49.8 -24 421 56.5 -144
Odisha 382 450 6.8 344 40.7 6.3
West Bengal 34.7 446 -99 300 38.7 -8.7
Arunachal 284 433 -149 246 325 -79
Pradesh

Assam 40.6 46.5 -59 222 364 -14.2
Manipur 332 356 -24 141 221 -8.0
Meghalaya 429 55.1 -12.2 309 488 -179
Mizoram 269 398 -129 148 199 5.1
Nagaland 291 388 97 195 252 57
Sikkim 280 383 -103 158 19.7 -39
Tripura 310 357 47 305 396 91
Rajasthan 364 437 73 315 399 84
Goa 214 256 4.2 16.1 250 -89
Gujarat 41.7 51.7 -100 335 446 -111
Maharashtra 354 46.3 -109 251 370 -119
Andhra 353 42.7 -714 22.3 325 -10.2
Pradesh

Karnataka 342 437 95 289 376 87
Kerala 194, 245 5.1 185 229 44

Tamil Nadu  23.3 309 -76 233 298 6.5
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Simplification of child adoption procedure

315. SHRI D. KUPENDRA REDDY: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that there is huge difference between the number of
children available with the adoption agencies in comparison to the list of parents
wanting to adopt child and if so, the details thereof; and

(b) whether Government has taken any initiatives to simplify the existing child
adoption procedure to help the childless couples, if so, the details thereof?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) As per information provided by Central Adoption
Resource Authority as on 18.02.2016, the number of children available for adoption is
1619, whereas, the number of prospective adoptive parents is 7331.

(b) The adoption procedure has been simplified and made online through Child
Adoption Resource Information and Guidance System (CARINGS) since August, 2015.
The roles and responsibilities of authorities and agencies concerned, the timelines for
completing various procedures in the process of adoption have been clearly defined
in the adoption guidelines.

Consideration of compulsory sex determination

316. SHRI. T.K. RANGARAJAN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ whether it is a fact that Government is considering compulsory sex
determination; and

(b) if so, the reasons therefor?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) and (b) There is no proposal under consideration
of the Government to make pre-natal sex determination compulsory under the PC &
PNDT Act, 1994 and Rules thereunder.

Rehabilitation schemes for Vrindavan based widows

317. SHRI MANSUKH L. MANDAVIYA: Will the Minister of WOMEN AND
CHILD DEVELOPMENT be pleased to refer to answer to Unstarred Question no. 2160
given in Rajya Sabha on 12th December, 2012 and state:
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(@ the updated status of the action taken by the Central Government, in
consultation with State Government of Uttar Pradesh, in launching special welfare and
rehabilitation scheme for Vrindavan based widows in view of the Supreme Court's
observations to provide all basic amenities to these widows;

(b) the details of welfare measures taken initiated, so far; and

(c) whether the State Government of Uttar Pradesh has provided land to build
shelter home for them, if so, the further action taken in building the home at the earliest?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) to (c) A piece of land measuring 1.424 Hectare has
been obtained from State Government of Uttar Pradesh at a cost of ¥ 1,99,38,637/- and
a home for 1000 Vrindavan based widows is being constructed through National
Building Construction Corporation (NBBC) at an estimated cost of ¥ 57 crore (including
cost of land). The design of the home has been prepared in consultation with Help Age
India and is old age friendly. The home would consist of ground plus 3 floors with all
facilities of ramp, lifts, supply of adequate electricity water and other amenities for
meeting the requirements of senior citizens and persons with special challenges. The
construction work of the home has already begun.

Steps for reducing SC population suffering from malnutrition

318. SHRI P.L. PUNIA: Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to state:

(@ whether Government is aware of the fact that Scheduled Caste population
particularly children and mothers in India suffers from high degree of malnutrition, if
s0, the details thereof, State-wise for last three years and if not, the reasons therefor;
and

(b) the steps taken by Government to tackle this situation?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) As per National Family Health Survey-3, 42.5%
children (<5 years) age were underweight malnourished. In the Rapid Survey on Children
(RSoC), 2013-14 commissioned by Ministry of Women and Child Development in
technical assistance from UNICEF, the percentage has come down to 29.4%. As per
NFHS-3, children from SC community had comparatively higher levels of malnutrition
at 47.9%. However, as per RSoC data, malnutrition amongst SC children below 5 years
of age has come down to 32.7%.
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The details of malnourished Schedule Caste children (< 5 years) as per Rapid
Survey on Children (RSOC) 2013-14, is given in Statement-1 (See below) and the details
of malnourished Schedule Caste women (age 15 - 49 years) (BMI below normal) in India
as per NFHS-3 (2005-06) conducted by Ministry of Health and Family Welfare (State-
wise) is given in Statement-11 (See below).

(b) The Ministry is implementing Supplementary Nutrition Programme (SNP)
under ICDS to address malnutrition among children and pregnant and nursing mothers
in general. The ICDS Scheme is universal and self-selecting, administered through
about 13.5 lakh operational Anganwadi Centres located throughout the country. There
is no economic or other criteria attached for availing the benefits of ICDS Scheme. In
the implementation of ICDS special emphasis is laid on the coverage of SC/ST
beneficiaries. The States/UTs have been advised to ensure that AWCs are opened in
areas predominantly inhabited by SC/ST population. With a view to address malnutrition
and strengthen ICDS, the scheme was restructured and strengthened during 2012.
A number of new components including revision of financial norms of SNP were
introduced. The goal of restructured ICDS is to (i) Prevent and reduce young child
under-nutrition (% underweight children 0-3 years) by 10 percentage point; (ii) Enhance
early development and learning outcomes in all children 0-6 years of age; and
(iii) Improve care and nutrition of girls and women and reduce anaemia prevalence in
young children, girls and women by one fifth.

Further, the Food and Nutrition Board of the Ministry, through its 43 regional field
units, is engaged in conducting training programmes in nutrition for pregnant women,
lactating mothers and adolescent girls, one of the training programme i.e. '"Home scale
preservation of Fruits and Vegetables and Nutritionl is exclusively imparted to SC/ST
population in addition to advocacy towards generating awareness through nutrition
education programmes on the importance of healthy balanced diets especially through
the use of locally available foods, mass awareness campaigns and use of electronic and
print media. The main aim of all these activities is to improve nutritional outcomes and
bring down the level of malnutrition in the country especially amongst women and
children.

Statement-1

Percentage of underweight malnourished Scheduled Caste children (< 5 years)
in India (Satate-wise) as per Rapid Survey on Children in 2013-14

SI. No. State Underweight
1 2 3
L Andhra Pradesh 215

2. Arunachal Pradesh 38.0
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1 2 3
3 Assam 198
4, Bihar 464
5. Chhattisgarh 305
6. Delhi 235
7. Goa 239
8. Gujarat 318
9. Haryana 274
10.  Himachal Pradesh 222
11, Jammu and Kashmir 226
12, Jharkhand 438
13.  Karnataka 376
14, Kerala 155
15.  Madhya Pradesh 385
16.  Maharashtra 291
17. Manipur -
18.  Meghalaya 248
19.  Mizoram -
20.  Nagaland 290
21.  Odisha 344
22. Punjab 172
23.  Rajasthan 350
24.  Sikkim 14.4
25.  Tamil Nadu 26.7
26.  Tripura 259
27.  Uttar Pradesh 39.2
28.  Uttarakhand 257
29.  West Bengal 30.7
INDIA 32.7
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Statement-11

Percentage of underweight Scheduled Caste women (age 15-49 yrs) (BMI below
normal) in India (State-wise) as per NFHS-3 (2005-06)

SI. No. State % Underweight Scheduled
Caste Women
(age 15-49 yrs)
(BMI below normal)

1 2 3

1 Andhra Pradesh 376
2. Assam 451
3. Arunachal Pradesh 342
4. Bihar 58.3
5. Chhattisgarh 384
6. Delhi 232
7. Goa 38.1
8. Gujarat 42.0
9. Haryana 364
10.  Himachal Pradesh 314
11.  Jammu and Kashmir 336
12, Jharkhand 392
13.  Karnataka 40.6
14, Kerala 224
15.  Madhya Pradesh 46.8
16.  Mabharashtra 39.9
17. Manipur 14.9
18.  Meghalaya 220
19.  Mizoram -

20.  Nagaland 289
21.  Odisha 50.8
22.  Punjab 26.8
23.  Rajasthan 410
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1 2 3
24.  Sikkim 98
25.  Tamil Nadu 347
26.  Tripura 438
27.  Uttar Pradesh 430
28.  Uttarakhand 38.3
29.  West Bengal 425

INDIA 411

Result of rapid survey on children

319. SHRI VIJAY GOEL: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(@ the percentage of children that are stunted, weak and underweight according
to the new survey and the change in these percentage when compared to the data of
previous years;

(b) the policy interventions being made by Government that would promote
practices that improve child feeding habits, pediatric care and composition of local
diets; and

(c) the achievements and impact specific to the National Nutrition Mission with

respect to lowering malnutrition in the country?

THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): (a) Rapid Survey on Children (RSOC) was commissioned
by the Ministry of Women and Child Development across 29 States during 2013-14 with
technical assistance from UNICEF India. The percentages of stunted, wasted and
underweight children below five years, at National level, according to UNICEF survey
and the change in these percentage when compared to the data of previous years
(NFHS-3) of 2005-06 are as follows:

Stunted (Height for age) Wasted (weight Underweight (weight
for height) for age)

RSOC NFHS-3 change RSOC NFHS-3 Change RSOC  NFHS-3 Change

38.7 48.0 93 151 198 47 294 425 -131
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A positive trend is observed on comparison of prevalence rates of stunted,
wasted and underweight children below five years age from RSOC vis-a-vis National
Family Health Survey-3 (2005-06) with 9.3%, 4.7% and 13.1% reduction in stunted,
wasted and underweight children respectively.

(b) and (c) The Food and Nutrition Board of the Ministry, through its 43 regional
field units, is engaged in conducting training programme in nutrition, in addition to
advocacy towards generating awareness through Nutrition Education Programmes on
the importance of healthy balanced diets especially through the use of locally available
foods, mass awareness campaigns and use of electronic and print media.The main aim
of all these activities is to improve nutritional outcomes and bring down the level of
malnutrition in the country especially among women and children.

Further, in view of high national priority accorded to combating malnutrition in
the country and to ensure convergence for better and effective delivery to the targeted
beneficiaries, the proposed National Nutrition Mission (NNM) is focussed on the key
areas which include incentivizing States/UTs for achieving the targeted goals,
incentivizing AWWs for enrolment of beneficiaries under UIDAI and for using ICT
enabled monitoring of schemes through Smart Phone/Tablet to Anganwadi Worker
(AWW) and supervisors for name based tracking for severely underweight children.
Community mobilization, awareness, advocacy and IEC together with gap filling support
and mentoring support at the grass roots level will also form part of key focus areas.

The House then adjourned for lunch at one minute past one of the clock.

The House re-assembled after lunch at one minute past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
THE BUDGET (RAILWAYS), 2016-17

MR. DEPUTY CHAIRMAN: The Budget (Railways), Shri Manoj Sinha to lay on the
Table.

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): Sir, on behalf of my senior colleague, Shri Suresh Prabhu, I lay a statement (in
English and Hindi) of the estimated receipts and expenditure of the Government of India,
for the year 2016-17, in respect of Railways.

[Placed in Library. See No. L.T. 4102/16/16]



Re. Demand to continue .... [25 February, 2016]  ...Duration Discussion 279

RE. DEMAND TO CONTINUE THE SHORT DURATION DISCUSSION

MR. DEPUTY CHAIRMAN: Thank you very much.

Now, we will take up the Calling Attention Motion by Shri Anand Sharma and
others. It will be discussed from 2.00 p.m. to 3.00 p.m. So, everybody should limit to
putting questions only. ...(Interruptions)... Let me complete. ...(Interruptions)... Let me
complete. ...(Interruptions)... No; no. Let me complete. ...(Interruptions)...

IHS F AAGT F AN Al AT WG B FAOI F I A
(S IR ST AHal): AFY SUFAHMRT ARG, ... (FAU)... IR, H 3fRae
TR ATE9 ¥ o DI off b i1 "eE SR fS¥HIA" B, I By W WY 3R
31TV 7T St (IR & € 31 31w ot St ared € % dia § STt "difer srcer" 8@,
o1 &1 B, & BIS MU e B

MR. DEPUTY CHAIRMAN: No; no, Mr. Minister. It is not the case of Shri Anand

Sharma or anybody else's case. ...(Interruptions)...

i} GEAR R Thall: 59 AR Tl 79 A 8l &, <1 31 ol I 79 781 gen
12y, BRI I8l RaRe Bl ...(@au™)... W, AR W g Fra| T8 e amfeul
"Il SIS BT A U BT &, O U Hel | Udh Wl fiFe SR =181 M1 anfaul

MR. DEPUTY CHAIRMAN: 2.00 p.m. to 3.00 p.m. is the Calling Attention. That

is in the rules. ...(Interruptions)...

SHRIMUKHTAR ABBAS NAQVI: Okay, 2 to 3 p.m., not even a few minutes more.
...(Interruptions)... 1If we are sticking to the rules, then, 2 to 3 means 2 to 3. Every time

breaking the rule, and then say that this is the rule, is not the way. ... (Interruptions)...

SHRI B.K. HARIPRASAD (Karnataka): Can he dictate the terms to the Chair?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Listen; listen. ...(Interruptions)... Mr. Minister,

...(Interruptions)...

SHRI B.K. HARIPRASAD: No; no. He cannot dictate the terms.

...(Interruptions)...

i YEAR TR FAehd1: A9 17 T 711, I8 89 $8 I8 ©| 7199 B 71 4§ 77qh!
Uit T 7 ... (TIEH)...

MR. DEPUTY CHAIRMAN: Listen, I have no problem, but ...(Interruptions)...
Listen, Mr. Minister. You should ensure that your Members also adhere to time.

...(Interruptions)...
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SHRI MUKHTAR ABBAS NAQVI: Do not worry, Sir. Our Members will not
speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: On this? I am not talking about the Calling Attention

only, but about other subjects also. ...(Interruptions)...

Okay, now, 2.00 p.m. to 3.00 p.m. will be Calling Attention. After that, we will
resume the discussion on the Short Duration. And, after that, we will take up one Bill.

That is the consensus.
Now, let us proceed. Shri Anand Sharma.

SHRI ANAND SHARMA (Rajasthan): Mr. Deputy Chairman, Sir, I want to point
out one thing that I do not have a statement from the Home Minister. ...(Interruptions)...
The Home Minister is also not present in the House. ...(Interruptions)... Neither here is
the Home Minister, nor the statement. ... (Interruptions)... This is disrespect to this House.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Is there the Minister of State? ... (Interruptions)...

SHRI ANAND SHARMA: No; no. Not the Minister of State. We are going to

discuss about the complete breakdown of law and order in Delhi. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Then, it cannot be taken up. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, it is

the question of law and order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Naqvi, ensure the presence of either the Home
Minister or the Minister of State in the Ministry of Home Affairs. Otherwise, I cannot

take it up.

Y YR T Fehdt: WX, B FfReR 1 o1 wede e Rye &l faar garm 2
HsheRUe IP] fETITGE R Ahdl § 98 D! (el AT S ... (ILT)...

MR. DEPUTY CHAIRMAN: No, no. It cannot be. ...(Interruptions)... Whom will

we put questions?

SHRI MUKHTAR ABBAS NAQVI: Two Cabinet Ministers are here. The MoS is

also coming. ...(Interruptions)... The statement is also here. ... (Interruptions)...

SHRI D. RAJA (Tamil Nadu): Mr. Deputy Chairman, Sir, it is related to Delhi, the

National Capital. In the absence of Home Minister, ... (Interruptions)...
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SHRI GHULAM NABI AZAD: Sir, the Business has already started.
...(Interruptions)... Neither the Home Minister nor the Minister of State is present.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Hon. LoP, please. ...(Interruptions)...
SHRI GHULAM NABI AZAD: And, Sir, this was listed in today's Business.

MR. DEPUTY CHAIRMAN: Hon. LoP, it is not started. Sit down. It can be started
only if there is Home Minister or the Minister of State for Home Affairs. Only after the
Member has called the attention of the Minister and when the Minister states the Statement
will be distributed. The Statement also cannot be distributed because the Minister is not
here. So, I am unable to take it up. But if the Home Minister was not able to be present,
or the MoS was not able to be present, why was it not intimated to the Chair in advance?
You could have at least done that. That was also not done.

SHRI V.P. SINGH BADNORE (Rajasthan): Sir, the point is that already, a discussion
is taking place there. ...(Interruptions)... It is not right. ...(Interruptions)... Why are you
calling attention of the Minister in the middle? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You are a Vice-Chairman. You should know the rules.
...(Interruptions)... Badnoreji, you should know the rules. ... (Interruptions)... In the rules
it is stated that it is one hour from this time to that time. ... (Interruptions)...

SHRI V.P. SINGH BADNORE: Sir, it was not clear. ...(Interruptions)... If that
clarification had come earlier, it would have been better. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You should know the rules. Now, Mr. Home Minister,
you should take Parliamentary work more seriously. 2.00 p.m. is your Calling Attention,

your responsibility; you should have been here exactly at 2.00. Okay.

SHRI GHULAM NABI AZAD: Sir, since MoS is here now, well and good. But
the hon. Minister should inform the Cabinet Minister that he should reply to the Calling
Attention since in the other House he has replied to this.

MR. DEPUTY CHAIRMAN: No, no. For me, either Minister is okay. Now, Shri
Anand Sharma.

SHRI ANAND SHARMA: But we don't have a copy of the Statement, Sir.
MR. DEPUTY CHAIRMAN: You ask for it. The Statement will be distributed.
SHRI ANAND SHARMA: We don't have a copy, Sir.

MR. DEPUTY CHAIRMAN: You raise the point. The Statement will come. You

first call the attention.
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CALLING ATTENTION TO THE MATTER OF URGENT
PUBLIC IMPORTANCE

Situation arising out of complete breakdown of law and order in Delhi

SHRI ANAND SHARMA (Rajasthan): Sir, I call the attention of the Minister of
Home Affairs to the complete breakdown of law and order in Delhi as has been witnessed

recently.

MR. DEPUTY CHAIRMAN: Okay. Now, Mr. Minister. Statement also be
distributed. HIH ®I TeHe T GIRY, Had &I e < <yl ...(s9494T)... Have you

got the Statement? ... (Interruptions)...

SHRIV.P. SINGH BADNORE (Rajasthan): Sir, he will read itout. ... (Interruptions)...
Then, it will be distributed. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; you have to distribute the Statement

...(Interruptions)...
SHRI V.P. SINGH BADNORE: It cannot come before, Sir, ... (Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir,

this is the most inefficient way of dealing with the things. ...(Interruptions)... TS Bl
adjourn BX? d HTH A

SHRI V.P. SINGH BADNORE: He will lay it on the Table, then.

...(Interruptions)...

SHRI GHULAM NABI AZAD: This is the most inefficient way of dealing with the
things. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Hon. LoP, you know the system.
...(Interruptions)... UEol d TSI, Sd 918 I THE distribute BRI 31T T I T8 &
991 9% U, TTHE distribute HR AT SMY? ... (QALT)... T8l I I UG, ISP d1§
&l distribute BITTII

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIIJU): Sir, I would like to make a Statement on the Calling Attention Motion
in Rajya Sabha on 25.02.2016 regarding complete breakown of law and order in Delhi.
Sir, Delhi Police is the largest metropolitan Police in the world, which is responsible to

provide safety and security to, approximately, 1.8 crore population of the city. Delhi,
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apart from being the political centre, is also the cultural capital of the country due to
which various events are happening regularly. A large number of tourists from within the
country and abroad visit the city. From the neighbouring States, approximately 40 lakh
floating population come here daily. The Delhi Police is responsible towards this floating
population also. The Delhi Police has many additional responsibilities, as compared to
other cities, apart from detection and prevention of crime as also organizing international
conferences, safety of VVIPs, security of foreign dignitaries and embassies, conduct of
Republic/ Independence Day, safety of tourists/ visitors etc. Apart from this, being the
Capital of India, in case any event or incident occurs in any other part of the country, it

impacts the city directly or indirectly.

A new dimension that has emerged, apart from the grave problems already being
faced in the present era, is terrorism. Delhi is the target of all the terrorist organizations
of the world. The issue of terrorism is grave for Delhi due to the presence of many vital
installations, which are the target of the terrorists. The security of President's House,
Parliament, various Ministries, MPs' residences, Army Headquarters, Headquarters of
Intelligence Organizations, protected historical monuments, etc., is the responsibility of
Delhi Police. In this background, in my understanding, the Delhi Police is performing
efficiently and patiently, and I am not only satisfied with its performance, but would
also like to compliment and thank the 60,000 personnel of Delhi Police. It is their toil
and labour, 24X7, which ensures that the city remains peaceful. I would request every
Member of this hon. House to realize that the Constabulary of Delhi Police performs its

duty 12 to 16 hours a day.

Recently, the Delhi Police, in a joint operation with the security agencies, has made
a big achievement in arresting Mohd. Asif, Indian Chief (AQIS Chief) of the terrorist
organization Al-Qaeda. Also, in January, 2016, a local module of terrorist organization
ISIS was neutralized and four terrorists were arrested in UP in a joint operation, which is

a big achievement of the Delhi Police in maintaining law and order.

During 2015, with the introduction of latest technology-related mobile application
in their daily functioning, for example 'HIMMAT", Lost Report App., Police Clearance
Certificate, Automated e-FIR etc., the allegations on Delhi Police for unnecessary
harassment, hesitation in filing complaints, bribery, jurisdictional disputes and distortion
of facts have suo motu come to a halt. This has not only increased our responsibility

towards the citizens but has also provided relief to the residents.

Recently, the law and order situation in Haryana was grave due to the Jaf reservation

agitation and it was obvious that the effect would be felt in Delhi. With alertness and



284  Calling Attention to the.... [RAJTYA SABHA] ...Urgent Public Importance

[Shri Kiren Rijiju]

restraint, the Delhi Police handled all the agitations and demonstrations, exhibiting their

professional acumen.

Talking about recent achievements of the Delhi Police, many conferences and big
programmes were successfully conducted in Delhi, like the 'India Africa Forum Summit,
2015', which went on for four days at the Indira Gandhi Stadium in Delhi, where Heads of
States and representatives from 54 Nations participated. Also, various international sports
competitions are regularly held in Delhi and, not only their conduct, but also the security
of sportspersons is the responsibility of the Delhi Police. Apart from this, the Republic

Day, 2016 celebrations were conducted peacefully in an organized manner.

The Delhi Police has started many important schemes. "Truthful Registration' is the
first step which needs to be highlighted. In order to ensure truthful registration, suitable
sensitization, motivation and supervision of the police machinery was ensured. While
64,882 FIRs were registered in the year 1998, the figure reached 1,91,377 in 2015,
which suggests a truthful and fair registration. The Delhi Police is committed to wipe out
corruption. Delhi Police has established Toll Free No.1064 for the benefit of public to
register complaints against corruption or harassment by Police. The facility for sending
audio and video clips on widely publicized No. 9910641064 has been provided to the
public. Along with these measures, our significant e-initiatives have helped to improve

the image of Delhi Police.

Recently, Police acted as per law in the anti-national and anti-constitutional
incidents in the Jawaharlal Nehru University. A group of many students in the University
tried to vitiate the atmosphere but it remained limited to the University premises.

...(Interruptions)...

SHRI MANI SHANKAR AIYAR (Nominated) : Is the Patiala House Court JNU

premises? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You proceed. ...(Interruptions)... You don't look at
that. ... (Interruptions)...

SHRI KIREN RIJIJU: The Delhi Police, while exercising restraint in the Patiala
House Courts premises, did not use force ...(Interruptions)... because there was a full
possibility of stampede due to limited space in the Court premises and use of tear gas

would have interfered with the working of the Court.

Railway stations, metro transport, cinema halls, school, cultural events, Government
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and Non-Government Organizations, bazaars and markets and various arrangements
continued without interruption. The statistics indicate that last year Police successfully
handled approximately more than 11,000 agitations, demonstrations, etc. The Licence
Branch of Delhi Police has sanctioned 365 programmes during this year which were

successfully conducted. All these negate the instant question.

The Delhi Police provides security to a total of 495 VIPs falling in various categories
like 'Y, X, Z, Z+'. Apart from this, a large number of VIPs, VVIPs who visit Delhi are
provided security by the Delhi Police. This year, a total of 2,370 VIPs/VVIPs visited
Delhi, which averages to approximately 50 VIPs daily. Their security has been foolproof

and no inconvenience to them has been reported.

The incidents which happened during the last few days were handled by the Delhi
Police in a professional manner. Therefore, I am not in agreement that the law and order

situation in Delhi has deteriorated during the recent past. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Anand Sharmaji, you take five minutes and

others two to three minutes. There are many names.

St 3= Il SUMUURT ARGy, BRT SAFTGYU URTd TS IToie 1 faeetl &
<X Bl $8 99T ¥ frec HIH-wgaven & ey # g1 gferd a1 gfo & srRars;
faeell gferd St GRef UeT™ el §, SHdT Sd9M Bl &, a8 3 g8 & faftre
FfeTal & forg 81, foe! e <1 718 & a1 918% | S AN o1 §, O §N 9° &
RTSCTeIET AT UET Hall, S {17 81 AT ST U 99 events BHRT TS feeeh & 819 8,
HA! HEIGY = 370 I H I Fe Tl P Ieold (BT 81 TR LBV YK BT I8
qHag el o7 {3 &9 faeel Ifor & $ad 39 degail IR faar &, S 3@t RRER g,
SAP] Bered &, [T [T ey A1 811 &, 918 faeell b v 8, [l Wi e
H 81 g1 fdl fl <9 & o= 81 3R 7 81 g4RT Hh4a I8 AT & 89 bacl I8 STHR]
I BN b BIF-BIF A FHAT §U, DIF-PI9 I Conclaves BT 3TST T ST AGRET Bl
AT 11 8, facell § T9TS & 8% a9 & o< fUsel $s WeHi | SIH-ggl BR arravol
ERIE g3l &, o g1 g 4 <91 & B WRE g 2l WAl A8Ied 7 U A H
IRTITH 9 3R 10 H $B TSHAT, S STATERT 8% [Avaiderned AR afeITal 8139 Bl
3ISTed ¥ g8 T3l o 1 foran §1 Suwf 7eley, §31 98 el © fF 981 I 98
H& FHST & 3R AW & ANRSD AHI & b AR < H ST81 PIH-HaT Yferd Bl
RT=TaRT &, 981 TSR U 07, ARBR 3TIT BRIET 3R FBR AT ara F Ig1 oY
gs URTRARTIT F 37U Ueet &1 $1TS b1 I8 T 811 A1 b a1 g8 <21 AJem iR
AT B AT &1, IRIT I <2 AT U FeAd & AT T8, BRI -DIIA IR Feid] & AT 61?7 I8
gIrITaT AaTel TS faeell H, IS H YT gaTT 21 WAl Heled + (U 9311 4 $8l 8 fb
T8t W Ig-faRe oiR wfaers- i ved g3 81 Irg-faried oiR wfaems-forieh a1
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Bt

1 919 IR IS Wl PRATS 3R s &I, SABT GHAT DI Tl B, T AN U AT H
IAB! 8T B 8, T R © IR ARBR Bl HRATs I Blg Aol Jbdll TR VAT BIs
1 2, $7 UTH G ©, A1 S9 WX &1 I PHRATs B | 5d ARG & AfIBR BT g1l 3T
g 3R BT & SMBR &b ST B a1 AT 2, AT I8 T YT BIaT 2 fh 39 IRBR Bl
RIS T TRATIT T 872 JATY 39 T H IT Hal &1 ATl 32 b 37X 31X TS &
3feR 39 1 BI SCIRT AR 71 R8T 2, I a4 I T919 &, BT Iqd] asfe 4 el 2
9 ARgE &1, S &R ARe & forg g, wifd afdgs g e smuet fIu B,
...(TAUT).... MY &1 | I Tl STl ... (FAU).... 93, 3191 ... (=aem ).

MR. DEPUTY CHAIRMAN: Khanna ji, there is no time. ...(Interruptions)...

it 3IfATer I @I () R WBR AE § Al U8 e WRE '?
...(STALT).... 1984 ¥ FIT 3112 ....(HALT)....

it ST T ST AU B ....(ae).... I RT=TaR) 9 9979 <1 98 8WIe & 38
gl ...(Tag). ..

MR. DEPUTY CHAIRMAN: No, your Minister will reply. ... (Interruptions)... You
need not reply. Let the Minister reply. You need not reply. The Minister will reply. Please
sit down. ...(Interruptions)... There is shortage of time.

SHRI K.C. TYAGI (Bihar): He is Minister-in-waiting. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, you please finish in five minutes.

...(Interruptions)...
SHRI ANAND SHARMA: No, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, yes. Finish it in five minutes.

...(Interruptions)...

7} ST IFI1: SUGHIART HEISd, eI 31U HIEH W I8 Hel & (b SHRT Afaem
FIT HEAT 57 5D NG, Ie3g Bl IRIY - "8, WRA S AN, IR DI U FY0f g9
IUF FHISTATE] GIf-RUeT AThd =D TURTST g9 & foTq, T S FHT ARG
DI AR, 3MTH AR ISTfrd =, fIaR, sifteafa, feam, &9 ik U &t
EICAT...." | T2 BT IS FAT G2 2 DI IS P &R Yeb SIS Ut b am
T 3R T U TR fe@rs 73 & had v faRyRT, Te 9 A 9eferd T 99 §
TaTe] 8 3R gt ol e -faieft €1

3t guTd S (T U< 98 1 g o 7 99 IR QA § {5 B agardt €2
.. (TALT)....
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it 3t Tt STET 9% WA € {6 B9 OF SR, 98 HY 93 FHE & A1 HHSRIT
5 98 <91 & ARG A B ...(@au™)... TR (S gl ... (FagH). .

MR. DEPUTY CHAIRMAN: Now, you put your question. ...(7ime-bell
rings)... Now, you put your question. Six minutes are over. Please put your question.

...(Interruptions)...
SHRI ANAND SHARMA: I will, Sir. I did not ask for interruptions.
MR. DEPUTY CHAIRMAN: No, no. You have already taken six minutes.

SHRI ANAND SHARMA: Sir, my questions are very clear. This Government has
allowed the rule of law and order in the national capital to collapse by encouraging,
sponsoring and supporting the violence, unlawful activities and attacks on citizens, even
in the precincts of courts and outside the courts, media persons, teachers and litigants.
Sir, the hooligans have been let loose to violate the law. No action had been taken for
long until the leaders of the Opposition collectively, in a meeting called by the Prime
Minister, pointed this out. First, on the 15th of February, Monday, we had a situation
that a Legislator belonging to the Ruling Party attacked people inside and outside the
Court, assisted by other people. And it took days and days for the Delhi Police to make
a cosmetic arrest, 'cosmetic' I am calling it. After that, on first day, on 15th, we had the
lawyers, if they are lawyers, belonging to that court and other courts supposedly, coming

to Patiala House, attacking people, indulging in violence ...(Time-bell rings)...
Sir, please. This is a very serious matter.

MR.DEPUTY CHAIRMAN: Yes, but I have to manage time also. ... (Interruptions)...

You should put your questions.

SHRI ANAND SHARMA: No action was taken. ...(Interruptions)... There was a

sad feeling of insecurity and outrage. ...(Interruptions)...
sft O 31: R, I8 910 921 8] &l ... (GE).... 39 S Bl el ... (IGET)....
sft 3I=e ek 377y AfSTI (@@ . 39 S .. (AT ). .

MR. DEPUTY CHAIRMAN: Now, please don't disturb. ...(Interruptions)... Don't

disturb. ... (Interruptions)... I have to manage the time. ... (Interruptions)...

sft 3T Il 3T I WY T &1 Y ....(asT). .. 3151 I W 99 &1 9 f& B
IMCATET B2 ...(FAHT)... YD YR, Ud! [IRYRT ... (QQE)... 37 39 a9
A 6 B RGN 872 ... (M), I8 ISR AT fhe f&ar? ...(caaum)...
31T HIAS A 1 DY ... (TGET)....
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MR. DEPUTY CHAIRMAN: Please, Mr. Anil Madhav Dave. ...(Interruptions)...

sft 3T~ Tt B 3MUD! IT SR 81 &A1 81 ....(ALT). .. IT T 81 I8 7872
...(TAYT)... B9 ARG S 21 ... (@aeT™). .. 899 forar g1 ... (aum). .

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)...

sft et AT g9 (e URE): WX, G&A H 39 ¥ Hdl SfdTel H 91 A8 gl
B ...(FILTH)....

MR. DEPUTY CHAIRMAN: Listen, all of you sit down. ...(Interruptions)...
Listen, listen. ...(Interruptions)... Now, please sit down. ...(Interruptions)... Now, listen.
...(Interruptions)... Sit down. ... (Interruptions)... Now, please, Mr. Minister, I want to first
talk to the Treasury Benches because I have already announced two times that after the
Short Duration Discussion, one Bill also has to be taken. If you interrupt and try to delay
then I am helpless. Don't do that. Now, Mr. Anand Sharma, your time is over. You put the

question and sit down. Just put the question. ... (Interruptions)...
SHRI ANAND SHARMA: Sir, please. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Put the question. ... (Interruptions)... Put the question.

...(Interruptions)...

SHRIANAND SHARMA: Sir, let me make one thing very clear. ... (Interruptions)...

No, because something has been said here...
MR. DEPUTY CHAIRMAN: Put the question.

SHRI ANAND SHARMA: No; something has been said here and I want the
Chair to take serious note of that because names have been taken and our nationalism

has been questioned. I not only take offence to that but would also like to make it clear

once and for all, 89 I IS I 3N &, foTa! difgdl 7 PRarrai &1 &, Fay fHar &
..(TAUT).... 3R I S &FT €, S [ o) WiaR 721 foan .. (aem)... sie)
$ 69 A & IS ...(FAUT)... T T I8 R BRI B ...(FaEH)... ¥ 99 J&f W)
BITS Bl ... (TGLT)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... All right.

...(Interruptions)...
sft 31TI=g ¥ A U U8 W BT &1 ... (IIHH). ..
MR. DEPUTY CHAIRMAN: Now, the next speaker ...(Interruptions)...

it stve et SRAY, BT T U &, S 31TST I8 qardT 11 ¥E1 § b B Irgwad
€ 3R Ueh fI=RERT & AN ... (@aHT).... 3R U AP oY Be $I g |
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MR. DEPUTY CHAIRMAN: No, no; this is Calling Attention. ... (Interruptions)...

Your time is over.

it ST ¥E: §Th WIS 71 I ARl & Raelh qhaH BRI oy 8, s g7
T P TSI TR R ST v @l BIRET ®F oY ... (caaem). .

MR. DEPUTY CHAIRMAN: You can say the rest of things in the President's
Address. Sit down.

sft s ¥ WX U IISTAd BT heell Bl ...(FIH)... § $HH] 99T e W)
M| ... (FAH).... I will authenticate it. Just to tell you that even up to 2001, you, the

ruling dispensation, ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Put the question. ...(Interruptions)... No, no; your

time is over. ...(Interruptions)...

SHRI ANAND SHARMA: Your mother organisation did not respect or accepted

the Tricolour. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, the next speaker is Mr. D. Raja.

...(Interruptions)...
SHRI ANAND SHARMA: And you are telling us ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. D. Raja, please. ... (Interruptions)...

sft Ve Tt QU & QTR LL.(FAYT).... TE! W] FaATA B ... (FIHF)... Jel A1
HATA Bl ... (CAETT).... AT AT GAAT S| ... (SAAET)....

it 3rferer w1erg g9 St S1TaTST H 9el B ST A AT . (AT, ..

JiEd FE HA (S AS T, BUedn): Sh] CISH WH Bl gl 6l
...(T9YT)... How much time has he got, Sir? ... (Interruptions)...

sft 3rI~e e 37T SIRT BT 37 S ... (HIALH). ..
MR. DEPUTY CHAIRMAN: Sharmaji, your time is over. ...(Interruptions)...

Y 3rVe vt A i R/ 91t 7B 22 . (@mag)... 3 A E &R uEt 59 il W
I3 g@! &l ... (FAL)... $T6] I (I &1 9 8191 12T ... (LTH). ..

it SUMUTIR: MY TR Ad BIgYI ... (FA)... ITHT SN, MY RIS 79 BT
...(F9YT)... Your time is over.

sft 3~e T RIS A B TR B ....(aEH). ..
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MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... Your time is
over. ...(Interruptions)... Now, Mr. D. Raja.

i} 3 ¥MT: TR, T8l eI YU a1 W B QIOIQI ... (FAL)....
MR. DEPUTY CHAIRMAN: No; your time is over.

st IS YAl PR U &9 H CTIPIC! F FRA d H $© qiodl & el
..(FAUH)... AR, 9 [ I 81 | ....(FagH)....

sft srfamTer I @ R, L (=aU). .
sft e ¥ W), d R Y6 81 TR L. (@aET).... d R g% 81 TR .. (aT). ..
MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... BT

37t ST~ Tt STFHTIRT HBIG, T8 A1 Sl 379 1T Y &1 H g T & A1 I
Tep Y21 HRAT T8 § fob AT T8 AT Sfl, AT 3MYD! APR B Bls e & fb a2 |
TS B IR ITgare B va T gRuTeT forg o) gfors & < ST 31k S & MR
TR 39 < H THH I GART ST 39! TRYTST 3R [IaReRRT I 9gad F81 8, Sd! udrfed
fopam ST ar srArHTfTes Tl 1 rgAfel &1 ST 3iR =me d fhdl Y 37 BT HUST STel B
AT GBI B 9T H Fed, I AN IR EHA BN AR 3Maah! 19718 & .. (AHg B "9, 9
SART ST 37T WIS o, TR T A IS &, STd! T cosmetic arrest Wl fazaTs TS|
=1 U & ol ... (aes)... gfory T e ... (|9d &l 1.,

MR. DEPUTY CHAIRMAN: Okay. Shri D. Raja, please. ...(Interruptions)...
sft 79w ¥t &9 ST & & I21 aabidl 93 21 ... (). ..

MR. DEPUTY CHAIRMAN: Okay; over. ..(Interruptions)... Over.
...(Interruptions)... Shri D. Raja, please. ...(Interruptions)...

sft 31w wrf: T 147 3R 323 AT B B ....(AT Bl ELD...

MR. DEPUTY CHAIRMAN: Shri D. Raja, please. ... (Interruptions)...

it ST ¥ T SN hadl o gardT ... (FHT Bl 8eh)....

it SoRpwTafay: ot Sft, o AfSv .. (araem). ..

sft 3rI=e T 3fR A1 1 1 B AT 9T 317U T A HIA? .. (TALT). ..
it SopuTafay: ot Sft, 93T, 9fSTI How do 1 do? ... (Interruptions)...

sft 3ve Tl T ST AT IMYARA B {6 I N1 Y eI €, 91”9 3fu%
faemae € 91 9 ifdradd €, S7d RIcTh 31T HRATs HH B2 .. (AAT B 6.
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MR. DEPUTY CHAIRMAN: No, Mr. Sharma, take your seats. ... (Interruptions)...

No. Take your seat. ...(Interruptions)... Take your seat.

st 3FI—e I MY B YA BT fob % 9 BT IS P <X S qIATaR0T
TREHR & UATET 4 ... (FIHH)...

MR. DEPUTY CHAIRMAN: Take your seat. ...(Interruptions)... No. Take your

seat. Nothing more goes on record. ... (Interruptions)...

it e I *

MR. DEPUTY CHAIRMAN: Take your seat. ...(Interruptions)... Nothing will
go on record. Take your seat. ...(Interruptions)... Mr. Raja. ...(Interruptions)... Shri D.
Raja, please. Mr. Raja, please. Listen to me. My humble request is, take three minutes,
and within three minutes you have to finish. Everybody should stick to three minutes in

putting questions. It is Calling Attention. It is not a debate. ... (Interruptions)...

SHRI D. RAJA (Tamil Nadu): You have already taken one minute, Sir!

...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not a debate. It is Calling Attention. Okay. Now,

start. Your time starts now.

SHRI D. RAJA : Sir, Delhi is the National Capital. It is one of the Union Territories.
Puducherry also is one of the Union Territories. Both have elected State Assemblies and
Chief Ministers. Both the Territories are asking for full statehood. We will discuss this
issue at a later time. Having said that, the Home Minister has admitted yesterday, Delhi
Police is in the administrative control of the Central Government through the Licutenant
Governor appointed by the President under Article 239(1). The role and functions of
the Delhi Police and the Government of National Capital Territory of Delhi are clearly
defined in the statute.

Now, the Statement given by the Home Ministry takes credit for the achievements
of Delhi Police. I have no objection. But Home Ministry should take responsibility for
the failure and incompetence of Delhi Police also. As Home Minister, you should be held

responsible for the failure and incompetence of Delhi Police.

You referred to Jawaharlal Nehru University. We are having a Short Duration
Discussion. I will be participating. I will speak on what is anti-national, anti-Constitutional
activity. I will speak on that. Here, I do not get into that debate. But my point is you have

arrested Jawaharlal Nehru University's Students Union President Kanhaiya Kumar. He

*Not recorded.
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[Shri D. Raja]

was produced in Patiala House Court on 15th. What is the justification for violence in
Court premises? He was attacked. Media persons were attacked. Our party cadres were
attacked. Who are those people? Are you not aware of those people? Home Ministry is so
weak! Delhi Police is so weak not to find out the culprits! ... (Interruptions)... You should

explain this, Sir.

After this, what happens? There is an observation from Supreme Court. Supreme
Court constitutes a six-member team which includes — I take the name because he is
a former Minister — Mr. Kapil Sibal and senior advocates like Rajeev Dhawan and
others. But after Supreme Court directives on 17th, again violence is there. Who are these
elements? There was lumpenism in the Patiala Court. Who can justify it? Are we living
in a democracy? Or are we living in a dictatorship? I want to know it from the Home
Minister. What is happening, Sir? How can you justify the attack on an accused? How
can you justify the attack on the mediapersons? How can you justify the attack on the
common people who were there? Forget that you belong to the BJP and I belong to the
CPI. After all, we are a democracy. Are we on the side of democracy? India will never be

a dictatorship as long as Dr. Ambedkar's Constitution exists.
MR. DEPUTY CHAIRMAN: All right.

SHRI D. RAJA: As long as the legacy of Dr. Ambedkar is there, India will never

become a dictatorship.
MR. DEPUTY CHAIRMAN: Mr. Raja, your time is over.

SHRI D. RAJA: With this confidence, I am asking you and you have to answer it.
How did this violence take place? Unless there was some political support from political

masters ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Okay.
SHRI D. RAJA: In the All-Party Meeting I told it to the Prime Minister.
MR. DEPUTY CHAIRMAN: Shri K.C.Tyagi.

SHRI D. RAJA: I believe in straightforward talk. I ask you this question. How could
the Delhi Police have remained silent, as mute spectators, without the political masters'

approval?
MR. DEPUTY CHAIRMAN: Okay. Shri K.C. Tyagi, please.

SHRI D. RAJA: You answer this.
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MR. DEPUTY CHAIRMAN: All right. Shri K.C. Tyagi, please.
SHRI D. RAJA: We cannot justify what happened in Patiala Court.
MR. DEPUTY CHAIRMAN: Mr. Raja, take your seat.

SHRI D. RAJA: It is unprecedented, Sir. It is subversion of judicial process, Sir.
What is this? If you think it is anti-constitutional, subversion of judicial process is also

anti-constitutional.

MR. DEPUTY CHAIRMAN: Shri K.C. Tyagi, you have three minutes. You are my

friend. Put your questions in three minutes.
Y &. <. @l 97, 3T VT 1 R IR § BN e
it STFHTRT: 7T VAT BT 8, H FIT Ha?

3t &. . @l AR, § S A1egq | S1-AH 9ol €1 el anedn g, wife 3
HHY DI A IET T DI &1 AR SR U< b U G AT 87 o7 98 831 ordl 2l
BT TR IR b AT H ITD] Bls A 81 AT1 31 I FHY BT BIYR BT S
TS AT & ST8T B WSC &1 AT AT 3R I I FHY IR U< & & 731 | S8
S AR% & SISl Pl el b § =redr g b 24 ©i A <1 91w 81 i, SR g4l 9e
H IH1 gadey o {6 g7 w3 =re d1 24 €S H S @A B Wbl § AR VAT B 3B
FHI A HAYR A gl AT WfepT fUsel faAT fawell # i1 wea] g8 €, g8 faeedl &t
RERTAT &b W Racre I8 1 H GRI1 foht saferg i grn = § o 59 <91 31, 39
HHE BT B IR V&I &, TRFURTY I8 81 1962 & AU B S1.3118.3MR. < 2T,
9 <2 & I8 HAT 918,41, IS A1 SHT A1, MUl A18d, 1. AT, AR TS
HY SLIAE.R. A 45 U1 Ueh WRFRT g8 W1 oY b 39 firert & forg 77 #40 fogre orat
IP] BT Y81 o fofQ ST AT I8 URART I ¢ s, I HHGIR 81 15?2 37 oy
e faeell @1 ' gre9r gon, #, WIARM™ Sff 3R 7SI Sfl, FH1 8 w4301 S & 9 )
D! fsca 7 | 21 S =nedl, § ST AsfSAraiorad e i 1 o1 arsdnl gfe
3Tg 19 FE WA F 7R 3R &W A ¥R, Broret of off <2 €, WA o ff @ €, W 3
3R SR 1, Wie fg 9, o STt 9, 3RS A1ed St 1 &, 99 A 1 oifd 4 W) 89R
Y ¥ [ARafenea™ & 3iax H¥9 & 3iex, J8i a1 & AN (3 3701 Sil, BH AR d oIS ©
S 91dl & U1 SMUTddTel B BIS &R SL.UA.Y. & HF & X HHl el Tal T
ASfhdl & BRCA H SR, MY Ul Y, H Tk AW BIg TAdGa Tel Bt
3R BT H sl dI qarell o & oy faeell gford 718 & a1 98 1R 78] <&
=1fEYI VAT &1 BT, 319 SR H US ©, O SABEIG & ©, PV [aodll & &l I TV
TRARTY ff 3R §H A A & I a189 AR IR 3 789 Iier & I8d gU Had
9o B Tell TS b U AR B 81 §Y1 IRBR & SIRY 81 32 T, 89 a1 A el
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[ . <. ]
3YUT 3MTSTE AT HI UIS] & Sl d15d Aok I AT qRIHA! o, Iq FHI S8l Bl =T

qd o, oifhd it 816 gU, one is not safe in police custody; one is not safe in judicial
custody. 3T f&well gfora & 715 facell & 39 ¥ & |l IfwRAT Bl TS BT
...(TTET)....

MR. DEPUTY CHAIRMAN: Put the question. 3T 39T U2+ {%‘R’I ...(TgYT ).

it &N, @ 9=, § ve €1 Yo @1 &) R dear & gfed dees! 3 I8 gV
I IR 1S gHl g, O IR Aedl A I15cd Hier 7 s RUTE 91 & ok g
BIC GRT ST HHST B RIS M9 gfers JfawIRAT & Racis g1 S1ddTet # 519 80
BABS! AT B I o, I U TAR A1 a1 SATfrdr Tl gial of, S 39 g °
HodT IR IS A & A1 §"§I 3T ITH ideologically disagree W, 13[?{ aﬁs‘
e 781 g1 7 S &= 8T § 3R 7 MU B 8T gl FX gaw 9l 93 g § fose
RISTS] ST, § 59! SR o fofg aar=1 aredn g o I8! facel | A1d-$%¢ 31 Afeasii
BT T BT 81 JET 5 AP T8 15y A1 Bkl §Y A1Y-S3€ B Afeerrsii & Raard ggat 4§
SIS $hTSH 9 AT Bl ....(qaET). ..

2t fob==1 RISTSY: w8 et 3 <1 BTefTd Ger €
it .30t i 31y geR 81 ST, bR difergm

MR. DEPUTY CHAIRMAN: Please put the question.

SHRI K.C. TYAGI: Delhi has the highest rate of crime against women across the

States and the Union Territories in India.
MR. DEPUTY CHAIRMAN: Please put the question.

oY Hf. @rh: ), § g€ 9@ 9a1 @1 §, W HR O 91 § {5 FIR E, JhM 2,
R g & 91 91 €2 grSt a1 IS Sff 9t AT o9 3 AR G B TET B, FR N '
3R 31T R g€ T ga18 < IRTYm, 1 B e oY 997 x2m| #/7 fdes wg & % '
A Sft BT Ut Srrelt a1 # A B oo B fwd 41 S ge g €, 98 7'
AT & T TR W 3R TRHR & 79 IR Al 1R A% BT, 3779 Afdied 3R Hicred
R WRIY TS &, Sl T1 771 =SV 84 319eh! It BT dfed1 BRibTe AT T 2

MR. DEPUTY CHAIRMAN: Now, please conclude.

3 .. |rft: TR, § 21 I B B AU 91 FATG DR &1 g U8l a1 I © B
3R SIGTY o 3HER TSPl b BRTA H Yoy Alal aal 3 s 2, Il S BRI Bl T
U 4T XE BT AMBR e &1 FAI a1 I8 &, H ALY 3H1 1 {576 TE =1 18l g b
I AR I wneft 21 ot U gaNT? 3R A | "eH BT, Y 89 STaTade H 7R &
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T B | ufearer 8189 H 379 o 7 B dl R gTdd 89 fhT, TITTeRY & R ©
...(STIHT)....

sft SgHTafer: A ST, Hu 3 ISyl

3t &. 0. @l IR, § FHE BR BT GG DI b gRT ST B Ryeyel 3
STETEIT dTell HHST BT RUIE 81 ¥R, H AT8d1 g [ S5 RacTrs HRars sl

MR. DEPUTY CHAIRMAN: Thank you very much. I have six additional names.
Additional names mean names of those who have not given notice but given names now.
I would request them to restrict to two minutes. Shri Bhupinder Singh, please take two

minutes. ...(Interruptions)... Put the question.

SHRI DEREK O'BRIEN (West Bengal): Sir, are we going to follow the size of the
Party? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No Party time. This is not Party discussion.
...(Interruptions)... Okay.

SHRI BHUPINDER SINGH (Odisha): Mr. Deputy Chairman, Sir, Delhi is the
Capital city of this country and Delhi is the mirror for the entire nation in the international
sphere. Sir, the statement of the Home Minister speaks that crime has increased between
1998 and 2015. It means that there are crimes, people have been affected and more number
of women has been tortured in the city of Delhi in the last few months. Sir, it is a fact that
there is a conflict between the Union Government and the Delhi State Chief Minister. Day
and night, we have been hearing that through the news. Sir, the Government here says
that it is a matter to be referred to the Human Rights Commission. They are working for
12-16 hours; not only for 12-16 hours but also they are working 24X7. Why? How many
police personnel have been employed or got employment or you have recruited during
the last two years? How many police personnel had been recruited? You have mentioned
in your statement that they take care of VIPs/VVIPs. I would like to know what the total
number of VIPs in this country. What are the total number of VIPs in China and the rest of
neighbouring countries? It may be less. It may not be in five figures. In any country of the
world, it is six figures, but in our country it is more than six figures. You deploy Special
Police Force to take care of VIPs/VVIPs.

Regarding JNU issue, no doubt, we will be discussing it. I would like to know from
the hon. Minister whether the IB has reported that a conference is going to be held in JNU
campus on 9th February. What was the purpose of that conference? I would also like to
know whether the Delhi Police Commissioner has received the report from the IB. What

is the intelligence report? If so, what action has been taken on the IB report?
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For the last three years they have been observing the Shahid Diwas. What has
happened last year? Why has this thing happened this year? Today, what is the picture?
The whole world is looking at India. Whatever we are discussing or debating here,
whatever answer comes from this side or that side, let it not be said that when you were
in power this thing had happened; and when we are in power this thing has happened.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Leave that to the Minister. Thank you. Now,
Mr. Veer Singh. ... (Interruptions)...

SHRIBHUPINDER SINGH: The House and the country want to know what they did
and what you are doing. The first duty of a welfare Government is to guarantee freedom
of expression by an individual, protection of property and security to life. ...(Time-bell

rings)...

MR. DEPUTY CHAIRMAN: Okay. Now, Mr. Veer Singh. &R 78 Sft, 3ma <1
e # 3=t a1a AT DI

it dR Rig (SR T=en): A SUFHIIRT HEIGY, T2 B e faeetl § BI-
AR R AR GO BT 3T AP &, b < Bl IS B b DR G-I
g &t e faeelt iR feat vt 21 weiey, el gferd & &= &1 frdaor & 8,
ST B75 TRBR Bl faeei § BIH-IaeT GO a1 & fog faRIy Hed Io™ =112y,
3TURTY R &b fTY BIA H qSeld A1 a1y T aRETd 3iR 3uRTe R R0 81
HP 3R el o i g 3 ord] grax S|

HBlqd, TV a9l 4 fSoell H MuRIe® iRy 9 €, Sy SrH-gawer R
HaTe @S §Y &1 IS IS Bl gAY A1 ST Bkl I8l o fdeetl gferd g1 SR &1 7
¥ RS § SHelt IR S2oT-8T B Bredr 9l wie w1 3R Afast & Raems
JRTE H 40 Wferd, args ARI, FUCHRI, AgHRT § 24 URIRIT 991 BS@MI, S8l
IdTE, 3TUERVI, 37Teilcl Bl d §&hH 3 JiiI Gof &l T8 gl 99 I8 RAfy <91 &
rSTET fEeelt @t § A1 qraet IER | 91 BT, I ST A FHST S Jdhdl gl 78ied,
Frs AR TN & HH & Ford BF Jforaaiial o Fgfat o g, 0 7 ool 8
eI il @t FHt gHen 9+ &l B

HEIGY, TUA H STy &I TS BIg AT Tl el 5l SIgTg H S e g8 8,
IE 95 Bl TP gl I "l B Ied WRIY S BRI SN Afial & Racth el
DI HRATS DI ST =AY HBlGd, H A1 T8 #3i1 Sft & I SI=1 Are b 3
faeelt gfers # faeel @l aaTel & fedg W gierasn il &1 Fgfa &g a1 1™ o) 38
27 WY B, IR DI HF B & (I el U1 AT T B Folgd Y o
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IRETAI A Ugel B S9! STHHRI el [eh? T feel! o =1 2r8x | Ry &l "gersii
B! FRIfa 1 & forg sty SWIfad &1 @) ugam @t 32 JEIey, AfXasl & yRan
Td e & oIy feed! gfora -1 1 319 e So1q &, T Afgarell & Raeld g arel
3TURTE, ST BSWHI, SEol-UaTSI, 37¥eilcl BXehd d G&bH SI ATl UR B3N Tl
ST AR ?

MR. DEPUTY CHAIRMAN: Thank you, Mr. Veer Singh. Now, Shri D.P. Tripathi.

Please take only two minutes.
SHRI D.P. TRIPATHI (Maharashtra): Thank you very much, Sir.

I would confine my participation in this Calling Attention to two paras of the
Statement, para 9 and para 10. Since [ would be participating in the debate on JNU later, I
would just mention one point about para 9, about the Jawaharlal Nehru University. There
were charges of sedition against students, including the JNU Students' Union President,
Kanhaiya Kumar, who never shouted a slogan. But it has now come to the knowledge of
everybody that he did not make any inflammatory speech. The sedition charges do not
stand even against those five students. Here, I call the attention of the hon. Home Minister
to the fact that even those five students, including Umar Khalid, never indulged in violent
activities. Those five students never indulged in violent activities according to the Delhi
Police itself. And what kind of a police is it where the Police Commissioner publicly
says that they would not oppose the bail plea of Kanhaiya Kumar! Then, again, they start
opposing the bail plea.

My second point is about para 10, which is about what happened in the Patiala
House Courts. This has never happened in independent India, under no situation. As my
friend, Shri K.C. Tyagi stated, even during the Emergency, it never happened in any court
of law. No one was beaten up; no one was thrashed in the court of law. I want to bring it to
the notice of the hon. Home Minister — I want to say this on record in this august House
— that very responsible people have informed me that the attacks in the Patiala House
Courts were pre-planned and there were bouncers who were sent in lawyers' uniforms.
...(Interruptions)... Therefore, if gangsters start teaching patriotism, the situation becomes

very dangerous.

Now, I would conclude and request the hon. Home Minister to kindly try and
inquire into these aspects. The real sense of exercising power is the maintenance of law
and order by the Police and ensuring the safety of the life of the people, students and
journalists, teachers 31X ¥ MU ATRGR H F&T P11 ATl § P AT BT A 3R ATHR
TE BT AfRy| fesra o) famr & e oot wifeRy 81 gaferg onRRax # # gof=m €1 dgm -
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fadl &1 TR ST A faoelt Forsy

S T BT 3P Y B! 37 A
FEIEIRUCICE R ICIERCIFY L

MR. DEPUTY CHAIRMAN: Thank you, Tripathiji. Now, Prof. Ram Gopal
Yadav.

1. I YT 1T (SR T<30): S, I8 el ¢ & facel 4 o gcr] sofla A
g1 T8 E, S e B ARl suat T |9 @ €, SR 90 gY rn & oY, afe §
A1 T8 #3015l ¥ $B pointed questions TBT ATEI b STATERAT 8% Jfaidel §
IS PO T elements MTHR - HHT Fgscd Al 37 S & MR B IR 37 A §, DT
HOTT BIg ERTT -T81 BI<H, Hfp JATSTHTS SN AMHR Bls HRATS DY, dl MTD] intelligence
RIT HR el A2 99 T8F URex fFudry S I8 9, O MU intelligence a1 &R I&T &ft?
3MIP U 1B B, 3P U intelligence & MR 7 ST S1TUh URT RIT-RIT 82 39 AHT T8
intelligence ¢IT dX a1 1?7 Was it not intelligence failure?

HeIGd, SANI 91 H I8 He1 d1edl g [$ 394 Ugd H ) 3T uer o1 & g
AT = Ueh ATEST(+eh ToIel UR TR MS™ 1 T AT ufgel o <1l SEH Gferd = &
HRATS B ATUES a1 Uh AT I ITRU? TR BIs HIHR I MDY ART 1T 8, I8 WY
TS 8 3R 3R PIs FBT AIYRM WS 1 e BT & BRA dTed B Yol BRA Bl
DI BRAT & AT ARATTST B B! BIRM B 8, A a8 W T+ B SH W) AT
PIRIATS 52 PIs BRIATE] 8] gs| UCATA BT BIC H Sl gaTl, AR H SIAT AT Sff
®T 32 U, YIS BHel b SR S U BHATER ATdhdlal Bl [SaT Uhs fordm 1 o, al
IAPT Tg ART A T 17 27| 1 Rgeran Sy, m 1 Raerrn Sy, a8 o9 faam mn
IR FET U ASHT UH ST 1T A1 39 IR AT T 771! b § RIfae feract &t sigt
TP U3 B, IR DIs AfR PRSI A ¢ - IR I W TS7 TR 8T - 7 39 U gHel fopan
ST bl B AR T I ART ST bl &, oifb T gl R 19 RN 7 I8 |9 b,
S5 RIATH R HIIATET G5l TRT-323 AT 147 - A BIs IR 8l 52 A NCR B 8, 89
AN RIS SEd &1 AN RUe o A & SR gfery &) go 8] Sl 98 NCR &, Il
Non-congnizable Report. Non-cognizable Offence H WSH‘:?W §_§ 3R T 9B,
raRTelt &, RIBM S ART o1, 39! ST 8 T 97 3179 I8 &1 A4 & b S
THIATSITR 88, 98 UTIR IR # 81 §5? I8 Al 99 S © [ faoetl § Ui 5 891K,
ST e 31T 1A 7, T8 fergea & [l Wi 157 94, forddt ¥ TR 9 SI1aT 2, 99 Sa1aT
21 519 % Fa SIS B, Ha SUTET §feTd &, IS 31T ©, T ol S &, B S8
YT TS W! B B, Afp SABI B YT T2 AT B ... (AHT B €AY).... FIT IS
Tl U 3T} W YA T8l oiar? -Ts facell €M R ST bl ANl &l Od he
SITH 21 oy R R BT 872 AN Dl SIER < fadm 1 & 3iR R e foram < 2, ot
ERINE RGN ES
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3.00 p.M.
it SgHTIfar: 9 YT SfY, Toftel....

Y. I NI AT IR, F7 3777 e it 7 aierm <12 § 18 Wy 981 S TR E,
H A1 99 B IS BR G 3T ©S g <Y, e AT, H @ ) e § a1 A
Te 3! Sft B 98 3ouId Rl § 3ol § $B JER-JR B I1d &1 7Tel B I8T AR
FI FaTd YO BT &l d BAR AT & &, TAN ¥ X8 P © 3R 8RN a3 918 ©
eIy & I I € IS Fod a1 TE BR FhlT § 3R T W F w5y 7 & Fw @
g b I AR FHRIY € SNl ol U 3iTeX Bl R faeell B gferd R U foes ol &,
BARI WRBR P HAT R Y2 48 Ih 21 39 ey 2, i 2, Afh @i &l freger
S 9, QAT TR BI41 A8 Y, I8 § a1 aredl gl 9gd-9gd g=Iare |

MR. DEPUTY CHAIRMAN : Okay, Shri K. N. Balagopal.

SHRI K. N. BALAGOPAL (Kerala): Sir, the lawlessness and the failure of
administration is very clear. When we came for the Session itself, my Secretary here told
me that you should not come to VP House; there is no water for the last few days. Even
now, yesterday only, the water came in all M.P. houses and all places here. Sir, I want
to know whether this is also connected because this Jat agitation is also connected with
the intelligence report. I would like to know whether the Government had any idea about
the lapse, the breakage of water, pipes and all, which affected the city. I think that way
the Government had nothing. That way, I want to ask about the intelligence wing. I want
to know whether they have got any information about these kinds of alleged meetings
anywhere in the universities here. It was there in the earlier reports. Sir, I want to ask,
since there is time only for questions, one or two things about the situation and what is
going on in the minds of the people. Sir, I would like to know whether the Government
noticed about the scare in the minds of the parents in the country in sending their children
to Delhi University classes. Yes, we are getting some enquiries from the parents. Those
who have already got some admission in the Delhi University and some universities in
Delhi wanted to take the students to other campuses. They are asking for that. So, if this
is the situation in Delhi and Hyderabad and other Central Universities and other areas,
if the parents and students are scared to come to the university, then this is not a good

situation.

I would like to know whether the Government has any information about this.
Secondly, I am not sure about the authenticity of the statement that I am making. I have
heard that some of the judges who are working here are not ready to come to the High

Court and the Supreme Court. But I am not sure whether this statement is authentic or
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[Shri K.N. Balagopal]

not. One incident has happened in the Patiala Court. Now this can happen to the judges
also. There is a question of rule of law. The rule of law has been questioned. So the judges
will be scared to make any judgement because even in the high office of Judiciary people
are beaten up, and there is no disciplinary action from the Government side. The Home
Minister and other leaders are sitting in the House. A sitting MLA led the agitation. He
took the lead in attacking the people. Has any disciplinary action been taken against
that MLA by the BJP? These kinds of issues are there. Sir, there are many issues of
lawlessness and anarchy in the city. We all know about the Nirbhaya case. But that has not
happened because of the Government. It was done by some criminals. The Government
was blamed for not acting against the goons and anti-social people. But here this was
started by the Government-sponsored people. A sitting MLA led the agitation; advocates
led the agitation. Then this fellow was attacked when he was in the custody of the police.
These kinds of statements are there. So nothing has been done. I doubt whether there is
a move by an organization to make a Hindu Taliban in the country. Taliban was there.
Mullah Omar started that in Afghanistan. Are you trying to make these campuses a
Taliban campus? I would like to know whether the Government has any information

about this. Thank you.

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, police and public order come
under the ambit of the States. However, in the National Capital Territory of Delhi, it
is not under the State; it is directly under the Union Home Ministry. In view of this, I
would like to put a few questions. What are the steps taken by the Ministry of Home
Affairs to resolve the administrative differences in the light of the recent Delhi High
Court strictures? Is the Government planning to implement the recommendations of the
landmark judgement of the Supreme Court in Prakash Singh vs. Union of India case
that talks of deep politicization of the police? Secondly, how is it possible that the Delhi
Police Commissioner is able to insult a democratically elected Chief Minister of Delhi by

challenging him openly to a debate?

Lastly, since the Delhi Police works under the Central bureaucracy, it has no
accountability to the people of Delhi. What steps are being taken to increase and set the
direct accountability of Delhi police to the people? If no steps are being taken to increase
the administrative control of the Delhi Government over the Delhi Police, does it not

violate the concept of cooperative federalism of the Centre? Thank you.

MR. DEPUTY CHAIRMAN: Hon. Members, I have some more names, which I
have received after starting the discussion. But I am sorry I am bound by the direction of

the hon. Chairman that after starting the discussion, no names should be taken.
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SHRI V. HANUMANTHA RAO (Telangana): Sir, I want to raise an issue.

MR. DEPUTY CHAIRMAN: I am bound by the direction of the hon. Chairman.
...(Interruptions)... I am bound by the direction of the hon. Chairman that no name will be

taken after the start of the discussion. Yes, hon. Minister.

e WA (3t o Ri): ) <-de R, el 1 SrH-gaRen R Sl gai
URH §s, SUH 9 9&d & GG FeRIl 1 U R &ad fhy € &R e
FHINT Gl 7 foaR &Jad fy 8, #9 I9@] Al B o 81 59 gdhied o I
PR B &6 59N el gfer fava @ Fa’1 1 metropolitan Gferd &1 He1ed, faee]
P} STTAEIT 1 HRIS 80 G H HUR ® 3R I8 A gdhidvd B b I8 fecelt, I8 Bfucd, o3
3G 11 & A1 Al ST g% 2l faeell ve Ut Agidifere Rich 8, ST8i gy 1ol g arev
J o T Ul 40 ARg @Y AT F AN BT TSI BIaT ® Slifh W@t 90 o
ISSIEERREE

W, feeht ﬂﬁvlﬂ % HUX Multi dimensional responsibilities %, IfrT I8 wer fh
faeel gfer ot fedl el &1 awgdl fate 81 & a1 jE1 2, H qwer g 6 a8
feelt gfora & e ot =g 7€ 8§ g N 72 we grean g 6 g el gfom
TR )T perfect 21 H IE PIs STAT Te1 ST AT STFHART Sfl, IS PIs fed ara 7
perfect &1 B AT &, TN PIs JNTTZOII 0 H perfect B BT Thdl &2 STH B
BN, <IfehT T8t 9% 91 91 8, 99 9 I8 AR 89 AvTell 7, S9S gga /it dri =
TR 9Tell &, B9 31U IRW I I8 WRYR DI B 8 & faeell B BIH-dae
B GHI-GOKI IAIDHR T SITY 3M1R I oY §H s T4Tdl had Hl ISTT 5

gﬁﬁwwm%ﬁ;ﬁ?ﬁmﬁsﬁength HH 8 3R SuwTfa Agiey, §
3MqD! BRI <1 ATedl & b 2015 H & 89 ARPR 7 faeel gfer & forg 4227
tﬂ?%ﬂ?sanotion ﬁ%mﬁwm%wwiﬁsﬂength P g, Sidid 59
P Tl SITHI 10 a9 3 ¥R 18,000-20,000 DI strength T&1 BT, olfdhT 81 T8 B
Teh ATe 3 AT 2 3R 3111 1 &9 391 strength I3 dTet ©1 FEIG, el gfory &1 St
sanctioned strength %, dg approximately 84,536 P

H U1 AT § b S B A1g Al | 81 B Afeelsil & ddy 7 f geT g
fopan 81 SUHHTILT HeTed, H 3D AT H I8 1 ATedl § b 8HR] ARPR 37 H 1
g T8 AT B TR g3t fAell, 1 BT o gferd dedd H WY Aigerail &) gRa
WW@ensureW%WW%%wmﬁWWmﬂﬁsﬁ?
%o_vﬁgf%maﬁstrength H Y AfeTei &1 representation 33 per cent Eﬁ:ﬂﬂT%Ql W,
SO €1 T8 QT RTST o HR AT D1 B 37911 TeargoRl A &1 & fdb 319 319-319+
RIT H A1 gfers & Sfcid Al eral BT TRIRId v+ 33 B! & AU G edd B
BT IS B HeIGd, I Al B GRem b Fay H 9gd AR P& IoI¢ Y 7, I
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AT SIS BT, AT H T8 TSR Al < Fehall &) HBlqd, AlST calaiol b1 [T
STINT fHaT ST AT B, T8 B DI 8 PIRTL PR 32 ¢l ATl ol GRem 4 Fdforaq
BARI U ded "femid” &, "siiee e oy fdar &, "Rremr” sifuvem gRY
T &, ol BTl B Aot fSHE BT ¢+ fSoell # &1 S gl & AR SART Yoy &
&l B! BTATH Pl Aeth fSHA B ST &A1 I Bl HTH B 8] 2

HeIGd, JBi U GOR1 U Wl gl © fh I8f 3fuR1g 9gd ool & 1Y 98 E &
SUGHIIT Heled, § wwerd g 6 IS faeell gferd S oM &7 W81 oY, 3R 99 81 Rl
w,ﬁﬁaﬁéswuaﬁwgﬁsmaﬁaﬂ%ﬁgémon record fa=ars =&} <,
AP § P8 Tl & [ &9 I8 Jh=icl a1 JHARad 31 8 {6 afs $Is STHangaiR
TSl ST AR 7, 1 &9 81 TR SUWITENR df gt ff v <1 81 897 I8 qaweq
GfEad @1 8 fF Truthful and fair FIR &1 IR 891 A18Y| SUFHMRT Held, 3170
T T BT B A © [ Y ATel P 3G B JIURTE DI F&AT just double BT ST
S9PT Adod Ig & fb Tge S AT FIR S51 BRI aT8d o, SH6! FIR gof A8 alal off,
QAT 3ATST U BICT Wl GeHT & ol Wl 3R DTS FIR TSI ST 9T8dl 8,d1 98 FIR &9
PRI GHAT &1 AT Y& 81 370 f&dl W 81 WGP Yfoy| == el Sfl, H 39 F g1
TS § ...(FAH).... T TAR] TRBR P A & GG UPIYD ool 1 JURTH DT AT
g 37 ...(AAHT)....

i} AT T SMMSIE: FIR BT FaTel T8l 8, Gaele b1 [aTel 81 39 FIR &51 HRY
...(TAYT)... IR 81 81 8T 81 ...(TqLTH)....

=t g S 35! .:ﬂmgdlrm.ﬁmh_adl f (AT s S Gilin) DGR Goja i T

lr (i) by g ) s (i) sl S stsTiisl
37t 3T UTH (YOIRTA): FIR 51 8111, A1 GaRTT a1 81T ... (aeT). ..

Y <o Rie: SRaY, T8t 9% TR &1 ward B, § @ daar g P el 7 v
AT &b 3faR HRYT < A BRI diderd Bl Hls Hl gl 78] ggl ... (FALH). ..
g W BRI TAIHE B ....(TaE ). ..

7 RS BTRRH RIS ST &, et : § I8 SIe1 amedl € ... (ae ). ..
sft AEwIgE 3Tl W (3T U eN): IR, ... (FGE)....

cftlidae ) e 1 O 5B dane Slia

MR. DEPUTY CHAIRMAN: Mr. Khan, please take your seat. ...(Interruptions)...
afsy, afsul ..@au™).. Mg @M 9fSYl ...(@au™)... He is not yielding.

FTransliteration in Urdu Script.
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..(Interruptions)... 9 yield T&1 &R I &l ...(@aALM)... 93T, ST ... (cgagm)... #=
AT, MY GIfeTq] ... (AGET)....

il gRasT BRRN: foha ATy 82 ... (agM)... fha- dArl &1 Reflw fHeli?
...(TALTH).... SHH] 519 G|

sft SgwHTh: fReR MFReR, 317 % a1
it Troret RE: 99 ¥ A € b FIR A1 S0 g3, Sl gl 3R ST g8l W@

fpaT 8, § 7! g=are ol gl oifh fohe oIl & fd%g SRATs g3, fba @il &l
FTl el § 59 W9 9D STids] TR Tal H Ahdll AT D! gorrord s, a §
HET b AGRI| Bl §HD! STFBRI < I, WAfh H baet Sa1 81 o1 A (b fSeedl &t
BT AR FaRAT Pl G 3R GO ¥ &b oIy faeell gferd saet ar | fore=m 4t
NfABTH TI AT B, PR V& ¥ 3R 3T W) gARY I8 HIFTY oY k& 'R o s
&A1 IR ST A STareRerd Tew aradl § defedl & erEard | ®is yfor™ arer 99
T, S W T Bl AfpT H BRI <1 A18dT & b Ul BIs SR 7 d §9R U1
2, 7 gARI faeel gfor & U1 B 8iR ... (aum)... STGHHRT 98183, | 3fadh A1+ |
G DI YA BT A8 § (& IS JoI SR (Al 715, DIs U A Yo arer |rat
IET § TSfhal & BIHEN & e TR Bed T 1T, A1 96 [d%g HoR HRATs il
T RN ! A1 e foha SITQem U= IS weA "fed T8l g8 ol

Il gfeATET 8BTS BIC B d1d 3118 &1 1 I SIS VS Y M &, § I 6 IR A
HET H 91 ¥ V@] &, Riifh Sgy HHst & 3iex B Sl Hl °geH 8, SHSD R H gHRI
HEAM HRD Minister Sl ST SIfa SR 3791 a1 &M afegre grsd ®Ic |
...(TAIM)... Sl g1 gfed gs 8, Il AR U1 $i-aaer Ve, 984 3Tl 8, offdh
SUGHIIT A8, H U8l B8 bl g & I 3TYP! golrsld a1 al, § g9 Fe 3§ 34
R, 9Ty § IHD! TEl 3G BT §, BIaRI YT 3761 2, a1 g3l SHST Adald I8
TN % .. (ae=T).... 99 99 ¥&1 2, A ....(Faem™).... TfCIT1 8194 BIC Bl il g1
T, 98 954 o1 guiaQUl 7, § S| a1 R €1 {1 ugel W IHd! =T Bl ot ofR 3re
0§ @ 711 BT g ....(@FIM).... 37T A0 g1 a1 A A1rg) big A fadsweid
T S99 TR BI G &1 TR 81 B Adhdl 5| Sl 81 I8 "eT °gfed gs, 1 gia
facel ferd BRI 59 Ade H STH®RT BT &l 3R H U 99 Bal AT fd 539
B3R A PR PIRATS DI ST ANRY| H AT I WY SIDBRI <71 A8 g b i Y fafey
T T, BRI feel! feld o1 98 BRATs &l 81 89N ¥eHe & A1edq 3 & B gqd]

SHSHRI et 78 ERf .. (caaem ). ..
it SR A @fEh Smen): IS F

ot wro RrE: Rau, o S A B 9rex €, S O e eRA1 B, I8
...(TAHT)...
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it AR I TFHRI B 91 B BTG

st ot R #fH, 3 ot 9 € T a1ex €, 9T S W) B¥yell &A1 g, S
JRIY &l €, I Tl € 1 7TeAd &, Sl /1 el S3A1 81T, I8 A1 31&TeAd Htl § ST
BT T2 BR ThdT [F 9P fa%g S FIR T91 8, 98 Hal & IT Taid g1 9N T8l a&
AR AXPR BT U 8, Gfeld & investigation & BT ¥ 8H H¥I W IENT T8l B ©
3R 7 BT H investigation P ATl H fh THR BT PIs SRI&T BT TS

o7 fagmre @ 4 91 B T8, S ARYIE g8 B, S {98y 31 9 arrest 8% © 3R
76 favg ff FIR 91 g5 ©1 SUNWHRT #818d, 991 9 a1d & STHaR el 2
...(TAYT)..

37 ST~ Tt W I8 HAT ST, AR MUY T & b HUT HRb 59 AT F&
DI MY IE qaN [ S HRATS |9 AN A ol T2 3R g1 4, I1e fagmas o a1 81
1 g8 AT I AT GqMER b AN A, S o, Farell A, ST AT AT, FAiP HIg W BT bl
A Tl AN U IQ B 81 B AR Y8 IfETeld b A<, ATl &b qIex gafll
feifes o u ufearen e=sw &R fides wnt gfer wed # wyen Hied ¥ T,
foreiriics # 7121 g1 9 981 9 81 STdhx Sd] S9! I Udhs dad 1 6 &7 1 7Hh Rl &
IS P! AR TATI MY HS & <R &I GahaH IfoRex H gU AR IFI H I Hp,
SHB! TATH HRb Ul AT AT RIT T SHDT A& HRATs T &2 S DI 1T 5T
ERTE AT & 3R NI 3 HY BT ard1aRyl 2 fob a1 gt ol GRIEd 82 TR 8, Hifsan
T, JIId X g1 Sl AT IIRIYY 8, § 399 &1 ST b 3IRIY a8 AT ITeld &, IS ASTerd
T B, TR T AR BT AT, RTAe! gferd 310+ ARef0T H oicll 8, SHDI &N BT U
iaeTe doed Bl Mfeded 21 3R 22 W% $ed & b 96 W AMaeR €, SH®! f
GRET BT AMBR 21 Jhad I8l W Ugdl I Il &, I8l IR b gaTl, W T A $HqDh]
A& BRATs A 8 I 3T 399 FaTel BT b S THRAT Bl S@d §U T a9

PRATE T81 DI TS?

Y ot Rig: SupTaf wEiey, § ga € S A f S o orRE €,
R A1 ol TR &1 T[], R TR @l Tl B 2, I96 [9%g SRS sl
FHOR HRATS AT BIS T ... (FIHT). .. 31 T THHRI fireft 2 f6 FIR I 37 a1 g8
g, o1 &7 @1 g1 81 FIR 9 &g e 781 gor &1 SU[HIIT Helqd, g1 a1 8l
Fe1 & f 1 it gt 8, S faog erdarg AfTad w9 & 8, ofdd ... (caum)...
RISt &1 W TGN ... (@ae).... § BEdl § ... (FaUF)... IR B9 A o7 §, gR1Y
ISR o € b Aoqa ol 8, /1 37 ARl ISl b1 haer 819 fAfRer e
...(TAY).... T SHHT Bl B FAfFRe Sm? .. (cagm)... 9 ) gRmwRit 7 FIR

M A T eIe: W), ¥' 'MW MfReR T8 e, gfer el e,
.. (TTET)....
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S e By B L e py e 1 (I pE Giliy) UDGA) Gija i T

_(d.a'..l:.q}...
it 3ot R gfor st .. (@raem)....

7} [T el SIS : A2 YT A1 IS4 Mivet o, gfory S|4 uret 2|

wrt N e ol ol kS Jas e o sl TS 3 2B ilin

sft Irorer Rig: 78, T1E, U1 Ad iRl .. (). .

i} AT TN SIS IeIc Gfeld Bl custodial meeting B &1 &1 I8 310 R
Qg—q'%ﬂéf an(qI:‘; B2 TE Teld %I Tdh doctored video 1T\*’?b%?ﬂﬂv_ﬂﬁ’q—\’sedition case
S FhdT & 3R el AIfSA R FIR & a1 fAfe § gel 81 9l 2, I8 |aTd 2
AR T8 H301 S, § fT9a! 984 respect BRAT &, SER A I=I ade-aUC PR g4 [Tl
ATl I8 & b S BIC Bl premises H g3, FRT ARE A MLA 5 @i &1 ART, o1 ol &
qdici « SHD! ART, I7P RIATH I Al ORT o1 8, I 98% 41 2, 9 5 fAie ff arsv
Fi &, 9 5-5, 10-10 WA & Y 31X T 781 2, I§ 9aTe B ... (ALH).... Hifeam &1
AR ....(HEEM)....

g L ERA 3l as 47 0 s custodial meeting S oale S 1 AT el abld Lrﬂ:-a-T
sedition case y /=S 53S 3 doctored video —Sal o kle o 7.5 o S Sl S s

IS AP g DR P TR N PUPL I . D S| ¥ PR PR NI P R L |
o s S Gl Sl 5y el e a3l sy 5 S respect S S ol e fees s Sie s 8 0l

e o 08 5o bl o e e sl caie PrEMISES S SisS sn A8 s Sl
RN Y PRUPSEFRE TT 1 PRI PR Y DRI R PP SO Ig SR
et e oo o LSl -:"‘ =S Jes 10-10 5-5 e com LS b ey Sia
I EF X EW, N T P . PR JEF TN B, W

St ST Rig: SUSTHTUiT 78Iy, $is STURTY BRI, 39 & (G Sidl & 3iax &1

MY AT TF A1 S & 3f&R &1 MY, SHDT Bdelr 7 a1 Yferd dfl, 7 T8 J1
DA, T HISAT B ... (FGT)....

3l AN A SfSE: eI, PIC g8 W BN YA B W AR RN 82
...(TALT).. GfeTH BI Al gRT A 2, P SMYR IR HHA | .. (...

TR 1A S a8 oS e ma B8 e 1 (AT o 8 ilin) DA caja wih
B o 8 Adeagd B8 0 jaal S Gdb oo B s e 508 pad iy —(Cddla) T

...(IL'J.HLA:]....

FTransliteration in Urdu script.
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2t FraRm A R, § TP I Y9 2 ...(FAIM)... DI BT B b a8
AOIRA & AT T ....(AYTH)... B A BT 6 T I9qF HUR ol 81 & A1 81,
dfhd ARTR a1 gfod &l & Al gR”1 3§ Xl SME? 9R & R 9 syl
...(TAIT).... BTAT P a7 DI IR 124 §t 7 AT H FIREIR B &, 3R 39671 FREIR
DR B 9 DI IRTH ... (AG).... TE AT &1 ... (FIHH)....

sft fefraora e (weg ween): A-g ST weied, Ua e
MR. DEPUTY CHAIRMAN: Listen to his reply. ... (Interruptions)...

it o R SUwIf ARy, H < V8 § 6 a8 Ie1a 9ew qaTd gol
FTEd &1 Y &1 aR Sl Y TuHT =TE &, I8 ol SHD a1 § SR < ol g

s} fefracra Rig: STavTfe 7eicy, SMediva-7 & U9aR Uis oF {7 dd 3Rudre
H 9l X1 19 SR A S7ehT dieT, 396 RaciTh T UHaTSeiR Soi §57 S d1-41Y,
SUFHIITT HelGa, R JATUTA §aTTl S ST JTUNeH 8! qablel, fSTdd! 3rae 323
# Bre fa, 98 @8 37T © & ga-1 diel, sa+1 4ieT & dd1 $HR S Uerne $Hrar i
AT F I8 HaT fh 1Tel IR SHR Wil MU ol USTel 99 HahT ST 3P IR ATaH
HIT HRATS D17 ...(TILH). ..

MR. DEPUTY CHAIRMAN: Okay. Would you like to reply? ... (Interruptions)...
7} [T TS SIS : 98 WS H4 B ....(Fae™). ..
(Rl o e 18 5 R ny 3 1T g PN s
@rel YRR S w3t (it exReRa iR ared): 1984 # U@t AR |
el = o1 foham o7 ... (). ..

MR. DEPUTY CHAIRMAN: Now, the discussion is over. ...(Interruptions)...
That is over. Sit down. ...(Interruptions)... That is over ...(Interruptions)... No more
questions... (Interruptions)... Mr. Raja, you cannot ask again...(Interruptions)... No, no.
No more questions...(Interruptions)... No more questions...(Interruptions)... That is all

...(Interruptions)... Sit down. ...(Interruptions)...

SHRI D. RAJA: Sir, the hon. Minister has agreed to listen to the questions

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Time is over ..(Interruptions)... No, no,.
...(Interruptions)... The Minister has replied. That is okay. ... (Interruptions)... Mr. Minister,
do you want to say anything more then you can say? Then, with that discussion will be

over ...(Interruptions)...

fTransliteration in Urdu script.
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SHRI D. RAJA: Sir, hon. Minister agreed to listen. I am asking a question
...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you want to say anything, you can say, SR ACI 4
LIl

7} IToTT e SURHTILT #Eied, q31 hac & a1 B8l 6l ... (FaEH)..
SHRI D. RAJA: Sir, I have a point to make ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Raja, sit down ...(Interruptions)... No, no. I am
not allowing you ...(Interruptions)... You have asked your questions. Sit down. You have

already asked. I am not allowing you ...(Interruptions)...
SHRI SITARAM YECHURY: Sir, the reply is not satisfactory. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. Let him complete ...(Interruptions)... Then you
say that ...(Interruptions)... Okay. Let him complete. I am not allowing you. You have
already asked your questions ...(Interruptions)... Sit down. I am not allowing. Sit down

...(Interruptions)... Mr. Minister, you can complete the reply. ...(Interruptions)...
it <rore g TR, § $a1 el IEdl g ... (adH). ..

i AT T IMTSATE: 3T ST FATSYN b IH THATAY 3R 9 Fabicli & Raelp,
R Mfears il o ART, 76! ART, B4 A gRT H THIMSIR D172 ... (FFEF). ..

Ll b ypin willd S al€5 MI.LI,LELHIL;...IASIEE\EQLBM?J s Al o e qilin T

(i) 08l il e | jlas e 08 6l e S8 il e S Ml

MR. DEPUTY CHAIRMAN: Whatever you have to say, you reply and then we
will stop it.

it Irorr Rig: Ul Heled, § a1 81 HEl arsdl g ... (aHT). ..
it geAfdex R ST (Go19): 11 1984 H gafT, BT I SA9 < S ....(FAEH). ..

MR. DEPUTY CHAIRMAN: Please listen to him ...(Interruptions)... g -Tg, q T
...(GETT)... 39 AN gl ... (agm). ..

i} Trorr Rrg: o gRTd, R 7T vefiae off, 9 9RTU 99 farsg o s 718 2
it IR AgH: 19 A2 ... (FEEH). ..
it ot Rig: 3§ 9aen ST € .. (ae). ..

FTransliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: Let him say ...(Interruptions)... Let him complete

...(Interruptions)... Sit down ...(Interruptions)...

st o RiE: UHeIRERIR HeR 65/16, dated 15th February, 2016, under
Sections 147, 149, 427, 327 of IPC. Accused lawyers, Om Sharma, Vikram Singh
Chauhan, Yashpal Singh arrested and after that they released. 3R 3% d1S BIP MLA,
Shri O.P. Sharma arrested under IPC 147, 149, 323 ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)... You listen.

...(Interruptions)... Let him complete. ... (Interruptions)...
SHRI RAJ NATH SINGH: Rajiv Verma ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Let him complete. ... (Interruptions)...
SHRI RAJ NATH SINGH: 147, 149, 323, 341 ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him complete. ...(Interruptions)... Let him

complete ... (Interruptions)...
SHRI RAJ NATH SINGH: Pending investigation. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, I want to make a statement. ... (Interruptions)... 1

am saying ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please listen. ...(Interruptions)... After having
asked questions, you listen to him. Let him say whatever he wants ... (Interruptions)... Sit

down. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, we are not satisfied with his answer.

...(Interruptions)... We are not satisfied with your answer.

sit oY RiE: ok S9e 91 ...(au)... daR™ S, e fide, i
SARCIRM & IR # 7 97d G ARl ... (@ae)... U e, 3-0 919 g9 o)
...(STaE)....

it STFHTYFT: 37T G SHQI ... (FELTH).... 3779 1A ... (ELTH). ..

Y 3ot R 39 et R5H-R vagss & Raers, S-S aRT o ft € ot 39
ITPT St R ... AT H U TR THIMSRIR &I W) T8 0= Fai o
ST =BT §, S UfST 3ARee € iR ST 17 ARG &1 §o1 §8 &l 81 9ol § & 3R
I AR AT 9 39 3 377Y) .. (aeT). ..

MR. DEPUTY CHAIRMAN: What is this? ...(Interruptions)...
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sft o g g ... (a@aem)... 147, 149, 427, 323, 341, 186, 332, 353 3TSUTHT
B Y gRIG M TS B ...(FAUM)... STFHART A1, SARCITA HT S I W81 §
3R § qHeIAT § b 8H! SRR & IRUTHT BT Uehlen S+ anfeyl afe faeed gfes
st & w1 gt &, 1 § |Herar g & HiTad 9 @ HIE SHaT A= o
...(TAH).... 3R T ST 1 3ruRTe v &, For- R IR 1 1Rt v &, S9!
3TSTerd Tl Gl .. (TIET)....

ot e Tt SIS AET R S IR 7§ 3R R aE @) el < o jE B,
I & f&og)oi Afewwmrgs T8l €11 think the Government have ...(Interruptions)... 39
faxer % 89 qlehanse HR I® &l

L s Juls (o€ S pha pen ol LE WS ge o glye oz AT a0 Ak '—.@}LM"L.Q%-H‘E-T

—(lalaayo | think the Government have  -uw ou Shedive JEI a0 el 62 (oa 3
U et 8 S-Sl e amn g el
(At this stage, some hon. Members left the Chamber.)

SHRI SITARAM YECHURY: Sir, I am not satisfied ...(Interruptions)... 1 am
dissatisfied. ... (Interruptions)...

(At this stage, some hon. Members left the Chamber.)

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

SHRI MD. NADIMUL HAQUE: (West Bengal): The Chief Minister of Delhi
is being challenged for a debate. ...(Interruptions)... The Delhi Police Commissioner

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Short Duration Discussion. ... (Interruptions)... Now,
Shri Bhupender Yadav. ... (Interruptions)... Listen to me. ... (Interruptions)... The total time
of your party is 30 minutes, you have already taken 17 minutes. Now, try to conclude as
early as possible. ...(Interruptions)... Now, Sit down ...(Interruptions)... What are you
doing? Sit down. Shri Bhupender Yadav.

SHORT DURATION DISCUSSION

Situation arising in Central Institutions of Higher Education with specific

reference to Jawaharlal Nehru University and University of Hyderabad—Contd.

i Y5 ATET: GG SUFHIILT Heled, H 1 fqwer ur a7l =i v e o,
H g8 g @l § fb 9 WRax, 2016 B Sl &7 A1, 98 Q7 &1 2011 STarekeld 8%

fTransliteration in Urdu script.
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[+fY s a7ea]

freafaeme § 19 ARG RIS BRIGH DI BT T 5T AT AT, IFD (oY 9 BRaX] BT
&= &1 ol AT 77 212 IS B P AT AT I} fERYRT $ AN I8 HE A © (b
9 HRER] DI I AMTRT BT STSTGT IR THAT AT AT, AT 9 BRaX] & o1 BRIHH
& Y BT & g e ¢ &, 91 H AP F9dT & ol 991 31 175 off, 379 I8
qBT AT12Y &5 9 BRaX] BT HI I SNSRI BT ATSIaT 2?2

[Suawres (it &t 9. R se+R) forwi7 gv]

H Ig e TG b STq 9 BRaX) Bl HRIhH gall 3R o9 fderedi uRyg 7 SHH1
foRTe fra, A1 10 BRa™T @1 DSU 7 wal 599 faha, SFI 51 wdl $9 fhar SiiR Sfarer drd
Te% B 99 7 W w9t $2 fFHan o wradt o S vt der on, 99 S dfdaat dfed
SATER AT 8% Sil b [0 3 Bal T oY, H IHD! $O Uiyl YR¥ 3 4g PR JTs o,
<iferT S o & o 3 i orfiet @1 1S ofY, T W 39 <¥ @ WS B & I A1,

SEIICR R IR S for@r o1, "the slogan, 'Kashmir is an inalienable part of

India, is given by the ruling class in the interest of plundering. No Marxist can support
this slogan. It is the essential duty of Marxists to accept the right of self-determination
by every nationality". On the question of Kashmir, Nagas, etc., the Marxists should

express their support in favour of fighter comrade Charu Mazumdar.

SUd 918 39H U Tt fordt =it ot 5 "We appeal to you to join a Cultural

Evening in raze against the occupation of Kashmir by the Indian State and in solidarity
with the struggle of the people of Kashmir for their inalienable right to self-
determination", H 31TST J€ YT AT § b 1994 H 59 A4 1 U UxTd U b fop
PHIHR YR BT T T B YR B BIoll 4 HIHR YR YT gferar {1, g6+ I
UHAT & AI Bl ABR < H UFSd TTaTerelre 18w & - R U (Aeafdermerd df ATy
DI I RTF 9 BT & HRIHH Bl AT BT TR 8, 3R THR I9 IR YRR ol 2,
ql 3T I HEd © o rfieafad o) sl W gHa 81 AT T 84 39 a¥E & aleY
qIUES AU T2 T 39 qIeY HIUSS! UR 8H (U1 IISIHIfg WoldT aei? &9 I8
S ITed © (b feafdenery 9! 8, 89 I8 918d © (4 [Aedfdenad § 9R oriiad
fIaRYRIY 414, &9 I8 918 © & faeafdenery & dAiadife ardareRor § IR oiad
IS DI BTH BR BT JTAR Acl, TR T§ DI PN ($ [qeafdenad 4 9 Brax) Bl
9 <% & gaied rRITed &b g1 fau 1Y o7 &l SYfSRrae ffer wer Sy, vk
3R AT T Bl ARSHAHIST BT SMT? AT P o AR B TS 2, &RIT IR
D FHY PR DI 395 RIAT® BIs TR o BT MUPR Tel 87 B 156
freafdenea ey & sreger &1 Sl 97 (1o 8, 1S9 03 § I8 HE $] IR &
1% 9 BRAY] P BRIHH P APT TAT? T~ M ST YD & & 6 98 B A1 97 8, A1 4 98
4t Jadl _g"I gdDh Rales &I S Hel ﬂT%QI Joint Protest/Demonstration at
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Administration Block, 11th February, Thursday, 2.30 p.m. I8 3Tt el 39 il &
U BT b HISTST Bl M fordn &, AT g+ 119 4 37diet Frepedll g9 & foran
772 m forat & 1 "For three years in a row, the ABVP has attacked any programme that

protested against the hurried execution of Afzal Guru, a nervous attempt by the Congress

Government in the face of rising right-wing tendencies". S dT Hdcld 5 o BRaY BT
HTRIHH AT, ITPT MY FHAT HY I Al BIs BIAGY 0BT T B Jbdl 82 IR
T 8, T T I B ARBR BT HB! AT B BT IITBR Tl ¥2 7 T Y I
YR b NI WIRET &6 fIsa) & Ueran STRIT, /7 S96 IR H 89 S 8] huil?

IS, § I8 HEl AT {6 FETRT FTel H 519 T SR & A8 H $HIRG 3R
Uied ggd U 3iR ST 9TER | d81 A gall, Al S8 el AT fF 3R 31 et e
3T IR BHAT BRAT B, TBT "Ie™l" W Tdold Tl BIs T BT Uebell 3R RIS IR SHT
HRAT B, I MY A1 3R giF T2l 7, 3MTqD] BT TS - "Id FATfdiera" | 519 32 &I F9a
HIHR W Hhed TR Bl 8, TIR AfE a3 8, ifeamic & e e
T € 3R T F TUH T HAl B S B AR ARBR IHD TR THRadT iR Th
TR BT HIG G &, AT S BIRIGH B Slid B BT ATGR 39 U B IRBR DI
DI B W] 3iR Iffeafad &1 MSa! & M R oI & Wel | 7 Wl 3AfeTg,
" qETRIETH " < 9T A E1 I8 YRT <0 M 7 YT B

HeIed, § I8 He1 arg [ &9 I8 BT 11 I © [ &9 g Hla Bl IRHTT 78
T B, Jfdh 3T g &1 &R &fa ST & o Igwfay & gt "aifhear
RT<TaTe" T2l 81 |dhcil| 89 9 ST @ & "Go India Back" T AT &I TR 81 &1
Hhcl, B 99 IE 9 & fh "URT & IREe] ddb S SIRY 2" I8 Irsgfdd df
IRUTST 81 81 Fhall AR T I8 S & o [od] BT o il =i, a1 A1 oas
FET 1Y 6 "59 wfi=T 2 f5 TR wifca g1 €1 s SN el $e e &, B e & fh
AR fHas T2 I a1 9 BRAN B SITd BT ATy Bl 1Y S 819 Rl T8 § k@ 72

sft 3 T e RIBT B2 .. (GEM).... 31T IR .. (e ). ..

3 YU ARE: A IABT IASHINTBRU B G Bl ...(FGM)... AGRUNY
SUGHTEIE Heled, H 3fqd AIEH J el ared] § 16 3FR W14 8l jE! &, Al e Ub
A9 W BT ...(FILM)... {6 a2l .. (aum). ..

i} 3 ¥ IRT ST UHAA B ... (FGHT).... IRT <% U JATATST H qie] 8T 8
...(TAHT)....

i} Y=g ATE4: 31T BT 6 9 R B I BN ... (FaET)....
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Syaureme (3 fd. Rig 9g+iR:): 3= ST ..(@@E)... 3= Sil, 317 98
SIS .. (HGET)....
3ft 31 Tt S TF 9 HRAR) B ST BN, I qh SHBT ISTHTHROT Tai 1T

AT 39T BTH BRI 9 HRAX] B Sird BT BT, BHRT A9 BT FfTHR R gHRT A9
o1 v g1 ... (=au). ..

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): No commentary

please. ...(Interruptions)...

#i} Y5 ATGq: FHEI IUFHTEIE Heled, H I8 e 918 Y&l § (b &9 W@zl
3R AT B AT & TH TR SGIE BT FH B dTell Bl HH H BH TSI Sh
I H SIS B T AR ol B3| H 3 H STaevdid 18w ey 9 93
fereafaemera 4 ... 3R AR U o Jail & 1 2010 I IR ferd o1l 7 gargs a1 2
H q1aT 1S9 & 99 fATY DI AT § RTAH S/ U Hael feam o ... (@aum). ..

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): No commentary

please. ...(Interruptions)...

#t aes area: "Rierd ik wwed 9911 § He Ag 6 Avafaeray w9 ¢ 2
AT STaTERTd g% favafderred, S99 WY 9 I &H gfordl iR fUws! &1 45 ufera
haee! 9 iR IST, ITH 81 AT, I & TG DI, I & Sfeld, TS BT ST geT
TIEY, ST 45 AT A MY T8 {61 &1 H Ig a1 arga & 813l $ efeHIor § 9=
ST AR wifepT IIEHIRT 3R <27 & Sia Jed SR Ao ATRSD €4 Bl gRPBeIT
g TAR fawal # ot =yl

HeIGd, Y8 I U (997 Tl o7 3R § -5 I8 Fradl g [ 32 F Wi & w
H &9 312 Ih bl AT 81 NMRIR TS 31MP °h AR < H TTereiierel &7 uRamI® gl
TFTRTeIdT T SMTedTe H 8 MR gAY H ATST T8 BT AT 6 9 BRas) & HaH Bl
I IS §U TCHIHH B, B H B U W&l S 9 AR IR T8 8 IFD! AH &
oY ARBR BT FHLH 3R AT BT A1MBY AR STATerald 8w [Aeafdeney 9 ofdx
9 & e Wt favafdeneal § 99T & 8% a9 &I Yo & v iR Amifie =g &
BT BT RT B & [oTY Sl 3qAR 89 AU Tb T8 @ Y &, S AR B STl
ENEICHRY

SUTEdE HeIed, H MR’ fIw I8 He=11 a8, 89 U= AfS &I 3R T
DI I DR dTel BH H BH 39 I1d BT &I W [F 1962 BT UM DIC BT STOHE 7, TH
FRIMYE ofiex BaR 1Y 8 1R, Had 59 a1d & foy afews o faan 1 & s=
BEN AT BTN B TA-HC BT BRI T8l B T2 811974 H < BT INATRT B 1ot &
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ST 1 ford= BT AT, T8 BH | IV ST & IR § I Al e dred g b g9 01
T & 93 PR b A Ue © RO AR 3R dfRged TIR® a9 B RS eIISA BT
9gd GaR TRIdb F 9 AT 51 AIfehd I8 U3 3R S & IH Al Ugd dl dF |
BH 9 HRAY! & THLH H TS el Bl

i} A T SIS : AT A9 YIRHT W), &1 3Rl Sl 989 8l 8] ® 3R
BI41 ARy off, a8 fwafdencral # 31roT 1 81 Y81 ©, o1 81 X&1 &, I W 7 eI A1y
off| oIfhT 31 WS © {6 ot 39 Fa # o1 H G 387 201 1R g8t Wi G 381 &, g1 Hal B
P ST W& g1 TRAITSH AT &, TRAfRE. B4 8, USRI HiF 8, 39 W =4l ff 81
B39 W Al H 918 H 3 I P M H Tgel < & 9l TSI SIS &,
I IR H G BRAT AT T A I8 DR 3ATg, T A TP SIS, I8 I
Uhsi® B AT CHID, b HRY 3 TP ARSHA TOHbe FdT &, araRyl [Tege
IS T 1 39 WRBR P A 8 [q2q ARl afdl & ared aider dao MYl faeedt
JFErEE § Sl IR A BT SR USYUS UM AT, IFBI U 9P [HAT T4
UHEIRITS3NTS Tdh VT STEIRT & Set | 8AR Mfewed Mderd €, 98 o1l I 941 911 I8!
fted & Bl BRI Bl B, BI4 BRI 8Kl 8, d fbd g & 81 &, by o1ifer & €14 €, a8
Pl 1 TaT T2 BIA &, WTST-SATE & I H AR UfaeT & I # WY I6H WY 0 e &l
ST & oIy, i Uep aret | |afed o, Ui gt JE... § S WM $ eed Il
TSP AR ASfHAl Bl 98T <l §, FT=I resist b, ifd Tae o= goe] w®
3rco ol W_CE_\’, arésmiﬁ, oo 7 resign ﬁv_&T, EH Q‘\’T\P[ q1d % b Sa®T resignation
accept &I 3Tl Chairman, Governing Council, IIT /s o SRIWHI § 31, JMsamse],
IS U Sl TSl Fehel AT, I8 IFISHRY URAR W Wbl T, FET B TRBR b DHE IR
B! derecognise THAT TATI SRRGER, IMSATSYH, JMEHSIES - WRGR Bl g7 {31 fh
S technical educational institutions W AR AT YD G I |

ST ST YO H o711 B T 87t B H A BRad § {ROG S H 40 AT F aigd
I BT I HIFET g 7, ITH ITh] IATIT AT & [ MU TRBR Bl TS tow BT
B0 ) IR 1S ® TT 3R &3 institutions B

319 § gexmEre gafddl wR AT Asdr g 89 W giafiet oter k2 €, Bletolst
3R Ffrafdtst @ ugrs A1 gl 2, 3vrs 1 81 €1 2e g8 fqeafaenery g g e, orad
WSTH & 9 H THE | B, ASs-3SI 7 8, 1 fhR 9% W § T TEl TR |
AR HATGHAN T I8 8 S8 BIdT1 81 I IR #)7 fare T2l 21 faare & o Afed dqen
Gegefl B IR B AR gall, IAP 4T I A1? § I8 81 Hedl (P A1 7241 St
IqP Yo 1, T Uoh W3 11 98 S TSR & YISt B Sl Jal Hie, Tadal 2, 98
I YTo T g1 AT Y I T8 ISP UTS oW1 AT1 IE A1 {6 I8 TS b1 g4 Pl 2T,
NUTST B BT ATI STT BIfdel AT fob ST ST ATl H ST el T-31el favyg § Nuas! o=
BT U fhaT| Ugel 98 g% ASH H NIya<! B 8T A1, $§ AT & 915 39 o fh
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[#ft et =141 317eTe ]

AR Feolge I IS IS 3 FSHR P IR H SITGT UGTs DI SNl &, AT G a7
T 9ad B QI 189 o foraT| 98 ST Bifdel dsdT AT fh SHH! ST H Bl
el |1y €1 7 98 IS dR I ST UHINTGRIA BT HR ol

TR, 37 B e H g™ & AT BT T H S H St Bl S IRTET 2T,
I TR T4l B, TAAY I8 SR § b 3R BIs Tsc TSR & IR H Uedl 8 AR
SF gAR IR R FerdT 8, Al I8 TR B 91 Bl fT8TS I8 dSd1 casteism 3R
commuanlism & Rt e foradT 2111 I8 95 376! a1d & 3R I8! SR & b 2013 H
T 7 590 Raelrh HRATs Sl 519 A2 7 IRV & RaeTs $Is affcdd forar
o7, AT TSI 5 B9 IR BIRATS HRb ITB! A1 foq BT ofef Hrar < off| fhr 2015 §
SIIRT U T g8, fOraH Uaidl & dedl 1 g9P! I8 B IR Uiel b I gART
TG T URER BTl 81 I8 RN HeT g, FoTaH 89 S@d © b I 311 Ie] B
U ST & &1 03 3T, 2015 DI YT & URTST - BAgdH IR YUAY T T SHY
TSC THIRIGRN & cite]i iR S5 Raci foranl I8! aoTe & fob Sl 3 &1 $B s,
4 e At o, gt & 9frge QI8 g & oy siked =rel 1Y & 3o I8 i
el gs, H foran| <ifdh=T, arforer ST a7 9 g 81 51 Ush A1¥ &l G & Ufrse
I8 foRga < € b ' HET-Jrl & are B8 (AT {6 Gy Ter! 81 778 3R 36 faaRkaa
HIBT T T, ol IS fHAl & Pel | i--1d FT U 8T A7 b 98 gag siucd §
vefire 8 a1 98T 9 S o) &% THUER! IFTEs I1d 61 U e} fordr, S T
DI e forer, SH Gferd H & B [T fdb g1 dieT 71, 1 1 D1 J1RT 1411 I8 Yferq
HRTR & RUIE 21 gferd BfHeaR 3 $IS d I8 P8 (331 {5 721, T Had superficial ST
| 98f I8 ATeH g3l fh I appendicitis Teel I BT AT, FSTADT foRT 7 3iTRe SR,
WIfep I8 Uer fopaT T o g S SR 8 b S stitches @ 1Y, DT STRIAT BTl
eI HRTER 1 8T8 SIS H I8 $g 31 {5 I/HT Al appendicitis BT AT a1 1 IR,
I A 910 Y 8l TS AR 39 TS BT victmization &1 A Yo 81 T TAUAT 16T AR
THUER ATEd o1 GRA & U Ugd Y SR I HET % gt JerTe! garh g1 b wedt
Ared, S b g MR der ey Sl €, 31+ U gl fordll 99 gt # S8
RIT BT 7, IS 31 TP I8 59 a1 H dl 78] Ue! TS 71 IS 17 3R &1 forgt 7, o

9 forgd €, "Shrimati Smirii Zubin Iraniji, as you are aware, I represent Secunderabad

in Parliament, which constitutes a major part of Hyderabad. Hyderabad University is a
Central University, located in Hyderabad. It has, in the recent past, become a den of
castiest, extremist and anti-national politics.” 314 Jg U TSPh & IR H T8l Hgl ST,
afce I8 HeT o1l @ b g1 Fafiet extremist B den & 18 &, I8 casteists @1 den a7
TIT% T 3R 9% anti-nationals @ den &9 TIT% Bl ﬁﬁb_'-r, sﬂ%ﬁ 1 S communalist ST QET,
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S IR | I-817 1 81 Bl "This could be visualized from the fact that when Yakub
Memon was hanged, a dominant students union, the Ambedkar Students Association,

held protests against his execution."

HaTel I8 2 b I8 ofe” A w31 Sfl &1 311 T, R S IR Yatac! @
dub X AT & fF I8 extremist B, anti-national &1 3 RITR BT T BIAT 872 3 RITw=R &7
AT TIRS! H31 & 3fhd W e orex forar orem 7, oy g=iv =181 forar afes
g ST AshexT S UTvsy IVRER, Aed JTafde], gaxiare o fod € - "Please
find attached herewith a copy of the letter dated 17.08.2015 of Shri Bandaru Dattatreya,

MosS, Labour and Employment, along with enclosures. It is requested that the issues
raised by the hon. MoS may kindly be examined and the facts may be intimated to the
Ministry at the earliest.”

g B AT UE T e | 319 3T T T ey &l 9T SRIY| Tg el e o Rt o)
3 RyawaR &1 orex Rvd o, fp 24 RidwR &1 TariRe! fAf s 9 St Rurgsx Sirar
T, S9! <RIU| gger df 3fex Ashes! o forar o1, 3@ SH&T Jad Iuds 8 Tl 31d
Deputy Secretary to Government of India, it U HHR sfearer 71 Registrar P for,
AT subject fIE@dT & "Anti-national activities in Hyderabad Central University's
premises and violent attack on Susheel Kumar, Ph.D. student and President, ABVP." 3[d
IE HRATy RIS B T8 € 39% RIS 3iR versus ABVP & President % RaatTts 3iR fihe
T text © T AMIDT BH Ugel foRaT B 3iR 319 MY §H R~ 1Syl AT letter Deputy
Secretary P NP T b SIESCH I ST %’, 1Y address o ST '%, Tl Ul level d¢ Tl
ggal dr Registrar T AT STTT %, 319 g INRT letter Vice Chancellor of the University Eall
S9H subject R ¥ - "Anti-national activities in Hyderabad Central University's
premises” ITH R IE detail fordl STl & oIR TR 39 g« Deputy Secretary STdTd
RINCES

AR, I letter 20 IFLER, 2015 DI ST &, WAfhT 39 o [Rg dTel Bl R
promotion foreTelt g1 98l Under Secretary, Y Deputy Secretary, S T A Joint
Secretary ¥T&4, Dr. Sukhbir Singh Sandhu fof@d & 3R @ Y Vice Chancellor &T i
reminder WoTd 81 gTgrat reminder, Government of India, Ministry of Human Resource,
19th November, 2015, again addressed to the Vice-Chancellor of Hyderabad Central
University and again the subject is "Anti-national activities in Hyderabad Central
University" and this time the writer is again Under Secretary. \X, MP A AP
Government of India & Under Secretary 3R Joint Secretary BT AR Registrar of
University BT anti-national activities in the University P IR H & 1T S &7 B Wﬁﬂ’
IR I He (% I8 TP dSH & RIATh HRATS 8 I8! 8, dl VAT 18] ©, dicth 39 JHR Al
ST G GRS B aa Rl T ael Th s b ar ¥ € o, afew
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EIRSIEECIEINIC
g et &% RIeT® anti national programme el | AR O F It g ﬁ'&ﬁ?ﬁﬂaﬁ
UG P g8 cde IR R G| SIfER &, ATYS ursy 1 81T &1, 9ife I 31U & AT
TS &l ... (aHT). ..
Samy gm el g 6 e e e ey haile 3 (A157 a8 aDAE caliag cENEA) o e il T
fem Lo S e L WS T Lpe Lisdfle et sy ceesS —ile S sl o i
o e o e e ol S WS o gl gma G50 e Sada S s e s 2 e
b LS anlilan L o dle eSS S s g e Lo e e ol alleS Ly,
el e e s
=S O ron O il JIAS gl s S B g e Zl ASOee oS BGs1 e
i pdf el pES gl e 3 6 ST IS g e i B il LS Tl e ol
femp la oS anl JSMaa LSS el S 5SS o JSSS L U SeES sy s
iy 8 Ao ke 385 o 01 S IS e gl o LE Jay JRIL 506,
55 b slgS 2l 8 g 33 B sa B 8IS Jla sl s (e (otee s Ll 8 Ty Gl
A LS S e
g
ot oy s G Gl 2 jlay e Ul —p el Laagl SO A1 T S
=S a3 O oy 63 (S O QS o Ui som DS e pll S O S L oSS
e e Db Selpisald e Vs ot wSy 55 S oy e T S D S o Se
b S S S il el g O 05 gt e ol S SIS ) ) e
s e Pt K Rt B P P
S ol Saiai 58 Sl LS Resist 5 woris s e Slaay 5 S5 4 SH
A il (5 ey 0y LS Resign 3 2 s A A1 e B0 008 s I Ly e an
= weiras Chairman, Governing Council, IIT, -1 L2 resignation accept S (sl
IS e oMl g ay SNaal 0y led JS s sl s (e un o8 AT b el
ol (A A 0 5 LS LS derecognize S osl sz MS S S a5 Ul des
IS pe = technical educational institutions O A5 Lol oS S e 3 alfdaeal
85 33 S gl
40 Uie T z s e S8 e e o2 S S W Gie Soaw S e
T R T TP R B YR . PR AP IR A BN P S V. AL
institutions ;_.-'IS_JJ!L@"::JEJJe e o el o S fow OO S IS e S
)
T I e
oy ALl L e et o Ben i Wi e B e e aim 5yl Saglls
e A e i H1SS e g S OGNS R (e e s e o Tlima el
BT L PUPS S PTPERE L Py DL L\ R VPP, L TYE I R N T - A% (PSR PR R

e omima S gy S LSS0 0A Mlpang gy S a3l o cgd A Tose Ly ol

tTransliteration in Urdu script.
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et e S 0l e e S UGS i g e T 088 i S
ol oyi it st &) s g g (Sl S M o 0y A i S
i oy S5 g oS e o M3 B g S 0 g e 9050 A8 1 B gy S
Ut Can KU B 0 (e s 0 5 ol oS8 B el ) S 3 ) o AgS
Jua 8 35 1gi ) S 63 g (g o csibos Y 09 iy S 8 S8l gl
ol e S Sl ge el S g S o s S B) il 2y S
G oy gl g S oy 22y W g o ol S g o)
oyl S g Sal g gl ¢ o ad gl e i g0 S 0 S 1S 1S3 S
1 s 1S 03
S S e S O g S sy o (e S 0 ol ¢
28 Sl Sl 8 818 o kg ol (S ol de gy
A H S E s g ) Sy O e e
w3l Gy oy 1 Ul iy GO S communalism ) casteism 31~ il

PSR Sl d gy el un 2013 S 2008 o o oSl
PR PETT TR DA FUAT 11 . ST U EN gy v [ I YLNPR YU
Sl gt Use 2016 g ot ¥ S din S (0 St Sl S8 ) )8
ey Sl S By Sl €l S U S s e i e iip WS
o AS 08 60 e g 6T WS (6l a6 o 1 Sl S 3 69 2 )
,:Jd@_.h.&,-_—";ﬂmue;i§2ﬂ15¢¢h-§i3ﬁ4¢40hg3¢1ﬁde,:ﬁ_,:'=
50 03 s S O g Sl STl g o]l )y Sy ad

LSIaN
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[0 ot &Y 31TsiTe ]

B3 ) A gy e on o ST S Sl S ey g
sl sl m il S 8 s iy S g o iy S
gaa a8 Sl e il one g (8 B S g e LS g S pdigS bl
o) S Sl g e (8 ol i S L) D e i B
e Sl S LSS S Sl iy S s
sy o S S ol 3l (5 s laa Cg8d Gl g By B
Sl o Ao ooy My Ciad ae Sl pasy Sl Sy S
osds 2 ol S S gl o e UGS S ) s ol o i o
S g oS S a5 1 jle Sy e L8 By gma ST K e (00
4 g3 superficialed a0y snd wS U oS oy e S8 S a0

ol o ol & U= ot it o i appendicitis S5t n nt s
Wil € i« & 8 stitches el oS o e oy oS LE LS s o 05 il S
o & appendicitis 5518 uul S s mS o S8 i 5 ik Gl
= udvictimization & S ol 55l (B pasd S s g a1

28 AR g o S e 6y 5 anlea (e ) o gl caslea o) i ol My
JJL&M@H»SJ;{Q;L@@#JH.J:JU&:GJ){:E ul,ﬁ.j,«ﬂ..ts‘__,:uu\
S3h il S US 3 gl se ot 0ol ot i S Ol e g gt

S og g o o ot S Q87w (B S 5T e (e i sy

B
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"Shrimati Smriti Zubin Iraniji, as you are aware, I represent Secunderabad in
Parliament, which constitutes a major part of Hyderabad. Hyderabad University is a
Central University, located in Hyderabad. It has, in the recent past, become a den of
casteist, extremist and anti-national politics."

ui-"_Jx-"xr_ﬁ‘_ue45%%&&4%%@;#--@@:‘:"-_’?45'&91 i
anti- o3 Js) = & On den S casteists sy «—2 B 08 den S extremists
O ¢ —¢5 85} communalist s —s2w =S osl OS9l - B crden S nationals

S O~ S O e 2 o S

"This could be visualized from the fact that when Yakub Memon was hanged, a
dominant students union, the Ambedkar Students Association, held protests against his
execution."

S e e e BT IS e s e tile BT o oS e S T
Ui LS € seeies 3 .— anti-national < — extremist s ~S La S dub 58 e s sl s
e b Ol LS 0 S e el S s The 3 T gl 8l S el 3 %
Dot oo fam 5 = Sy e 2l s MSe S S ol A5 LS e 5 e
o R S e o Ran ) a0

"Please find attached herewith a copy of the letter dated 17.08.2015 of Shri Bandaru
Dattatreya, MoS, Labour and Employment, along with enclosures. It is requested that the
issues raised by the hon. MoS may kindly be examined and the facts may be intimated to

the Ministry at the earliest."
3 Ned Jpase 55 0 Mg . uagSn Laley S Al o peesn e ol ol I N W€ o T
b e 50l ) g 05 Saia (55 ) gl S i 24 S0 g3 Jpans 1l 1S yuaina

L850 By 500 J gl 1S el el elgd LgS) 5 o S I 9 gl agSia 5
E JUES S | g s 33 Deputy Secretary to Government of India,

-

.

"Anti-national activities in Hyderabac'{;g LgSd subject oSl sl S8 Jﬁu—:-:ﬁ
Central University's premises and violent attack on Susheel Kumar, Ph.D.
GOA S e o Baos GHS ﬂ}sﬁucﬂant and President, ABVP."
:',H_,s..i_ﬁjﬁmmﬂMJﬁméb&gﬁj#émmusABVPJj
42 e ik S s 5 S Al R et 0 T8 s T gl o e g
A A8 a% Jdal e Uiy o Ul LS address e o Ul 55 5580

[P - W TR PR . WS PECPURS ¥ | W DURUE [y . FLESPRS S - g

tTransliteration in Urdu script.
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EiRGIGECkINIC]
"Anti-national activities in Hyderabad Central University's E_-,:.tw_lbjec‘t
sl s M S AN cBy el e ol o e oS S g ey e a_e-ﬂﬁemlses"
BETTRSE. & Py
Sy et Cdy ol 5 s Ule S 2015 0 20 A L o
e By Gl s N S LS e eS8 L o o Sl 58 e s 05 e
el g g 0y _J_j‘u;il:‘u-";-l_,ﬁﬁm.ggju_‘ugﬁ_uﬁlii 1@;&5};)544&51_,;
Government of India, < Suile; Olsaily G —Seaes Dlwila ) Lbes S luils
Ministry of Human Resource, 19th November, 2015, again addressed to the

Vice-Chancellor of Hyderabad Central University and again the subject is
"Anti-national activities in Hyderabad Central University™ and this time the
—> Government of India S —= 2 &l e writer is again Under Secretary
anti- 55 Registrar of University — —ila S (s Soun il g ) d_fiz_ns-—ﬂ:
ma 8 Gl oo Ll W 2 e~ Jl S national activities in the University

gk odl Sl « o o Ll 56 o Al DA S ST Sl g AK€
U= RUTTIPNE PR s P [ PR A [ T - R YT PYRT PR R
L R OIS 3 Oy e e 0 ol S 5 5 Jlys Al CMA S ) il gy WS oS
QS o S ol Sl s B Sy oy S % oS i)
(i) 1 A e el g S S

it T FAR A (TR FTeA): T8I S1. S DR B Al insult BT ....(TFET). ..

i} T[T Tt STTSATG: AR, ST+ AT 3R reminders Y 3R AT H3T St 1 P&
3R # Television Channels IR Ruling Party & FITaRTIE=A &1 I1d DI G AT {5 31 Bt
HRBR - qY 2011 H B a1 b Al & g3 Bl IR R AB™T BT 3R F ST
IREY | 3TF IR AT DT Tl IR 32 &, ol I8 Rt MM BUP & AIRIGT & TAT BT STdTd
S H AR T B AMTD! AR% A I T2, Afh 3R H s AER-1 & $u | A a6 4
Fi, dl as a Leader of Opposition 'JﬂE'H'RTAcknowledgement EREISIERIECIEISEE
dX Vel E'I Acknowledgement Y 921 3t 8k afe acknowledgement 31T i, SIRSRED
g1 ST second HRATS B &, I IR H A G AT AP &1 TS g1 HA SHUR A d
HET 98 BTH! 81 39 UHR AR SI. A1 (I8 & T & 3iTSX BT selectively T B
e 81 BJP &1 dl U reminder &1, afct iar-uie 3R gl Urélisl & AiRIa] 1 STa1d A1
TE 11 $9 SR I 1 99 98 Bl
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WS S s stie e oyl 8 (e sTitay 5 ) laga (30 6 ez 3T 0 p2E Gilin T
il oS g8 Ui oSl ) oS aten e Sgpadd S )L S5 3 Jis Q009 M Lse L)
Qe T g8l gm 1S g i S (g ptaails oS Ly 04306 (gpe 2011 s 5 1S 5 S
= dam Swow oS Sl G Sl ol e s ow b S
SO g il S Gl S Use 0 il ga 1S g5 S il S g
as a Leader of 55 sl pli S35 2 e gl S Upiiie Sl (e 81 oS
Lo S <l S ol (e 1 i Acknowledgment 1le: 42 — Opposition

=S o 5 ¢ o Ul Acknowledgment U8 sl Ul L 42 Acknowledgmen U
oo oSS g o se 2 S b o s TS e
iy S i (pgain SIS £ s 2ok Ol o B0y S i ) e
gy S i il ) S 518 o o 0 1008 Oy selectively S 1)1 S

e 7ok o i g o g S gl S 6 e gl gl

ﬁwwﬁ:w@%aﬁﬁﬁﬁﬁ@ﬁ%w%ﬂi...(muﬁﬁ
Y e Tt STTeTTe : 9% 9 A I AT B . (aE). ..

S(CENIY) WY I g VPR PP LT
3l 99 FAR FA: 59 IR b IN H olaR AT B folkam SI1am 2, o IHhT W
19 T M1 2 ... (FALT)....

i} el Tt STreTIS : 3 g1 o fob gt & T 317l €1 HRD #3l1 & ol geb-al Targ
3T 7Y, SAFTY ¥ §97h $HUR IRIT TET TS T

IR, I8T A PRATS Y Bl 81 T8 RAARISAT Tl 3R 16-12-2015 BT IS Bl
JFafGet | Frarer 711 39 9<di B sRed ¥ Al I1ER {651, $76! goiae de 3
71 fopa, TIPT social boycott Y fmar T Exl g4l 4 98t premises H bamboo @I hut
TR, <Ifh TSR e &1 TR A U 3MeH! WY I Yo Tl 11 {6 g forar 81 an
HR Y, G81 78R Al Te] & AT g Fal Al T81 o I61? 59 Ve BT TSR 2T &I IdT
ofT| STSC TR HHS! 7 §9d 8 H agitation fHT 3R SMRIRBR IIE H3) S 7 e
Jd 9T H§ ST &1 fh S99 91 @ ugd fddl & Rael IRIg &1 o, 3 a1

tTransliteration in Urdu script.
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EIRSIEECRINIC|

IEHT handwritten letter B1 T4 # Sfaror & 71 o A1 §9 $B € IF AP Bl Al AR
IP ATS $ AT [OIR| I=BH T SIS 91 &7 1 AR a9 Hdlars 721 8, ongdl 7181 8,
STET A H I8 ST BRAT SR 9l I8 ofe} [T, Sl 18.12.2015 1 81 f997 fa I8 g
g%, 99 fa7 I8 TSd! HEal 81 This letter is addressed to the Vice Chancellor of
Hyderabad University and the subject is: Solution for Dalit problem. 39 3&TSIT o T

Ahd g f IAPT fham o fHar @1 o1, anti-national FEHR, RS I FHTADBY,
ISP AT d B | AT I8 e & b a8 Sferd o1 31 781 a1l BIs ARIROT H
ff B 1 T SAP A1 AT & BT AR R I8 Sfera o1 1 89 3R N wad e
112 7l JarFST TG er B iR 31ftre |dd I8 A2y T, Ta-He 3th Sfed
ﬂﬁﬂﬂ%?ﬁﬂ@?%éﬁﬁ@lﬂgmwm%, "First, let me praise
your dedicated take -- I do not know, 39 dd< JART {5 BTATd H 27 - on the Self-

Respect movements of Dalits in this university campus. When an ABVP president got
questioned about his derogatory remarks on Dalits, your kind personal interference into
the issue is historic and exemplary." g8 s?ﬁ sarcastic BEdT g1 3T Ig 7 “ﬂﬁﬁl{’ f5
ITPT TRIB X T 2l I8 hedl & fh Myd! a personal intervention Qﬁ, 59 ABVP I
RrerIT &1, 39 g S MYBT intervention AT, T8 FST historic AT| Further, it says,
"Students are socially boycotted from campus spaces. Donald Trump will be a lilliput in
front of you. By seeing your commitment, I am tempted to give two suggestions as a
token of banality. Firstly, please serve 10mg Sodium Azide to all the Dalit students at
the time of admission with direction to use when they feel like reading Ambedkar." You
can imagine the agony which the boy was undergoing through. And, the second point
is, "Supply a nice rope to the rooms of all Dalit students through your companion, the
great Chief Warden." It looks that the Chief Warden and the Vice-Chancellor were
together. TE IABI MR oleX AT R 3R I8 QY 721 g I1 98 <l ol I T8
SR TTAT A1 H [Hsi g fb |19 A1 9189 iRier 3R TSARE M 1R o) T &,
I SISTHE TR T T &, aTST UR o 7T 81 I8 Q1Y a5 9RI Q1Y 5l ST 21 Bl
D! A 7 IHP IR Bl B (BT [ I8 Hol & A1 IAD QIR I g MY I8 Uh
BHIRT o X1 AT Rifeh d BRTA A expel U &, TAMY d T 81 8 o, WAfb U QKT
& 8l Y ARI-UTEl ST A1 54 thesis TIRE fera=l Bl ofl, I g d I81 oI Al T8
39 SR A HEBR AT AT § Bl HAR H B, I81 o thesis folkal 2, Afe 519
qE TTE| Al Al S8 i g8l SR <xdT| 919 d dfeele” 9 3iax g dl S8+ 99 dcdd 8¢
@1 I8 HRU T 5 g SifTgee it et uret @t €, S Swat gy 3 7, 9t
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{IG I § - T ql Bl & il BT Bal, ofd A Bad & b 3T STIH] AcHSAT &b B
P ol 11 39D YIS Ueb g W) BTl 1 89 I I JARMISIe A Aeel v o, olfb
Eucaical patronageﬂﬁﬁ%ﬂwmﬁaﬂl BT TE1 fFefl, s Wi &l fye I,
HHE g S 10 ATeT T JeT 3 X8, 39 4oy Bl B U S & dsh |,
TAUHYIATS P TSP I B G I 812 WX T | BT 57 T Hig ugal Al el 8rm
a1 dfFFHsd & e 73 9 qo enforq| QT srae a1 914 81 118 % 99 JHaridlst &
31GR ABVP Hgdl T TR 311 TS, dTe 98 gaxEIe Jardc! 8l, ame faeetl gfrafeet &
1 bl G Yfafgel 1

IYHHTEIE He1ed, 3 H faeell BT 0TS0 BT TR 31T g1 Sl gl el B
S0UF0G0 H 9 BRARY, 2016 Bl §S, S| a1 B ST ATMRY, IHDb! condemn fbT SITHT
BT AR AT T&T T o1 &, & I & BRATs 3 AN & RIelh 8+l a1,
<IfhT S WX 39 faa1E B 31T fhaT ST IET 8, SHB! U UTe], FxIleRy uret, Sfeli urel
HET ST RET & o B AT & 3R B9 T8l 87 H FIER] Ul I a1 =1e g
efieMEd H Y&+ arel GORI UR Ue@R 78] hapl B & APANSH P ATHe H MR TeHfToH
& A 7 MY 2T AEe § & & 3R &H 99 Udh, BIdTG & ASGMI H & &1 R 37T
AR HUR IR FRTG, A1 & die f T8 o ), At 3R &9 a9 U Y 9k AR,
A =T AESA R S .. (F@EH).... B T H ... (FAUH)... § Pl el 781 § BT E1 A
el €, 3¢ QR gl o IR B L. (EIF)... 8 T H FHSAN P AT
TSRS &1 PR H Ffh 9% & gAY AR g9l ° 9% | e fH4rel 9918 &, I8t
T T8 § I 3R $© 21 981 Udh 9% ¥ e 2 fd U Rfsan ok Sua! 91 4 IsTs
gs| Ffear aR-ui= el QR ot 3R S9! g2l Ueh ATl Q11 ATl S9 gl o ggell
fdex < on 519 9% R, < fafsan a=dt 7 @e1 {6 59 9ra 9ga 9% R, a1 1 3 wer
o &1 AR fhR g1 o 121 929 o701, 1 S del 16 91, § 9 % S gt &, |
mwaﬁ@ﬁ,mmw,ﬁﬁﬂﬁ?ﬁlﬁﬁlmmmﬁle%onﬁﬁ
g TIFfIST &1, 8HR 1T, IS, S9b QIe, 8%, Siexl ), S9$ g1el, Rele]
PR A oHR 3T AR GN FGRIT 7 USTST YTl HETH] el A AR ATI-PRIS] AP
SART STl H Y 3R I A9 W1 IFH 18, b ofte B 7 ol ... (adH).... 3179 JH|
3BT TRVl 8| H BT BI BIg el 81 < BT g ....(@aIM).... H 3D IR 4 G
el &, Frell & 9\ X871 g1 A Big ell T8l < Y81 g1 W U gHR] gheRe! AR
ST ST G Tl B ... (aE)... ¥ 9 WR 9 9] FHeN V&1 g1 519 § Fa1-79 el
H 3T, T 1977 H Y B BT SRS Ashe <) G711 3MTDT AXHR off, & SATST W IR 9,
A1 A BT ATt Sd-9d &R aad AT S I8 SITET diet R8T 8, SATET TSl Wl V8] B
W A W g Tl AT S ST RIS Wi BT AT ATerd 82 A H Geb ot A gt fb
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EiRGIEECIINIC]

SATET WIS W BT RIT AIAd 52 S/ $al b SITGT RIS Wi HT HAd 8, Teb JTI01
AT § 7| A SR 1 TS WK 1| 3Rl STV, AR SORR A18d Al [dede
QTS 81 G| A 98 TS T8l W, i JHAH 99 AT 3R FHAATT STT RS
QT &1 319 I GIHSH] D1 HIFET # A1 8, A1 $ gAY 6 I8 a1 G &, ST
g SATET QTS WAl 81 899 ol ST W WS WRT 8, Y 24 HS A, T ToH
BT DI SRexd el 81 S TY-TQ GHAAT T &, IAD] A9 e eToH | §H TRFIRE,
T IR 1 3T SATST WIS WM dTel 81, $HfIY I8 SUTST WISl @M | § I8 o 781
BT ADh [ BT Al ST AS!, TRIGRTE STHR P aad H, Ugell ST H A9 Hal o, Ta
HEl Y, T H Dl A2 T T F QY DI AT? B (5 STt H 11, B4 gt fva
HTe X812 B DIl YT TI1? 98 99 $B & o, Al SH(ely SATRT TSl W] WIHI S B
MY WTST, <1 ST TS A WY fh a8 HH 81 Y| $H9fU I8 89d! 7d 9a1sy f&h
RTge el a81 1Y, I/ yB! & TerfeRe & & 7812 3R, I =TS &1 TI-74 AT a1
&, Sl QTS WY | I8 AT [T B SIoxd 81 81 98 S G 4 81 I a1 &,
ITD! GTGT &b, SAP GT&1 b, 3R ITh URGTG] & A H 81 JoI A1 URaTa AR Ut [Fem
Hi¥ehel BT 3R XY AT & 3faR, WISt 3R {4l &l i &, AT SuqHIedel H8iey,
IR & TIIAT A1Ed &, A1 § wedl {6 va a7 geft w3 # Femforsd w71 faq, =
&=, ufa f&=, o gwr ==t 811 ... (@ae)... a1fd &9 & foy g9 &1 g9 3R uTit &1
91 B1 T ... (FGE).... T8 IS B fhe-fdhe T 2l

5 =S ke 3l gl Oy S e S et S o Ll 5 e 131 o Y8 i
JESHRY i gl agl S ol e ikl 6 BT il g g0 S
LS i) 16-12-2016 s e Alidbs g o (a3 a8 G IS e Gl <
A5 IS e (e 5333 5S
1S O LB LS pa gy e S5 O3S S O LS s e e iy S s O
O5 sl hut S ssas e premises Uiy = usss O L8 LS e Sl L g
Al i) 8 AS L8 G e il e ool S e ik S O iyl
O aaiayl 1S = pla o) B aed 95 63 e (el L O 02 8 e Uy o 8
Wi 8 AT 4yl LS agitation use B S O 23 S 8 il ga gl a5 S
$58 (pe il e n o handwritten letter oely = e WSS L Gy )|
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PRITTH VIS |- P I S PR YR ISY Y PRI QU ¥ [ 1L UL py
om U 2 i okl < o o o o ol o B e By
Ala g ps o S 18122015 g o Sl e a8 e
Edﬁéﬁﬁemwi s
This letter is addressed to the Vice Chancellor of Hyderabad University and
the subject is* Solution f.DT Dalit problem.
o B 8 ) A S € S g B3 T T
GRS bl ey S b e LSS A qdyld (Sl S 55
w0 e ey 815 g o Ll agilas € i LS 5 Ggy o o ple
A Sl Uy by ly) gy oS O el iy s e iy Jdy
"Firsty ¢ WS U8 im0y - n Jdsp g6 kL) el S 1S
[u-s o Ja <y (1l let me praise your dedicated take - | do not know,
[
on the Self-Respect movements of Dalits in this university campus. When
an ABVP president got questioned about his derogatory remarks on Dalits,
your kind personal interference into the issue is historic and exemplary."
GiS oy o ) S Uiy ped (S 0 A8 a gus e g . 3 WS sarcastic (e o U}f
o o SalSd S peie ) o ot personal intervention ss S S

E-"hismn'c |3 ~ W intervention & ol sa 4
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EIRSIEECECINIC

Further, it says, "Students are socially boycotted from campus spaces. Donald
Trump will be a lilliput in front of you. By seeing your commitment, I am tempted to
give two suggestions as a token of banality. Firstly, please serve 10mg Sodium Azide to
all the Dalit students at the time of admission with direction to use when they feel like
reading Ambedkar." You can imagine the agony which the boy was undergoing through.
And, the second point is, "Supply a nice rope to the rooms of all Dalit students through
your companion, the great Chief Warden." It looks that the Chief Warden and the Vice-

Chancellor were together.
SE AR i gip S oyl unidinm £ o Mgl Kol 5 7
S0 eS80 g G s oy ks iy oy 8 g0 oS g U
ol gl - i s i gt -t WD 8l 0 o LBy igana
o Cupy Sl F o S ey SIS S g Sl Jgle (S ol S
A3 expel e g oy S 08 W 4S) Jops Sy gl 8 il
Ao uplhose & dlp S S oSl 8 Ty 2 Slley g
gt oy i la gl ey iy (il it g A 0 s thesis e 8
i ] thesis e ols 8 Ui o S G e S LELE S S
5 oS o o Sl ey o e Sl Gy sl 5 U a0y o8
W i S ol oy
SUHY LU B S P RO R ONAR)I O R L)
of 28 0 S O g S gt S S Gy S 0l o
EH o E 2 SRS Sl 1 IS g Sl S
NSy e patronage oS S g (5 8 S Gl e o AR

(5 i (13 S8 s o g8 (e SIS il o 1 tsbe ol S
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EIRcEEIEIIE]
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i A S o gl W Sl AS o Bline s iy S g S gl B
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S0 oy e Ohalin 8 g o Qg e S S o Slainp ks S
o e My S Syl g Qi o oCulils g o el il
DAk oLl ol s 31 K w455 A8 VS S U 55 g g e eSSy o3l g
S Ute s ma ¢ 5 S e men 8 S e Kis (L e iy S
Do 5 oy 058 A€ e i 0 058 TS 058 il € A0l Ll €45
S e UGS Sl 5 3 0 58 g o megS ooy T G VIS 0 L
Co Sprm Aol e g pSey S S e Sl Ul g5 il L g
oyt ) T oS o Clids S gen g ol K Gy A28 i S ol
s Cundi o adl ¥ 8 S Sl e o b gl 0 2 5
S Sl Sl Sl S g s Sley o owi Gy ea S
op) ey P s o ude O S Bl S el gl S el 83 Sl
G il G S 8 B Gl S A0k s g By JRla UE Sy
it ol (9 05 oS S (o 5 ¢ gy canlim (a8 e K L

S ey S (e ) 5 Lpgp A S 60 g 600 O 600 5 Ly p LA e

-3 p3 CS-CS S gy e (ililaa ) e g LIS G gl a0 1S bagy

TP AT S MUTABTS Bt HEFT W TR ... (AGE). ..

S A T IMHE: AITBIA DI PEFT P b Y A6 I $B el ol
-+ (FHAYT)... T TRE W 3T 1T SRR BT a1 Y ¥ €, 9 ST 4 & &l
T &1 3T F1I1 A1 BIg T8 2, clfeh a=are ol A BITY| §7 SIS B, AR I8
technical &1, academic 81 AT TThAR BT &1, I W) UFeT TTaTexare 8w A oAdh il ad
T IMFATEONE iR WRBR o 991U 81 Sd! §_aIE BRA B, politicise BT B,
TS 3R GET--eMfelor & M TR fEa18s & &I BIRIT &I <7 IET 1 7 319 7H
Tefele B8 & Fe! 3TS I T 379 A1 J8T 32 T, # ol I Plaiol iR Ffrafidi= &
UGT g, STl fa 9 59 S &1 fhed & Sie & 2, olfehT 89 I Wl Ul & 3iR AeMfoRe
FIBR Y| EH ITbT GbTd el [hTI I AT AT HT, BF Al ASHR AT T 3R 14}
) ed & 3R Udh IR 8] goiHl g% ATdhdnedl I AR 34, e urfhwa gure
PHRAT 7, ST 99 A WY 3R Il S dwpara €, S99 W 99 7Y 81 3AfY wilst A3Hfore
BT AP gH 7 syl
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[#f1 e &1 31T ]
oo S ol Sl S S S S IS A e i f

ek pff ) 0y om0 b (S il Auail g Gl el (i)

O oS e falp Sl o A8 S S on g S
Oy o o S kg b gy S8 g SSE 0y o S paldsd Al
SO S S S g s G E T S5 gl S e s Y g
S8 Bl gy Al S i A ) o Sl oS 8 Sl (S S Ay
Sl T a2 B o S S Qi oy QIS L ) s S S S
madd e e (8 Ul o 50 Use pslssigg o9 @S OV 5 e cup 2 dig S

a8 O i ) S o e 0 O bt B s Sl g

ot S et ot oo S FadS Gy B g ISl 2

& gme Oy eda ¢ S O gl e gl g S aady i 0 g b Sl )

ol 0 S o ) s s ST s Ul o) o o i ) i GBS

(:J-as- Cia o IS Sl oy

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): I do not want to
disturb you but 3T IR 3R THH &1 ... (GE)...

7 AT Tl IMTHATE : ATSH-TIRAT AT8d, HHI-HH! TSTS il ol HT FA1 SHf &
|1 §H ST S HITST gs, SAH oIS 3 & 8199 2, I8 U I GADR Dol I
JE TF ol 1 {6 B ot ay Y SR Hem w3t & A S gg del {6 S 98|
B B, BRI ARG 319 984 8RN ot 3oft R wreTg 8RN O o wrreT? gaforg 98 ang
5ol & IO 8 §of WA &l

$otia g o 58 S oS somlia fa yis uly 1 AT a0 a3 iy

Sl s o a8 sl 59 T 8 e oad o Sl o ady Gl mgila S
S s e (laa g ol 5 S ey e OB Sl g e el S S eSS
A Spmyal (8 68 058 Gy sn S LS 258 gl el

Tt ot ndll Sy S o gl o 30 B gy 8t 3

FTransliteration in Urdu script.




Short Duration [25 February, 2016] Discussion 331

Sywuree (st it . R ge-R): g e, 3 S e 9 =)
7} AT 7t ST : 99 B dlef SIRTY, SER 1 diel 3iR 38R A 1 el
o o g ol o e ) e g S 1)) 6 Gl T

Y

it AT 3T (SR U TM): HEIGY, e M1 § IR Bl SIhT Tl Sff FhdTl
3TTYDT ST BT Bl ISC ol 2

Sywuree (it it . Rig ge=iR): 21 = A7 721, SHfoTy oy U FE IR E

i} AT T ST : A5 -TIRAT A1, HHI-HH &4 3 DI Ded ©, sl Iw
uiferamiedt fifiRex @1 dd &, "I o foranl” &9 & -F4 s & 9 o B

e com S S o oS S eialin e s il 1 T o 8 i T

S B Sy e oS " B Gy S S e 5 ey aada

-
YR, 99 3R TR IRATH FATAT & T A (S THTET AaSHR): I8

BT DI 1 DR DI GHY 8] &

2 T[T T IS : Repa 1, FT T8l HA? Y8 wiHcHe ¢ & g9a! g8 @t
PRAT S, 98 W BT & 3R FHDT 9= frarst W) g4 7, <ifp HRe IR 311 89 99 TR
BT ST TEl AT XR B
S S o CialeS ay T8 (S g 0 S S JSI s Al 8 Gy

UiS Come 08« o Al Sl A S a2 US eeg s o LS
w0 1N L BRI S e o B

SaaTee (o @ . Rire qaei: e 0 e ResiRiRfi 3)

il [T TS SIS B, B9 GaD! 8, ST T8l Tb 9 BReR] BT Fald 8, 34
DI BIHIGST BT FaTel Tl 21 A 8 70 S 91 32 &, H 971 3871 & 6 9 g &t
Sl showing @1 &, ABC = oWV €, F"g&™ & ghs Bl &, Id] ThfSy 3R ITH
RaelT Ta= oy, <ifeh 'sgde &l <IYl He¥qe & R W 81" - I8 Wl Ig B! AT
g1 '3TEAE @I I HeqE & RIR W' Ad SIferg) #oed I € f6 RT U § <@ § &R
ST TN BT 2 3R IH IR M1 81 59 ARE 3 h) Bl 7 B8y, wiist| Fa= FRT
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EIRGIEEEIEISIE

ST 7, MY I Bl el ART fondt 1 faam 2 8iR yamsT fohedt ol ... (agaey).... 3o
TE &2, ...(ae).... MU FTE] o B ... (AT, aTd I8 ® fh 3R 1Y 39
TRE ¥ fre & RacTs Yad s 32 2, A1 SAR1 S g1 Amufad a1fl g9t g ammafay
BT 3R I8 SeTs, H AR qar T &b $7 AsTgal 7 T fhT g1 §7814 g1 1 AR
ISl &1 €1 39 ORE A O1d W BH [l Bl Teld BT &l BIRRI & 7 - 3R I Al &
RIcIT & A A& BRATS BRA1 ATy, Re difed & gRT IS = 3R <91 3l
S ghSl | B BT YA A1 8, I7Th U8 BIF 87 I7ch RIATH sedition case ST
12T 98 fihe & &9, Jifd S BT IFTIE W I & ghs B ol go! ardl o fhet 320
BT SSaRT BT 81 I NP AT &l IT FAR A1 &1, I8 I8 d-Tet dTell 81 1 HIs MR &,
<@l g b 99 gt U A7l aretl fawn I8T o1 3R G- <7el dlel Bl $hed 8, dare show
this. | am showing this. SIRT gaT8V 6 I RIT TTerd foa I8 92 RIT 391 RaeATh e
Tl o1 AMRY? Zee Tl P Uab SMEHT 1, Yo HISIHR 7 AT YReex 7 gRIHI e faar?
I BT [ S1d 891 G, T R o1 81 781 A1 3Maa! gfers o Rurc i & off fob S99 3
IFHETH TR T$1 o1 I & forg| I S9! =gt § HIF A At ftbe ghMl, 39 R I 9=
P Ths PR Q| g8 WITSAT W) §8 TE] aHl, FifPh g8 Biel Ure] B Geb et 21 gaferg
eI 45 g3l ... (FAY).... I8 B4 81 TIT? AT T8 73T Sfl, I selective action AR
selective pick and choose JTETAd & TR 3IR MQTAT F 37EX AR ?EQ@W ¥ pick and
choose selective A AT Y| A T8 d1d Mol iR I1 §R T el SIg §
JATIhT fOhR FATT ATEaT g b 51 AIST A BAR <20 H A9+, S9N |qiefl <1 <1 g&i F8t <ol
ugl off| 39 A8 @ Sl I B8, 1968 W AT W AdB H qb, IE TS 91 WG AT T,
S W Pl SWI ARE DI strike s, S TR FIR T g5, I IR ATSIATSl g3l 3R
ultimately, 1968 # UR¥ FfTafiet 4 &1 T8I S0P a8 Ig ga™l YA H el TS|
Ultimately 6 H’% Eﬁf National Students Union of Paris, not of India, 3{ protest march o
U8 20 BT, 415 ¥ 10 A 3iR BTATd U §Y b Ugel il AToiol g 1 2, I aR
gferd J el fb &9 Te1 A1 iR STg 28R 10 1R, 20 SRg AN BT AT el
eH MAFRER 1 suo motu 9 cases withdraw &Y, JFERNGETS @refl, «ifd a9 Tb
ST B 9 AT AT fh Irgufa URE & 6 € & fog a9 81 Y1 S8 6 "¢ & foy
Bfge HfET G oft s=iwT <7 & fog, afe 6 @ aRrse @ 781 91 39 aad &
e e U oI fhR T 6 €T & 91€ @I 31K 6 € & 919, die & 918 811 QIR
e T 3R fhR I8 g8 Ta-He BT 3R National Assembly T dissolve ® 3T,
I Yo Iscd 3 gs 2l

EST\Pf YCHIl Kent State University BT 811970 § Sﬂ’cﬁ 4th May massacre P A
ENIRIESIN 211970 H Kent University, United States of America Pl g1 & a7 e
IRTST I g8t 3 dRE 9 Weed W AMe! =TSl 3R I8 W B o, Filfd a7
announce PR f&ATI T8 T ST g3l 21 ARDT 7 Ul faaram U= g¥er b o, fhr
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30 31, 1970 HF T BT Selfdor iR e W @aR o 8 & s 7 ®er f& 99
AR Biol BalfSdT W Ugd TS| TSI 1, 89 J8T BId, Al 89 39 Adh! a¥Iale! 91 o,
I W sedition case T &, lfbd S JAANISIST da R a1 P SFIRST 7 Ugel
AT 1R 3R 31d HAIfSTT IR BHAT B A1, B9 I 9119 el Heil, Ig TeAd i &
SMTEEAT- AT S oTSTs 81 T8 b <21 &l 9! JFafGETst oiR arfnre Siit it
P BIa! 99 Ts| g8t |t A&l T A protest fhaT iR Irseyfer favT= &1 g1 faq & forw
U safe ST, Camp David IgaTdT AT 51§ 4 Camp David Y 3R 1< &9 72 o, 519
TET AT 9, T SR gfers off, 1 ST U Jshex! o1 @al, This cannot be the United
States of America. This is not the greatest free democracy in the world. This is a nation
at war with itself. I8 SII 37T 81 T8 B, this is a war, S 89 UH-GaN & RIATH SRIATA
IR IT T, T IICT gavl TSt & Raerrh &= T81 Bl Nationalism & ¥ TR 8H U Bl &8
g € & g7 PH nationalist B, 89 ST nationalist &1 AT AT AT [ SR 2,
3ITST TgHE | AT JET JSIRE B RT8i Seraiel AR Y &, S8l <21 & ¢hs
PR DI A B B, D] AT deal HRYI S B &, S HRA BT AL 8, IHSD 3T
Pl 1 MY, i N1 398 BIs A1 781 §, 99 IR VAT $F 7T&1 1 a1 Tl 31t
Pl PR P IR H 8 A1 $© TaT 781 o1, FHT 1 J8T frerd 8 fob SHD! Sl doctored
video%,WW@WW@%IWWWW@MW,@CHmeWW
B T8I 2, I8 A 319 [onRe Bl

Teh IR § 5= g1 e  for S & o gan i ufearel BTS9 arell & 8, g
HE TS 6 IEH AT X1 ARE W IAhd g5l STH 39 e R gfors 7 e
PR TAUAY DI W g9l IR I gdid §, Ia1 A1 gibferge o 9 7, ¢
UIh{eTUe &, ST W 9T 17| Sl 89 I8 AN &R © [h b BSH HHTT B
=112y, FTa®T fader &1 BIg W oiley XA 8141 A1V 98 HBaRI 3 Jfafiest
BT < b o7 ARE 9§ TEIETdT & 1 IR qR <30 B FicT ST JET 2 3R oo™ Welie! &

T UR 91T T X818, SD] a1 S81 W1 &b A1 Igd-dgd ATR| 513 g
o ot g 1S 505 A9 S8 Ulen 11 Gl ¢ (S g sl ¢ T i a8 iy

Lo U gse e 0 o o s e o 8 e - o agd g S g jpaS 1S e

2S5 sty sy S8 e | ion 8 showing s» S &GO S Uy
i Sl (S e IS G Sl ) 05 S ol S S8 S
o S agena 8 S aal' L dle (S g e e i g u S 2 g
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ol U e ey e S oS up ol o U8
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Ui o gmgd gl 168 by 8o Yl Jiam Sl iyl oS 0 U (e 0 1 03l I8
Lt LSy & iy 15 dare show this. |am showing this, oy S & J;
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crnumud S W Suls S Hupe Mo
o3 i &8 S o 00 &) 8 18 o o S LS 0 8 Sl
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Sl iy Sddle selactive pick :am:l choose 3! selective action ~
Gt s 028 WS S pick and choose selective S ol sl J“ﬁi
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Bl i S i i o oty Sn S A S 186 o - K
8 60y g U4t Lol A sl 18 iy (ol g8 ol S Gty S 6
29 oSy S o gy S Bl S 86yl gl S
e 53 o84l S dissotve S (e Jidi gl o€ Casad y58 oy S sl e

- L b L
(o (P e el gl



336  Short Duration [RAJYA SABHA] Discussion

EIRSIEECICISIE]
4" May € ol ume 1970 -2 S Kent State University WS g_ms

Kent University, United States us 1970 .= Ba Wb s 2l S massacre
Ol s b e g - S 3y g (e80 ily SUE S of America
U ot ol g oSl S il 5 0 S ol S g g ke oY g
ol o8 ) ($1970 i 30 Dg e LS Alea Qg Ly S g
i i e W€ s s e ) SIS G S BT S 5 00 00
sedition case x Ol s W s o S e ly 5 dn dp a2 s
gl iy o Sy el S g S ai Gyl S gl (S e S )
o el Al e g Sy S i sy it Sl W
O i ol ot st By gl gy e (S i S R g 1)
Al S0 g S e Gy e WS Gy oS 0y e by B
0 5 220 g R 3g el g a8 lain 348 a1 Ss g S
LHS b S v S S sl ) el i S s
This cannot be the United States of America. This is not the greatest free
democracy in the world. This is a nation at war with itself.
b ,:L-?.JS‘--TL"':“"“1 ‘jﬂiéé_}“ﬁ’jﬂh‘}ﬁ‘thm is a war I:EHJHE‘J; ,-g.’r
o ~S S relt S al ) SANA Sl e S S
§ L_].'i__].1_)§|,__un_b.ulTHI,|5jn¢|l‘_rmll whﬁﬁnjhjﬁtﬁm?gﬁﬁsﬁ
i A o 0 Ui o &S (S )R o e e sy £
(=205l i SIS S ol o (Sl WS S8 38 S i g in
S e 04 8 0 O 8 T G 8 2 S 0 e i K s
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Fue o e b S S G gl L e U gud e Ll ) o ol gt
S wilag i = doctored video s S Ul S 2 Uila o 5 ol OB L Ay ngaS
il WS Sod oS s e Usad uaS bl nod - e s B
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et ol Vg pualy T g 10 Bl oS g Wi Uy g e e S
ool e el - (A S e sl g Gy g8 pe il S8 2 B LS o
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Ol s = Ol (530 ¢ ot st O (o S O v U5 5 )
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Cres

(2= 452)

Sugurege (st a9t g ge=iR): 57 SI1ag sreft @ |

THE MINISTER OF MINORITY AFFAIRS (DR. NAJMA A. HEPTULLA): Mr.

Vice-Chairman, Sir, can I speak for a minute? ... (Interruptions)... J[ITH T TSNS ATEd
+ 98 3TTST WY [HT| FHI A5 HYI1, Big IHD (o7y RIBTId TE1 B, IR H Tl
&) A18q Bl 13 fawaR &1 Rt Ire fAT aredl €1 81S9 TSl 81 AT AT, § 310
N H I3T o, H S FIRAT o 31ro1 TIRSH & HUR |l B VT =1 SigT H T AR
S, ET 98 &, BTG Bl oI 98 gl § 13 TR &1 310 dax # 931 off| 4R SRa gol
B 1 BSY bl a9g I USSI{ 8 AT ATl Aol §9 Hed bl JMErS IS
...(FAHT)... I GFY ...(FAIH).... THell | 1 JTI MY IF 9T 59 8189 &
R T8 2, AT JATIB] AT T8 8l ... (FaL). ..

Sty (o Ad. R ge9R): gAY, GFT The Minister is intervening.

Please listen. ...(Interruptions)...
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ST, o1 T, {Ugoel: TR, 99 G af 37rare :ns| § wwsh f 318 fde frT 8,
e forg It uery pe 32§ Aeld AT 7 3aR SxaTeT d8 fha SR gar & st
IRIT AT MY &1 AT T4 A8 TARHT 18T & BAR 4 90 | I SR Bl M A
TS F THTs ot W, R 31 RragReT ofifthes, it sy 91 & 9, I1eq SR -,
81 AR S qaTg | 37T 39 3f1R 89 I8 90 &, $AY 90 & & S &l &l = {1
ST &1 211 I8 SHS 3% SHIH! AT 3/ & 1 AN 1 5 &1 1 ....(Fae).... 319
SPT 51eh BRI ....(@AEM).... T81 A ISIoT H 1 81 8T A2 g8 AT &l 57 81
ofY| 3T I TR QAT .. (AUM).... ST IR 8, 9% fory Afersrer @t < <& o
MY 9 IR H difeql YA R B oo T Il Y 99 W diferyl
...(TaEH)....

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Message from Lok
Sabha.

MESSAGE FROM LOK SABHA - contd.
The Election Laws (Amendment) Bill, 2016

SECRETARY-GENERAL.: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, I am directed to enclose the Election Laws (Amendment) Bill,
2016, as passed by Lok Sabha at its sitting held on the 25th February, 2016."

Sir, I lay a copy of the Bill on the Table.

(MR. DEPUTY CHAIRMAN in the Chair)

SHORT DURATION DISCUSSION

Situation arising in Central institutions of higher education with specific reference
to Jawaharlal Nehru University and University of Hyderabad - Contd.

N} A T ITATE: AR, W TS H T8 AT, I8 U blcaRe ¥ Il Y8l 6 iR
9| ...(@FIH)... § Ryth a1 81 91 Fobdll g (b 79 A9 R 91 f, a1 g9 e
AETHE YA &, 3MYBT S84 Tl WY WIS B 7] ... (™). ..

de?wwﬁﬁl&y;ulww,ﬂudy:y :J1jiugit-3§-|_+lu=.|.'i'

a5 gl o gle b am A8 e S Wy o W) Ga e (e (i) )

L;._(.;.15.1.-...)_1.4;Jsxfnﬁuﬁys,:zu,gnsgsf__ﬁsf_;q%m;muﬁﬁﬁ

fTransliteration in Urdu script.
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sft gHTE oAt (SR U<3): HeH, 1 dleg]® & SAD1? ... (FaEH). ..
it HIR™ A SHD1 HdY A7 &, TE A1 A8V ... (FAIH)....
sft ST el WM (SR UQeN): AT SY[HTaf Si|

MR. DEPUTY CHAIRMAN: Mr. Javed Ali Khan, the Leader of the House, Mr.

Arun Jaitley would like to intervene.

it yeite foramst: TRER (et off, 519 wIferaie W gHeT gall 217 ... (FaeT). ..

MR. DEPUTY CHAIRMAN: No, no, the Leader of the House is intervening.
...(Interruptions)... 1 called the Minister. ...(Interruptions)... Najmaji, I have given the
floor to the Leader of the House.

THE LEADER OF THE HOUSE (SHRIARUN JAITLEY): Sir, I must confess that
initially, when this debate started, I had no intention of intervening or speaking in this
debate. My colleague, the HRD Minister, Mrs. Smriti Irani, would reply to the debate at
the end. But, after hearing two very distinguished Members of this House, Mr. Sitaram
Yechury and the Leader of the Opposition, I think this debate, which has been taking
place, is somewhere missing or side-tracking the real issue.

Should we have universities where there is openness, there is freedom, there is
scope for academic excellence? Of course, we must have that. Should we allow different
ideas to clash and be created and further mature in universities? Of course, we must do
that. Can there ever be an argument in a democracy like ours that there must be only one

ideology or only one idea which must emerge? Obviously, not.

And, therefore, let us set this debate at rest that neither the National Democratic
Alliance, nor the BJP, nor this Government, ever subscribes to this philosophy that only
one idea must mature and grow in universities. We are entitled to be criticized. I have
absolutely no difficulty with that. If some student belonging to a weaker or deprived
section of society suffers a mental distress, that issue has to be squarely addressed and
we can all speak in the same language, because humanity demands that our concern must
be the same.

But the issue — and I regret to say that — which actually is the core issue, that
squarely relates not to the amount of academic licence which is available in universities;
it must be; we can be a little more gracious and allow some more scope for a debate; we
also have in universities youngsters doing many things and as they grow and mature, they
realize that probably this was not the ideal behaviour at that time, but that is a licence
the society allows. Some amount of radical romancing can also take place in academic

institutions.



340  Short Duration [RAJYA SABHA] Discussion

[Shri Arun Jaitley]

But the core question is, and I regret that even Azad sahib has dealt with it in only
one casual sentence: Are we going to give respectability to those whose primary ideology
is that they want to break this country? After all, what has happened in the case of two
persons alleged to be involved in terrorist actions and convicted by the highest court? You
had the Bombay case, of 12th March, 1993. Our fairness of the system was that not only
did the accused get a fair trial, but also he got, at least, several rounds of appeal, review,
corrective petitions before the Supreme Court. He even got the facility of midnight-
hearings, which many of us would not have got. So, the system went out of the way to
accommodate a person, against whom a grave charge was that he had blasted the city
of Bombay and killed hundreds of people. Can anybody say that his martyrdom should
be celebrated? ...(Interruptions)... Sir, let us be very clear about the kind of functions
which were organized in Hyderabad and also in JNU. What was the function eventually?
What was the programme in Jawaharlal Nehru University? A circular is taken out. Two
of our very distinguished Members, Yechuryji and Shri D.P. Tripathi, had been former
Presidents of the students' unions. They are more familiar with that university than I am.
No doubt, it has thrown up many scholars. It should evolve as an institution of excellence.
Nobody wants to campaign against such a campus. A pamphlet is taken out. The Congress
have a history of never having supported the fringe. You are a mainstream party. You
have ruled this country more than any other political party. How was this meeting called?
I am not getting into disputed tapes and all this. Here is a group of people who call for
this cultural programme on the 9th February. The pamphlet and the poster are titled, 'A
Country Without a Post Office.’

SHRI SITARAM YECHURY: That came out in the Press today.

SHRI ARUN JAITLEY: No, no, at least, our conscience, Sitaramji, can react
differently to this & GRS 9 BT IE BTld X &l b SHDT AdT-9dT Bl A Country
Without a Post Office’ 3R 'A Country Without a post office' T il pamphlet frerar %,
Wﬁé%@ﬁmm%%aﬁﬁmﬁmmﬁ 'A Country Without a
Post Office' SH®! 9T I8 & f# judicial killing of Afzal Guru and Maqgbool Bhat. 6-6,
8-8 rounds ?j?ﬁ‘:[ PIC & A firel|

SHRI SITARAM YECHURY: Who issued it?

SHRI ARUN JAITLEY: Please allow me to complete. We didn't interrupt you
Sitaramji. So, let us be fair in the debate. I regret to say that I read a statement today where
my very distinguished former colleague actually adding respectability to this charge of
judicial killing that the judges decided wrongly to execute him. People belonging to
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mainstream don't make such statements. 'A Cultural Evening to Protest against What is
the History of Forcible Occupation of Jammu and Kashmir', the circular says this. We
can censor the whole debate, ignore the real facts and then say academic freedom is in
peril. No academic freedom will ever be peril in this country. Now, on this, a pamphlet
is circulated justifying this and that pamphlet, I regret, is more against the Government
which the UPA led, which the Congress historically led. The kind of language which is
used, 'Kashmir did not belong to Nehru, nor does it belong to Manmohans and Modis
in recent times, who keep flaunting this 'inalienable crown' to this whole world, they
consciously invisible as to how the occupation of territory has taken place through might
and brutal force..." Then it speaks about the right of self-determination. Then, it speaks
about, 'Today in Tihar Jail two graves lie in desolation — Magbool Bhatt and Afzal Guru.'
This is the meeting of the 9th. When the University realizes that it can't be held....

SHRI D. RAJA (Tamil Nadu): What is the connection with Kanhaiya Kumar? He

was arrested and slapped with sedition charges. I am asking: Is it justified?

MR. DEPUTY CHAIRMAN: No, Raja, let him complete. Rajaji, let him complete.

Don't interrupt. Let him complete.

SHRI ARUN JAITLEY: Sir, I am conscious of the rule of procedure that when a
case is pending in court, we don't argue because we may create a prejudice against the
accused. And, therefore, I do believe that every student including those whose names
are there, the names of the people here in this circular, each one of them will have a fair
trial and I don't want to prejudice their trial also by naming them. Two of them have
been arrested. The Police is looking for some others. They all belong to an Ultra-Left
philosophy. Mr. Raja, if you want evidence against the name that you took, I can give it
but it will unnecessarily prejudice his fair trial, which is not my intention.

Notwithstanding the ban, this function is held. Some other people also come. 918X A

T € FhTd UBdR 3R ThId TgHR O AT © 3R U 3feg]-ooe AR 3R Udh
AufeRe iRk 98 @18 9-d st 721 o1, a8 A Adwsi § 99 731 3R AR 31 o,
"HYHR BT ATSTE] Tb HRA DI GRETET T ST el ST el | "HRA & ThS-Ths
$9TIRTeelg, SeM3TeelEl" The pamphlets which they have circulated, which nobody is

denying, just bear a complete evidence. What is the Police supposed to do? Whether the
person about whom Shri Raja has mentioned, wrongly went there; his intention was
different, that is all for investigation to come out. I keep his case out. He is entitled to a
fair trial. Of course, what happened in the Patiala House is condemnable. But vandalism
is condemnable and sedition is free speech! Nobody can subscribe to this ideology and

least of all should ever the Congress Party subscribe to it. Of course, vandalism should
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be condemned. The accused are entitled to a fair trial. Nobody should hold
demonstrations in courts. But, at the same time, what is the factual matrix? In one
university, it is the alleged martyrdom of Yakub Memon, and in the other university, it
is the martyrdom day of Afzal Guru. 3R I A8, ABSTA TS [H 1ot 1 ufcrifde
PRAT AT, B9 | ST &1 I8 HYATS, STEIvETe 3R goiiare & Raad dey o1 gffife
&I 11 3HSTel J% & TBIEd & a7 89 AgdIs AR goilare & Raams TR o 3R
SATTY 3T YT HAT BT BRIHH B AR S0 IFTSHR BT B! o7 &, IqY T8 Dl
qI3NdTe], PSSP el a1 ST 31T 3R TSR Aed b [daR g faudi &)
ST 9T8d © @ Let us just see what Dr. Ambedkar has to say. EECANCERINYI gy
YIS [ JHTET HINUT o1 ST 25 FIRR, 1949 I S8+ AT Each one of his
interventions is in golden words. 26 TRIE Bl HAUH WHR gl 3R 25 I @l OxT
AfdeT IR &1 ™7 AT A5 he moved the motion. We remember his speech only for

...(Interruptions)... Yes, you quoted it — till political democracy becomes social

democracy, an economic equality, egalitarianism, etc. Yes, he said that. But he also said
two other things in that speech. Now let me first of all concede, and I am not doing it
only for this because we have all studied history, that in the Communist Party of 1949
and the Communist Party of 2016, there is a sea change in the evolution. In 1949, you
were a part of the Telangana struggle. Things have evolved since then. But Dr.
Ambedkar was speaking in 1949. So what he said in 1949 about the Communists,
probably among the Maoists who take that attitude, and amongst other radicals, that still
holds good. T ST BIS STRTIATE B T B 3R ITHT 91 o ol When he framed
the Constitution and gave it, — this was in the 1949 context — he said, "The
condemnation of the Constitution largely comes from two quarters - the Communist
Party and the Socialist Party. Why do they condemn the Constitution? Is it because it is
really a bad Constitution? I venture to say, 'no'. The Communist Party wants a
Constitution based upon the principle of Dictatorship of the Proletariat. They condemn
the Constitution because it is based upon Parliamentary democracy. The Socialists want
two things. The first thing that they want is that if they come to power, the Constitution
must give them the freedom to nationalize or socialize the private property without
payment of compensation. The second thing that they want is that the Fundamental
Rights mentioned in the Constitution — and this is important — must be absolute and
without any limitations so that if their party fails to come to power, they would have the
unfettered freedom not merely to criticize but also to overthrow the State. These are
their main grounds on which the Constitution is being condemned." Now, let us forget
1949.1 know for a fact that the CPM and CPI of today, as mainstream Communist

Parties, are very much a part of the Parliamentary democracy as we are. I am not
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addressing them. But now, if from 1949, you translate what Dr. Ambedkar said about
the Maoists, they want an absolute right of free speech, not reasonable restrictions, so
that they can use the Constitution in order to overthrow the Parliamentary system
because they don't believe in it. That is precisely the reason that this misconceived
argument has arisen. Now, let us concentrate on vandalism, which is terrible, but, at the
same time, in the name of academic freedom, sedition must become a part of free

speech! Can hate speech ever be free speech? Obviously, it can't be. Can you have free

speech to say, "I have arrived to break this country into pieces?" "HINd P ChS-Chs
3R 19 I b el a1, ST BRMT" 31 319 HJeT Bl SR, ST 8. e HR 7 a1
In the Constitution itself, when he says in Article 19 (1) (a) Freedom of Expression,
what does he say, as a restriction, in Article 19 (2)? It is sovereignty of India, integrity
of India and public order. These are a part of the reasonable restrictions, which Pandit
Nehru, Dr. Rajendra Babu, Dr. Ambedkar, all of them put into the Constitution.

Therefore, if, in prime campuses even. -- all right, let's forget the controversy at
stake — nobody has denied that programme. In Jadavpur University, they weren't
saying, "STRIUTATE W JATSIRI" It was "ATYR AT JATSTET, HLHR A MTSITE], HSIRA
AR Jrerel, Rref AR TSITd, 3Thoral To AT TS The question is: Does the

Indian Constitutional order allow this or not? And, now, to say that this kind of an act

must go on and be ignored by the State, yes, Azad Saheb, if there is a fear of war with
its ownself, it is a war on the territory of India. Let us forget the idea of India. It is the
geography on the territory of India, which is being attacked today. Who lives if India
does not survive? Therefore, it is the territory of India and, if you go back to Dr.
Ambedkar's speech, g8 <il, § T 5 3 @I Hfvad w9 9 U IR Ug <ol
I HI90T H . SHR B © (b IS b FHI H &4 Al Sl Albed @ W2 6, 39 9
DI G fret 82 I=M dal {6 390 <91 &7 3fiem @1 © & 39 <91 & s § ofiad
dqThdl $9 <9 Bl dled Bl YT BRI 81 8, S S 1 dle &1 514 fdar, o9
Rrarsft 18 o$ 32 9 0 B W11 Gl & A1 Tl MY 3R 9 g AN T$T8 oS 32
g elrd IBE cé\%ﬂ“l TR Tl Y| These are all a part of his speech of 25th November,
1949. Therefore, "India will be at war with itself" in the words of Shri Ghulam Nabi
Azad...

SHRI GHULAM NABI AZAD: 'In the name of nationalism and anti-nationalism..."

I have said in that regard.

SHRI ARUN JAITLEY: Sir, I remember, sitting in the same chair, as he is, for
five years, in Chhattisgarh, when the Maoists came and killed 73 CRPF jawans,
everybody said, — Mr. Chidambaram was the Home Minister that the Home Minister

should resign. If you look up the record, I spoke from the same chair and said as to why
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Mr. Chidambaram should not resign. I said, "The moment he resigns, he gives Maoists
a sense of victory." That was my speech sitting there. And, therefore, oH R é‘sq
UR 1 3T FHR A1 B | 1 W B

37t T[T At IMTATE: 9 ARG I Sil T °ct, IH U H U aRW 4, 3771 gre
BT IR H MR G AU & R% | IARI P 89 TRBR b W1 &1 H 3899 ugel
T AT Sft BT IaTaT o5 89 g3 IRE W MU A & 3R IHH HRATS B ALY 8 &Y
2ot 9aTs &1 TSl 91 I8 b S sedition charge &, T8 $va1 @ UR o171 91feY T8 H
e B bt & 7 T3 fBei STy sl 1 fix foham SITg) .. (ca@em).... Sa-) a1 S 39
gdTs f "The country will be at war with itself", 98 H9 59 A # 981 Bell ¥ B8l b
AR ST A1efl <91 3 FEdl B 6 39 ARFfele &, B ARFfoRe 8, 89 Yo 8, I8l
R YIfETT I TR 3R TEH-TeMe Ad 91311 S9d foy #7 wret ot firrer <1 &w 99
Ugol ¥ 8 AHfoRe 21 39T AeFfoRe &I § iR BIF Uel-13HfoRe &, 3R 319 39
IR fIare SR 1 U1 T b U ) o § &) ofs W81 8, 99 ey # 9 $gTl

o o ) sy ol AU S 309 1Al B il T
0 g SIS e S il S 0l 5 gl e ik S PN
il Sl b a S UL S gl f o g el S
gty s Maie 2 Se Al dn S e ol ) w
S S0 88 Rl gy e B o5 el o ¢ o ke (oo
The oS G e g Gb gt (i) e 1S 88 Sl g
U S Ut e~ s ol gaany country will be at war with itself”
o b il ()€ g Gl S g S Gt i T s o ey S LS
um A S gl Jids 0 i S sl Ol e Cudidg
O 0y 208 il A el Sl o s s 50 Jla (S Sl
e ol S S S8 Kbl 8 8y Salyy ol o 816 Cuadidi Ay

LS 3 a sga gt il ) 3

fTransliteration in Urdu script.
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4} 3V Sieelt: G2 HH W B 59 d1d BT DIs UE el © [P 59 9&d H 93 g
T wew & 3R d 577 urfeai o1 aiiiiereg R 2, 9 59 Mg & 4 91RT &6 A1 &,
Ifer gl 78 B % oo v ugal |ied € ok fR @ Sord 21 98 v Tt arara
oY {5 ep! TSt 7 Ugel e ol forn 3R A= a1 ¥, gafay f&b I8 ufeeH el &
ESIE A Qﬁ SIR<AT T T B ...(FYTS).... Sir, let me answer this question of PDP as
well. The Congress (I) has believed and I believe too that if we are to fight the separatist

forces in Jammu and Kashmir, the national parties will have to work with the
mainstream party of Jammu and Kashmir whether it is the National Conference or the
PDP. The National Conference had worked with us and they have worked with them.
TR H I8 Had & b T Bi=hd 3R TSI BT 317 ¥ g1 3R iV 3R i)
% |1 35T B9 & IT U8l MY 7T Hishd &b A1 & AT Y8l e HIhd AN 12
of, a1 ...(a™). ..

SHRI GHULAM NABI AZAD: Yes, let us not go into that. That is not the issue.

3l 371 Sicdl: I e W 8 & $ER B AL Uil & A1 89N
FIRE AAHE BId gU Wl T UISTST Bl HTH AT TS, b 84 Amanadl 4
TS &1 3ATY PDP & AWy 1R &9 JuldIoied 811, I8 U FHSIT & 31R I8 Irgfed
H g e urfeat & ey mae ff AHsitar fona ofR gaey ot fopam

31} T[T el SIS : $H DS issue 81 6l

e B ISBUE S e el (A1) el aME Galia) CENEAT G w3

it STBUT Sicelt: a1 A1 gU, S wieiaradi 3R 39 THEurRl &, S 9Rd &I
?ﬁ?ﬁf & TR ?% ﬁ, B% 319 respectability 5l qgi[ T2 T I8] Eﬁﬂ? mainstream &
Rae 212 what does the Police do? If, in the heart of Delhi slogans are raised about
breaking India, should the Police remain a mute spectator? Iz ST misconceived faaR
3T e gﬁ'ﬂ? Eal campus # &1 S @Ry, Of course, normally, the Police avoids
going into the campus.

SHRI SITARAM YECHURY: It is not allowed.

SHRI ARUN JAITLEY: Is it not allowed? Is it a sovereign territory like a foreign
mission?

SHRI SITARAM YECHURY: The university authorities have to permit. It is not
that they do not go on their own. Nobody is saying that, Mr. Jaitley. We are saying that the
university authorities have to permit to enter the campus. Don't get into petty things.

SHRIARUNIJAITLEY: Let me read. ... (Interruptions)... Let me read two statements.
...(Interruptions)...

fTransliteration in Urdu script.
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DR. BHALCHANDRA MUNGEKAR (Nominated) Without the permission of
the Vice-Chancellor or the Executive Council Police cannot enter into the premises of a

university. ... (Interruptions)...

SHRI ARUN JAITLEY: Let me read two statements. Congress was in power in
1983. Mrs. Indira Gandhi was the Prime Minister. Q. No. 2055 says, "Whether it is a
fact that on 11th May, 1983 the Police entered the JNU campus without permission
of the Vice-Chancellor and the students were mercilessly beaten up." The answer was
given by the then Education Minister. The Vice-Chancellor and two senior functionaries
of the University were held in illegal confinement for 50 hours at the residence of the
Vice-Chancellor by a section of students. On the basis of the complaint registered at the
Police Station, the Police entered the campus. As the Vice-Chancellor was under illegal
confinement, there was no opportunity to even obtain his permission, if any required, to
enter the campus. The students resisted the entry. However, no student was beaten up.
Three hundred and seventy students, including 50 girls, were arrested for keeping him

under illegal confinement.

SHRI SITARAM YECHURY: What was the charge? Is it anti-national or sedition?
What are you talking about? ...(Interruptions)... Sir, since my name has been taken

repeatedly, I want to speak.

SHRI ARUN JAITLEY: After I finish speaking, you please answer. The charge
was illegal confinement because there was no "HIRd P el slogans. It is much worse
if for illegal confinement you can enter the JNU; Just because there are West Bengal
elections round the corner doesn't mean that the Congress Party will now take a stand
that you never enter a campus even if slogans to break this country are being raised

there. A University campus is not a sovereign territory.
SHRI SITARAM YECHURY: Who is saying that? Why are you distorting?

SHRI ARUN JAITLEY: I think, the Jawaharlal Nehru University is an integral part
of India.

SHRI SITARAM YECHURY: Thank you.

SHRI ARUN JAITLEY: Therefore, Indian law applies and, therefore, if the penal
code is being violated, the Police has a right to enter. The tragedy of 9th February is not
only that the slogans were raised, the tragedy also is, how can National Party say, 'these
arrests are bad; police should not have entered?' You are, indirectly or directly, adding

respectability to a movement which was a charter to break this country into pieces.
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SHRI ANAND SHARMA: Sir, I am requesting the hon. Leader of the House to
yield, if I may.

This debate is a very important one. The purpose of this debate is not to deepen the
fishers and question each other's intent, wisdom or nationalism or patriotism. We both
agree on that. Now, the point here is, let us not manufacture and distort, in the process,
what happened on the 9th and the protest on the 12th organized by the JNU Teachers'
Association. I went there,- so did the Congress Vice-President, so did Mr. Sitaram
Yechury and Shri D. Raja. Are we not the mainstream parties? We went there on a written
invitation from the JNU Teachers' Association. Was the JNU faculty responsible for what
had happened on 9th? Were they raising the slogans of sedition? Do we have a right, when
you say, the JNU campus is a part of India, Arunji, as mainstream political parties, to
accept the invitation or do we have to apply for permission as apolitical leaders? Please, |

think, a line has to be drawn. We did not go there with any other intent.

SHRI ARUN JAITLEY: I have absolutely no doubt that Shri Anand Sharma, with
all his best intentions, and his leader have every right to go there. I have no doubt that
you would condemn even more strongly these slogan than I have condemned. I have
absolutely no doubt. My only problem is, you must realize that issue is not that some
course is being tinkered with or some politicization is taking place. You have a situation
where slogans against the integrity of India and against the sovereignty of India are being
raised. And, let us be very clear. We did not enact Section 124 (a) of IPC which says that

'whoever, by words spoken or visible representation or any action' are enough...
SHRI SITARAM YECHURY: 'incite violence.' Mr. Jaitley, quote it in full.

SHRI ARUN JAITLEY: Sir, the most celebrated case in post-Independence India
— there was only one Constitution Bench — was in 1962. Everybody cites that, because
that is from where you get this principle. I will handover a copy of this to my friend for
bedtime reading. I was going through the slogans raised and the speeches made. This was
Pandit Nehru's Government which leveled the charge. The Trial Court convicted the man,
High Court convicted him and the Supreme Court upheld the conviction. There was not a
single slogan to break the country. The speech was by a communist leader from Begusarai.
It is an old stronghold of Mr. Raja's party; so, he is smiling. The speeches were, 'Today
these Congress goondas are sitting on the gaddidue to mistake of people. When we drove
the Britishers, we shall strike to turnout these goondas as well. These official dogs will
be liquidated along with the Congress goondas. These Congress goondas are banking
upon the American dollars and imposing various kinds of taxes on the people.' This is

the speech.
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5.00 r.m.

37} [T e} TSI : IS He Bl 1 87

f_,__guhl__lt_ﬁ_‘n:__-"iﬁg::lljinﬁilaﬁﬁ- LE e T

37t 3TUT TAeelt: 1962 Bl I FHY URSd St 4R & Y& #3411 89 A1 984 Bic
qTET A1 I 124(A) T, U DIC T gid SToll DI GSUIS - SHBI UBIeS B
foram R <fiirer Rigia &1 31ma 5756 B I €, the entire speech is by a leftist leader
against the Congress Party. I am reading the judgement; it quotes it. The tragedy of
Bengal is that now there are three Congress parties in Bengal. There is a Congress party,

there is a Trinamool Congress and there is a Congress (Marxists).

SHRI DEREK O'BRIEN (West Bengal): No, Sir. Let me tell you, Sir, in 1998, the
Trinamool Congress left the Congress and we are not the Congress party. Don't distort
history, Sir. One woman in 1998, 1st January, left the Congress party and set up the
Trinamool Congress. It is history, Sir. Sixteen years, Sir. Don't spoil a nice Thursday

afternoon for us.

SHRI ARUN JAITLEY: So I yield to Mr. Derek O'Brien, there is a Congress, there

is Trinamool Congress and there is a third one.

To come back to a more serious point, Sir, I would only urge this, the accused
have been arrested, some of them; the investigations are on. The Home Minister has
yesterday said, the Police will be more than fair. Please don't — by getting into the side
lanes — camouflage this great offence which has taken place. It is a very serious
offence. These are the tendencies of these ultras of diverse ideologies, one is the
Jihadist and the other is the Maoist, which is an alliance of them. 84 AT G H 3JTT
1319 A1 98 QR AgHA! & 3iR gAY H &8 T8T § b Il |rel ofcl SI0gH0g0 S |
qqT1 § AR AT D THIRT D1 FHS ol <1 TS &1 S B e = 3| TS ATe,
SITYP! AT W IS o IS, I &1 o6 H &1 & Ragard g 3R I IRI & Ry gl
ITISBT TSI BT 2T HET 7 Hel faxgard & i a8 9gd eiet vy o1, g1 1R favy
TgeRe! FAf 9 2| U arafae RIfT 81 81 39 Gt 519 Stare <, 91 S9d
e AT AT AT | 3TY ST BT [ AT Uil & &1 A8 a1 Yeb YT H31, U I

A g JeT HAT &, 37 & A 96! Hal §s 5l You should be more vigorous in

speaking against terror than we are and we should speak in the same language and,
therefore, who are speaking in terms of using jung to break the country, please don't do
anything which adds respectability to their movement. That is all I have to say. Thank

you.

fTransliteration in Urdu script.
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RE. DEMAND FOR PARTY-WISE ALLOCATION OF TIME
FOR DISCUSSION

sft TR AT (SR U<): W, TARI UICT BT FHI B ...(FALT)... THARI UIST
BT A B ... (TALT)...

it AR A @l demer): saR M o T 8l L (@EYT)... 4R AH
forar T B .. (@), ..

sft TR SRTATS: R, B AN Bl ISt Bl W FHY e Ay .. (car). .

MR. DEPUTY CHAIRMAN: Next is ...(Interruptions)... No, no. Listen
...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): What is going on, Sir?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you. ...(Interruptions)... No. no.
...(Interruptions)... I will tell you ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, when our party will speak.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nareshji, next is your party. ...(Interruptions)... Only
because his name is taken, he has a right to explain. That is all. ... (Interruptions)... You

take only two-three minutes and explain.

SHRISUKHENDU SEKHAR ROY: Sir, | want to say something. ... (Interruptions)...

Sir, give us a chance. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. His name is taken. ...(Interruptions)... That
is accepted.

SHRI SUKHENDU SEKHAR ROY: What is going on, Sir? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Because his name is taken he can do that.
...(Interruptions)... He can do that. ...(Interruptions)... It is right. ... (Interruptions)...

SHRI SITARAM YECHURY: It has been guarded ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, why a particular person

...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is right ... (Interruptions)...
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SHRI SUKHENDU SEKHAR ROY: Sir, everybody is seeking a chance.
...(Interruptions)... Sir, when we will get the opportunity. ...(Interruptions)... Why a
particular person ...(Interruptions)... Why a particular person will get the opportunity

again and again? ...(Interruptions)... Sir, this cannot be tolerated. ... (Interruptions)...

SHRI SITARAM YECHURY: Mr. Sukhendu, my name was taken and I am

answering.
MR. DEPUTY CHAIRMAN: Because the name was taken ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: No, no. Sit. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: At that time you did not question. ...(Interruptions)...
Why do you question now? ...(Interruptions)... At that time you did not question.

...(Interruptions)...
SHRI SITARAM YECHURY: Sir, my name was taken and I am answering.
MR. DEPUTY CHAIRMAN: And only that point you explain.

SHRI SITARAM YECHURY: I am going beyond the flippancy of trying to make

a ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Only that point you say. Nothing more.

...(Interruptions)...

SHRISUKHENDU SEKHAR ROY: Sir, thisisunfair. ... (Interruptions)... This is very

unfair, Sir. ... (Interruptions)... If you are talking of Marxist Congress ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I know what I am doing. ...(Interruptions)...
SHRI SITARAM YECHURY: My point, Sir, is very simple. ...(Interruptions)...
SHRI SUKHENDU SEKHAR ROY: No, Sir.

MR. DEPUTY CHAIRMAN: You please sit down.

SHRI SITARAM YECHURY: Nobody has fought against the ultra-Left like we
have done. Nobody has tried to persuade them to come into the mainstream like we have
done. Please accept that, if you want us to accept many of the things that you have said.

So, please accept that as well. We have done it.
MR. DEPUTY CHAIRMAN: Okay.

SHRI SITARAM YECHURY: No. no; not okay. One minute.
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MR. DEPUTY CHAIRMAN: Only personal explanation.

SHRI SITARAM YECHURY: Sir, he has talked about the breaking up of the
country.

SHRI SUKHENDU SEKHAR ROY: You are throttling the voice of other parties.
...(Interruptions)...

SHRI SITARAM YECHURY: Now, he has taken up the issues saying, 'why is this?'
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Don't be angry. ...(Interruptions)... Don't be angry.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, why are we supporting this? ... (Interruptions)...
SHRI SUKHENDU SEKHAR ROY: What is going on?
MR. DEPUTY CHAIRMAN: What are you doing?

SHRI SUKHENDU SEKHAR ROY: What is going on here? What is going on

here? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please. One minute; one minute. Listen, listen.

...(Interruptions)... Can you sit down? ...(Interruptions)... Can you sit down? Now, listen.

You must understand. ... (Interruptions)...
SHRI SUKHENDU SEKHAR ROY: I understand it.

MR. DEPUTY CHAIRMAN: Listen, listen. If a Member's name is taken, he has
a right to explain that. He tried at-that time. Then, it was said, 'After this', I also agree
that he has a right to explain. If your name is taken, you have a right. I am allowing that.

...(Interruptions)... You sit down.

SHRI SUKHENDU SEKHAR ROY: The Leader of the House has not named
anybody.

MR. DEPUTY CHAIRMAN: No, nothing will go on record. You sit down.
SHRI SUKHENDU SEKHAR ROY: *

MR. DEPUTY CHAIRMAN: No, he named and said. Everybody heard.
...(Interruptions)... Everybody heard.

SHRI SITARAM YECHURY: Sir, he has named me. ... (Interruptions)...

*Not recorded.




352 Re. Demand ... [RAJYA SABHA] ...for Discussion

MR. DEPUTY CHAIRMAN: Has he not taken his name? ... (Interruptions)...
SHRI SITARAM YECHURY: Sir, he has taken my name. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, he has taken my name. ... (Interruptions)... As far
as the ultra-Left ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yechuryji, ...

SHRI SITARAM YECHURY: Sir, he has taken my name and he has addressed this

issue. The issue here is...
MR. DEPUTY CHAIRMAN: No, that is disputed now. ...(Interruptions)...
They say your name was not taken. ...(Interruptions)...

SHRI SITARAM YECHURY: He has also said it. ...(Interruptions)... He also said
it. ... (Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Let him say whether he has taken his

name or not. ...(Interruptions)...

SHRI SITARAM YECHURY: He has also said it. ...(Interruptions)... He has taken

my name.

|rIfoTe =T 3iR SiftreTRar w30 (sft omaR g T=e): Had gt &1 9 foran
2l...(FaE). ..

SHRI SITARAM YECHURY: Sir, for the question of breaking up of the country,
nobody can be for; otherwise, we won't be here. The point is, don't give us lectures on

that. We have fought. ... (Interruptions)...
SHRI SUKHENDU SEKHAR ROY: Lectures cannot be. ...(Interruptions)...

SHRI SITARAM YECHURY: We have fought, and we continue to fight. We know

who is allied with them when, and you know how they are alive. That is not the issue.
MR. DEPUTY CHAIRMAN: Okay; that is all.
SHRI SITARAM YECHURY: No Sir, please.
MR. DEPUTY CHAIRMAN: Only personal explanation.

SHRI SITARAM YECHURY: Right now, if there is an organisation, then, what
was the intelligence system doing? Why was it allowed to function? If you have bad

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay, now. That is all. That is enough.

...(Interruptions)...
SHRI SITARAM YECHURY: I want to say this, if I don't support...
MR. DEPUTY CHAIRMAN: I can give you time after all ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, if I don't support them, you say, I should go to
Pakistan. Either you are a * Is that not a slogan? ... (Interruptions)... Is that not a slogan?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yechuryji, you initiated the debate. If you want, I will

give you time at the end.
SHRI SITARAM YECHURY: * You can say all that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, it is SP's time. ...(Interruptions)... Okay; you

have explained it. You gave the personal explanation. That is enough.

SHRI SITARAM YECHURY: Sir, I am supposed to be ...(Interruptions)... I am

giving a political explanation.

MR. DEPUTY CHAIRMAN: Not now. No political explanation, only personal

explanation now. Make political explanation later.
SHRI SITARAM YECHURY: When later?

MR. DEPUTY CHAIRMAN: Let the discussion be over. At that time, if you want,

I will allow. Now that is over. ...(Interruptions)...
SHRI SITARAM YECHURY: At the end of the discussion!

MR. DEPUTY CHAIRMAN: Yes. See, you initiated it. ...(Interruptions)... Not

now. ... (Interruptions)...

SHRI SITARAM YECHURY: I am telling you of this charge of going with the

breaking up of the country. That is a very wrong charge. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now. only personal explanation. ...(Inferruptions)...
No, sit down. Now, Shri Javed Ali Khan. ...(Interruptions)... Yechuryji, sit down.
...(Interruptions)...

SHRI SITARAM YECHURY: Those who raise their voice against, they will say,
'go to Pakistan'.

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Yechuryji, sit down. No political explanation.
SHRI SITARAM YECHURY: I raised the voice. ... (Interruptions)... * J&31 T *
MR. DEPUTY CHAIRMAN: Yechuryji, please sit down. ... (Interruptions)...

SHRI SITARAM YECHURY: Don't raise your voice. ... (Interruptions)... That is the

point. ...(Interruptions)... You don't raise your voice. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yechuryji, please resume your seat. Only personal
explanation is possible if the name is taken. Because your name is taken, I was told, I

allowed you personal explanation. That is all. Now, Shri Javed Ali Khan.

SHORT DURATION DISCUSSION

Situation arising in Central Institutions of Higher Education with specific reference to
Jawaharlal Nehru University and University of Hyderabad - Contd.

it SITdg Sfett WM : AFIY SUFHIIRT Sft, § 37791 & H §av IR dier & oy
o1 g1 g1 H 79 Tl |19 f&gm &1, O § Wi & SR IS &l axw SURT fbar o1
3R 1 arel o f&b ¢ AWl 3R ©ic! uifcal @l die &1 wRevr e =iyl qR
AT AR AT ST - 3 I8 HE PR SUC QAT b TR WR A I 3iyell 781 IS
1Y 37T T8 989 Il W&l 8, H N8 & Ui qR1 FRIH HRl §Y, 7l F&9 & Ui q=1
FHT S BRI g, 71 Ufrdel & Uiy QRT T R 8Y, I8 Hel drsdl g (d Ui Bl
PH A BH Y FSR S IR H, HH dlel dTel ISR $ IR H I HW-HW die darel
HERI| D1 LT G MY 31 AT A7 3R dler b {7y wrer gan, a1 g1 9o faan
T H ST g SR A4 fFrgemaet WY udl 8, #9 wReRe 6 ug) €, ofie 3 T Brsd,
ST 3Tt & STUIfTerT SRR fhelt gart i W Blax B¥<eld B, Al Ih! N T &
12T GAT ST, A 19 H Uas ' &1 91vr, Y6 H H Ud 1 & g 987 38711 919 eftex
3iTp & SraIfSTerd A ®et & diall, 1 d alel i &9 787 iefil, i 3R7 Tw=R de T 3T
B9 39 A& P 3R 59 e IR 989 PR B ©, I8 Gl &l Uil &b d1d ol a1 18] 8| a1
e el B R diordl § AT Bl o) AMRIGARIT Siae Bl 8?7 T $9H
) AIART YIS BT YU BHe &R Ui e a8 Sl 82 § IR I I8 del
areaT § fob 79 gl it fewoft 351 &, ST o W9 1 3R 99 3 gl fan Sl H a7t
YrST 3MUh A 9T G& 3R HH gleT dTell Aeg 819 & AT 91 2

[SuwwTene (sft foredht Rramy ferefi= gv/

HEId, H e IR A1 T8 &1 SV H il B §al, SHD aR H -1l F& 7 7 Wl Hal
T 3R o1t & gt gus Sft <1 ff HE1 51 19 27 WIRM IR 7 7 989 Yo B A1, 39
FHY H A BT AT b H AIARM™ R SHT b 9T F 791 91 YR BN | <Afeh A vl
& &I A1 BT a1 GA P q1S G351 Ih HIOT I 7T 1 Yo PR 51 IR-TR I8 BT
ST RET & b STUTY H DIH-I+ =Tl 71, &l <rell T, a8 <2 & faR1g & TR o7 7Y 3R

*Expunged as ordered by the Chair.
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SER N AR A, ARSI H W9 TR% A Y 9 31 8 © b STy & 37ax <% &b RIelh
ST TR 1, across party line I TeTd €1 S =T 891 91T, SHd! II-T1 8141 918 Tl
d AR 3 7 o, §HD SIS Rt Sy H &1 &1, |q S8, 9 [Ioi1fae Afemai
BT B AMBY, TRBR Bl B ATV AR <97 & Uiy YH G qTel |9 ATRDT DT HRA
BT TS 3 AT BT FATel &1 < YH IS UIfed] &7 qaTd 8] 7, NI iR Bl
YIfEAT T aTel T8] Bl <9 § A & Uiy STgT @ arel, YR & MOl & QT Bl
fORTIT | AT AT A arel At SN % 19 39 91 T ST HEAlT § fh g9 9w B
UHdl & RIaTs, $H6T YRNferd ThdT & RIas, 6! TR Ydhdl & Raed 3696
AR & RIaT® HIE a1 21 Gl A frordt & <l 1 3 32 €, 'SHD! I SHB
R IR 7 2 €1 R e 7 @, &9 39 forg Jreriifirss arfeal &l & gt g&vt
Hhel BI7 3MTST I8 W4 81 V&l 21 H I8 HE1 91 g b W Wl oiR I 9 fonet v
U1 BT 3R WRIAR | HRAI ST 91l &1 Uee Tl 81 § S "eHl & 984 § 319 7Ta]
ST FTEdT, S gaxTare YAafaet | gs | adife ar ufruel 14 g3 NeafiedR, aRIgaR
I G BT RART U BR (33T 1 A SO H <1 g, § I9 IR I8 a1 aredl g AR
T #A St o It HiS[e € 9U1 9ed & IR IR 9ew W J8i Hivjg T, A q9 o &
A1 AT Qb I D1 Arsdl gl AT IUFHTEIE Sil, § 3 g3 3169 & A1 U
I BBl TS § b FAT IR B territory H, AT H IBSTe T b YT, ATHd 49 Bl
TIAT T <9 P faRIe /AR, T BT Ars+ arel IR Ugell IR o 872 31T f&F § sRgaRT #
TS g 3R S IR I g 6 SR P <R o™ e &, Jollex Bl & 3R o
R GG H P8 AN Tebld U8 HR o X2 &, 99 8 TR MY &7 HHR & =R
13”1 e I B 6 § S9! ATs 78] < Y81 §, I7d1 el 81 of I81 §, STd! side el
o &1 g1 g fARIE B9 82 SAR ARN B, SIS Gall bl g fARIE gie B &1
TR HR ¥ U8l 3R 3N 37U+ FITeTRT Bl aRW, 319+ FeATR™AT BT dRP 3R S-h
FHABT B ARE SRT ToR SISl o, a1 15 faRIe fafed o) 9 mud! it 81 S,
b1 MY T8 BTH &l BNl MY RAT B2 MT Ig B fb Rt ff 4| of
IroIfTE Tifedi €, S fod a¥ie 9 WY udet 3R St g foRIelt ad €, S5 ©H H
SITHR G PR &Il b FHI P <R SHARI YISt &b 1 AT G| fGg it =1 wryorp
feam Sgie A1 a1 J8] @ Y B 3R H W aR-GR 4R Bl Thdl & R H, R Bl
RIS & IR H Pe BT gl S1d H YohdT-3rEedl Hedl g, a1 H Rith Wil o gaar &
91 T2l BT, § b WMot YddT &1 91 T8l BT, ST H ThdT iR Rl & 91
BHRAT , Tl ST DI Yol MR IS, SHD! Wl T BT g, STh WSAN R AGHTT
DI 9 I BRAT G S AMT IR TOR LT BN, S G2 B Yebell IR TOR Tl BRI, BH
9P Raelp € 3R S BAR 3T &b HSIR P Alg BRI Pl Ubdl dre- bl T
BN, BH IS W RaaTs €, I8 H w1 arsdl gl

SIUTY, B TS AT 82 SIGAY B "SI I8 & [P o Afed T BT His gafl,
SSXIEIE H U HcHl gsl ... (AYM)... Gl AT &, il RIfed dqell Bl BT 1,
SHfelY IR-IR HSIel TS Pl IWTST ISl 81 TS SOl B olls &, fed Il Bl TS
31 3R BT Bl SWTS oI, Rifdh IR BoTel AHA A8l BT, Al fh $9d I dIg Hi
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[sft STTaE 3rett @]

gfe 81 81 Aol B1 T8 DI TRIBT &2 T&T BIF 3Thsiel Bl subscribe B T&T B, T&T BIF
IThd HHT DI subscribe PR X1 &7 IR-GR 9 Faial &b TR rdl faU| § I8 PHe dradn
% & 317 - eIR H SR 370 AT $ JI | 3T a1l B fFermas! By,
MY F&T g1 o i ¢ & fARIe H 8 IR DI U5 & UeT H 1 3Tholel Bl wer T
DI, AR TIfeal # fgie @, 319 I 81 fdlrd €, T ud! $ig IR 8] gl
IR AR B g™ UIfa, d1e a8 HiUd 8l, HRYFRE 81, FarSidral grei 8l, g1 uR 59
T 9 31T M SIS BT SooTTH 7T < &1 IEHH 89 M v 8, g A WR 89 ff d=a
g1 H g T aredr § 5 o R g Y 91 Rt &, MMy RO 785 B raeRon @t
I BRI 8, T8 T DI AR ARG b AfJETT H T8I 81 AT AR GAI &1 AR
P A # RO I BT IMURT B, S AR § 379 39 e+ &b SATGTAR AT
DI P & MR I & T H Sl ATID! JAYRUN &, T8 JTIRON AT AT fawg I Bt
T T 3y IS Bl 2, IS H bl arsdl gl

IUHHTEGE Sff, § ST B g1 Bl &1 91 bl ATl g ... (AT Bt weh)..
R, qEH! A1eT T Helr 21§ Sl e & Surer 99y T8 7 ey, | a1 gane?
SIUTY H U "l gs, a7 bR e siiget W fqenefl uRye Sigy & arv
S BT 2, TATSTATH I&T S BT 2, THUHATS T8 B DBRell 8, AT a8t B
PR B, STYY IEScH Ulferiead H NSUI 981 B BRI 8, U 9 BT A3 BIH DR
2, openly & H 21 g T H AfTY of T2T € o5 I <91 @ 919 Iifcai 9 S g9
TS 81 A B! ideology DI, STh BRIHH DI, STd! fITRERT BT subscribe B &
TAY Y WG ©, Sl 31 UIfCAl & I 59 IRE B [TARYRT PI AIhIges el |
g & o ST dTegd [l SiexaTSe UTet | 21 37 M & oIy, S g o forg,
I oY e -faRIEN B & o7 397 91311 I QIN) 81 SERAT ST Fhdl, Rifdh Sdh]
qiferfeay & A1, <9 B AT P 1 U FollIR-e UAIRITH B

HEISY, U U Bl [o1p IBT AT 1T, ST 9 ARG BT 2| {1 Sqep] qahisd
&I a1, T H AYP! T 11 ARRI BT IHbelc (ST AT8dl &1 I TS ST Bl
TCSTH Y B, 99 ¥gecd I & JieR 3ifd $fear Tsed e &l Ifise B,
I WSeH T & 3fER AT b SR iR 9159 URTST &, 99 Ieed J1ad dl
TR® I TP Tl 11 ARG DI SR AT 7T SF T $ 3iER, Tsed A, SUTg
SR far, 39 ud & iex A1 forn gl & - At the outset, we condemn the divisive
slogans - HIXd cg LS B 2VlN, that were raised by some people on the day. 9 I
1 fS7eh T8l X<l | U<l T8l Bei-hel A U< SSThR ol X& &1 39 Td IR Sl [ 82
FodT FAR &b, I TG HRAST B1 59 79 W Swad e 272 Agar ke &,
SiT 9159 ARASE § SIUTYUEY $i| 59 U9 IR SIAd (b 52 M1 AWM &, I SHRel
Ashel & TS T YA BTl 3R 39 U R [l & wawgd 781 8, 1 g8 ARgel IR
faeneff uRye &1 Siide Whed 31 9 39 U9 IR SR PR A 71 B (471 I8 §
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FRfT| ST ST <11 X871 & 31 317t Sl A iR ufeetes S8 H U8 a1 31 gabl & b i
T Uy U ST I &, I79 ¥ SR Sides &1 H gooltq 8! o7 ¥&l, oifh I8 ara 9
[ 3T 2 o Irga1e & RIelh 3R WRA Bl dre aTel TN $© T & RIS
= A1 oy, fa! wiel Hifsyr iR g W&l 21 Sfra &1 fawyg 2, B A1 U el 8 3R B
A TAT B2 Fod FAR 7 R B 1?7 Fod1 AR FT 48 81 737? 1 Pl (eS|
BAR B 91T & Ueh A1 7 AT HaTel YT o1, SASD SId1d # SAR] YF3RS! ey
foracht 8 - " feaferery aenfre W frem €, e ddfta s &
TEd gord fhar a1 g1 d=a fawafderedi & BEl & Ao STemad Wi a3,
ATRTHATHS BRIATE! B &b [T AR IRATAAT P AT Aied... TRE, TRE...
3 TIfeRTaT ATy & | TTIRIRIR AT Bl bodl HHAR + T fhar 412 H & St |4
QAT ATET, AT S F TE1 GG, <A BT T R, 31 Sl ST SN H AR AARM
IR St A g8 Rreprgd € 6 o9 § wese aifafead d 40T o o1, SR &R o,
IS § R B T 3R Tt 7RI 7GR B Tl B Wi eRfl, IHal SRR
S A T g2 B TE S ST o dT PR HT A6 S GR ST H =9 8T 8, SHH
I8 Hodl HAR R HET 57 I8 DBl © - olar A A1 98 Bodl AR T HEl
87 98 Hedl & - USTIAIE J 3MSIal| 98 dodl AR Hedl & - Hadla H ATSIal| 98
oAl AR HEAT & - ST I AT T8 IMSTRI-3TSE] AR §Y Hodl AR B
R GAT? A1 H I8 I8 Wl b8 ol & [ 39S {7y aferdl &1, fUws! &1, sreqdegdi b1
HrEt 99 BB IISTID AR F WY H IWRAT A1V I8 © 184, I8 © uifafead, St
SIS St 7 9 & Bl T <N 89 Sy A g A WIS A1 S I7o7 S 7
&1 <1, AR Sft 7 At 78 <

. ~ . i .
o et e e ol e s em e ol Sl r (R A OA e gty a1

=S Odler e 5 olgS Lo Gl Dl s e o Ve 1568 ) S e b
U ey o) Qs 0 WS 15 Lla WS 5l LT LS gl ca (S gty o
S8 S S e e J0B U G5 e jley - ile Ule S e 1S agin oS
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G ey S8 By Ol o (FSor 5 e B S I8 (e o o
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S S e e b S e Ty e aS e s G S st
5ol 58 A S il oy W USG g il LS e a 1S e Iy

P IR R s TR R | L R ST R T VI k- NS TP P PO P PP

e DBy S BN Ol 5l sa b SEL sl e S SR wom ot e Ul ee

fTransliteration in Urdu script.
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EISIEEERIRCIR]
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude, that were

raised by some people on that day.

it ST 3relt WM: ST F==dT Uk ol ¢ &1 ® P 3R feld, e,
o, oNifear & 99 d1d, 3T & A el 3R TS HR Bl AT B dld U
RICHTH IR 31T ST, I R $B o2 A R I8! 7, ST drofdl o faaierd HR 8T
T 3 BIROT IS B, Sl Hodl Bl ot # W §U 21 F81 W AR A9 gawd o Afor
FHY IR Sff I8 U & 31X FAR A IR T =11 I1or fafvesra Rrg Sft o) Tt
F =l MY IS-9 AN GO B IR H, T F IR F -7 T8l FBed 22 F gu
TS &, FIT-9IT T81 Do, olfchT 37! a1 B Al A I A AR I I BT BR oAdl
2, T 3R 21 911 & 1fEd U 3R 24 AT & Fooa1 I B I F 9fasg @t
fr=m # o ST &7 Ahed ofd €, 1 I8 AR TGI8 B B A B Ie Sie] P Aax
T BT B FRH Bl

5 s o B ol s 818 il 20 Y S ol g e s s )
ol g p i Sul Sl g 1S € SRl gl Dy e S e e 1y e

g el o ) S a g S o 5 e g el S S g S

it G e il g e U o S S o d S S e o
i oy Ko a5 e g2y il ol gl L e e e il SIS
e i Semigm e b S s Sde e him 28 e e o
o e S B S S0 A G LS e Bla Ve g s e S (i WSS
LS Sl panga gt i Ko € Tl a1 81 Sl 0 A S s s iy pha
S e 8 1 e L S e 36 2 oS

(2SS i S S50 €252,

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.

i} SITae 3relt @ : IuqHIEde Sfl, § g8 ded g P SuTyg BT A ggd TR
F A 1 AR SR I WR I[SHfId Il Pl ATF H SIIRIU FE] HIAT AM3Q|
RISTIRT® Sl BT A ASART & IR IR ST, Bl ST TR IR & 8, ST

fTransliteration in Urdu script.
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T 9T TIRY SR g fRE qrhel BT B wWR W AR B ARyl 9gd-aga
SIS

ot allan 1S O o oS 0 S e e Sl ol 0 e dugta 0
BS e Gag g e ol 58 gha Suial 5 ol ol e Ll e S 15 el
g 8 s S s Ol o g oMl S e dle S Ll Sl L e
Ad50s g paee 18 Qg gy g A gl als Ul 81 S Ll v o
E Cogp Sy - il LS
(2234 |
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Shri K. C. Tyagi.

st & 0. @t (FER): STavTeer Heled, a1 e = o) JHTSIaTd! uref iR 39
3T BT 3T B §U, Sl SFASH Bl Igd [$AT R YT Jaaed faam § 374
SAEANRT QT 1 M WITe St 4 e § o d aen e ik v Sii) P 9 favy
R 5! UIUaS! &, SHIfrY H S99 3] ATl - IET &

RIS, STIYHTeT TR0 3R ST, AT, 377 <141 7 Constituent Assembly H f&=dT
&1 foTT| 39T Ugell HRUI A1 I8 AT fdb g8 adult franchise &b §RT 1 g ARIFTRT AT
&I oY, I FHSTdTa] dr8d O G-I, I9 GHT b1 GG g $ g F& Bl A1 oA+
gedl oft, g 719+ I FaTSTarfedt 5 791 B far o 3R 7 areur Sieelt S et
T PR 2 o, IFBT T BRI I8 AT AR AT SR, T A1 31 o T3 db
BT B BT AIPT 7l 2, § 9Io1a1 & 9 99 R 731 | dedl g [ /E g< 7d
IETS], Rifh Bl 7 A 95 A1 371 8] B1 3R IE 989 ol Fetdll, Al HEl db SIgHi?
T T ST ST U AT STRT bt o 200-250 P& 1 $iST SITT TG H ST
WA $RAT &, b Sl I daIR® o 8, IO MAdddR Sfl, TSI S $ R 4
71 F7ep 1 | BRAT AR Ffh T TS G I@Te Bl I1d & Fedl &, Al R qab T
e IS MY T TMAdADR Sl 7 ML 1S $ P IR AU oW U0+ &f gaq1"
foreaT B, "SSTERVI XaHY R ISTdNRN 7 89R I & fory Ue =727 eawt (et foar 2l
eI U1 | BT, I8 U Bl AR g8+ Ud Tebel 19+ bl Ueb T FHT0T 81"

i} YU=5 F1e4: I8 MY $el | F4ie fhar g2
A=g e e 930 (sfin Wi spfes s : s uferd e Fa g2

sit &. . |Pf: 39 Ugl W 91 A A L (@EET). .. WilsT, § 3mae!
fe¥cq =1E fopar ol ... (cgagm). .

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Kindly address the Chair.
...(Interruptions)... Tyagiji, please address the Chair. ... (Inferruptions)...

fTransliteration in Urdu script.
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st &. . @rft: 14 3FRA, 1947 & "Organizer” # 3MUB! g e QM
..(TALT)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Tyagi, kindly address the

Chair. You need not respond to him ... (Interruptions)... Please address the Chair.

sft &. <. <arht: STwTEE HEIGY, 14 3R, 1947 & "Organizer” H forar S &,
"y AN 1 I P i A ab UG €, d 9ol B AR B H R o <, Wfd
fegall §IRT 1 30 WG fhdT ST |, = AUARIT ST FHIM| ... (FGET).... What is
this? 3119 321 ¥ T Tdel! fhed BT 3R FHw Isfirarg 351 e —ug ugell IR 721 B
g qaoil - ugel |l foram 31 AfIg™ 1 9€1 919 AR BIfde S Sicel! Sit dRdb T
e & IR | ¥ 6 g9RT Afda gfead <9l & witten Afdemi # 9 ford W fafys
ﬂ?ﬁ BT U RI-HREH qaT 9T T BT U ATF gl This is their respect for the
Constitution. HENT S & TN H W1 21 MR H, T TeAdABR 1 1940 H ASTH (319 I=T3)
H IRUATH $ 1350 ST HIIGARN & AT WV Hp Uh GV B, | read b
"YU €S P I, U JdT b ANGLH A, P 81 fIaR | URT ETdx I Tad i
feged @l TR I iR faeret 9fffy &1 SI-H | Hosdferd o) 38T 31"

SHRI PRAKASH JAVADEKAR: Are you authenticating it? ... (Interruptions)... ask

him to authenticate it. ...(Interruptions)... Kindly authenticate it. ... (Interruptions)...

st &. . @it PR IE authentc B BIGI, ...(RAYUM)... 3T JHTI
..(TAT)....

3ft YT SATTSHR: MY T authenticate BT ... (FILT)....
sft &%t PR 3FR T authenticate B TRTTAI? ... (IAH)...

it RS IR (SR UST0): WY, ... (FAYH).... § 519 YW1, qI 37U authenticate
far? ...(cagm)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): If there is any document with
you, kindly authenticate it. ... (Interruptions)... That is all. ... (Interruptions)...

2 F. M. ARMN: W, 1. IR B 59 TRE W 78I+ qdic fda, g8 Aarad
It <1 faRTeg 2T foha| § €T, SFedR Bl FIC BRAT &l Bl STd g8+ AIATad! Sff qaTel I3T
&l o, A1 o1 WY SV | G H TSI 3N TS H 99 geRIEIE b I BIAl BT g=l g
fiya, aﬁawqaﬁaﬁﬂ%ﬁwﬁagsﬂwﬂﬂaﬁﬁ, not even a single Dalit professor is in

the entire Executive Council or any Committee.

Ff Sfl, SART1 I8 & 1 Sut a1 {6 G Big S 21 gedT, A1 I Sl Hall
34 WY BIs el g, <. 1. Brardt Sft & 7€ quar, e srware St 4 A 781 godr
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3R AR QI X719 ot St A A 71 godll, «ifpT I8 SIfey S, spaed | ol s o,
g SIf SHTSiae a1 9 qut T oY, I8 S SR S1gR S A yol 718 off, I8 o
ARV ST St A gel 718 oY, I8 S 4o, g St 3 gel 718 oY, I8 Sifa 3
T PARI YIS St F Y81 718 ol and above all, I8 ARG ST & T g1 T ol
..(TALT).... 37 9 AN A ST Ot T8 211 &9/ ST 781 gui Siwell, aifep gAY Sl
gooTd dTell STIRT 81 99 STIRT 8 &) BIg T BT MR BRI ST & MR W dlg
oIy oft o X2 S 919 7, H FASae i |, srdedhRdanedi | 3R iearfedr @
BB TS g AR W PR 1 HEg Bl Sl & b 31 ST frer=m Wt Sy & SgR i)
T B M 81 5 s Ybad| H <l &, U 3Tell aTslTs ISRt # Al 577 avf &1
gfcrffee 81, Saa! B A1yl ...(Fau)... § I8 He aredl gl M kT TE
BT BHART ST ST dfear ST & b 891 P19 qWI? 89 Al ST g9 drel 81 41
TOIR ATel ¥, IR §9IR ATel ¥ &9 ST 978 31 faerm= qra| ... (ae). ..

sft IFET IS (AERTS): IR SITATE Bl GH HRAT 2, Al ... (FGEF)... IFR
Sfarg & W AT S, Al ... (GET)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please sit down.
...(Interruptions)... Please sit down. ...(Interruptions)... You speak when your turn
comes. ...(Interruptions)... You please sit down. ...(Interruptions)... Please don't respond.

...(Interruptions)...
it &. <ft. @rht: W=, A W giem & g # e R B, H w1 w6t L (caayT ). .

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Nothing else will go on record.

...(Interruptions)...

Y IS ST *

2 &. M. AR R, § S!S § L SI11 ATEAL, Hfb I8 AR WD BT
TERIRe! e |ifeer & < B ... (caasm). .

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please sit down.

...(Interruptions)...

s} YMeT™ ST *

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Tyagiji, you don't need to

respond. ... (Interruptions)...

*Not recorded.
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st &. . @l oI AR 91 I AT . (aET)... ST afder 7 9gd feea #
g8l & "cpd &l 7 fbar, dfes g Sft, § sy geer grear § fb a8 S
QW Qﬁé\l B ?-', D gTa ¥ & AT 981 82 SC and ST (Prevention of Atrocities) Act
% q8d AT b RaaATs SR FH1 AT & RIATE GhaHd 91 Il & AR J Wiell gH I8
&1 § =redr g b gaodlo, Th0io Tae & e o4 gard @i aferd fbeit =afe ox Sif
BT GHSHT ol BN Al 24 TS P 3G I9 FfRkl b 81 H B! 81 MY, IRAT &7
BIIE] §9 DI BTl g8f T [STTP RIATh THOATS0ARO & B, ISP I PIs Al
PHRIATE! 39 TP T8l gl 8, Fe! ©§, olb Pal adEd ol 1 AR FhT S 3R 595
IR 9 fF A casteist T TE BT &1 T10 AFSHR ofl casteist &, Ambedkar
Students Association, 8 4l casteist 2T, IR U yBo s?ﬁ g dl ﬁ'_?r&; H STI'&;OGTIE;O@O
i Periyar-Ambedkar Study Circle 2T, D! o9 fopar, a8 At casteist 212

SHRIMATI SMRITI ZUBIN IRANI: Tyagi ji, where have I ever said anybody as a

casteist? You are naming me.
SHRI K. C. TYAGI: Mr. Dattatreya wrote a letter to you.

SHRIMATI SMRITI ZUBIN IRANI: What I am saying is that you are naming me.
So, kindly take those words back.

SHRI K. C. TYAGI: Please.
SHRIMATI SMRITI ZUBIN IRANI: I have never called anybody as casteist.
SHRI K. C. TYAGI: I am quoting Dattatreya ji.

SHRIMATI SMRITI ZUBIN IRANI: Sir, you just took my name. Please take it
back. ...(Interruptions)...

SHRI K. C. TYAGI: I am not taking your name. [ am saying that in your name, Mr.

Dattatreya wrote a letter to you.

SHRIMATI SMRITI ZUBIN IRANI: No, no, Sir. Like, you called me
...(Interruptions)... Today, kindly take it back. I have never called anybody a casteist.

2 &. . IRM: § 39 W 989 B & oY TR

il SfT SYfeA SR 31T 980 IR TS o SWTS1 918d ©, SWITSY a8 3]
JIHR Bl but I have never called anybody a casteist. Please take your words back.

it &. M. ht: i, T H 97d 79 BHRYI

et Wfcr SEfee SR R, H (e 4 we R8T €1 R Sfl, § v IR gk e
Wé,mﬂ%ﬂ@%mlﬁﬁcasteiﬁﬁﬂﬂﬂﬁﬁWI
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St . . R foTEaT 9 8y T2 wedil

SHRIMATI SMRITI ZUBIN IRANI: You have named me. It is on record now.
Tyagiji has misled the House. Publicly, privately, I have never used the word, 'casteist'.

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): If anything is like that, the

records will be. ... (Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: My request is that I have been named. Sir,
kindly verify it from the records. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): I will go through the records.

...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, it is an untrue statement.

...(Interruptions)...
it &. . @l W ST, § SN9S us Bl 95d be BRAT g .. (EHH). ..

it Swrg aRST (fEm): AFM S A S a1 diell 8, BRI B &1 2, DI Iudl
TEI TAY, ST DI P IR H YB1 A1 ...(FGEH). ..

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Parida ji, there is no need to
explain. ...(Interruptions)... We do not need any explanation. ...(Interruptions)... Parida
ji, please sit down. ...(Interruptions)... Mr. Parida, please sit down. ...(Interruptions)...

Parida ji, no interpretation please.

sit &, M. [@wh: [ S, § 9 U e w1 @redr g1 T 98 W A g,
Il B HIAHT TG eI 3MTSIE W IS &, §9 TR HHT S0 JRell 7R SRl fi 43 <,
T UQTY §U TS <21 & Tl HA! & G| SHIAY WIS, STq 3Tqh] FolRfBderT T
2, 319 918 H GG, 3177 T 3 39 U IR 93 Siewlt 372! e ol 3R_7 95 FRI ©
3119k forg, Igd WIR 8 BICI 98 &I dve| lfdh 379 ofgsl 3 M9 Jlefd] &, Pl /e
Sft 91T 81 off, 89 S9! Uit # A8l 8, feT MU 39U-39 a¥lh W BRP SdI
..(TAET)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Tyagiji, please address the
Chair. ... (Interruptions)... You please address the Chair. ... (Interruptions)...

3t &. A @R AR, § TP 8 W81 §) d AU g W % b FIA I G DI
TR-IR & {31 I8 b &1 Al 9 ARE 3 7Y 7l HIRY, TR H G A DRYI @IS, AR
Sil 9 el Bal, 59 SHD! BT §8 AT JAMHSAT §3 GSHISS B & fofg IR foma
g, U gl e Sif @l fordl g8 @ ok IR-aR fafgar smus st o fordl g5 &, S
IHD! Gog DT BRI 1|
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please address the Chair.

...(Interruptions)...

SHRI K. C. TYAGI: Rohit was killed because of the 'Manu-made Samvidhan'.
S3ferg #1 3N Ty, I8 satire & w9 | 2T, el e) ot 3R T4R-31, § Guru Golvalkar
STl B g B Al 7Y A1 D1 faahd 811 3R I AN Bl AT 1 3R &l 31 A-T
Teh YR SR FreT, S BT fdb 9l gR1 A1 I8 811 #R_T M 31ciidh 2, 31 3Fid P
IRIG HE SIRTY, T a5 Sourd - &Ml ...(aem)... S9foy I8 H9 e & forg <1e
DET| I FHAT a1 H1 AR, H TG DR 8T &1 BTIR TObe § =R auf ¥ 18 &ferd
BIAl < GATSS BTl TR, I9 el &I § A1 Ia1 T8 A9 31 ©l. Alsar iR Sl
WWcorrespondenceW%Iﬁ.mmﬁ%%@wmw@%375’
H ¥l IoT RET §, <fh <. W18, MY 9gd I 4 &1 I dal fd SI. A1, H 3maes!
ARY A 8T HRAT §, b MU <@l 2 3R H el 81 U a7 Qm ot o1 1 <1
FATSITET ITET 3R ST, SAifear a1 S, srdsd) & Rufeeta aret, SF1 fire &% yab et
T AT8d | 3R ST, IFTSHR 1 AR, Al RIS I8 B W1 GRT BT AR, S, IFTSHY
9 fof@T, "To the untouchables, Hinduism is a veritable chamber of horrors.” Jg ST.
REHR 1 folkdTl AR, T HIgH &R, Sl Yab ARPR] AT 8, IAP 3fdbs H MMID
M G TR Gl D b & AFAR 59 <20 H &% 14 e ur i) 7 foreft gfora
& 1T TR BIAT B, IR Slold A3 F A1 TATHR BIT &1 T8 Tl HIgH GR1
o RUE 8, 9l IRarI RUE 81 ...(99F &Y "9E))... | am finishing it. IX, TH I8 &
3iEx 13 ST AR S €, 6 Sfordl T 3q8Rvl fhal ST 812013 & HIgH @i RUlE 7,
RTFF AR 1574 Sfrd AfRATSl & |1 $9 A1 VU gaTl 7, 651 ferd AR Y iR 1
B YA AR IS BRI, I§ ATl d1oT 8, § DT f37eh T1 BReAT T8l g, ol
RIfEd ST YT &1 BT | S| BT DI Tbeilh Gl ST 2, il 71.3 IRAS THRY,
TS & Id-9(gi B18 WPl S-Sl 3T+ UQTs BIS o &l 3T Sl $B P g2
I &, ITH A Udh-a1 Afed UST B & 3R 519 &4 Ifed Bl Ydhddd &I a¥8 ¥ AR &, dl
3R RIS a1 819 1 g2 T81 il &1 $Afey H He-1 aredl g &b Sl 1R Udhe &
...(TAUT)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude it now. You

have consumed more than the double time allotted to you.

it H.3f. @rft: 9=, F wAra o @1 E) H e aed € 5 9 ERR gge g,
IAP 3SR AT 3R g7P AT B T FBIGR R Y, g8 Td! g3 AN $7 stiphend
B gU A1 R, T B Td I B ($ I8 < SP1 82 URIR BT 9M okl 8, STraral Bt
SITAT B 31K 31T faermerat # iR favafiencrai # ST, sras®R & A1 i IS IRIT ST
T I8 TR S § TEI AT A A1 991 g8 €, 3% arfers |ied 9 Ared g S
ol S 91, IRT I1ed & 3R gAR AT 2, 99 WT Sfeld dSh-cTs(hal FHTSER]
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SIS {HT b F¥R G B A1 ATST $! ST & [ ST U1 HITSH 81 AR,
SIfIY 7817 TAIRIe Sif SPefsaRIse g 1 o, YUy 971 o ok Sae
fqaR el ATedl g1 519 3119 Bed & AIsiidral, ¥ 37 fhul &I JeIrdl # iR arrar §
&A1 e I18d, SAIY 39 3MTSIE] & fofg A W of$ 3B &, Sl AS1s AgdIs & RIel ol

H BT dTel 7l TR 37T A8l 1 3R HYHR & 717 99 gU &1 IR AgHE 9189
3R § U B il FHT H &1 3R 3MTSL-a7 A GYT | ....(FaL)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Later please.
it &30, [Th: W), § I R BT . (FFIH)....
THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Tyagiji.

sft &, <ft. @l W), T.ow. Siad @ fhae faet 8, AT & B iR AT &
A 9 W 2, 59 FAR 7171 211 31 g aroruit STt <91 & 9are #31 91 9%, I8 fhear
PR BT 81 e Sil BRI &b A1 Re normalise B & AR Jucll AT8d I81 S &I
#20 E1 31 B, 981 O €, 981 991 W oF a7, 981 g1 WIS ATl g1 I 914 37, 2003
DI T 3R YU Sft, TET 7 T % § R sffas] & a1 781 HIATE, "... and famously

extended his hand towards Pakistan, a stage was eracted high up for the public

meeting." ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Tyagiji, please.

...(Interruptions)...
SHRI K. C. TYAGI: I am saying the last sentence. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have already exceeded the

time very much. ...(Interruptions)...

SHRI K. C. TYAGI: Sir, sitting on the dais in Srinagar in April, 2003 were Vajpayee
and Mutfti, the Chief Minister. 'Mehbooba wanted to join them.' ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Discussion is about the JNU.

...(Interruptions)...

SHRI K. C. TYAGI: 'But she was politely told that there was no place for her on
that stage.' ...(Interruptions)... I am concluding with last sentence. ...(Interruptions)...
"Vajpayee did not want her up there. Vajpayee did not want her up there. He did not want
her projected. There were grave doubts about Mehbooba in Delhi, about her links with
Hizbul Mujahideen' ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): It is too much of time. Please.

Please. ...(Interruptions)...
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SHRI K. C. TYAGI: '... and the help it provided her and her party during the 2002
elections.' ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much.

...(Interruptions)...

ft &.<ft. @rh: gE s e} foran B, afew sredt g arorRlt & 99a § 37 & A%
g’}f,Gﬁ»’ﬁﬁ&"ﬁmemoirs H g forar Bl

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Please conclude.

SHRI K. C. TYAGI: But last ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please, no 'last'.

...(Interruptions)... How much time will you consume? ...(Interruptions)...

it . M. @t ot ik I & di9 § S Common Minimum Programme
g1 7, what it said is that we will involve ...(Interruptions)... all the stakeholders of
Jammu & Kashmir, ...(Interruptions)... including the Hurriyat Conference,

...(Interruptions)...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Kindly stick on to the subject.
...(Interruptions)... 1 know you have got more information, but this is not the time.

...(Interruptions)... Please. ... (Interruptions)...

SHRI K. C. TYAGI: ...and what Hurriyat Conference says is that Kashmir is not the
integral part of Hindustan! ... (Interruptions)...

SHRI PRAKASH JAVADEKAR: 1t is politicization of slogans given online. PDP

and BJP is not the issue. But they want to mix it. And there is a time-limit, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Yes, I was telling that.

...(Interruptions)...

sft &. <. mht: IR Fiem A rud! w1 fanmd B2 L(aE). L.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Tyagiji, please wind up.

...(Interruptions)... Please wind up. ... (Interruptions)...

3t &. . TR § S o1 HRA A USl I8 W R o1 A8l gl ... (FIEH)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You were given eight minutes
and you have spoken for twenty minutes! ... (Interruptions)... If everyone goes on speaking

like that, we will have to sit late at night. ... (Interruptions)...
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sft &. <. < S AvHe IS @ Uidts 8, SH6 A1U-9r §9R ieR ot
IMEATE I WA S99 HH 78l 8, SAfTY IR IR BT T-7e9e BT, 396
REETth HHEIT TATT, e[ AebTel 1 Steb T81 813 | &A1 1974-75 H A9 A1 fopam o
3R & WY 3MYS A1 STt H 32 U ... (FFE)....

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have made your point.

...(Interruptions)... You have made your point. Thank you.

it &. . |Tht: TG 3MUD! TSI-Td HET AT AT, 3 Sl DI |l HET 7 AT IR
STIUHTET ARTAVT ST DI W BT 7T AT| g8 W ITeAd AT 3R g Y 7Ted 2l 9gd-98d
gRIaTG |

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much. Now,
Shri Sukhendu Sekhar Roy.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, when I first heard the news
oftragic death of Rohit Vemula that occurred a month back in the University of Hyderabad,
in my mind's eye, I could see that a bright young dalit scholar was hanging over the
face of our democracy, and the Constitution, which speaks of abolition of casteism and
prohibits indiscrimination of any form among our people, rather protects and promotes
the interest of the SCs/STs/OBCs and the minorities. Rohit's death was not the first one of
such incident. It also happened in the past at regular intervals. The protests from different
corners demanding justice have not been responded with remedial action, not to speak of

sympathetic intervention by the Government of the day or of the past.

Sir. Rohit Vemula's suicide note explains everything. I need not elaborate. This
unfortunate incident once again establishes the fact that even bright scholars, belonging
to Backward Class, are not safe within our university campus and that too, after 69 years
of Independence! What prompted a member of Union Cabinet to write a series of letters

to Government for action against the students?

Ifwe believe in the autonomy of universities, then it is incumbent upon the authorities

of the universities to take stock of the situation within the campus and act accordingly.

Sir, Trinamool Congress was the first Party to send its high-level delegation, led by
our Rajya Sabha leader Shri Derek O'Brien, to Hyderabad soon after the tragic death of
Rohit not only to ventilate our anguish and agony, but also to express our solidarity with

the students and the youth demanding justice.

Sir, more so, because we cannot alienate 31 crores of our people from the mainstream

of our society for any reason whatsoever, the cruelty which was inflicted upon Rohit Vemula
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must not be repeated and the caste discrimination must come to an end once and for all
and all the culprits, who are directly or indirectly responsible for the tragic end of Rohit's
life, must be brought to book. Sir, as far as the incident that took place at the Jawaharlal
Nehru University is concerned, the admitted position is that a commemorative function
to observe the death anniversary of a hard core terrorist, who was executed pursuant to
court's order, was organized in the name of cultural evening on the 9th February, 2016 at
the Jawaharlal Nehru University when anti-India slogans to glorify the deadly terrorists,
who were instrumental in attacking the Indian Parliament and elsewhere, were reportedly
raised. The main accused has, of course, denied his involvement in the incident and
condemned the act of anti-national activities. But the question is why the permission for
organizing the programme was accorded knowing it full well that such commemorative
function was also held in the campus twice in succession soon after the execution of the
terrorists following the Supreme Court verdict. Was there any intelligence failure? Why
was the permission withdrawn at the last moment and at whose behest? It is reported
that some outsiders and noted separatists thronged the campus on the fateful evening
and raised slogan and posters glorifying the terrorists since executed and also demanding
azadi or freedom for Kashmir and right to secede from India. While this is extremely
deplorable, the question arises as to why no preventive measure could be initiated by the
Government or the authorities concerned by discussing it with the university authorities
and the leaders of the students' union and how the separatist elements from outside the
campus were allowed to enter and resort to anti-national acts. The Government owes an

answer to this august House.

Sir, as soon as the videos of 9/2 incident went viral, accusations and counter-
accusations reached its ugliest form both in the electronic media and the print media as
also in the social and anti-social websites. When it was incumbent upon all the political
parties and other stakeholders to maintain absolute restraint at the outset to defuse the
tension, it was seen that there was a rat race among some political parties to take credit,
this way or that way, by supporting or not supporting such an ugly incident. Many of our
leaders jumped into the fray for reaching the media in a bid to adding fuel to the fire,
knowingly or unknowingly. Even a very senior functionary of the Government acted
irresponsibly by spreading some information on twitter which was later proved to be

baseless.

Sir. Kolkata had to face the immediate effect of the Jawaharlal Nehru University

incident. But our Government in West Bengal dealt with the situation in a diligent manner
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6.00 p.M.
which resulted in restoration of peace and tranquillity. Our party workers also avoided
all sorts of provocations under the instructions of our beloved leader, Ms. Mamata

Banerjee.

Sir, while we condemn all acts of anti-national activities wherever they may take
place in the country, we decry any attempt to brand anyone as anti-national who is
otherwise not involved in such activities. Administrative excess to curb a dissenting voice
is deplorable as its goes against our constitutional safeguards. Similarly, the attack on
journalists at Patiala House Court shows the worst form of brutality inasmuch as it was
resorted to by a section of advocates who are otherwise duty bound to defend the law and

not to take the law in their own hands.

Sir, there are reports that a number of video and audio tapes were tailored and
background of some of the videos were also doctored. Now the question is as to who
doctored the video and audio tapes. The Government must come forward with all

information to this august House.

Sir, so far as the issues of sedition and Section 124A of the Indian Penal Code are
concerned, as was explained by the hon. Leader of the House, I would like to add a few
words to that. The Section was not in the original Act of 1860. but it was incorporated
later on in 1870 by the then British Government actually to punish our freedom fighters, to
curb the voice of our media and intellectuals. Sir, the word 'sedition’ was first interpreted
in the case of Queen Empress versus Bal Gangadhar Tilak in the year 1897 by the Privy
Council. Even Mahatma Gandhi was not spared. He was also booked under this Section
124 A which led Mahatma Gandhi to say, and I quote, "Affection cannot be manufactured
or regulated by the law. If one has no affection for a person, one should be free to give
the fullest expression to his disaffection so long as he does not contemplate, promote
or incite violence." Our Supreme Court, in a plethora of cases, has also ruled in that
direction. Therefore, while determining the elements of disaffection to the Government
or the nation, utmost care and restraint is needed by the law enforcing authorities. But,
this Section 124A has been mis-utilised both by the colonial rulers and the successive
Governments in free India to throttle the voice of dissent or disaffection which must not

be followed by the present Government.

In England, since 2010, the sedition law is restricted against non-citizens. In the
USA, an identical provision of sedition in the Smith Act has allowed to be confined now
to the military only. Therefore, it is high time that we should also have a relook at Section
124A of IPC to avoid misuse and all sorts of harassment even though we sincerely believe

that liberty cannot be enjoyed as a licence.
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Sir, I never cross the time limit, but today is a special day. Our nationalism is the
principle of the majority of our countrymen, but ultra-nationalism, under no
circumstances, is accepted. Similarly, dissension is one of the guiding factors of our
liberal democracy, but ultra-leftism has always been rejected by our people. This is
why, a particular political party, which denounced Indian independence and used to
burn out copies of our Constitution and National Flag on the streets of various towns
and cities of India raising the slogan, Tg IS gj\—cﬂ ¥, and accusing India as the
invader during the Sino-Indian War in 1962, has been compelled to accept our political

mainstream and now, they have become a part of our political system.

Sir, there is another party, which after experiencing defeats after defeats in States
after States and also at the national level, reducing itself to a microscopic minority, is now
trying to fish in troubled waters or any stream of water so that it can get back its monopoly
to rule and ruin the country. Somewhere it joins hands with fissiparous elements and
forging unholy alliances with a party which not only butchered thousands of its workers

but all along worked against the unity and integrity of the country.

Sir, my final words would be that then there is rise of the third party, which
propagates jingoism and conveniently shakes off the tenets of patriotism, what the nation
today wants more and more is not jingoism but patriotism. We are committed to our
motherland to protect our national integrity at any cost. Sir, with your kind permission, I
want to conclude with the words of Tagore. I quote, "O my country's soil, I bow my head

to you. On you is spread the universe encompassing universal mother's sari's end."

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you very much. Now,
Mr. Narendra Kumar Kashyap.

3 TN AR HTIY (SR T20): SUFHIIE FEIGY, bl sHARI UIet Bl =il
TSRV g8 HART AT Sl 1 R UK P HIH H ZaxIaIGE b5 1 [qeafderney
# AT I B ATHER & AT H 9gd TR w7 o1 371 21 1R vy ) iiwan
PI WS § 9gd IR i A q5gd Al fBa1 o1 e g8 A ve ford o1 @l
JATHBAT I ST 53Nl & IR THR & IR A I8 SfShe el 87 o1 {6 39 "e1 &t
ST & fo1g =aTRyes ST ST &7 71 81 8 UTe] 1 R W, §HRI =l 7 I8 AT
1 2l & I =TRYD ST AT H T A Aeges HRE Bl Al §41 A1MRY, dA1fh 99
&fed & aRaR @1 =A1g et wep| 317l fauer Sk Frer urdl &) aR% 4§ b A
Rl = 37U IR ¥ €, 371 A9 fhar B, <ifep et ot wmers) urdh & waw =
39 Y H ... (AU ). ..
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SHRI PRAMOD TIWARI: It is already 6 o'clock. We are sitting till what time.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): The BAC has already decided

to sit beyond 6'o clock whenever needed. So, Kashyapji please continue.

3 TS FAR HIIY: (B At Fxrer) urdl & AR 7 even 7T We 7 Al 59
Hee H AU PIg gad Tl o, oid dde § del FARY 71 7 39 e U= f9! 1
<t ot

SYAHTETE] HBIGY, BARI ICT o, FARI -dT 1 dal Al I8 3Mefdhl < & off fh
RIS ARPR AR 39 HIT WR HRIHSD IR 8] Bx I8! 81 84 Uie I meara+ e
o, ITFHRT ARIGY i =1 eardd f&ar o f6 &d gl g & @l 4 &gl &b
3BT AN TR HRIAD (AR BN, A 34 Th Faq | Sl B gall 2, §H T8l
M 6 TRHR 39 IR IRaT 4 onfl I faaR = 381 g1 § IRTE aal § 9 ot 39
He H BRI UIE] B 71 AR 81 PART AT ST &b I FATe BT STATd SR
forerm

YIS HEIGd, fed B T BRIS! Gfelal & T & A1 Raerars Bl
I P 25 BRI Sfelal | TS I BT ATdTaNoT YT 81 1T B SUTUTETe] 98Iy, I8 Pls
Ugell gl el &1 $AY Ugel W 9 Sfeld BT AT IR b ol 376 wdl 4 Hl Bls
T g arf) Iob &1 IMAT B 9 B ARBRI 7 Sferdl bl 3 Te131 Bl IS TRl
&I foram & |y <Al Bl g1 ared g b SR 9iRaT 4 foran giar, a1 s 10
ATl # UM &1 Rg ferdl IR TR T8 81| S Ui &1 g &fefdi UR 3ITaR gV &,
anft a3 Bl & et Y T 3w

SUFHTEE] HE 16, H ATID AH I ARBR A I8 Bl d1edl & (b IR Slord
3R STl AT OR B dTel 84l WIS Bl TS 2= &1 fewn 7 811 s 1 Sifer ol fawa
3R AR ®1 7% 81 Fhall 51 9fer 79 ARE A e 7 SrgaR] H 97 {41, 94 39
foran o, "A=1 Sfera URaR 3§ ST o1 Ua ardd gee T o, e iR SHaT diet
T 3R o RoT IF@! et &1 Ia-TeTe AWaATS hellyd T8l 81 9ol 81 513 fgg !
ARIgY, Rfed 7 meie! @ad o off {6 @ gford aRar # Ua1 g1 w4 forg aifdremy &
T B T § W AR A e 9l & Sdrsi Bl el dresdl § e gsr &
a1 WS FRISHR A18d bf AN, IET A1 Gra1 AIed ARSHR DI Al Sd IT 4 99
S H U8 B TS] AT, Sd SIIdTe Bl HTE I <31 H 31 SRl A1, S g g9 & 19 IR
IS AT HRAT T, 1. ARSHR ATed 7 I ol AT W AR F HRAI ST 91et &
TS AT 3R ITD! UIET H S THM ASH1 Dl H HEA1 IT8d1 §, ST, RIS HR AT8d o Bl
o7 fob &g & 3 YT 81T 3R 21 & 7€) AT, oIfhe H fig o § ghr 8] A1 I8 AR g9
H g1 3R VY 911 91971 TS S1. S HY - Hel, dl MRAR Pls--Pls da-T SR I8!
B, 396 MY PIS-71-BhIs BRI STHY &1 BT HEIGY, SAFMY § MTP HAIETH | Ha-l
AT g 1 69 TuT BT SIS 3 3171 Y Sfeld WS 37U U] SRR SR AT
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Hegd PR 8] 5l WHR DI 39 1 B RRIERT & A1 o1 A2yl Sfod 8T &l
TR TET e, el &1 el a8 gafely g &) el & f& gt &
AT S pressurise PR IT &, S AFASHIANG] B BT Toll & I8 21 3R FdSHIATE]
BIFT IS ST BT BRI & AT § FHSI G [ T8 BRI [degpel Srad 781 51 IS0 SHY
FTSTd UHIRNUEA & 1 S 1 9 $9 W39 & A1eq | Hay BRd I U] B a8t
R oft, u8! Rierrd iR a8m IMiTe 16! & o #A8ISy, 3FR NS dR Aed
& M B (B TR A ST BIS oA &, A1 H GHIT g b I8 a1 59 < H (AT
DI IR U1 B DI ST dTell 78] 81 I8 g Adhellb Bl {5 B

3IERONY & #AT St ef farTor €1 He81ey, I8 gl 18 ST d™] Bl g3l I o
THIATS3TR Bl &l FEIGY, 6 Al & RIITh AHoTe YHINEAR 8 3MR 3771 37 fa iR
MY E 3R 57 37 A1 7 Afea B o1 g & Ryatfaet # R399 6 AN &1 if¥gert g
TR AT, RIT I9TP RIATH TRBR 7 Bl BRIATS! B DI IR BT 872 R 9 RIaTh
fopei BT UB ] IR WRBR AN 93] 82 HBlY, 39 JhaH ¥ 306 H THITHE! gae o 2|
9 B9 H 9gd AR AN 7 Tabed! Ul B & [y 9gd IR a1l del ol [l 7 Her
5 92 I AUsycs HRE B 21 1 5 ARE b FaTd ISV Y | SUHHIEIE FE 16 Y, R
qE WSS PIRC o1 BIT Al FIT THINSAR TARITHC Ude § BIH? a1 I HH Bl
Sferd vae H gt fhar STIr? gafey § = g™t /T 3 Qs @1 A18dl gl #-l
Tl HITT TgST AT ST b HEgH | & o Sl e 3 a9 &, I Uedes PRE B
fRT BT appointment BT g S]] 7, ATd fefdl H =TI & Ui fIeard 9¢1 78I,
AR T e I8 Wt § 6 7 6 STRITAT &l YwarseiR # Aol foan M 8, SRaR
SP RIATE FIT HRATE! HR dTell 82 39 R W) BIS 1 IS STATd $eT¢ 77T IR b
TRBHR I RIATH RIT HRATs A dlell g1 37T el Sl STarevdrd 786 i
fareafaermera # 9 ARG @ g1 2, A1 39 IR qi RRUIRI 81 ST 81 89 39 W) Bl
TCRTST 81 81 DTS STGIE BT AN &, 3 SHP RIATh BRATS B, Il TARI UTST §9
UR QARTS] 781 $RAl 8, i U B4 98 B, Sl gaxIare H 37 [ Ugel gafl, S9H U 1
AT RREIR el gl Ush $9 I8 &, 1 9 BRA™] Bl goll, I9H RRUITRAT 81 W8T ©
3R TGI8 F dhaH o I8 B 1 8, T Sl BBl 8, 31 I8 HRATs HRYI S e W
1 R <11 3MTeRIT 9871 HHART HARATacH St 1 AIHdAR J T2 BI ST & AR Hal AT
5 TR I@ o, BT A DIs TSIF dI T8I &, BIs A Al T2l 81 HRA ATl Dl
3R 1 3R G dTell 31 SR A1 721 &1 § I8 919 39 MUK W H8 8T g [h I Hod
PR 7 fEoell & gferd HRTeR & 1 Si 3191 931 g gl <1 off, H S9! Ud ofis 3
quote HRAT ATET §;

H RGP ARG [G2ary BT g TG AT I8 GUAl 8 b gqD! YA Bl

JFETRT: AL Y H B HHT TSI Bl gl H IR Bl GohdlT iR IS el DI AT g
9 AU fopeft At Haenf-re wraf o1 wwel T8l Hrar g1’
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39 TRE <Y B THdTl & g =i 9T 9979 &1 33 & MR W) o9 ITdh!
ARERY g3, A feeell & gfer BfAeR ®ed & 6 89 B0l AR B a9 B faRIYg 8l
PNl P PHAR PI L SHE P d14, Hodl AR B TedTs S d1a o9 faeell HIATTR B
JTHT SIRM RN, A1 I8 Hel {6 &9 S9®T oIy 781 Bl ... (W9 Bt "eh)... o i §
IE HET A1edT § 1% a1 o1 gIa &, 977 3 Trarel &, et off wfa &1 gafsm
AT A9 ATHR & Rach 21 gafel A2Iqy, H 3MUd A1eqH ¥ I8 Ul T fh
RTCGIE BT AT 98 91 8, 9gd THR 51 39 [T BRI UIe] <21 & AR & o1y, 321
P Uhdl & U IRPR & A1 deH H Had Farex go- & v R 7, ofhs afe
ey &T IregE & B H B, O 89 AT SHB! dRGTId el BN, 7 SRaTed T8l
BTN TFTY H 31Tt BT fob 50 TR A8 H STegqToil 7 By I 9P 81 H 8,
9o 31T 81 A 2, MY fraet ST 1) S &1, Sl werl et ofR S e g,
IFBT G A S BT AT el 3o g1 dia &l Hidl a1, 3Tyl 9gd-agd
IS |

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you, Mr. Kashyap. Now,
Shri Bhupinder Singh.

it yfiex Rig (aiifem): Suawee qeley, I8 9gd TR a1 21§19 U8 $ I
I3IY 1 81 FfRER ATed 1 S99 ¥ Us &1 Sfarq fear & et # gfors & fovam o
Y 8, Afp R I I 81 & b sl =7 g a7 fh 9 BRas Bl 5 Hih 81+ ST &1
2, SUH B U TR Y2 T IHH U1 1 3175 &1 A1 78172 H ST STarq ared g

IR, GO A7 B ® o 1 A Bl a1 &, S SATST g1 TR &1 o1 S B, 3R
Ig TS B, Ufrgel & =1ar 3 9ara o 3 feawax 9 Jax 18 foqwR 0% WRaR & IR
ﬁ, fEUTHe B TR% | BT o7 ¥&T & & anti-national activities are going on in the Central
University of Hyderabad ﬁWWWW%Wanti-naﬂonal activities ?N?[%, ar
39 9 H WK TR Ae | 1 R I8! A7 M1 Af2d & Il 9 & 91], 51 89 I8
A9 o fh IRBR gH I8 FHSTH fF G8f anti-national activities &1 &1 Y& 82 &4 S
IR H g1 QI R, e el 7, 519 ft B8 aRads omar ® 1 S9e 9w ghen |
A1 G &1 SIYTY ¥ Sl g1 9Tl B, Sl AR ¥ b [q%g o 1 8, I RIeld sqR]
I (ST Ter) UTeT 8% o Wl 71 Y9 acd e g9 78T 9 ufas |e ufeamic &
E’H‘I’ﬁ‘ﬁ?againstﬁaﬁg’ﬁaﬁﬁ?ﬁé,ﬁigﬁmsupportﬁﬁg,mqﬁﬁm
support § T8l &1 URPR ISP HUR T of| IR, ST @ART IG1 oF 1 B 31T &, I AR BIA
A2 TS Tb ITDT U1 R Te1 Fel? faeei § Sy & <R Sl Y& @b PR AY &, 9
AN B €, SHHT W 31} T Ul e Iofl, A1 39 91 WS B 97 31 T 8l Fahvell 872
AR, JBf AGRI Sl 91 B &, I8 B9 991 B T8l Bd | TR & &, B9 39 ufad 8 |
I 1 B P foIv 3y € b <91 & AT 918% RI1 Fdt B @ 81 Public opinion &1 8,
public perception TT &, IRBR TP HUR ATST TR B Al H public perception BT
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FHTE HRAT B¥P ARBR BT G 81 I 2l 39 UIfiamie H, 57 J9T 81 AT Alb
4T, TET B AT BT ¥4 & fh I U-T MU ATH A 98% & Fd! Bl WRBR B o
MY 3R ARBR SAHT S STa1d, SN S1A1d | 3R ST oiard i 181 fiyerar g, 1 I8
TS §E 3R WS B 91 B

R, H 8 fAfex |red & a1 e aredn g & I8 SRR a9 & 918 g
eI PR T g1 {1 Gg AU Siigd H IHD! 9 g1 H ) dlerst g IRrse a1 g1 |
ATl SATSTd R1Y Bieiol dT HRASe 8T, AT § 9t 91T 811 7R Us IR dodl
T ISP A1, I AT B &7 G <l S, 1 3BT 8111 R el I8 FHIO 81 Y
5 I <1 5% 0o 781 9, A1 T I UIfTaTie A1 39 Q¥ &1 BIs NS STdhT I8 T
Y 9 T IHhal 82 TP BICT AV T F BROT b ST Bl ATSH BT suppress BRI bl
&1 7 forar Sl U 7 81 {6 &t I 981 9 SIHa BIaR Mol 3R 3R STH 4 Bl
Ifed S suicide BT ©, AT SHD T BIF SRR N2 3MYd #1299 I § 31reT 59
T8 H SIS Bl g b 8 FIFReY |89 §9®1 STd1d ST S|

IR, A S TS "el €, H BaT o7 o if politics of the day decides, there will be
no such incident in any university of the country. I have said this time and again in this
House. SH®] IS A $UR G STY| I81 I8 B4 31T [ 3771 b I8 Il 781 =l o
&1 IR I AT A? I pamphlets T8I BTY <1,  fohd U9 H ©Y 1, I B8l 9 MY 22

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Bhupinder Singh, kindly

listen to me.
SHRI BHUPINDER SINGH: Sir, I have given notice...

THE VICE CHAIRMAN (SHRI TIRUCHI SIVA): Listen to me. Your Party has
been given four minutes. There are two speakers from your Party. You have spoken for

five minutes.

SHRI BHUPINDER SINGH: Sir, please give some time to my colleague,
Shri Parida. I am not touching the Hyderabad issue. He will talk about Hyderabad in
detail.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): But he needs time. Please

conclude.

7t Yfies Rre: W, § 98 91d sHfery v =redn § fo ol e off a7d g3 8, 994
Ig SIHBRY el ® {6 M1 1 U Scheduled Caste TS®T &1 T8 TTSdT HobFRN,
PRYC SRgae, ST A AT 21 ITH G UPHR & FUIS BRI Bl a1 el Ts ol 59
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1 BT VAT 9T BR TH AS DI &b fARIY | UAT Bls HEH 7 SSAT ST Investigation & ATH
TR 37} T B AT el Il § b 98 pamphlet &1 A AT 11 AT iRt &
IR feel 9 aTdt 9 g8f wele o A S a1 o7l e Q1 s9d FW dad
T TE] SSTAT TAT? 31 Jg Sl "1 Tl 7, 39 U o< fide # fordaT vIe 3w o,
a1 del fh I8 I8 BRIHH 81 S 8T 872 I8 WX SIHDHRI H & b I Ugel rsdl o
RIS far o & gsf Ul e ge S <& 81 ...(F9g @t °9Y)... IqP draoe A
AYBR FUT AR BR §01 8T ST H IHIE BT 6 841 i Sl FaTel IOl ©, ISP
TEI-AE! ST g e arfey iR fansdt Y innocent &1 aferer =1 favam Siq T STarg =
BN R, H1 dat o1 £ 3R YAHH U er diferil] ... (@aem). .

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have made your point. It

is enough.

it yftex fig: W), dRe @iEc| 3R &4 @l AR Q¥ & 3fex JAHTH Ther
iRl §T & 3fR I T3 FAcia™d & 3iSR 15 3R B, 26 ST, Bl HETAT el &
ST BT, IFASHN b ST I, Tl 480 & STHie P, SaxT e & Afhwred
ﬁEHRIIT\_rITQ, SIECISESECRY ﬁ?ﬁ?ﬁ ISIEIY 81 811 I8 nationalism 3R patriotism Eakol
PHI B, STD! Riclad H /-7 SI1Y|

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please wind up.

it qfiex R AR, Hdf 3T YD Wed HeH 8, Ii R H P8l & - Uniform Civil
Code is important for this country and Uniform Education Policy is the core of the day
that the Government has to insert. WW rer forar SIS dYRT & frog MRT &1 Hﬁ[
H 3R facel Sl S8 § 9RA & Ths R & dR ¥ 1 bR $I Al Hl T8l Al
W‘%I'Q Q?fﬁ Udh fRremr iy El:l'lg SIS SRE] P c-pC DX patriotism 3R nationalism @1 aTd
Syl

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Now, the floor is
for Mr. Tripathi.

SHRI D.P. TRIPATHI (Maharashtra): Thank you, Sir. Since I come from the hub of
so-called 'anti-national activities', that is, Jawaharlal Nehru University, I would begin my
speech with two lines of a poem from hon. Shri Atal Bihari Vajpayee. Atalji said, "No one
becomes great with a petty mind. No one can stand on broken legs." Why I say this and
why I begin with this, I will explain it a little later. The Leader of the House, my friend
Arun Jaitleyji, has made my task easier. While entirely agreeing with him that hate speech
can never be free speech, I have to state certain facts because there are certain similarities
in what happened in the Hyderabad Central University and where Rohith Vemula was

forced to commit suicide which, according to me, is an institutionalized murder and nothing
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else. A Minister in the Union Council writes — where my disagreement begins with the
Treasury Benches — that the whole University, that is, Central University of Hyderabad,
has become a den of anti-national activities, and JNU, that creates the atmosphere. My
point is, while agreeing entirely for national integration, for the sovereignty of India, the
problem begins when an atmosphere of fear, hate and discord is created. You call that
University den of anti-national activities! JNU becomes a hub of anti-national activities!
I have already talked about the Patiala House Court vandalism, I have already talked
about what the Delhi MLA did. No action has been taken against him. The BJP has not
taken any action against him. The Government has also not taken any action. Then, what
another BJP MLA from Rajasthan has said about JNU is filthy and falsehood. It is anti-
women, and BJP, I am sure, will not take any action. What happened yesterday in Delhi in
ABVP's rally? The President of Delhi University Students' Union and the ABVP activists
were hailed by the Leader of the House, the illustrious President of the Delhi University
Students' Union, Shri Jaitley. He said in the rally, "We will enter their campuses and shoot
the traitors." Is this not a hate speech? Who is making these hate speeches throughout
the country? And what is happening in those demonstrations? That is what I am saying.
We have come to a stage in this country where patriotism is not merely being taught by
gangsters, but these gangsters are also garlanded. Who are garlanding these gangsters?
You have to find out. That is why, when the BJP form of patriotism is talked about, I am
reminded about Samuel Johnson who said, "Patriotism is the last refuge of a scoundrel."
Now I will come to the point as to why this is happening. Where is the blunder of the
Government? If you take action against any anti-national activity, we are all with you,
with the Government. But in the name of 9th February happening, if you brand the entire
institution as anti-national, that is something which is not acceptable. And let me tell you,
it is not merely members of various political parties, say, Shri Sitaram Yechury or the
Leader of the Opposition or Shri Anand Sharma, Shri K.C. Tyagi or Shri Javed Ali, who
are criticising the Government. Forty Universities of the world, including Yale, Columbia,
California, Harvard and Cambridge have criticised the actions of our Government in
Jawaharlal Nehru University. Be it Noam Chomsky or I am quoting another scholar,
Diana Eck, who is the Professor of Comparative Religion and Indian Studies at Harvard.
She says and I quote her: "The perception that the Indian State is increasingly resorting to

intervention to suppress views that it finds threatening is threatening itself."

This is a communication, a long communication, to the Vice-Chancellor of JNU.
Therefore, she says: "Don't acquiesce in this move to undermine a great University like

the INU". INU is not merely a centre of internationally acclaimed academic excellence. It
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has been a centre of tolerance also. I want to inform this House, with a sense of pride, — I
have been the President of the Students' Union — of what is described in books. I am not
saying this, the books are saying, "The golden period of the INU". Though it was a period
of struggle, most of my time, as President of Students' Union, was spent in the Tihar Jail
along with the Leader of the House fighting the Emergency. I was the President of the
Students' Union from 1975 to 1977 April, and Shri Sitaram Yechury succeeded me as the
President of the Students' Union. Therefore, I want to bring out two or three points about
that University. JNU is the only University in the world where Students' Union elections
are held by students themselves. Students constitute the Election Commission. There
have been defeats and victories by one vote. But the views of the Election Commission,
who are students; have always been accepted. Money power and muscle power play no
role in JNU politics and elections. You should admire such an Institutition and not call it
anti-national, like what the BJP MLA is calling or like how a Member of Parliament of the
BJP has filed an FIR against the JNU. That is why I am saying. This whole atmosphere of

hate will create hate only. It will not help. So, reconciliation is the need of the day.

Now, I am not going to repeat the points which have been made by other speakers
because I don't want to waste the time of this august House. But I must state certain
facts about the JNU. That is the only University in India, and I am proud of it, where the
struggle against the Emergency continued through the Emergency era right from day one
to the last day. Now why is this University being attacked? Why is there the charge of
sedition? Where has the Government blundered? Why was there the charge of sedition
against Kanhaiya Kumar, who is completely innocent, and who belongs to a mainstream
political party? Why was that done? That is being done and all kinds of abusive language
is used about that great University by Members and supporters of the Bharatiya Janata
Party. The reason is very simple and I must state with all my conviction in this august
House. Once, ABVP activist was also elected as President of Students Union in 2001 and
the whole University accepted it. There was no maar-peet with him, but, by and large,
Jawaharlal Nehru University has always opposed the ideology of Communalism and
Fascism. It has stood for democratic values with all valour. That is why that Institution is
attacked. Ideologically today, the Treasury Benches are using the 9th February incident to

malign the whole University. How can you call that Institution 'a hub of anti-nationals'?

IuqHTEe Sfl, 31d H ARG H TS AT AT FHI M, Rl I8 STarevalld 8%
foreafaener™ &1 Al 1§ B SATeT |9y 781 ofdl

H e ATE fdb 71 BRI DI AT S DI DI BT ART 9 e 8 fb
HH I HH T IIET P A1 Dl 3R S THH GISHI DI, ST A DI ST I HR B 91
HE T ©, Tl IAM DI 91 BT I8 ©, $IF H ¥ B TSI B AN, 79 F T
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HIYOT BT I &, ISP HAT BIUI 39 ST R 71 €Y 9 BT afcep ST Foi WY

ARTT, I T AHME, TERT UhdT iR FARAT a4 3270 <19 89 gHiasT iR
TR &b Rl S| H qX) faT8aT 3R A= & |1y a1 9redi g &b s ad B
3ITST BT Sl FGER &, I8 ISR eI I8 o] &b [oQ AR BRI & [ STd AR STAAT
ST MY el IMSATE Dl 1A DR 2, ol 59 AI8RI & HROT &I VAT 1 & b
BT BIAT AT UG 81 2l ....(FAE)... 3T [TaR Al &l a1 DIl H S
T Bl 910 He1 aredl g1 H MUd] SATGT FHY o1 8] d18dl, cife I8 a1 A fb
feramR sif¥eafadt o <1 wad S]] 91d & 1 a1y fafter gai & il 1, fafte faeR &
SN 1, <1 & 7 B8, 89 W AAA] Sl &l A1 I§ AT B B, S S -S1T8
I AN IR Bl B11? STATeRdTd 6% [Jeafdened ¥ S $8 TeHIY H JAIh] I
ITEN, S FHFER-UAT 4 371 b & b IHD arex T &% &7 | fqzafqerey & Raams
UGYE R 3T § AR g8l THM il ASH AlAD &, ST HE I8 © (b OIgAY aTali Bl
RIS | 9713111 U1 3IgaR1 H BT &, I8 H 781 H8 I8l g1 Al I8 99 3oy 8l X&T &
fop <21 H Ueb THRA D1 3R HY DT AEI F1AT ST IET 81 I <97 fS@RTg B IRE 1|
F TR HET AT 6 <21 Herg e, e | gefan 2, f9Rme 78, vear 9 9 g,
$foIY B9 Thdl Bl g9 & v 3mmasys & b oy S o1 wfed &1 oft row= 94
DI I & AR I8 A T Sl ATHD & H &, 38R 93 &, ! Uall g fob Asrari
3R BT &1 wfeRT T BNl &1 SAAY § TG Al 7 DR Y SARAR H ST 81 DTl b
ARBRI DI, SIAT 1 ferder = el o, b Wi d, IR H 1968 H A7 31T T, g&f i S
DI TR Te1 21 ...(THT DY GSY).... 1975-77 H WIRA ¥ T g3 AT, RTFH -1l e a3
S A, IFDHT A 1 BT AT MR ASTAT dl 2R, ST ST AR B G ISt
2RI B, BRI 65 BIIGT W TG JATETET A1 B ATETET &, 35 Y &l 39 4 A1 aretl
DI AEG 8, Al T ST AT Bl dTpd g H 4R DI G TS AThd 2, ST §
IMRER | PHET AT, FiTeh JAIDT AT TR T$! MR 7, a1 FHh reTel @ &R
RISHTRY A &1 T2, afed Mo IReR! JIATaR! 3 ff I1fEyl ... (aem). ..

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Please conclude.

it SL.dt. Bt w7, # MReY) 919 &8 BT g ... (@aHM)... 319 § 99 MMRa 91
BT B WA DR 81 g fob a1 IR fo —

TEST B BT H 3Tl 3MTSie] Told! gl
SIET SeR & W1 2,
O @R STaTI Tretell 81"

g

PROF. MRINAL MIRI (Nominated): Thank you Mr. Vice-Chairman, Sir. I don't

know how much time I have.
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THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You have five minutes.
PROF. MRINAL MIRI: I will finish it before that.

Allow me, Sir, first of all, to lend my voice to the many voices of condemnation
of the horrible slogans raised at the JNU meeting and the totally unacceptable banners

displayed.

Having said that, I would like to say a word about the idea of a nation and nationalism.
There is a tendency, to my mind, fairly dangerous, to conflate, even equate, the idea of the
State with the idea of the nation. My relationship with the State is primarily a contractual
one. The State provides its citizens with infrastructure to take care of their basic human
needs, provide internal and external security to the country and enable its citizens to pursue
their life's goals in a competitive modern world. And, it is the contractual responsibility
of the citizens, in turn, to help sustain the State by paying taxes and abiding dy the laws
of the State.

The idea of a nation is much larger than the idea of the State. There is a distinct
ethical edge to my relationship to the nation. My ties with the nation are framed by
emotions such as love, gratitude, a strong sense of mutuality and belonging, and respect
which make sense only within an ethical universe. Such emotions need to be fostered
and nurtured; they do not come readymade. This is why we say, quite correctly, that we
are still in the process of building our nation. The basic requirement of this process is an
authentic — as opposed to illusory — understanding of the reality of India as it is today
and then seek ways of effective but extraordinarily sensitive and 'mindful', a term used by

Buddha, ways of fostering and nurturing the emotions that I have mentioned.

My own sense is that much of the turmoil concerning 'nationalism' and its proper
articulation is a consequence of the conflation of the idea of the State with that of a nation
and the intrusion of party politics into the debate. We cannot have any deep understanding
of the nation unless we resolutely put the nation above party politics and the very limited

idea of power that is associated with such politics.

For the INU crisis, the university administration must take the blame for its lack of
understanding of what a university is about. The police, likewise, must take the blame for
its over-enthusiastic and unmindful handling of the situation, the political parties for the
unseemly political turn that the crisis has taken and the media for its over-reaction. The

nation is an incredibly valuable thing, and must be protected from forces such as these.

When Gandhi met Phizo, the Naga leader, he said to him — this may be folklore
but, I think, it is a very, very instructive story. Gandhi said, 'l would like to think of your



386  Short Duration [RAJYA SABHA] Discussion

[Prof. Mrinal Miri]
Naga country as my own just as I would like you to think of the whole of India as yours.'

True nationalism must incorporate such sentiments of belongings as this. Thank you.

3 Ao L8 IR, B9 Iei 31 3T A IuEIE iR viad @) @R g 7 B
IAD! BIS AT e BIcHl 2, DIs ST &1 Bl 81 I8 TR FARTHT D1 ITITST BIeH
gl

(SURHTIRI ARG HISTHI7 §7)

T & IR S Dot 9= AFHTYOT F HET {6 i e g &, O 90 & oy ;R
2, fie 8, 59 91 ) ad=rar A1t & U1 BT ¥R g1 8, oifh 89 O a8 &t
AIET S 8 €, F7 89 S IRE BT S g7 UTY 72 31T WRBR B! [RRT B 91 781 &,
<3 ®) fRRAT @1 a1d B @1l H U SST8R0 <A1 ARl §, <SIs bl 94 2l
qTfeheaT= H g9 fohehex faRTe digell & Udh e o B! Bl o7 &R kT wexy fea,
Al B B AR 7 S W P BRATS B ITD] Igale 9ifd fear iR Iqa!
ARTR = foran) a8t ot uiferaric 3 9ot 781 & & 39 e 1 SUSIE &7 =T fovar
2 A1 81 fHaT 81 SE BIg b & Rl TRT 6] (a1 o7 a1 I9 g &
THT H ART T A ol fhde oan, Wl o1, S U4 U YR Racrs! BT hiel
TR, fhd S Iegsrel AT fear ok S O § 4w o man Sue R
AHSH qH o] 9c Y81 & 3R &9 I81 TEIE & Hu- % a2 % <2 2 ....(Fae™)....

3ft 3IRBY IS (HUMCH): WRA 3R UTfheard H Te1 AR &l ... (AGET). ..

37t ST IS H YD TS| IAT AT §J ... (FALTH)....

st Sire Srell @WH: R o, SEH S Bl Udhs], TN Bl Al ddhell
...(TGHT)....

{Rls)- K i S o gt ol 8 S0 B S 10 ygla ol T
i} WoTg 1S H 3MUP! Ig I Aredl g b Sl I urfepeaa Ri=rarg & TR
U JfTafiet | R 9, 1Y b FHYT W 91 V8 B ... (aHTH). ..

sit ft.F. eERUwTE (Goiic®): BIs THLT TE1 B BT 8 ... (FTEH)....

7} T 1S T B A1 TEN 8, SITY H ATl T b FHLT Bl a1 Bl TS 2
3T AR <RIU, |IT 82 "URT BT RIS db ST SIRT XS, HRT BT aRaTel ddb S T
SIRY I8 BT YTT BT SKIATS TfhRT= bR AT &1 BTl &b IRHAFT BT TS Tb
TSI BT AW BT ST UTBEIT H SIS g B AT &1 T |6 BT SRS
UG b AN BT B ... (EEH).... ST H Sl §AT &, SABT b5 fd=g, IqPT A
wge T © 3R # J8 A19a1 § f JeMaic TaRd™ 1R S 89 gonl, 98 ff 8,

FTransliteration in Urdu script.
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RSP TSDIC & THel P d18 BIthsl Asa 1 a8 I alell AT P T8 3helst T BI BT
$1 951 21 T8 BIhsl W85G BT WA AT 3R ISP Jid d18 U H 3hsiel o Bl
AT AT SIH 1 BHR QIRAE WX EHAT BIT &1 J31 o7 © foh 3170 &l Sl a7 12 E,
I 39 F f2d # 7L 1 78 To i o1 fawg TE 21 IS B 519 BIS G7d A S 8,
T9 59 9e | 89 Jddh] U1 fATdx 31arst IS a1fev| § UeTHhic & IR H 91d B
Y& T, Fif ISHIC &b a8 GG H HSIe] [ B Il T18 Ts |

SOl 91 I8 & & goTIdlc BI Ol EHT gall, SH agd Al i offl gHRT
geforoid BedR o1, U™ & AT faeT1 Ah-Cld §HR TIRA TR Ugd Y, $9H &AR
AT AN LIS 81 Y| 97 O GUM AT SH W A &I 8 o [o7Q gy 7 4T §ar? T8
A} ST TSI HIHR H IR STa ol 8IS BT T B

TARY IICT, RIGAAT 8931 M dharg iR SeEI8 & Raelrth o+ Jofqd IR e val
B B WRBR B 7SS 781 ol 81 TRGR IT8 FHARY 81 7 fohedt a1 81, 89 aF € fe@nd &,
WIfp 9 AR AM WX ... b1 89 U a1l STR” e, S1 39 A1 SIS [ 3R SuTg
9 & RIATh TR & &, 1 39 TBR & IR TN HYAR H 8 ol oI & | g8t W Thsiet
% B aRE! FTg 1 81 P P TAR SR 81 96 &1 d SABoTel T Dl HH fTcharal
AT BT TIR TE1 &1 I§ 3fF-RePIS Tl 3R ARI I IR 81 Ts 8, Al STBT 8Hf
FHSIT TS 3 ThsTel I STcdharal o1, G2 & RIcTh o1, SeSIE! AT I TN 9
TR, TAR! H9E TR g9 BT Bl ...(FIEH)... I8 &9 A3 3 91 7 iR 89 omus +
JEDHR I BN, AT IFH A SV ST WYY H BoT T AR HR Bl JATSIET P
foIg IR &Y T, 91 S9S JRA 18 R F W "IF Y Uy b AR Y W
..(TALT)... D] SR T A2 T BAR F "I Y ST &b S TR BT T
SRR 17 ...(A B =), BB, R ....(FAIM).... R, SUTY H 579 aRE 4 A8 ld
T B, TP SWHR T ® P 31d TP Uit | HAg o 920 Tgf Hol o 9,
FHER H FAR JaL3i BT o9 d1e BPh I9h] TN RIelh SR fhar S o, 319
IS SR el T, VAT G & A1 B TSl 8l ....(SFaLT)....

MR. DEPUTY CHAIRMAN: Sanjay Rautiji, your time is over. ...(Interruptions)...

Sanjayji, time is over.

3t Ao AL[A: IR, T ] ' UIE SRIE TR, AN SR SwBeA Bl
...(TALT).... TR, AT ST | ... (ae). ..

SHRI PRAKASH JAVADEKAR: Sir, Members spoke for 30 minutes, whereas he

has spoken for only three minutes. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. All right. Is that the position of the

Government?
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SHRI PRAKASH JAVADEKAR: No.

MR. DEPUTY CHAIRMAN: 1 agree. ..(Interruptions)... The point is...
...(Interruptions)... No, no, I agree. See, you are a Minister. As a Minister, you should
be responsible. If that is the position of the Government, I have no problem. I will allow
everybody. I am oniy restricting because the Government is asking that one Bill is also
to be taken. ...(Interruptions)... But if you want it to be extended, I have no problem.
...(Interruptions)... Mr. Javadekar, you are a Minister. ... (Interruptions)... Mr. Javadekar,
you are my friend. But, you always do the mistake. ... (Interruptions)... You are standing.

...(Interruptions)...

SHRI PRAKASH JAVADEKAR: Sir, you please give me one minute. In the
afternoon only I said that we have to pass one Bill. You said, "Yes". Then, at that time
only I requested that the debate must be concluded in three hours. And you allowed

everybody.

MR. DEPUTY CHAIRMAN: Okay; you ask your colleague, what he came and told

me. ...(Interruptions)...

SHRI PRAKASH JAVADEKAR: No, you allowed everybody then.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is not the point. ... (Interruptions)... Listen, listen.

Javadekarji, my point is, you should help the Chair. That is number one.
SHRI PRAKASH JAVADEKAR: That is what I am doing.

MR. DEPUTY CHAIRMAN: Listen. You ask your colleague what he came and

told me.
sft AT IS TR, FRT TSH 1 <87 2 ... (AGET)....

MR. DEPUTY CHAIRMAN: And you said exactly opposite of what he said.
...(Interruptions)... That is what I am saying. ...(Interruptions)... Do you want to divulge
here what he said?

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): No. Sir.

MR. DEPUTY CHAIRMAN: Yes, that is the position. ...(Interruptions)...
SHRI PRAMOD TIWARI: Sir, I have a point of order. ... (Interruptions)...

i} TR AT AHAY: T, ...(FIYTH)....
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it STy ey 3f3ul See, I wanted to restrict. I know what he said. You said
exactly opposite of that. That is my complaint. ... (Interruptions)... You consult and say.

...(Interruptions)...

i} AR SN Fh): TR, RIS RS HY S W1 7, 98 3MTH! B B D
&I T, dfcd MTIH AN B B &1 U8l I8 [STHIM beare[S 81 S| ... (AL). .

After the conclusion of this discussion, please take the Bill.

MR. DEPUTY CHAIRMAN: Mr. Sanjay Raut, we have to pass a Bill also today.

So, you please conclude. That is all what I said. ...(Interruptions)...
SHRI PRAMOD TIWARI: Sir, what is your ruling on my point of order.
MR. DEPUTY CHAIRMAN: What is your point of order?
it <o WS IR, G A1 ST .. (EGET). ..
SHRI PRAMOD TIWARI: Sir, when a Minister accuses the Chair like this...
MR. DEPUTY CHAIRMAN: 'Chair'!
SHRI PRAMOD TIWARI: Yes, Sir.
MR. DEPUTY CHAIRMAN: Everybody is accusing. ...(Interruptions)...
SHRI PRAMOD TIWARI: Nobody is accusing. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Nobody is accusing the Chair?
SHRI PRAMOD TIWARI: No, Sir. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, I am supporting the Minister. You allow him, and

you allow me also.

SHRI PRAMOD TIWARI: Sir, insult of the Chair is the insult of the House.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: If the Minister has accused the Chair, I will go through

the record, and take appropriate action. ...(Interruptions)...

SHRI PRAMOD TIWARI: Sir, insult of the Chair is the insult of the House.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is why I said, I will go through the record, and I
will take appropriate action, Tiwariji. ... (Interruptions)... Okay. Now, please. Now, let us

all cooperate. ...(Interruptions)... Please, please.
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it WO W[A: AR, AN IH BRI & HAE oI 9o J&1 0ol O o, HEHR H
AR YAT31T P15 Il b AR RIATH SRIATA [HAT ST AT, AT DI STRoxd T8l
1ZI?_FJI)[I ¥ rerer Hifsar ux araf)-andt Tdh R Ug Y&l ATl "After watching so much drama
at the JNU, the ISIS and the Lashkar are planning to visit JNU for campus recruitment."

AR, gaf sARI YA &1 ufcr a7 718 % a8t 991 81 <81 81 999 Ul /Al
TSI IR TRHIRAT H @R BT g1 fob HRT Githar <, AR intelligence S ATHe 3
AT HHAR TS T ... (FALH).... T3, Tl Bl arrest 6T R <1 ui 8 &, T 3fax
9 3R i Sd1 TIe W SR &R I8! A gfer 1 H7ad | g2 B &l a1gd
TRICR A AT TET fArelll § qu=T arsdn § 6 a1 JNU 3Tl <91 8 3R &RIT INU 3R
HIRA & d19 1 Extradition Policy B1911 911377 3R 9 YR W 8141 &, A1 94! JFarGeIst
W Gl el S|

MR. DEPUTY CHAIRMAN: Okay. Sanjayji, your time is over. ...(Interruptions)...
Please Sanjayji. ...(Interruptions)... Sanjayji, please ...(Interruptions)...

2} AT IMS: AR, GAR A1 H AT =ET g b Ui & aR H gaR) ARDR
BI giferdl TI BIFT @MY TR, I8 STGIE BT AFTSAT 51 $H double standard &1 &
AT IR JNU H I & 9eT § AN AR ST SSTE BT ATl 91 © IR SHd
RISATH TRBR 3R AN 77 U ofed ©, Al s A 4T ....(TALH).... 59 9 YTihi
1 fORIY B & [T HEHE BT B b DI IR B, A AXBR - SR Rl
cases S ...(RAUM)... INU 3 1§ UG & HATBR AT | 59 &9 s A
IR & HATHR 3R fohdhesd Bl AHT B 1 B &, Il TN Rl AaToT I

2 3R 987 &l IRPR fh a8 78 8N 8, B8R RIoTh cases 911 B

AR, H 31 81 g b qIfehectt & IR H gARI Sl YfAeh1 &, SHH WRBR Dl ST
TS W BRAT AT b 3T dTel THT § AR QT &b AN UT(HRATT b A1 Weidl AT
eI, TR & HATDRI DI F&T A S AT 1 A S| 3R Tl 7 <41, 1 fhx a1
JNU T case B, A8 s, DIADI AT AETS, 8, B S8 W UH &l AT I

ElEy

TR, WHR T JNU & R H ST action foram B, SHHT &9 99 B 81 3R
freedom of speech W%@W%,WW%W%...(W)...

MR.DEPUTY CHAIRMAN: Okay, now please resume your seat. ... (Interruptions)...

Please resume your seat. ...(Interruptions)... Please resume your seat. ...(Interruptions)...

i} TSI XS IR WIR AN b1 &1 Bl &, <A1 H A1 g, b HIRS AT D1 G241
& foTu e Srfcufa &t gcT BT 81, AT SHBT 100 IR HRY, AfbT AR T Bl
EEIRM]
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MR. DEPUTY CHAIRMAN: Hon. Members, I would like to inform you the party
position. ...(Interruptions)... The time of the Indian National Congress is over. They have
taken one minute extra. ...(Interruptions)... The time of the BJP is over. They have taken
thirty-two minutes extra. ...(Interruptions)... Let me see. ...(Interruptions)... The SP has
taken eight minutes extra. The JDU has taken thirteen minutes extra. The ATC has taken
five minutes extra. The BSP has taken seven minutes extra. The CPIM has taken twenty-
five minutes extra. ...(Interruptions)... The BJD has taken five minutes extra. The NCP

has taken nine minutes extra.

I think, all those parties, which have taken extra time, should withdraw their
remaining candidates. Or, if they want to speak, I can call if they stop in five minutes.
This discussion will go up to 7.25. not more than that. ... (Interruptions)... Then, you have

to take up a Bill.
SHRI TAPAN KUMAR SEN: Only five minutes!
MR. DEPUTY CHAIRMAN: But, your name is not here. Why are you asking?

The Indian National Congress has five more names. I will allow one person for five
minutes. Mr. Ghulam Nabi Azad, I hope you are listening to me. The discussion has to be

over latest by 7.30. p.m.

SHRI GHULAM NABI AZAD: I think, you had announced that reply will take

place at 7 o'clock. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Then, I will have to stop here itself.
...(Interruptions)...

37t HEAR AT Aehd1: A SUFHTART Sil, BAC 3 7 a1 &1 3 7.00 91 & 918
qP B AT 93311 AITY S DI a1 8l & AR 3R TS I T, Tl A1 Sl &
...(HATT)....

MR. DEPUTY CHAIRMAN: Okay, this discussion will go up to 7.30. p.m.
...(Interruptions)... Then, we will take up a Bill. ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Okay. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Then the reply will be today or tomorrow?
...(Interruptions)... Will the Minister be replying today or not? ... (Interruptions)... Listen,
the discussion will go up to 7.30. I have three more people. The discussion will go
maximum up to 7.30. In that case, I don't know whether reply is possible or not. What

about the reply? What is your position?
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SHRI MUKHTAR ABBAS NAQVI: Sir, we are requesting that the discussion
should be till 7.30 p.m. After 7.30 p.m., the Bill be taken up. If the House agrees, then,

reply could be made tomorrow. ...(Interruptions)... Bill is already listed.
sft wrciten o fism (SR U en): faat wet & s e
SHRI MUKHTAR ABBAS NAQVI: Bill is already listed. ... (Interruptions)...

it eier = favsm: o g9 @t Rerg 89 <01 s e &1 #a oisy, faa &1
3P 9 8Vl Ugel 3Ny Rwrs 8 vy, e & fow 89 12 997 9% 98 o
..(FEHT)....

#} I AR F: 37T Bl (R A SHTST PRAMT 9T 872 ATl ReATs 81 S al
TS W &1 ST .. (CAGET)....

SHRI MUKHTAR ABBAS NAQVI: After 11 o'clock? ...(Interruptions)...
i} actren == FRis: &1, g9 90 S| 31a fdel & g 98 S|

SHRI MUKHTAR ABBAS NAQVI: You want to sit beyond 11 o'clock!

...(Interruptions)...

i} actrer == Ris: 81, g9 90 S| 31mas el & forg 98 S|
sft Sumumfa: e 2, Rers one o ol Okay. Reply will be made today. No

problem.
SHRI MUKHTAR ABBAS NAQVI: But the Bill is necessary.

MR. DEPUTY CHAIRMAN: Okay. I am telling you that that is already decided.
We have in the BAC itself decided that one Bill will be taken up. That is an innocuous
Bill. Tt will take one hour only. No problem. I will sit. I will be in the Chair. Don't worry.
Therefore, the remaining speakers will take only five minutes. Only five minutes. Has the
DMK spoken?

SHRI TIRUCHI SIVA (Tamil Nadu): No, Sir, we have not spoken.
MR. DEPUTY CHAIRMAN: Has the DMK spoken?
SHRI TIRUCHI SIVA: No, Sir.

MR. DEPUTY CHAIRMAN: Okay. Mr. Thangavelu, you are speaking or Ms.

Kanimozhi speaking?
SHRI TIRUCHI SIVA: Sir, Mr. Thangavelu is speaking.

MR. DEPUTY CHAIRMAN: Okay. But take only five minutes.
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SHRI S. THANGAVELU (Tamil Nadu): Mr. Deputy Chairman, Sir, time and again,
the hon. Supreme Court has said that imposition of sedition charges must be limited to
the cases where there is actual threat. But, recently, the Delhi Police have acted hastily
in arresting the student body leader of Jawaharlal Nehru University. It seems that there
is an attempt to create terror among the students for holding anti-establishment views.
The misconceived manner in which Afzal Guru was commemmorated by a handful of
JNU students should not be a provocation for tarring the students' union with the brush of

alleged anti-nationalism.
[Shri S. Thangavelu]

Interference by the Government in functioning of various universities, undermining
the autonomy of these educational institutions is a cause of immediate concern. Many
sections of our society feel that the death of a dalit scholar Rohit Vermula was due to such

meddling in the affairs of the Central Universities, by the Government.

The State Government of Tamil Nadu has filed more than 7,000 cases of
sedition against the-activists, of anti-nuclear campaign. Recently, folk singer, Kovan,
was charged with sedition for releasing songs against the liquor policy of the State!

...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, he is taking up the Tamil

Nadu case. ...(Interruptions)...

SHRI S. THANGAVELU: Given the history of its misuse and its incompatibility
with a modern Constitution, Section 124-A of the IPC must be repealed altogether.

...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, he is misleading the House.
...(Interruptions)... He is taking up the 7,000 sedition cases that were filed.
...(Interruptions)... This should be taken out. ... (Interruptions)...

SHRIS. THANGAVELU: The larger issue of Government interference in institutions
of higher education must be addressed and the Government should exercise refrain when

it comes to such matters. I am concluding, Sir. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: I want to reply immediately.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You sit down. ...(Interruptions)... No, no; he is not
yielding. ... (Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Because, during 2009, inside the Madras

Law College premises ... (Interruptions)...
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7.00 p.m.

MR. DEPUTY CHAIRMAN: He is not yielding. ...(Interruptions).. You sit down.

...(Interruptions)...
SHRI TIRUCHI SIVA: Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Siva, why are you interrupting your Member?

...(Interruptions)... That is going on record. What do you want?

SHRIMATI VIJILA SATHYANANTH: Number of sedition cases inside the Madras
Law College ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is not yielding. ...(Interruptions)... It is not going

on record. ...(Interruptions)... What you are saying is not going on record.
SHRIMATI VIJILA SATHYANANTH: *

SHRI S. THANGAVELU: The Government should ensure that dalit students in
higher education institutes should feel that they are safe and secure. I conclude. Thank

you.
...(Interruptions)...
MR. DEPUTY CHAIRMAN: Over?
SHRI S. THANGAVELU: Yes, Sir.
MR. DEPUTY CHAIRMAN: Okay. Now. Shri Ramdas Athawale. Mr. Athawale,

are you speaking? ...(Interruptions)... Speak only for five minutes.

ft IMET SreTadl: fow TORAT IR, ...(AH).... IR ... (@auM)... e ga=iT
IR ... (FGET)....

SHRIMATI VIJILA SATHYANANTH: *

MR. DEPUTY CHAIRMAN: I have called Mr. Athawale. You may sit down now.

Why are you speaking without my permission?
SHRIMATI VIJILA SATHYANANTH : *

MR. DEPUTY CHAIRMAN: No, you cannot speak without my permission. I have

called Mr. Athawale to speak. If you want, I will allow you. But sit down now.
SHRIMATI VIJILA SATHYANANTH: *
MR. DEPUTY CHAIRMAN: It is not going on record. Why do you say this?

SHRIMATI VIJILA SATHYANANTH: *

*Not recorded.
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MR. DEPUTY CHAIRMAN: My dear sister, it is not going on record. Why do you
say this?

SHRIMATI VIJILA SATHYANANTH: *

MR. DEPUTY CHAIRMAN: It is not going on record. Sit down.
SHRIMATI VIJILA SATHYANANTH: *

MR. DEPUTY CHAIRMAN: Sister, it is not going on record.
SHRIMATI VIJILA SATHYANANTH: *

MR. DEPUTY CHAIRMAN: Okay. You may say anything you want.
...(Interruptions)... You may speak, Mr. Athawale; that is not going on record.

...(Interruptions)... You may speak if you want. That would go on record. Speak louder.
SHRIMATI VIJILA SATHYANANTH: *
MR. DEPUTY CHAIRMAN: It is not going on record. Sit down.
SHRIMATI VIJILA SATHYANANTH: *

MR. DEPUTY CHAIRMAN: I said I will allow you. Why don't you sit down? This
is very unbecoming of you, making a lecture without my permission. I said, I will allow
you. But you are speaking without my permission. Don't do this. You are an hon. Member

and I respect you very much, but don't do this. Okay, Mr. Athawale.

il IS ITSTAA: TR, T B! FRART A B P IOIT 2 Bl ARR B Bl
DI I BT &1 ST I DI ST Ig THR a1 21 Th) DI Srcagear T8l b1
1fevl s9& T S BIg Wi S 811, Sdh RIATh IRBR B % I ST BRATS Bl
SITGN| STaTeRelTd 8% Jarac] # Sl $ 81 8T 2, Sl fJd18 81 8T 5, Iqd] kb
T TP TRBR BT AR T BRATS BIH1 AMBYI S ANT IrseATe] 8, redral i &
&L, S @R I Bl I BRI dTel 8, S AN BT TR BRAT TR, SThT TR R
FIETI R DI < & Rt grfovad™ RIeEe & IR o md g, aF < Ta-ie w0,
STd fIog HRATS B I1f2TI 89N 8T USTHdhIC § Al BT &, UTfhed gR-gR Igf
JATdRaTE] AT Bl ASTHR BAR Adbs] AN bl BT HRAT 81 S el g arorordy Sff
el & o &9 UIfR & Y 3R-UR B FSTs oleil, 99 H dldh FHT &I 4R T 3R
I GG H IR b AN b A1 T, 7d § geR &b AN b A1 Bl ... (ALH)....

it vie e 319 SeR 317 SRl ... (aE ). ..
it ITET SreTaa): S B, W §Ya o7 f sred S ... (AT ). ..

*Not recorded.
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it STwTafay: forart <h, @i ... (@asm). .

sft IFST SIST: 3MMY R-TR D SIS B Wlell a1 A BRI, 3N UIfhIT Bl
IS RIEMT 7, U IR I IR SHT BRI ... (GET)... U E9AT BRI {h ST G-
freTs a1 S-S eR &1 39 AN A of forn 7, 98 ek &1 goh- et fawr wRa |
31T ST, 98 BHRT & Bl ...(RGLM)... UTd H Sl HIHR &, 98 HRd BT AU T Bl
HIR PI Bl IS el el 3R § gAY qar =red g:-

Riifd qTGT AT FaSHT St 7 RIETIT 8 &4 el
T P A B A BRI 1,
TP A1 A BRI fgarrET|”

B, arTael), FATSTETal 3R A Sl B H dIet 8T § fF "< &1 AR BT A1
3R AT BRI UTSIY WRBR Bl 1" ... (FALH). ..

ot TREA R, ... (). ..

MR. DEPUTY CHAIRMAN: Please, do not disturb. We want to dispose it of and

leave.

2} IS ISTael: fEET TIRHT TR, S0 SFSHR Sl 1 I8 4ol 43 < faar & &
ST} JTUIRTSE BIFT I1faV| ey urel 891 a1y, SraiiTe gRT faxier ot a=AT
IR, AT I B YhdT BT TG @ MY R F=Y, 15T TRy AR B, Fel
AN AR 81 STgeft, S & o m 81T 82 SeR R AeiiReY 7, gefiferg ga
STET AT PR S B, BRI SN, b 9 A9 U= ST A BRI SR v uR &1
PRI, GXPR Bl TR H STl BT BN BRI 7P TR A Y qex a1 8, I8 gHd!

RICCR

T oA AR, ST A T 7 INHEAT B, SHS IR A F &t Ffey sffas
ST St 1 gaTT A18dT g 319 U Ufded H3il &, Holgd 43l &, heri § 1 3o &
far & SR o1l #3 ug wR Al 19 HR T B AT TP Hod H301 b wY H TSRS
A 9Tl <81 €1 31U 9gd sacrifice dRT dTell Ufded ofel &1 98l H Al gl
..(TALT).... SHITAY H B &b AT b1 Al a1 A18d1 § b "aRI 4 58 $1 g9 3R
U BT 9T, AR A BRI % D 81, Afgarn #2 7 R S Spfa s afger w2
g1 1 T RN, AT § g Bl e 2"

ot Ta=ET IR, gafery § oo urdt &t aR% A ... (=AY ). ..

MR. DEPUTY CHAIRMAN: You have taken six minutes. ...(Interruptions)...

Please stop. ...(Interruptions)... Please stop. ...(Interruptions)...
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2 IFTET e[ W, § I Tse & oMM | uifdfead § W81 g ...(Faum)..
STATER oflel afigel § #=7 A1 9 €1 gl 81 H a8l 9gd O T g, cifbT H B
i RTeTare &1 avon T8 Gl gifheae iemere &1 e fBaer 8, sl
SFIRIRT BRI R TRE ¥ WRBR W AR 21 TART AT S & TRDHR (Bl & Qi o=
T8 8 o

i} STGUTIFA: 31Tl SN, If3Ul

it IS 3rSTa: WX, I Il 7 3MH-BT Bl &, I Sfl, ART M g
g 5 g Tre® fva<! &= a1er o7l 98 Sford o1 a1 =18 .. (au)....

o STGUTIFA: 31Tl ofY, 9f3Ul

s} NS 3rSTae: S9% fUdT NN &1 H 1 heT B & Sfiare & e ax1 &
U 39 YR &1 3MaeehdT & 5T & 8+ Ueh STRI0T s 3 2] B

o} STGUTITA: 31Tt oY, witeT 3fsTl

it TN SeEa: O TIRAT WX, IR 3MUYBI Il &l @H HIAT 8, al
inter-caste marriage P qggldT Euill ?FF%K’I g d¥z LAl marriage B ?JT%QI W, CHESII
PO T &, S9! H a1 B=ar g1 Ifed Igell 31 51 B [ SHRRI BT aT2g1 S
MU ST HHITH appoint THAT 8, SHH SART A IaRT HIATA! S &1 7T off
...(STGEH)...

i} STGUTIFA: 3raTdol oY, If3Ul

St IFEN ISTEA: SH S HHIE H Udh gfeld BT appointment BIFT ATRYI
AR 39 R fIaR &Y 3R R ol & SR S 3McH-8T B, I bol-g-hsl
FT B AIfRYI 3R Seedl AR ofTel 3R I AT oFR <l 781 7, dl S Bl
SITQATT| ifde ST S €, S8 Sl & 377X Holil| il YR & RIaTd AR o 2, 96
RIATH HTRIATE! B9 AT ST i+, ST AR |

SHRIMATI SMRITI ZUBIN IRANI: Sir, I have a humble request that throughout
the day on this particular issue, and in fact, one must be corrected and say 'issues', I have
heard some of the stalwarts of Indian polity who speak very passionately. I have had the
honour of having you on the Chair. Sir, when I spoke first as an MP and first as a Minister
in this House. I know that you seek to conclude the debate by 7.30 so that I can give an
answer. But I also know that many Members in this House want to speak without the
limitation of time. If you deem it fit. Sir, I am willing to listen to everybody at length,
if not today then tomorrow, and respond accordingly. However, if you deem it fit, I will
then follow your directions, if you ask me to reply right now within the next ten minutes.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Not within ten minutes because I have two-three

more speakers. ...(Interruptions)...

SHRI SITARAM YECHURY: Close it today. ... (Interruptions)... Reply and end the
debate today. ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: We are ready to sit till twelve of the lock.
...(Interruptions)... No problem. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I would say the Minister can decide, if the Minister

wants to reply tomorrow, then we have no problem. ... (Interruptions)...
N TI9 PAR A: IR, w63 3l weH B
i} HaRT A7 3 @H FHRYY

SHRI MUKHTAR ABBAS NAQVI: That is why she requested in the interest of
hon. Members. ...(Interruptions)... AR Hexd feca # 319t 91 FE Fh R 31t 16-17
He< qrap! & 31R d AT 379 Jeira I 18d o

MR. DEPUTY CHAIRMAN: In any case, it will be difficult to end it before 7.30.

...(Interruptions)...

SHRI SITARAM YECHURY: If the Minister agrees, no Bill today.

...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Why not the Bill? ...(Interruptions)... Only
Calling Attention, only Short Duration and no Bill! This is not the way. ... (Interruptions)...

These tactics will not go on. ...(Interruptions)...

SHRI SITARAM YECHURY: You said, "Discussion ends by 7.30, the Minister
replies and then the Bill." Otherwise, no Bill. ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: It is not possible. Only Calling Attention, only

Short Duration Discussion, only hungama, and, no Bill! ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Nagqvi ji. ...(Interruptions)...

SHRI SITARAM YECHURY: If the discussion does not end today, no Bill.

...(Interruptions)...

SHRI PRAKASH JAVADEKAR: Sir, we are the legislators. We are the
House for passing legislation. ...(Interruptions)... They are saying no to the Bills.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Yechury, you want reply today. That is your

point. ...(Interruptions)...
SHRI SITARAM YECHURY: Then, the Bill.

MR. DEPUTY CHAIRMAN: You speak specific. ...(Interruptions)... Mr. Yechury,
there is no problem. Your point is. ...(Interruptions)... Let me reply to Mr. Yechury. Your

problem is that you want reply today.

SHRI SITARAM YECHURY: No, I am saying, no Bill will be taken up until this

discussion is concluded. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That means if discussion is concluded, the Bill can be

taken up. ...(Interruptions)...

SHRI SITARAM YECHURY: If you want reply tomorrow, then, no Bill today.

...(Interruptions)...

A &R &R Thdl: AITRM Sfl, Y& Teld 914 81 You are violating the BAC
decision. ...(Interruptions)... We decided it in the BAC. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Nagqvi. ... (Interruptions)...

SHRI .MUKHTAR ABBAS NAQVI: You had a commitment. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Naqvi, there is no problem. There need not be
any shadow of fight. What he is saying and others are also saying is that let us have the
reply, and then, the Bill. That is all. We can have both. ...(Interruptions)... We can have
both. No problem. We have decided that both the items will be taken up.

SHRI MUKHTAR ABBAS NAQVI: Okay. No problem. We are ready to sit till 12

o' clock. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If Members are there, if quorum is there, I will be
here. We will pass the Bill.

SHRI MUKHTAR ABBAS NAQVI: Okay.

MR. DEPUTY CHAIRMAN: Now, the next speaker is Mr. Hanumantha Rao.

Please take only five minutes.

SHRIV.HANUMANTHARAO (Telangana): Mr. Deputy Chairman, Sir, repeatedly,
the hon. Minister is taking my name because I also wrote a letter. But my letter is entirely
different from the letter written by Mr. Bandaru Dattatreya. When I was the Court Member

in Hyderabad University, at that time, there were a lot of allegations against the Vice-
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[Shri V. Hanumantha Rao]

Chancellor regarding repeated mishandling and misappropriation of moneys. Mr. Deputy
Chairman, Sir, in three semesters, six-seven boys gave up their life. There is also a case
of transfer of land worth ¥ 200 crore, which was transferred to other organizations. On
all these things, I wrote a letter on 17th November, 2014. But, unfortunately, after that,
there has been no information, no acknowledgement. Finally, yesterday, my sister, hon.
Minister, took my name, and, yesterday only, I got the acknowledgement. Before that, I
never received it. When Mr. Narayanasamy was the Minister, as per the norms, whenever
any VVIP wrote a letter, they had to reply within thirty days. But unfortunately, I could
not get a reply.

MR. DEPUTY CHAIRMAN: You should be happy that she has taken your name in
the other House. You have got a lot of publicity.

SHRI V. HANUMANTHA RAO: For that, I really want to thank her. At least,
after fourteen months, she has given acknowledgement of my letter. Sir, the issue of
Rohit Vemula is a very serious issue. Mr. Rohit Vemula was a very good scholar. He
was a very intelligent boy, Sir. What is happening in every university? From the
beginning, I am saying that the Central Universities are occupied by the RSS and the
ABVP. They want to dominate the student organizations. They want to make it a Hindu
Rashtra, and, nobody, either SFI or NSUI, or other students' organizations, were
accepting it. Sir, because of that, they are not giving scholarships properly. Mr. Appa
Rao, who was the Vice-Chancellor repeatedly spoke about the suppression of the SC
students. At that time, they formed the Ambedkar Students Association. After that,
G PHR, ST ABVP BT president B, ST I8 B8 [ JSHR Toed s AN & iR
g WS FSTAT 371 39 HAST DI WhatsApp TR FIST & 918 T89S §5 1S9 a8 [
HIT 3T, ATl YRR ST, Tl 98 drel UIReR TS [T 3R b a1 ST gatll 31T
BHN T 211 YA el TTSITE SiT - /D! correct picture & &1 SHBT GART AT A I
JITORET a1 3iR a7 Bifyed # Usfie gan, 39¢ SR e 399 911 918 ¥ fIA18 v,
ST AT Bletsl & AT 8, ST W G A TeHBIF R 91 Bl {11 /719 S, 3 g2
social boycott &I, I F& §gd serious 53 PY A1 R I 8, T8 WW B Al
divert B T %, this issue may get diverted to other side, dg IS sentimental issue H
P HUR 59 ASh 7 Uh ofex I forar IR, S| social boycott a1 ®R- &1 Raade
W fhar, oifeT rwT 19 7 BT Bls ddooll A8l <, IS interest -al [oTdl, Bls
discussion &1 feaTl WWWW, S Al Blciol & HRYIe 2, S8I- W1 g I
919 D1 & T 79 <F, T8 S serious HESE %\', why don't you go and talk to the boys
who are sitting on indefinite hunger strike? 31T XTd - I HEl — X, ﬁﬁ'ﬁ’, REICISH
important point &, 39 fAfRE &1 G F1f2Y — IFa=5 W19 THTART 1 39 el &
R EY H PO L &, IHTH 4, TV $F I Aol 81 I8 $B I Gl 8, AN 8
p PO el gl 1t is in the hands of the Ramachandra Rao. 319 # #=T it & o aT8dl §
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o s 19 A1 =S 22 W1 9 g AT & arsd aierR 8 A1 IR © AT
TSATESR &7 31 B a9T8 I 8% are! # ARUATH AR Tl 3T * It I8! 81 375
U T STATd 8?7 H U8 B8 V81 g b 8% o8 W, B Yafe! § gl dRE U g
3SR 396 Rach ST 72 &, Hifd I8 Ao o9 Bl oy, gRem, R, 41,
I ST IET IE €1 JIRTAYH dTel Hinduism B g1 & fory iFHIgSIeH 991 & 9Y-
qY B B VT B MU A 19 b HUR TR RT A81 ora1? A 37T 19 Dl
suspend 1 T2 fmar? (wmaﬁ‘aﬁ)

MR. DEPUTY CHAIRMAN: Yes, now please conclude. ...(Interruptions)... Five

minutes are over. Stop. ...(Interruptions)...

3t Y. T I@: AWT M@ &b UGS BIF 87 ... (AT B G)... 39 TP 3AD U
T QT fora am?

MR. CHAIRMAN: Your time is over. ...(Interruptions)...
it <t g a:

MR. DEPUTY CHAIRMAN: Now, Shri Tarun Vijay. ... (Interruptions)... Shri Tarun

Vijay, you have five minutes. ...(Interruptions)...
it <. ggHa a:

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... Now, Shri

Tarun Vijay, do you want only five minutes? ... (Interruptions)...
it Y. ga wa: *

MR. DEPUTY CHAIRMAN: Take only five minutes. ...(Interruptions)... Mr.
Hanumantha Rao, sit down. ...(Interruptions)... Nothing will go on record. Sit down.
..(Interruptions)... 3Tq 3f3TI T Rpis H T2 ST T&T 7, MY 9fSYI ... (@@e).... It is not
going on record. ...(Interruptions)... 39 9fSTI Mr. Tarun Vijay, you please start.

...(Interruptions)...
i Y. gHa wE: *

MR. DEPUTY CHAIRMAN: Mr. Tarun Vijay, you start. That is not going
on record. ...(Interruptions)... Only what Mr. Tarun Vijay says will go on record.

...(Interruptions)...

it 7o fIor (SaRIER) : SYFHIRT A, ... (FayM)... 98 R 9RT #

g, S8l W Soufdg 3R S9gIe R 989 B4 &I Iad § 3Maegdhdl & Il g

*Expunged as ordered by the Chair.
*Not recorded.
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(=7t TouT fasr ]

..(TAI).... § I ST A1ed § b Fr e o qr1 <91 Ry 4RI & uf s -9
3R 37eRT IR o1y fews fofg Hgioifel < ReT 1, 34 SJHAWT TAR IeRi IR I 3R S
e e ot # o1, 99 vy &1 Uep U o5 gdi &, WRd $ dial 9 ST
AT, BY R H ol bl ', A AR 9 X8T AT, A B AN A2 39D INURT Ig e
g T I8 U8l | BY & ATl 'Freedom of Kashmir, Nagaland, Manipur, Assam, Palestine,
down with State terrorism', ¥ URe I&T \:Nﬂ%ﬁ Y B, S A qredell dresi
FIRURSRIIN ST B 'Contesting Indian Nationalism', 'Voices of Azadi from Kashmir' 3R
Y 9RA & oo T ard $Ra &, sfead ol gafare, 3 ued a8l ol gu 81 iR
A ST, T solidarity’ 3R <2 # R e aTel Icd 81 hdl &, SADI AP SUTg H
ol & SUGHTART Helqd, H YBH dr8dl § (& fergwi & qam fqeafqereral # srdbe
STg=g U faafaerera &= &, S 519 Al WaR §91d1 2, A1 SS1E &; 319 W @aR a5
&, A1 AT TR 8l D1, ST W) TR F1 8, <1 BRI & STl bl §og P SIe bl
AT B; ARYRGR B qadl §91 B g1 Pl I AT 87 3R AT AHeR &, Al 31q
TP Tl § T ST 22 SUFITIfT FeIey, $HdT BRI 8l 8F Ped © b I arquef)
e faf¥rs faReRIeH & Bl BIS ultra §, DI Maoist 8, BIs Naxal &1 I ST amHgef}
3T 8, § I IR H $ el Hudl, oAl Sl Sigyg P el WS &, Id genes
H 4R & 9l fgTe, <68, judiciary & 9T faSTe g1 ga1 81 URex oAl & a1
HHT B FRF ST <1 Tl <, g8 Haral AT 3R Iqh RO F Fofl &f g1 JreRat iy
EAAT BT, I D! IWURT Bl H D! S/ 9T B AT I g, 59 el H gl
SR T oA, A IF GHY I Ugel &I H31 YIgaud TgeIue 94 d| 59 g8l
GUHTR THRERIATE & 4301 94 ¥, O S I {3l g1 P dla Sl SH! ysell I4-
PIHI g8, S UG-BHHT § I8 Pel that it was his duty to wreck the Indian

Constitution from within. This is on record. The first Communist Chief Minister of

Kerala declared it in the first Press conference and then he attacked the Judiciary.
\_g"%f?l'ﬂ"ﬁ R ACH fohar, RraH I8 ol - Judiciary is an instrument of oppression
and judges are dominated by class hatred. STTdT HfadR= 3T, STl ol HENEEH
BIC 7 ITDI FAT &1, I IR AT (BTl 5Td I81+ 37die Bl AT STDT it W Bl
BT PIc 1 R R <l

SUHART AEIGd, I8 S7d! WUT I8! 1 § S & frai o a1 =l § &
JMIHT TR H IAEIAT 8, AT [T AT IRURT Dl o Tl ST & &, ATTh AT o
TR Bl g fhar gl

MR. DEPUTY CHAIRMAN: You have only two more minutes.

...(Interruptions)...
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7t To01 fasr: <ifp1 § sraep! a1 e g & ad 1962 # 3 [ gemr w301 1
T B HRIRE TARM BT RRIIR HRIAT A1, IR T W Hqdh 6 b WG -Hahi
DI U DI IR H AT B BT (HF0T AT {37 o7 @ik 98 Sarevdrd 8% 9| 31T
P IISTRTS faaRe 9, I=M Q41 fharl 3 B0 & {3l o gamT arear g & o g
EUTRIT BT T FF 9T 2, I8 [TaRYRT MR & ([d%g B &l 21 3D RBR
A, BT BT FIBR 7 18 BRART, 1965 BT I IId-UH SIRT [HT AT| SHDT S - 'Anti-
National Activities of Pro-Peking Communists and Their Preparations for Subversion
and Violence'. This was done by Congress Government. 319 98 gf8r gl T EI

MR. DEPUTY CHAIRMAN: You conclude. ... (Interruptions)...

it Tou1 fasTa: ITAHIRY 7RIGY, Uh Adhs| AH H HET & - We are dedicated to
the ideals and values of a free and democratic society. Our democratic Constitution
guarantees to all citizens the Right of Freedom and Speech, Expression and
Association. But if somebody interferes with the Constitution and become a threat to

national security. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)...
SHRI TARUN VIJAY: ...we will not tolerate ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right, five minutes. ... (Interruptions)... Mr. Tarun,

five minutes.

SHRI TARUN VIJAY: We were convinced ...(Interruptions)... that the plans and
activities of the ...(Interruptions)... pro-Chinese Communists had developed into such a

threat. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tarun, five minutes. ...(Inferruptions)...
Now, you have to stop. ...(Interruptions)... Five minutes. ...(Interruptions)... It is over.

...(Interruptions)... Five minutes. ... (Interruptions)...
2} To01 T STAHTIRT Heled, H A1 I8 HE (6 gHRI 3R 3! ¥R U &

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Tarunji. five minutes are

over. ...(Interruptions)...

it T6UT fIeT: R, 3fd #, ARG dTdl agdal & El H—
T AT o1 ITHTed!
EAREERESIGURT
A IR <frer ag
51 921 9114 IR s @ |
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MR. DEPUTY CHAIRMAN: Okay. Fine. Thank you. Now, Shri Baishnab Parida.
Take only five minutes. Your Party has already exhausted all time and taken more time.

...(Interruptions)... You speak for five minutes.

SHRI BAISHNAB PARIDA: Sir, I am very thankful to you for allowing me to
express my views on this very important issue which we have already discussed for so

many hours.

Now, I feel, since a month there is an atmosphere in this country where not only
the dalits, minorities are feeling unsafe but even the intellectuals, mainly, the progressive
intellectuals, artists, poets are feeling-unsafe. The death of Rohith and arrest of Kanhaiya
has multiplied this fear and if this fear is allowed to grow, to overlap the whole nation,

then, the freedom, the integration, the unity of India will be in danger.

Sir, regarding Rohith's tragic death, my senior colleagues have expressed their
views. But one thing is, why this case has occurred? And this is not the only case. In
the very university, nine dalit students committed suicide. In other universities also
this thing is taking place. There are a lot of complaints that dalit students and scholars
are not getting their scholarships in time and they are leaving the universities and their
research work before completing their education. This is happening in this country. Why?
If after 67 years of independence, untouchability is not eradicated from the society, if
discrimination in the casteist society is not eliminated, how will our friends in the present
Government build a progressive and prosperous nation and a democratic society? In a
democratic society, this should not happen. Those who are quoting Babasaheb Ambedkar
should not just say that he gave the Constitution to us to strengthen our liberty, personal
and individual freedom of expression. He fought against the casteist society. He fought
against discrimination and exploitation. But can any of the parties here say that they have
included eradication of untouchability from Indian society which is a scar on the face of
our democratic country in their manifesto and political programme? Can they say it? We
are talking about Babasaheb. We are talking about Mahatma Gandhi. This is the centenary
year of Gandhiji's return to India. How many people have talked about this? Why are you
not discussing untouchability which is still there in the country? We are talking about
racial discrimination in America and Africa. But in out-country, in our society, this is
happening every day and 25 crore dalits are facing it in their everyday life. You are talking

about Gandhiji. You are talking about democracy. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Paridaji, only one more minute.

SHRI BAISHNAB PARIDA: Gandhiji said nobody asked him about his caste.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Paridaji, it is over.
SHRI BAISHNAB PARIDA: This is happening.
MR. DEPUTY CHAIRMAN: All right.

SHRI BAISHNAB PARIDA: Sir, we have to stop it. On this, I have one-

suggestion.
MR. DEPUTY CHAIRMAN: No, no.

SHRI BAISHNAB PARIDA: The present Government has already set up one
Judicial Commission to enquire into the death of Rohit. I also propose like my friends
from the BSP that one dalit person should be there on the panel of the Commission in

order to gain the confidence of dalits. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: All right. Your time is over. Now, Shri P.L. Punia.

...(Interruptions)... Nothing else is going on record. ... (Interruptions)...
SHRI BAISHNAB PARIDA: *

MR. DEPUTY CHAIRMAN: Shri P.L. Punia, you have five minutes. That's all.
...(Interruptions)...

SHRI BAISHNAB PARIDA: *

MR. DEPUTY CHAIRMAN: Your Party has taken more than allotted time. Even

then I allowed you. ...(Interruptions)... Mr. Punia, please start.
SHRI BAISHNAB PARIDA: *

MR. DEPUTY CHAIRMAN: Please resume your seat. ...(Interruptions)... It is not
going on record. ...(Interruptions)... Mr. Punia, please start. ...(Interruptions)... You have

only five minutes.
SHRI BAISHNAB PARIDA: *

MR.DEPUTY CHAIRMAN: Mr. Parida, itis not going onrecord. ... (Interruptions)...
Please sit down. ...(Interruptions)... It is not going on record. ... (Interruptions)... Paridaji,
it is not going on record. Please sit down. ...(Interruptions)... Please resume your seat.

...(Interruptions)... It is not going on record. Mr. Punia, you start. ... (Interruptions)...

2 Gl.ud. g (SR Tew): SUGHNiT HEIqd, I8 9gd 8 dswaqul vy gl
...(TA).... fRy w0 & el §1 99f & SR ...(ay™)... fUsd g1 919 9, @™ dR

*Not recorded.
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[ 7. 7er. gfran]

3 faafdermeral #, JHaradisT # S ave-dve &1 ge] g3 8, 98 ge! =i &1 997 g
AT WY g UG BT 1 © T AHATTg W 3Tl HuTHAR] F$fgae & U 3iR aferd
BT 1 ATHET P 81 T8 U ASDH bictol Bl BTF 7| Al FRAR 5 IRE & He &l
&1 1 BIg 7 Bls RFRART WA a9l 81 I8 Vs Heayyl favy &1 WY AR I gexEls
Aed giraradt 3 St Afed 9l o STTsel s 1 institutional murder g3, S Hee H
3T 5 94T H TUdh Starred Question < T g 3R 7 Unstarred Question o %\'*, SIRCIE]
S HE<d P TSI o ehdl B

Y gAY Hel 8aRIETE I WYY b 81 AN el &, dfeth IR =g H afefi-
T SITET WX WY §1 HIRIT 81 8! & [ hadl Uah faReRT & 99T S, IRER &I
THLT T PR ITD! FT TGRIT ST 3R b1 BT OI-dF HReb Sl AR B, I
frTeT SR STeT-3TelT faaRYRIT U8l ¥ Ye! 8 3R gART Afaam Sqd! goireid <l
g1 Sl IRUATH B [IaRYRT I S I3 Rge AR e uRve &l a1 7, 98
Ugel ¥ 8, AfhT 39 TRE & chid B Big AT Bt 7T amg1 w-i I f uger S
TSI &1 IR o, 3ce Sff & WK Y, 39 T 1l 39 IRE & ThId di RAfT HH
a7 121 g3 1 3ol R faers 18 21 98 safory el & 6 SRR ier-Hier swey &
B! B ORPR U faaReRT fa91y &7 aweie < &) 81 3117 SIS, 4514 Bl <xg ofifory|
I8 Ambedkar Periyar Study Circle %del &fefd BT &1 W6 21 dgd JFafae,
BERIETE BT Ambedkar Students Association ¥l Bddl &fefd B3 BT WIS &, SUTg H 4l
HAfpTer et o, ST S, AURIEID a1 P BT gD Fa &l ARDR &b §IRT
TRE-TRE b ARIY, FTTH <ergie Wt onf¥er &, SR T 2E | aarn =g b 79 ot
a1 I8 & {6 <1 ot 99 3w Y, 9 Biadhcs &, Bicd & 3R A=ghaas &1 Yoiel R -
10 30 W g fary St 21

§ dgor YFAfGE, BeRmEE DI I RN JATERVNT ™ a1 fTSlE A18d o
I5d IR § IFHT 11 2, Afh § IEH U 91 31X VS HRAT A8l gl Helic
el PR &1 2, SNfe garn oar g & 9 a9 gy 9, 9fcd w1 9a= &, i &
fafeey 21 €, 9 a8 M 781 €, AP TP TR A Bieic & 3R I9F W dRATS
EIdT &1 51 proctorial team &, SHBT S BACT &, ST U ST Bel fh ITH ITBT BIs
Q1Y T8I &, PIs dIeic 3 el galll Yo 98 Aeaqul 91d & [ I FHY I8i Bl S|
RN oiffheR TR faeiy g 2, S9! Wede 9gd Aeayu 81 39 el 2 f5 §
T TR 10 e A ST g1 15 e Jag I Al IR Hi[e AT 3R 59 IARE Bl Bls
i "cHT 781 g3, 7 81 39 IxE @l Riergd &l M1 915 § W7 A= S R - €,
I9H Sl forgd € iR ®a1 1 &6 9 a1 eiffued # gsfie 21 ...(aaum)... 3 aigde
BRI H TsfHe &1 ST, 3rIqur, T Sidex 1 99 i fha o1, I9@! Wik § fh a8
ISR T 3ITURTTA &, AT UTSTH BT ATV ol T 3R Sl ARYIE T, ST I8 Bls
dTec]d -Tel Xl
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AT, H U ORI W9 { A1 AT 6 TRBR BT 39 9T 3931 8T <RAY, Bl
IFafaet 8, $© el 81 Al 8, JTaric] TSHASR &1 Terdl 81 Al 8, ol
96 HR IWRGR I8 W U o o It oft fh S8+ Terd fohan, 96 Raemh wRars
BN, b TRHR GXI TRE I a9 IMeR 3R IS9P (SIS & Ui Foigdll & a1 Te!
ITP ITA-ITA | B & 3R SH 911 o1l & T a8 wct, ot Ravs fora, s
areziet &ferd o1, <ifeh a8 fera 78 o1 §IR a7 I eeq A $8 f$ I8 Toaadr i 81 o
HA St A1 7 WY g 1% (oW ot =€) 519 T Bl T .. (AT ). ..

MR. DEPUTY CHAIRMAN: Now, please stop. Five minutes are over.
it .qet. g A1 SR gaE 91¢ B: 991 I I 3R .. (aUT). ..

MR. DEPUTY CHAIRMAN: Please sit down. ... (Interruptions)... Your five minutes

are over. ...(Interruptions)... Okay, sit down.
it dt.gat. gferam: <1 e . (raam)...

MR. DEPUTY CHAIRMAN: No, no. I did not allow anybody. Please sit down. No

two minutes.

#t dt.ua. gfvam: SN a1 & (g, 396 $E 2, [ UASd § 9SG
R ¥ .. (aE)....

MR. DEPUTY CHAIRMAN: Your five minutes are over. Please sit down. Mr. D.

Raja, you have only five minutes, not even one second more.
7t . g g 19T Sft, 99 U e L (cagm).

MR. DEPUTY CHAIRMAN: No, no. It is not going on record. ... (Interruptions)...
What are you doing? Not possible, sit down. ... (Interruptions)... You saw I restricted time

of everybody.

MR. DEPUTY CHAIRMAN: Your party has exhausted its time. It is not my fault.
Please sit down. Puniaji, please sit down. Not going on record. Your party has taken more

time, is it my fault?
SHRI D. RAJA : My time should start from now.

MR. DEPUTY CHAIRMAN: Start from now. Only five minutes.

*Not recorded.
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SHRI D. RAJA: Sir, what is happening in the universities, in the IITs and in the
institutions of higher learning is a matter of concern for the entire nation. Parliament
should have the concern. We are the law makers. The students, the young people are
agitated. Their present is troublesome. Their future is uncertain. After all, young people
are our future; and the future belongs to them. As law makers, how we look at their
problems. Sir, what happened in the Central University, Hyderabad, what happened in
the Jawaharlal Nehru University? What is happening in other universities? There is a
design. The design I will explain. Number one; there is discrimination in all institutions
of higher learning. It is a social discrimination. We may claim that we have abolished
untouchability. The Constitution declares it, but untouchability, discrimination exists in
various forms and in modern forms. They exist in the institutions of higher learning.
Dalits, Adivasis, Backward Classes students are being discriminated and they suffer. For
instance, the Minister can refer to the Thorat Committee's report what happened in the All
India Institute of Medical Science (AIIMS). That is one thing.

The other thing is ABVP makes a complaint. Then, the local elected representative
of the BJP writes a letter to the Minister and the police action is taken. The Leader of the
Opposition has said that the local BJP MP who happens to be a Union Minister writes
"Hyderabad University has become a den of casteist, extremist and anti-national politics".
Rohith has committed suicide. I had also been to Hyderabad. I said, it was not a suicide.
It was a murder. A situation was created, thereby he has committed suicide. Actually it

was a murder. I declared it.

In Jawaharlal Nehru University, ABVP makes a complaint. The local MP writes a
complaint. He says, "the Jawaharlal Nehru University has become a centre of anti-national
and anti-Constitutional activities." That is the letter. The Home Ministry statement says
the same thing, anti-national and anti-Constitutional activities." Then, Kanhaiya Kumar
had been arrested. He belongs to the CPI. He belongs to All India Students Federation.
He belongs to Begusarai about which the Leader of the House has been referring to. He
had been arrested. The charges are baseless, absurd and evidences are proved to be false,

fabricated, doctored; and he is in prison.

SHRI D. RAJA: Why can't you release him? Why do you make sedition charges
against our students, our children? I am' asking you this. The charges of sedition must be
quashed. This is Jawaharlal Nehru University. Sir, the question here is as to why this is
happening. Mr. Arun Jaitely referred to the Communists. Sir, we are proud; we don't need

certificates of patriotism or nationalism from anybody. ...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: One more minute.
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SHRI D. RAJA: Sir, our Party was formed in the year 1925, and the RSS was
formed in the same year. We were in the forefront of the freedom movement. My Party
had made supreme sacrifices. In fact, we gave the slogan of "Complete Independence"
and said that is what we want. Mahatma Gandhi accepted that slogan. The Indian National
Congress accepted it. Then, we said, "land to the tiller". Mahatma Gandhi accepted it. We
had quarrels with Mahatma Gandhi, but, at the same time, we worked with him. We had
quarrels with Dr. Ambedkar but we still worked with him. Mr. Arun Jaitley said that
Dr. Ambedkar criticized the Communists and the Socialists. Yes, he answered back to
Communists and Socialists. Yes, he did that, but Mr. Jaitely, the Leader of the House,
should have told the House that Dr. Ambedkar had never accepted RSS's, idea of India.
The RSS's idea of India is Hindu Rashtra and Hindu Raj. Dr. Ambedkar never accepted
that. Then, Gandhi was assassinated in 1948 and the situation was very gloomy and tragic.
Dr. Ambedkar could have succumbed to the pressure, but he never did that. He stood up
and he said India would remain a democratic republic. That is the Constitution. ...(7Time-

bell rings)...

MR. DEPUTY CHAIRMAN: Okay. Please conclude. It is nine minutes.
...(Interruptions)...

SHRI D. RAJA: Sir, just half a minute more.
MR. DEPUTY CHAIRMAN: No, no.

SHRI D. RAJA: Sir, now they speak about patriotism and nationalism. There is
a constraint of time. Hitler spoke about nationalism. Hitler spoke about patriotism and
national socialism. The result was fascism. Now, what we are witnessing today is nothing

but an Indian variant of fascism emerging and. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Over. ...(Interruptions)... Over. ...(Interruptions)...

Now, take your seat. ...(Interruptions)...
SHRI D. RAJA: We will have to fight this.

MR. DEPUTY CHAIRMAN: Over. But you are ending your speech with the name
of Hitler. You should have ended with the name of Gandhiji. ... (Interruptions)...

SHRI D. RAJA: Sir, I said it, but you did not allow. I referred to Mahatma Gandhi
several times. ...(Interruptions)... Since you have mentioned Mahatma Gandhi, if

somebody wants to question the patriotism of Communists and ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: No. Nobody is questioning that. Why are you saying
that?
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SHRI D. RAJA: Sir, they should question Mahatma Gandhi. If Mahatma Gandhi is

anti-national ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Nobody is questioning the patriotism of

Communists. Sit down.

SHRI D. RAJA: Sir, if Mahatma Gandhi is anti-national, I am anti-national too. If

Netaji is anti-national, I am anti-national too.

MR. DEPUTY CHAIRMAN: No, no. Nobody is saying you are anti-national. Why
do you speak like this?

SHRI D. RAJA: Sir, this is what we should ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, the hon. Minister. ...(Interruptions)... You may
stand up and speak, otherwise, he would go on speaking like this. It is very difficult to

control Raja!
SHRI SITARAM YECHURY: Sir, you provoked him. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I provoked him! Really. After all, he is my

friend. Hon. Minister, please.

SHRIMATI SMRITI ZUBIN IRANI: Sir, in my four-and-a-half years in this House,
if records reflect correctly, I was elected as one of the youngest female Members by any
political party. When I came to this House, what excited me most was the fact that I
would meet political stalwarts, many who would not see, ideologically, eye to eye — and
just to reaffirm the same, the minute I started speaking, Sitaram Yechuryji said, 'Oh!'

...(Interruptions)...

MR. DEPUTY CHAIRMAN: He was admiring you!

SHRIMATI SMRITI ZUBIN IRANI: Sir, somebody who has been called anti-

national today. ... (Interruptions)...
SHRI SITARAM YECHURY: Sir...

SHRIMATI SMRITI ZUBIN IRANI: I am not yielding. I am not yielding, Sir.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: She is not yielding.

SHRIMATI SMRITI ZUBIN IRANI: Sir, as somebody who seeks to give 'an

answer, and as somebody who has patiently heard every voice today...

SHRI SITARAM YECHURY: You are still young. ...(Interruptions)...
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SHRIMATI SMRITI ZUBIN IRANI: As somebody who has heard every voice
today, I also beg the kind permission of Shri K.C. Tyagi, to use my finger and point and
lift and do as I please freely. ... (Interruptions)... 1 beg of everybody's indulgence because
I heard everybody exhaustively. ...(Interruptions)... Mr. Yechury quoted Macbeth. Let
me declare, there are many who called me an unpadh mantri. 1 agree, I don't have an

illustrious career.
SHRI SITARAM YECHURY : I never cast anything.
SHRIMATI SMRITI ZUBIN IRANTI : I did not point you.
SHRI SITARAM YECHURY : I did not say anything. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI : Let me speak. ...(Interruptions)... Let me
speak. ... (Interruptions)... And, I do not claim that  am as erudite a speaker as Mr. Yechury.
But, since people blame me for having a flair for drama, let me quote from Macbeth and
say, "'Fair is Foul, Foul is Fair'. That is how Macbeth began indicating that nothing is as it
seems. My senior colleague ideologically on a different plateau, speaks about and rightly
so aggrieved that someone would seek to claim that they are some kind of witches. And,
in Macbeth, Banquo's reaction with regard to one of the happenings in the entire plot,
"Said what? Can the Devil Speak True?" I say today, Sir, that much has been quoted from
many papers. [ have it, at my disposal, a few which I would put in front of this august
House through you. I have been cautioned and rightly so that Smriti don't get agitated, do
it as calmly as possible and I thank my seniors across party lines who advised me so for
they care for my health. Why do I say and begin with Macbeth's lines, 'Fair is Foul and
Foul is Fair', for the young who watch us today know that though we duel in this House
politically, they also challenge not only establishments, but also established political
thoughts in this country. They challenge not only those in the Government, but also those
in Opposition as they deem fit, as is their right. A child passes away in Hyderabad. 1
publically pay homage to him. I publically give condolences and rightly so to his family.
What I do not ever publically disclose is that I also speak to his mother. I quote from that
child's last notes, He says, The value of a man was reduced to his immediate identity and
nearest possibility, to a vote' and, Sir, dejectedly so, we identified him as a scholar, yes,
but also there are many who can be accused of identifying him as a vote bank. This is
the bitter truth that confronts us today. There are some senior Members in this House, I
think, Azad Saheb spoke and quoted from a letter that he received from that child's family.
Today, Sir, I have in my hand, what Rohith himself said on his facebook page about an

esteemed leader in this House who spoke with much anguish about this child. That leader,
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Sir, is Mr. Yechury. Rohith's words on the 28th November, 2015, "Mr. Yechury talking
about reservations in private sector at the Constitution Day Session is funny, to say in
politest way. When he was delivering a talk in HCU — which is Rohith's University —
he said that if his party finds eligible Dalit leaders, they would be sure taken into CPI(M)
Politburo, when questions were raised at the absence of Dalits in it for 51 years now. While
he said it, he must have pronounced the entire psyche of the party. There is still a silent
'search’ of talent in Dalits according to him. And now he wants reservations in the private
sector. I am of this doubt that — I am sorry, I am quoting Rohith —Yechury sees his party
as a "private' agency." My humble apology to Mr. Yechury. I am quoting Rohith. These
are not my words. "He is waiting until this amendment is made so that he would convince
his party to take Dalits into leadership, or he is just of the feeling that private sector will
be damaged automatically if once industries are compelled to take Dalits into their teams.
While the Comrades are having orgasms hearing him speaking of reservations in private
sector, the common Dalits are upset with the track record of the advocate. When was
the last time we have seen CPI (M) arguing for something and achieving it successfully
at the national level? This is the problem when people like Yechury talk about reforms
economically. I hope Comrades would have at least a session dedicated to understand
what Marx meant when he borrowed the sentence 'From each according to their ability,
to each according to their need', for his famous book. It is a deliberate, immodest blunder
from the left side for remaining blind to the need of Dalit leaders in the Indian society.
If the Communist parties are allegedly for the downtrodden they say, then why do they
have Women Wing, Dalit Wing and Minority Wing?" This is a child who speaks to us
about a polity. I know that aspersions were cast, and Azad Saheb, very worriedly spoke
even about the Warden. What did Rohith say about the Warden on the 23rd of October,
2015? He said, "SFI, HCU trying to portray Chief Warden as the main culprit for their
unexpected embarrassment as casteist. They should avoid trying to pitch Dalits against
Dalits." The Warden who was referred to, an academician, who rose to the position of
Chief Warden is also a Dalit. My humble appeal today in this House is this. There are
many in the Indian polity who might have begun their journey from ABVP and today
possibly are in a political organization, ideologically absolutely different from where they
began their student journey as a politician. It is on record that there are many members of
the SFI who are members of the Congress Party today. But what are we as a united House
telling this generation of ours, which does not only indulge in hearing our debate, our

discussion, our deliberation and suffices? It leverages technology, understands all points
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of view and reaches a conclusion suitable to its own. Do we say to them that if you are a
Dalit child, belonging to an ideology not favourable- to us, you can die for all we gare.
To substantiate that I read' today the mother of a Dalit child writing, "My daughter — I
don't name the girl — is fighting for her life — in a place I shall not name now — after
a suicide attempt. The SFI Union Secretary was harassing my daughter for a long time."

This girl happens to be an ABVP member.
SHRI SITARAM YECHURY: Which is the place?

SHRIMATI SMRITI ZUBIN IRANI: Sir, it is Kerala. ...(Interruptions)... It is
Kerala. Please allow me to speak. I know Mr. Yechury wants to interject, but I am not
yielding. Why am [ saying this today? Anandji, I totally agree with you. My angst is
this, Sir, that for hours and hours and days and days I listened and listened and listened
...(Interruptions)... a context which was put through that our children to be protected only

if they belong to one ideology and not the other.
SHRI SITARAM YECHURY: Sir, what was the debate about?

SHRIMATI SMRITI ZUBIN IRANI: Sir, let me come to the point where the debate
is. The issue is of an FIR in a State which is not governed by the BJP, an FIR which was
filed on the 4th of August, much before anybody wrote any letter. What does the FIR say?
The FIR says that 40 people unlawfully assembled walked into a hostel room ...with fists
and blows to abdomen, stomach with dire consequences that they will burn this particular
student. It is an FIR ...(Interruptions)... I am discussing the issue at length, Mr. Yechury.

...(Interruptions)...

SHRI SITARAM YECHURY: I can also say RSS people raping, gang-raping

...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, I am not yielding. ... (Interruptions)... l am
not yielding, Sir. ...(Interruptions)... Let me finish. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, is that what we are discussing?
...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: The issue at hand is this. ...(Interruptions)...
The issue at hand is this. ...(Interruptions)... Are we to divide our students and
academicians? ...(Interruptions)... 1 think that is the case and the accusation on me is
this. ...(Interruptions)... This morning I was accused. ...(Interruptions)... History is being

distorted. ... (Interruptions)... I am not yielding, Sir. ...(Interruptions)...

sft ToU1 fISTa: 3MU®! A<ars Aed el 8 T8l 82 ...(WAYH)... IHd S
...(TTHT)....
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MR. DEPUTY CHAIRMAN: She is not yielding. ...(Interruptions)... However,

focus on the point mentioned here. ... (Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, I heard everybody speak.
...(Interruptions)... Yechuriji speaking from Krishna's name. ...(Interruptions)... Netaji,
my request is, | am speaking on the issue at hand and I am answering questions which are

on hand ... (Interruptions)...
MR. DEPUTY CHAIRMAN: That is the point. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the Minister also is knowledgeable. She knows

how to reply also. ...(Interruptions)... Others need not interrupt. ... (Interruptions)...
SHRI SITARAM YECHURY: Reply to what? ... (Interruptions)...

Igifer 3iR wTafe 1 FATT & g WA (S i 9e): 99 dedr Bl
...(FAYT)... 99 FHedl Bl 8 AR B eIl ...(FaHM)... 99 T8 9o, I8
...(TAYT). .. 99 Hedl 811 Bl ... (GLT). ..

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Please sit down.
...(Interruptions)... Minister, please continue. ...(Interruptions)... But try to focus on the

point raised here. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: I am going to reply many questions and issues
posed to me here today. Rightfully so, the many questions which are posed to me, I answer

today though Mr. Mungekar doesn't want to hear what I have to say. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: He speaks about policies, programmes. Let
me reiterate, I answer every question that was posed to me today. My grateful thanks
to Azad Saheb and I am genuinely grateful for there are many anomalies, Sir, that you
corrected in your speech today. There was a burden I carried on my shoulders for there
was a momentum built as though I personally am writing letters every day to a University.
My grateful thanks for you correcting that anomaly at least and acknowledged that it is
not I who wrote. Azad Saheb spoke about the fact that he first came to Delhi in the year
1977.

SHRI GHULAM NABI AZAD: That was not for you. 98 3MTqd urci & ferg e
et yfer Spfae g R, H g 3 1976 W ST

SHRIMATI SMRITI ZUBIN IRANI: Azad Saheb spoke about H¥HIR # FR<T %

gt and he was so eloquent that while he spoke, I could imagine that snow and wonder.
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8.00 p.m.
How many Kashmiri Pandit families saw mat snow last in their homeland? Azad Saheb,

I very honestly thank you for correcting two-three things. You named certain officers
today, who wrote reminders. One of those officers is rightfully seated in the Officers'
Gallery. Ever since the debate enraged this country, I, as a Minister, could have
politically strategize and come out and say I never wrote the letter and I would have
been right that my officer wrote the letter in my Ministry. I had Hanumantha Raoji, who
said I just about acknowledged his letter. No, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please listen. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Let me finish. ...(Interruptions)... Let me
finish. ... (Interruptions)... So, this is the letter that I acknowledge on the 3rd of December,
2014, to you. And rightfully, Sir, he says, I did not receive any reply after that. That is
because he kept on writing and saying ... (Interruptions)... Sir, let me finish. I have heard

everything. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Ministers write only to the Chief Minister, and at
the most, Minister. Minister does not write to the Officers. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: I am quoting a letter that I have written to
hon. Member of Parliament which acknowledges that I have received his letter.
...(Interruptions)... 3TSTE ATEd - Hal [ B escalate TN ATHAT TS Ashex! A AP,
ST Ashe A PR, SATSE Ashe™] ddb| H Far1 dred] § fb 74 19 ST & U & o1y
A} 3TeY Ashe!, ST Wehed) 3R SaTse Wehex! 7 U forarl 98! Sarge Ashes! Sl 31T
3fffthas et # 93T 21 ... (aET)....

sft 319 3Mell TTH (RTORATT): ITHT A RT FIC B B! 87 ... (FIHH)...
SRRt Rfr Spfee SR H =l L (am). .

it Y. gHd 9 ST JEISY L (FEH). ..

MR. DEPUTY CHAIRMAN: No, Mr. Hanumantha Rao, please. Let her reply.

...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Nobody wants to hear what I have to say.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: . Mr. Hanumantha Rao, please sit down.

...(Interruptions)...

siyreit WIfT SIRA SR S99d I1@ ST, 317 @TEd &, A1 Udh-UP AR U8 dahdl gl
...(TALT)...
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7t TR IR 39 e A IS Y BRI DI HIM A BRI ... (FEALH)....

Sl Sf e SR <Ifehe  SffheRi &1 981 R JHIS Y & A uifdfe el gt
Tl BRA ....(TAIF).... Th Hbs | TR, AR U ATE B ... (FAIM)... o4 el 7141 b
TRTIVERT S BT ex ugll ...("9YT)... What is the letter which officers have

written? ... (Interruptions)...

it RS IR A S Hshed] B 7, ST IS9P G Al HRarsll| ... (aem). .
it SgqHTTf: 31 YT ... (@ag). .
MWWM:WCOmmunityW%IWWW$

ABAI & T PHRAI? ... (FGEM)... 1 will not name that minority member officer.

...(Interruptions)...

ft TR IR 31Ty SATE T Ashel! & g2 I HRarRi ... (AU ). ..

i &R AR Thdl: TR, I IIP] Sl 8] 81 ...(FIUM)... I8 AT SIeh T8
gl ...(FAHM)... AR oflSX 3 & IR, HaR™ I Sff, FART MY Fa9
Rewe 2 & ... (caaem)...

it ST 31etl WIF: IR, AR @IST 3iW 3SR Bl ... (FGEH). ..

:..(;ﬂsu..;}__. et Al S g | e e 1 A e g ilia T
St T Spfee SR oiRG B g Y, 319 A fedTss X2 ... (aum). ..

MR. DEPUTY CHAIRMAN: Hon. Members, please, ...(Interruptions)... Please
sit down. Let her complete. ...(Interruptions)... 1 will allow you. Now sit down.

...(Interruptions)...

sft sifvret A1ea g9 I TR S & 9 B .. (HAUH). ..

it ket IR 3y far St &1 AW 79 i) L (AU, . w7 3T TS g
ATET 82 ...(FIET)....

MR. DEPUTY CHAIRMAN: Please listen to me. ...(Interruptions)... 1 will allow

you. Please sit down. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Do they want to teach me how I should

behave? It is a deliberate attempt. ... (Interruptions)...

FTransliteration in Urdu script.
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sft ST 3l WH: TR, ¥R @TST AT e 8l ... (FaUH). ..

R ER KV W B - L O [ P R E N Ty Ear

-

MR. DEPUTY CHAIRMAN: My suggestion 1s this. ...(Interruptions)... Please sit
down. What are you doing? ...(Interruptions)... $7®1 931U ...(FGY)... Tl S,
gTd! JoT3TI ...(IqYT)...

No.1, hon. Minister is replying. If she is taking any name in this House, I tell you,
after her reply, I can allow those people to give their explanation. If she is taking any
name in this House, I will allow that Member to give a personal explanation. Therefore,
listen to her. No.2, the Minister should not refer to any name who is not there in this

House, who cannot come and defend. ... (Interruptions)...

it SITaE 3relt @M: TR, IR WIS C 3% 3ieX Al G Aforg| ... (Faem). .

(il ad e g Sl e 1 A B gl Gl

SHRIMATI SMRITI ZUBIN IRANI: Sir, I am not taking any name. He is pointing
and gesticulating at me. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: He has a point of order. What is your point of order?

SHRI JAVED ALI KHAN: There has been a practice which was conveyed to us by
the Secretary-General himself that no person, sitting in the Gallery, shall be mentioned
by any Member. Neither will they be mentioned nor will they be addressed. And hon.

Minister... ...(Interruptions)...
MR. DEPUTY CHAIRMAN: That is...
SHRI JAVED ALI KHAN: Sir, you can clarify.

MR. DEPUTY CHAIRMAN: No, no; I understood it. She only said, 'Secretary is
sitting there'. That is okay. She is not referring...

SHRI JAVED ALI KHAN: She cannot refer to a person sitting in the gallery.

MR. DEPUTY CHAIRMAN: No, no; she has not referred like that. No, no; don't
take it that way. She only said that officials are sitting there. That is natural.

sft J&EIR AT q&dl: 3R mention fhaT Al I expunge 9N NN
...(F9YT ).

FTransliteration in Urdu script.
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SHRI JAVED ALI KHAN: She is saying. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Did she mention the name? She did not mention the
name. ...(Interruptions)... Anyhow, you sit down. ... (Interruptions)... Minister may please

continue.

SHRIMATI SMRITI ZUBIN IRANI: Sir, I am continuing. My request is this. In
the questions and speeches of hon. Members, officers were mentioned by name. I do not
mention them by name here. I am not mentioning them in particular pointing out. It is a
Member who is gesticulating at me and saying, &SI BRI, IH 3T .. (Interruptions)... Sir,

that is the issue.

MR. DEPUTY CHAIRMAN: You please proceed. ...(Interruptions)... You address
the Chair. ...(Interruptions)... Hon. Minister may address the Chair. Don't look there. You
address the Chair and proceed.

SHRIMATI SMRITI ZUBIN IRANI: Officer is writing, "Please refer to Hanumantha
Raoji's letter regarding corruption and irregularities in University of Hyderabad. Facts,
comments called for this office, dated so and so...." He is addressing it to the Vice-
Chancellor and talks about five reminders which have gone and no response has been
received. I would appreciate if you could look into this personally. Get the facts at the

earliest. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, you are not allowed. ...(Interruptions)... 1 told

you I will allow you in the end to explain.

SHRIMATI SMRITI ZUBIN IRANI: Is it a deliberate attempt so that I don't
speak in one flow like yesterday? To enable a Minister to submit a reply to the hon. MP.
This is a template that every officer sends reminders on, and yesterday in another
debate, I quoted Narayana Swamyji's letter. Azad Saheb rightly said, @1 T2 @Il g
5T U= 31T SeTRd &R BT B JMelE Hlzd, ﬂ,—s‘;{ ar ’Eﬁ%(’, Manual of office procedure,
Sifep Sifthae TR AR 81T 2, 1950 % T2 A SI I 8T 7, S e Bl H&T 11 &
foa correspondence of Members of Parliament T Y A9 § 3R I W Iooifad ©
&5 15 f&=1 7 acknowldge @RI 31X 15 f&= 9T IHPT STaTg W A5 It is incumbent upon
the officer. So, he is fulfilling his responsibility, and rightly so, and I do not grudge that.
There is a charge on me and Azad Saheb again said that there is an attempt, and he
quoted two references. One is Vishwabharati Vice-Chancellor remover. The second is,
he speaks about Delhi University FYUP rollback. I haven't in this august House today,
Sir, and I shall not name Shri Yechury because he spoke to me on another...

...(Interruptions)...



Short Duration [25 February, 2016] Discussion 419

SHRISITARAM YECHURY: You named me. You said, "I won't name Mr. Yechury."
...(Interruptions)... What does that mean?

SHRIMATI SMRITI ZUBIN IRANI: It is with regard to the case that he wrote
to me about, but I have Pradipji from the Congress Party, Ritabrato from the Left, who
very rightly said, This is a Vice-Chancellor who has been appointed, not taking into
cognizance, that he was conclusively identified for sexual misconduct, is indulging in
malpractices in a university established by Rabindranath Tagore. Kindly ensure there
is due process followed and this Vice-Chancellor removed for misconduct.' Ex-judge
was appointed. Law took its own course. The hon. President of India removed the Vice-
Chancellor. Hence, it is for you, Sir, to give an indication that I as a Sanghi with big horns
on my head removed a Vice-Chancellor is a bit of an anomaly and an incorrect statement.
I humbly submit due process of law was followed. It is not something that I did happily.
For a university which was established by Rabindranarth Tagore, nobody would want
such a Vice-Chancellor, firstly, to be appointed after proven charges of sexual misconduct
and the appointment was done by my predecessor and later I have the infamy of sacking

the first ever Vice-Chancellor in the history of this country.

You spoke about the FYUP rollback. The four year programme took place in the
Delhi University. I am compelled to answer these questions because they are on record.
Sir, 50,000 students enrolled in 40-41 courses in the first year. They did not have the
sanction of the hon. President of India who is the Visitor of the university. [ was faced
with a challenge that in a course where 50,000 students enrolled and the degrees that
they get after four years would be absolutely legally untenable. I had a choice to step in
and save those children irrespective of the ire that I would face from certain quarters.
Otherwise, after four years, these 2 lakh children — along with them, every year,
50,000 getting enrolled — will be on the streets of the capital saying, THRI fSUT &7
DI At T2l B1' So, that is my crime.

You spoke about political patronage that, suddenly, the ABVP gets. I would
humbly submit that I have evidence to political patronage which I have never leveraged
before, politically, in any discourse. The Vice-Chancellor of Haryana Central University,
Shri Moolchand Sharma, appointed on the 28th February, 2009, was DUSU and NSUI
President. My predecessor nominated, on to the Board of the National Book Trust, NSUI
President ex-officio. I also say this. Punia Sahab today spoke about the need to fight for
the rights of the deprived. I would like to say, in March, 2014, the SC/ST Teachers Forum
of the Delhi University filed a case in the High Court saying ...(Interruptions)... I am

answering everybody's charges. This is my democratic right. It might not be a right that



420  Short Duration [RAJYA SABHA] Discussion

[Shrimati Smriti Zubin Irani]

somebody might want to support right now given the facts that are coming to the fore.
Mr. D. Raja is nodding his head, because he knows about the case. Teachers approached
the High Court, because the Delhi University, Sir, refused to apply reservation policy
of India when your Government of the Congress Party was at the Centre! We tried to
provide as much support as possible to ensure that reservation policy, as sanctified by
the Government of India, by this very House and Parliament, is applicable. There are
many who have said so many things. Here, again, I will quote Mr. Yechury, and rightly
so. He said that history is being distorted and all Sanghis are being put in the ICHR. I
have the distinct privilege of appointing to the Indian Council of Historical Research a
lady by name Smt. Purabi Roy. Shri Purabi Roy is a renowned scholar on Netaji and INA
history ...(Interruptions)... and India-Russia relations. What would, possibly, fascinate
my Left supporter friends is this. Sir, she is the wife of a Rajya Sabha Member of the
Communist Party. If there was an intention to completely saffronize education, why
would I personally pick up a scholar who is ideologically and politically not aligned to

me or my organisation?

In so far as the JNU case goes, Tyagiji very enraged and said '3iTST dd Ef?ﬂ:l
SIUTR] & H¥d | Tl gl

st & 3. @nf): sERoR B Bledv|

et Wfa Spfae ST 98 o T B Sir, the hon. Leader of the House gave an

answer that it had happened in 1983. But, it is still fresh that in an incident in 2009
police did enter the campus and /athi charged students. And, I don't know where Tyagiji

was then. But, no questions were raised! Now, there is a question and that Mr. Sharma

raises, seated on his chair, that this was with the permission of the ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Minister, how much more time you need? It is
...(Interruptions)... Only ask him. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, let them decide whether they want the answer
or not. Simple. If that is the wish ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is my question.
SHRI M. VENKAIAH NAIDU: Sir, if ... (Interruptions)...

MR. DEPUTY CHAIRMAN: This is my question ...(Interruptions)... because there
is a Bill. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: No, No. Chair also favours ...(Interruptions)...
Everybody, whoever has given the name is allowed to make their points. If they don't
want the answer, they could say in one line ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Venkaiahji, all what I asked is how much more time
she needs because there is a Bill to be taken up today. So I wanted to know. That is all.

...(Interruptions)... I never stopped her. ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: Time restriction is only for the Ministers, not to

others! ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I didn't control. I said 'how much more time you

need.' ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: I speak extempore. ...(Interruptions)... 1 don't

read from written speeches. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I only asked how much more time you need.

...(Interruptions)... Don't interpret it as controlling. It is only a question.

SHRI M. VENKAIAH NAIDU: I never used the word 'controlling'. Who is
controlling the House, everybody knows.

MR. DEPUTY CHAIRMAN: I don't know who is controlling.

SHRI M. VENKAIAH NAIDU: Sir, I saw the treatment meted to a Minister, young

Minister, a woman Minister, and ... (Interruptions)... Is it the way? ... (Interruptions)...

SHRI SITARAM YECHURY: What treatment? ... (Interruptions)... We are listening
to her respectfully. ... (Interruptions)... All that I have objections to also, even then we are
listening to her. So, what is the treatment you are talking about, Sir? ...(Interruptions)...

Very excellent, lovely treatment, we are giving.
SHRI M. VENKAIAH NAIDU: Very good.

SHRIMATI SMRITI ZUBIN IRANI: How nice it to be patronised by a stalwart

gentleman.
SHRI SITARAM YECHURY: Not patronising, Madam.' It is your right. Speak.

SHRIMATI SMRITI ZUBIN IRANI: So let me come to the crux of the matter.
Javed Bhai has been a student leader in his heydays. He passionately spoke about his
experiences and conjoined it with those of a boy called, Kanhaiya Kumar. I am
compelled, Sir, to read a few things today. To set the records straight, for there is an
accusation that wrongfully HEHI @1 TSI 3EHS WX Bl So, let me read, Sir.
..(Interruptions)... 3TSIG ATEd, UdT e [hAD! <1dl fhad RiR g, #§ fo=m gy EF%‘%’I




422 Short Duration [RAJYA SABHA] Discussion

SHRI GHULAM NABI AZAD: That was the video of one and voice of another.

St Wi Spfee SR U © T 8 10 BRAN, 2016 BT OGN b RIGRER Bl
THTOT, stamped document g, Sk ug Y&l Ez and I have three of those varied
documents here, fSTEH 31TST 98 B U1 T 10 ARRI BT Sl SIFYHCT 7, I SIS
TS 3 U STagHT HTel, 39 IR A1 SIQY URIA &1 ST B S el & WY 14 7,
QAT ARG BT /Y M B, AT AR BT A M Bl Apart from everything else they have
said, thereby reiterating the authority that the Indian State has shown about Afzal Guru,

it says that the execution of Afzal Guru was a nervous attempt by the Congress
Government. This is a signed document with the names of those students that I am
compelled to say today. It also speaks amongst other things, about a public meeting that
they have the right to hold called 'Mahishasur Martyrdom Day'. What is 'Mahishasur
Martyrdom Day'? ... (Interruptions)... Are you going Sitaramji?

SHRI SITARAM YECHURY: Nature's call is not anti-Indian. Madam.

...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: I am not charging you. How am I presumed to

know whether it is nature's call or mere call? But let me now say ...(Interruptions)...
SHRI SITARAM YECHURY: How can I defy you except for nature's call?

SHRIMATI SMRITI ZUBIN IRANI: What a lovely conversation to have with the

ladies, Sir. Bravo!

SHRI SITARAM YECHURY: What are you describing? Please answer the simple

question.

SHRIMATI SMRITI ZUBIN IRANI: While I am answering question with regard to
the facts that these students named in this document stamped by the University, namely,
Kanhaiya Kumar, Shehla Rashid. Rama Naga, speak about the nervous attempt by the
Congress Government, not ours, but nontheless the Government of India, with regard to
the execution of Afzal Guru, it also speaks about an interesting phenomenon, according
to these students called '"Mahishasur Martyrdom Day'. What is 'Mahishasur Martyrdom
Day'? And I read this. I have begged the forgiveness of my God, but I am reading this.
For those who say we stifle free speech, this is the free speech posted on the 4th October,
2014. It is a condemnation of this Mahishasur Day by who all? The SC, ST, OBC and

minority students. They were brutally assaulted, according to them, by Left goons. Javed



Short Duration [25 February, 2016] Discussion 423

Bhai spoke about everybody coming on one forum. They came on one forum. What did

they come on one forum for?

SHRI JAVED ALI KHAN: When did they come on one forum?
SHRIMATI SMRITI ZUBIN IRANI: I am talking about a post which is,...
SHRI JAVED ALI KHAN: I am talking about 9th February.

el W Spfe SR Side |rEd, diem 1 JITY, G 1 SfoTY | ST9 G IR
R 3T &, 91 bR ©, T9 MIDB] bl 5l I8 dl SIagHe] Ulded o fb Tadl, vaet
B, gTgAIRE! BT <t 81, <ferd a=aT 8l, NG 9= 8l, 99 Th Ha WX 3| fobey forw
3MY? 98 g+l Sifoy| They said, "They were threatened, beaten, clothes torn, dragged

inside beaten, glass broken". They appealed, "We are not politically in nature, but we

are assaulted". They appealed, they said, there is an attempt to defame our culture. "We
are thrashed", they say. Why are they thrashed? They are thrashed because they raised
their voice against Mahishasur Day. Mahishasur Day, and I describe, read out, ¥ Why I
say this?

SHRI TAPAN KUMAR SEN: Where from are you reading it? ... (Interruptions)...

T AT AEW: 9 -1 18T, §9 71 9120 ... (). ..
SHRIMATI SMRITI ZUBIN IRANI: Sir, I am not yielding. ...(Interruptions)...

I am reading out from all documents I have received from the university and
students, Sir. And as HRD Minister, these papers I have access to, I am reading today. I

will now. ... (Interruptions)...
SHRI TAPAN KUMAR SEN: What is that document? ... (Interruptions)...

SHRI ANAND SHARMA: This is very serious, Sir. ...(Interruptions)... This will
raise religious passions. Why has such a document been read even if somebody has it. It

is highly objectionable. ... (Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: I am reading from a paper signed by these

students. ... (Interruptions)...

SHRI ANAND SHARMA: Sir, it must be expunged. It should not be read here.
...(Interruptions)... What is happening here, Sir? It must be expunged. It cannot be part of

the record. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANTI: It is signed by these students who spoke it out
on Mahishasur Day. ... (Interruptions)... It is unpalatable to you today.

*Expunged as ordered by the Chair.



424 Short Duration [RAJYA SABHA] Discussion

it ST ¥MI: YT AT AP 8IS 4 o1 gall, g 8139 H I gl Sff 8T 872
...(TAHT)....

St Wi Sfed SR o del {6 ya BTl SrEs By SR,
...(FAI).... TS TR IRGT| .. (@IE).... § T B 2T | ... (FaETH)....

SHRI ANAND SHARMA: People have written about Virgin Mary, people have

written about Prophet Mohammed. We have never got into reading those in this House.

What is happening here?

st iy spfem w99 | § emar B LL@aue).. 39 oga fear R
..(TIET)....

SHRI TAPAN KUMAR SEN: What is the source of your document?

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)...

SHRI ANAND SHARMA: This is too much. ... (Interruptions)... We have objection
to that. ... (Interruptions)...

SHRI TAPAN KUMAR SEN: What is the authenticity of that paper?

SHRIMATI SMRITI ZUBIN IRANI : * What has been said by Rishi Bankim?
Bango-Janani, the mother of Bengal, is Devi Durga. When our children go out of home,

we say "Durga, Durga", we will meet again. ...(Interruptions)...

SHRIANAND SHARMA: Now, this has to be expunged. Now, we are not interested.

...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: * And you are saying about Durga...

...(Interruptions).... and you think we have to tolerate this? ... (Interruptions)...

SHRI ANAND SHARMA: This is not the subject matter of discussion.
...(Interruptions)... It will set dangerous trends. ... (Interruptions)... If you allow this, then,
tomorrow, somebody will read what they have written about Prophet Mohammed and

Virgin Mary. Shall we allow this?
Sierci R SIfee SR g3 81 ST RE1 & & qd BRI, Yd BRI ... (FGHTH). ..

SHRI ANAND SHARMA: Every religious leader or deity has been derogatively
referred to by some people, some organisations, some atheists. Shall we allow reading all of
them? ... (Interruptions)... You will have a war in this House then. ... (Interruptions)... This is

highly objectionable. ...(Interruptions)... This we cannot accept even. ...(Interruptions)...

* English translation of Bengali portion
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SRRt fT Sfee SR 31 a1 ST /T © b JHIfra Rl .. (aeT). ..
sft ST ¥Il: I AT B IBT 27 ....(TIU)....

SHRIMATI SMRITI ZUBIN IRANI : These books were commissioned by the
previous Government, Sir. ...(Interruptions)... What did they commission? I will read it

again. ...(Interruptions)...

ot 3i=e oAl TE R BN T 87 ... (FILM).... T (G AT GG $Y TH? G b
IR H 5T RIT-FIT BT, H HET, KT 37 I8 T YT ST ? .. (FGLT)....

N YEAR AT Aehall: A R GA S &, AT T8 S| ... (FFET).... 39
ST AT B, 3MTYh] IHDBT IR Al AT GA1 TS ... (FaLT)....

i} 3V Tl 31d 37T 3rew fIA @Y 1T ot STV ....(FAYH).... FA F TgT W
TE Br 6 fha {59 a1 & IR § 91 S 17 ...(FAYM)... 3T T e 872
...(TAYT). .. FI7 MY 3 T 72 ... (TILT)....

SRR TR SIfe SR 3 TS SIagHed Bl ... (RAYT)... When we read about

Shivaji, we feel a sense of guilt. ...(Interruptions)... When we read about Shivaji, we
feel a sense of guilt. ...(Interruptions)... 1t also says that ...(Interruptions)... These are

the books which are not commissioned by me. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Minister, first you tell where you are reading

from. Then, you have also to authenticate, if you read that. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: I have just shown the document.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Where are you reading from? ... (Interruptions)... You

authenticate it. ... (Interruptions)... Where are you quoting from? ... (Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Books were commissioned ... (Interruptions)...
And, I authenticate it. I am reading from the text. ...(Interruptions)... And, if you like, I
will lay it on the Table of the House. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: First you tell from where you are quoting from.

...(Interruptions)... Secondly, you authenticate it. ... (Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Sir, this is authenticated by the university.
...(Interruptions)... Yes, 1 am authenticating, I have got university documents.

...(Interruptions)...
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i JE&AR FET AHAN: 5l SIFGHCH S8 U¢ o, a8 AR YR S 7 7¢ I AT
= 31 ST A Ug o, T I9D! AfAfTdhe HRarar AT7 ... (FALT)... 39 ST U7 2T,
T IR Jfifede fhar a1? .. (agm)...

SHRIMATI SMRITI ZUBIN IRANI: If I read the books that they commissioned
in Maharashtra ...(Interruptions)... If we read Shivaji, we feel a sense of guilt.

...(Interruptions)...

SHRI ANAND SHARMA: Let this House listen. Tomorrow, if Members and
Ministers bring in any derogatory reference to one Prophet or one God or Christ or
others, what will happen to this House? ...(Interruptions)... Somebody has said it.
...(Interruptions)... You will start reading everybody's extract. ...(Interruptions)... This is

the religion! ...(Interruptions)...
SHRI ANAND SHARMA: This is not acceptable. ...(Interruptions)...

3l J&AR @ Ahdl: MU Sl SRy fS@Y 8, 1 AT d SlagHed
sifdifere fhy €7 ...(@aum™)... Mo e Sfagic W sifdifedre T8 fmar =
...(TALT).... AT U8l 370 A=Y 7¢ |9 SIRJHCH Bl siffehe By, 39 918 91
BRN .. (AYT)... JAYD] I8 JTDHR el 5l ...(FaHM)... TI3FS A FAT &l el
e B ... (AL).... 3T F=AT8 Bl GA1 B 81 18d &l ...(FALM)... AIDH! TS
B 81 81 I8! B ....(FAH)... FeaTs AD! A1 T ... (TFET). ..

SHRI ANAND SHARMA: What are you doing? ... (Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: On 3rd of February, 2011 ... (Interruptions)...
I am reading from the book authenticated and commissioned by the Government of India.

...(Interruptions)...

ot epfg vuH: I8 W B LL.(FAU)... I8 9 § 3R 9 dedl Bl Bl
...(TAM).... I8 I | ...(HALTH)....

Sl Ff Sffes SR T 9 AR Sd1-Sadradl BT YA BRA SIYTY T A2
..(TAY).... T4 ST B8 (5 $0 &4 H 39! Hl STl ... ()., 1 BT FIT A2
..(TAY).... BT BT T BT .. (@AIH)... T I Yfey| ... (@agH)... 5
et Sft @t Veft R wifafe e s ot fs AT g1 o 39 TR & 1A SR we fahaT,
A foan ... (aET)....

7 YEAR AT Thall: IR, BTSY adjourn T8 BT MY ... (ALTH)....

MR. DEPUTY CHAIRMAN: She has authenticated what she is saying. Then, what

can I do? ...(interruptions)..
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il YR T Ahal: IR, BTIY adjourn el &8I AT ... (FGLTH)....

MR.DEPUTY CHAIRMAN: She has authenticated what she said. ... (Interruptions)...
What can I do? ...(Interruptions)... She has authenticated. ... (Interruptions)... The House

is adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at thirty-two minutes past
eight of the clock till eleven of the clock on
Friday, the 26th February, 2016.
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